Fourth Series, Vol.II, No.2 Tuesday, November 18, 1969
ourth Series, Vol.tl, No Kartika 27, 1891 (Saka)

LOK SABHA
-DEBATES

(Ninth Session)

(Vol. II ontains Nos. I'to 10)

LOK SABHA SECRETARIAT

NEW DELHI
Price : Rs. 1. 0



CONTENTS

No. 2—Tuesday, November 18, 1969/Kartika 27, 1891 (Soka) COLUMNS
Oral Answers to Que-tions- -
*Starred Questions Nos. 32, 33, 41, 34, 37 and 38. 1—-27
Written Answers to Questions- -
Starred Questions Nos. 31, 35, 36, 39, 40 and 42 to 60. 2751
Unstarred Questions Nos. 201, 203 to 257, 259 to 269, ... 51—-108
271, 273 to 339 and 341 to 400, 108 —220

Statement correcting answer to Unstarred Question No. 5011,
dated 26. 11. 1969.

Calling Attention to Matter of Urgent Public Importunce 220
Death of Shri Pheruman 220
Papers Laid on the Table 232---236
Assent to Bills 236—237
Rules Committee 237
Fourth Report . 237
Petition re. Uncmployment .md othcr gncvanccs of youlh 237
Taxation law (Amendment) Bill—- 238
Extension of time for presentution of chori uf
Select Committec . 238
Khuda Baksh Oricnt.:] Public Library Bill 238
Clauses 9 to 28 and | 239250
Motion to pass. as amended 251
Shri Abdul Ghani Dar 251
Shri Bal Raj Madhok 254
Shri Ramavatar Shastri 265
Shri Shiva Chandra Jha 269
Shri B. P. Mandal 271
Dr. V.K. R. V. Ruo 272
Oilfields (Regulation and Development) Amcndment Bnll 275
Motion to consider 275
Dr. Triguna Sen 275
Shri J. N. Hazarika ... 277
Shri Biswanarayan Shastri 285
Shri R. K. Amin 286
Shri G. Viswanathan 28K
Shri Dhireswar Kalita 290
Shri J. H. Patel 292

*The sign+marked above the name of a Momber indicates that the question was
actually asked on the floor of the House by that Member,



CoLuMNs

Shrs Randhir Singh . 293

Shri Hem Barua 293—95
Shri Nambiar .. 295—97
Shri C. M. Kedaria ... e 297—01
Shri Onkarlal Berwa 301—04
Shri P. C. Sen 304—06
Shri Shiva Chandra Jha ... 306—08
Shri Bedabrata Barua 108-—09
Clauses 2 to 4 and 1

Motion 10 pass— .. 315=24
Shri Tenneti Viswanathan o 315—16
Shri S. Kandappan ... 317—18
Shri J. N. Hazarika 318—19
Shri Krishna Kumar Chdllefj! 319—20
Shri Ranga ’ 320-21
Dr. Triguna Sen 321-24

Punjab Legislative Council (Ahohuoni BIII-—

Motion to consider ... 324-—40
Shri M. Yunus Saleem 324
Shri N. N, Patel 325-26
Shri Vikram Chand Mah.uan 326—2%
Shri Yanja Datt Sharma 328--31
Shri Randhir Singh ... 331--35
Shri C. Chittybabu 33537

Shri R. D. Bhandare 3117—40



LOK SABHA DEBATES

LOK SABHA

Tuesduy, November 18, 1969 /Kartika 27, 1891
(Saka)

The Lok Sabha met at Eleven
of the Clock.

[MR Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Nationalisation of Car Manufacturing
Industry

*32. SHRIMATI ILA PALCHOUDH-
URI : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a)  Whether the Prime Minister has
reccived any letter from the Deputy Chief
Minister of West Bengal suggesting nationa-
lisation of the car manufacturing industry in
India ;

(b) il so, the full details of the letter
and the suggestions contained therein ;

and

i) the reaction of Governmeot there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY  AFFAIRS (SHRI BHANU
PRAKASH SINGH) : (a) and {b). No letter
has been reccived by the Prime Minister
from the Deputy Chiel Minister of West
Bengal regarding nationalisation of the car
industry. However, during the recent visit
of the Prime Minister 10 West Bengal, the
Deputy Chicf Minister had meationed to the
Prime Minister in the course of informal
discussions that the basic industries such
as manufacture of cars should be in the
Public sector.

2

(¢) Government have under active
consideration a proposal to set up a factory
in the public sector for the manufacture of
50,000 cars per annum. There is, however,
no proposal at present for Government tak-
ing over the existing car manufacturing units
in the private sector.

SHRIMATI ILA PALCHOUDHURI :
There was a lock-out in the factory of the
Hindustan Motors, und the West Bengal
Government had insisted on the opening of
the factory. May I know the Cuntral
Government's reaction to their forcing the
the factory to open 7. ..

SHRI V, KRISHNAMOORTHI : We do
oot know where our seals are and we do
not know where to sit.

MR. SPEAKFER :  Information about
the blocks have becn conveyed to hon.
Members. Now, there are other Members
in the Opposition, and, therefore, something
has to be donc,

it wew fagrdt adat ;o Aifza
HITHZ & qaC ¥ W7 g4 A & wfa-
fafaai &1 gaFT g &7 A fes-
s fagn T § AT AW AR AEY §

weas Wy : AT qiANr § ar
¥ wrq a1 £ AT 97 g8 TAEE w1
dfag |

ot ®WT BT N 7A@ OFA
gz o4t

ot ®o Wlo wrWi : §g A AR
g wifga e g wet 8

oft go o afumy : ATHIT & frwe
tam et
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WEUAR WHAT : HITHT AT GW FAT
w1fga fF w19 gge AT 72 &

st o Wlo AW : T g FIF AT
FELT AL B 1 Y A IFT JAATE AT
T g1z ga41 2 1 f9F3r ofiFw7 qqqr
AT A AT

WEqW WEIAT © 77 N AAA | TUTH
TYT qAT ATAT |

SHRI RANJIT SINGH :
shifiing more to the left,

They are

SHRIMATI ILA PALCHOUDHURI :
May 1 know whether there was a lock-out
in the Hindustan Motors and the Deputy
Chief Minister of Wuost Bengal forced them
to opzn the factory 7 He said that he could
force them to open the factory and hc was
taking lcgal opinion on that. When the
workers  had made it absolutely necessary to
have a lock-out, how could they be forced to
open the factory ¥ What is the Central
Government's reaction to this 7 1s there
no luw that operates in these things or is it
just the sweet will of the Chicf Ministers of
the States 10 make them open the factory
at the risk of the complete destruction of the
factory ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SARIF. A,
AHMED) :  So far as this matter is con-
cerned, there is no specific law und*r which
this could be done.  This cun only be doae
by persuasion. The lock-out has to be re-
moved by persuasion and the workers have
to be persuaded to go and work in the
factory.

SHRI S. K. TAPURIAH : Where is the
lock-out ?

MR. SPEAKER : She said that there
was a lock-out.

SHRIMATI ILA PALCHOUDHURI :
There is a lock-out, May | know whether
there were lock-outs also in West Bengal in
the Bengal Lamps and  Bengal Potteries and
the same kind of thing was applied to them
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to force them to open the factory when their
factories were running the risk of being dest-
royed ?

SHRI BHANU PRAKASH SINGH :
That question does not arise out of the main
question,

SHRI S. 5. KOTHARI : We have read
that Government are considcring price
increase in respect of the cars manufactured
by the three leading manufactures. May 1
koow what decision has buen taken 7 If no
decision has yet been taken, may | know
when Government propose to announce the
final prices, and what would be the quantum
of increase in cach casc ?

MR. SPEAKER : The muin question
relates only to the letter from the Deputy
Chief Minister of West Bengal.

SHRI 8. 5. KOTHARI : This question
is regarding the manufacture and prices of
cars. The car problems are all connected.

MR. SPEAKER : The main question
conccrns only the letter. I am sorry the
hon. Member has misscd his chance.

SHRI D. N, TIWARY : May | know
whether Government have secn a prototype
small car manufactured by Mr, Sanjay here
in Delhi, and whether Government have seen
its performance and have examined the
question of selting up a new factory....

MR. SPEAKER : That question does
not arise out of the main question

SHRI D. N, TIWARY : It refers to the
establishment of a new factory for manufac-
turing small cars,

MR. SPEAKER : The main quesiion
is whether the Prime Minister has received
a letter from the Deputy Chief Minister of
West Bengal suggesting nationalisation of
cars. Government have said ‘No'. So,
how does the hon. Member's question arise
out of the main question ?

SHRI HEM BARUA : The Deputy
Chief Minister made this suggestion to the
Prime Minister when she visted Calcutta.
That is what Government! themselves have
admitted.
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SHRI D. N. TIWARY : The question
of manufacture of a small car in the public
sector has been hanging for a long time....

MR. SPEAKER : That was the quest-
ion in the name of Dr. Sushila Nayar. That
question has not been put. The next quest-
ion is by Shrimati lla Palchoudhuri as to
whether there was a letter from the
Deputy  Chief  Minister of  West
Bengal to the Prime Minister. Government
have said ‘No'. How does the hon.
Member's question arise then 7

SHRI TRIDIB KUMAR CHAUDHURI:
The Deputy Minister admitted that the
Deputy Chief Minister had suggested during
the discussions with the Prime Minister when
she had visited Calcutta that the basic
industries be including the car industry
should be taken owver in the public sector.
Apart from gencral considerations of taking
over of basic industries, may | know whether
it is not a fact that he related his main
argument to taking over the car industry,
particularly the Hindustan Motors which
manufactures Ambassador cars, and other
cars also on the ground that these car manu-
facturers had relused 10 accept the price
increase announced by Government and had
been carrying on active propaganda through
advertisements and other things to negate
the effect of the Government's decision 7

MR. SPEAKER : Has the subject of
the talks been mentioned in the reply 7
SHRI F. A. AHMED ; No.

MR. SPEAKER : He says that he has
not mentioncd any subject.

SHRI TRIDIB KUMAR CHAUDHURI:

What did he not mention 7

MR. SPEAKER : He has said that he
did not receive thc letter but the Deputy
Chicf Minister verbally spoke about some-
thing, and he has never mentioned what he
had spoken about.

SHRI TRIDIB KUMAR CHAUDHURI:
Did he put forward any argument 7

MR. SPEAKER : [ do not mind if the
hon. Minister is prepared to reply to the
question. But it does not arise out of the
main question,
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SHRI F. A, AHMED : As has bcen
pointed out in our reply, we did not reccive
any letter but during the last visit of the
Prime Minister, this subject was discussed
regarding the nationalisation of the car
industry. I do not know the details. When
the question was addresscd to us, we made
enquiries from the Prime Minister's office,
and we only heard that no letier was received,
but this matter was only mentioned during
the discussion.

SOME HON. MEMBERS: rose- -

1 do not think that
now. Next

MR. SPEAKER :
any further question urises
question. Q. No. 33,

st gEgrs ®wewst 0 41 ) A &
AEAF T@AT § | IAFT AT TEF ;A A
ferar @

Lo fgl-x‘:_..h';r;yé-t/ug "1
[l il

weqW AHIY : §1T T 277 07T |

SHRI 5. M. BANERIJEL : It isthe same
question on the same subject.  They can be
tuken together. That is always done in this
House. It is the mistake of your Secretariat
that they have been put separately.

Scooter Manufacturing Plant in public
Sector

+
*33, SHRI S, C. SAMANTA :
SHRI RAM AVTAR SHARMA :
SHRI LAKHAN LAL KAPOOR :
SHRI K, LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the financial implications of setting
up a scooter manufacturing undertaking in
the public sector as declared by him on the
24th October, 1969 ;

(b) whether the declaration was made
after coasulting the Ministry in regard to
the investment involved ; and
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(c) the time by which the scheme is
o materialise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH: : (a) to (c. A state-
ment is laid on the Table of the House.

Statement

(u) The financial implications of the
proposal to set up a public sector unit for the
manufacture of scooters have not yet been
worked out. A Committee of Technical
Experts has becn sct up by Government to
advise them on a suitable design, production
programme and the cconomic and technical
feasibility of taking up the manufacture of
scoolers in the public sector. The Commitlee
has also beem requested to  indicate the
ordzr of investment required (in Rupoes and
foreign cxchange) for the establishment of
n scooler manufacturing unit in the public
sector.

‘b The dJecision 1o sel up a scooter
manufacturing unit in the public sector has
been taken by Government after consultation
with the Ministries'Departments concerned.

¢) Itis not possible to indicate at this
stage the time limit by which the scheme
will matcrialise.

Scooter Factory in Public Sector

-+

*3]. SHRI ESWARA REDDY :
SHRI VASUDEVAN NAIR :
SHRI PREM CHAND VERMA :
SHRI DHIRESWAR KALITA :
SHRI S. M. KRISHNA :

SHRI SHRI CHAND GOYAL :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleascd to
state :

(a) whether Government have a propo-
sal to set up a scooter factory in the public
sector ; and

(b) if so, the details thereof and the
estimated cost of the proposal 7

NOVEMBER 18, 1969
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY  AFFAIRS (SHRI BHANU
PRAKASH SINGH) : (a) Yes, Sir.

(b) The details including the estimated
cost of the project arc being worked out
by a Committee of Technical Experts
appointed by the Government for the
purpose.

SHRI S. C. SAMANTA : 1 would like
10 know the amount of forcign exchange....

SHRI PASHABHAI PATEL :
know where I have to sit.

1 do not

MR. SPEAKER :
ready for surprises now.

He should always be

SHRI 8. C. SAMANTA : 1 would like
to know the amount of forcign exchange that
will be required for the entcrprises 1o be
run by Government themselves

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTCERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : Itis our cffort to see to what
exlent we can reduce the forcign components
so far as manufacture of scooters is concer-
ned. But from the applications available
with us and which were filed by the
private scctor, about Rs, 75 lakhs would be
required as foreign cxchange for the purposes
of manufacturing the scooter, and we shall
try to reduce it where we can do so with
less than the amount mentioned by the
private sector.

SHRI §. C. SAMANTA : 1 would also
like to know why the licences at present
are limited to the privatc sector. May 1
know why there is no competition amongst
the manufactures ?

SHRI F. A. AHMED : We¢ have also
adopted the policy that in case a private
entcrprise wants (o manufaclure scoolers
without any assistance of foreign collabora-
tion or foreign ecxchange, they will be
permitted to do so, and applications for
that purpose have been invited,

St gER W wWA A gL A
H ezl 81 aga wfes wtr g w0
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FIEIT A T q@ w1 AT wmar §
9 q99 gArR 3w # we 7 e wtr
ol 3R qu T F faw agem
FaW TzrA A7 W@ 7 HAY wREW X w0
¢ f5 afz #1€ safes aeT %Y 7z & famr
e FT FILQ@AT AMAT T0E, a¥EW
AR ARG A & fau dac &1 Hag
FrEAr JEa g fe o fema &t §
Fre@Ar AT & fao gigamy faqa §,
I8 ¥ foaAl & sizde fa o & W)
Far FEIF F Aoy fwar & oar Adi
¥ AW Fed ¥ wedl ;A gE FL, aifw
il #1 wtr 3 gfa &, zaF fag
HAIFIT F qT IS AT THN 7

ot g wel wgee gt F
wed A\ yl-EAae 1 g g, 3%
gAfeas sm-man fera g8 aw &
q AgY § | FfwT wezrar § fF 1973-74
aF gHE1 & A" THed, "GET WK
Wiz FzFed TE §1 FE@ 20 |
zaF gaifas wrggaa gz F fan gw
Tfiqa® d3z7 # M1 FERMAT ATAT TEA
g w7 wmar grzdz rewgrzw f&Ar
fredt @A AT & N7 fa
A vFEAw @9 7y ey #rdQ-
FFGT FL, d1 gH IAFT TATIT J9 |

=t FEN AT FOAW : AT WEIE,
3 w5 &1 997 Ad fgavwar g #X
qer & f& feaw & a faam e aY
TR F WL AT F A F AGATTH
fz7 gYr 3% ¥ feaal Fv avzaw fay
LEN

MR. SPEAKER : That is a separate
question ; it cannot arise out of this question.

SHRI LILADHAR KOTOKI : When is
the report of the expert committee on a
scooter plant in the public sector expected
and what would be the price of the scooter
which will b2 made available to consumers 7

SHRI F. A, AHMED : We have asked
that committee to finglisg their report as
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carly as possible ; they will submit their
report as early as possible.

SHRI R. K. BIRLA : The hon. Minister
has just now said that it will cost about
Rs. 75 lakhs in forcign exchange to put up
a unit to manufacture 50,000 scooters in
the public sector. He himsell said that
there are applications from private parties.
Why is a scooter unit proposed in the
public sector which will consume a foreign
exchange of Rs. 75 lakhs when private
parties are in a position to put up factories
for the same without any foreign exchange
whatsoever ?

SHRI F. A. AHMED : I did not say
that ; I said that on the basis of certain
applications with us from the private sector,
an amount of about Rs. 75 lakhs foreign
exchange would be required. It will be
our cffort to see 10 what extent we can
considerably reduce this amount when we
are thinking of setting up a factory in the
public sector.

MR. SPEAKER : When names of more
than one member are clubbed together in
a question, other members need not try to
catch my cyc; in the order of their names,
the members who have tabled the guestion
will ask questions and afterwards other
members may try to catch my eyce,

AN HON. MEMBER : But you called a
member whose name is not there,

MR. SPEAKER: It was a mistake.

SHRI1 K. LAKKAPPA : My name is in
the list clubbed with others. But I am not
being called.

st TerAAre @t g "gIgm A
24 sFqET, 1969 &1 A1 qf Arqorr ¥
T &7 7 wgz fawim & fAn g
Frerar #afia 773 A1 arr Ad 4
T FZ  AAAT WA FIAITTOA
¥ Fwar A ?ogAre gzt 9w ®Ag
T WY ARITI A Z1 ST F I
A 7Z §, IAAN AAAT H ATFL @A A
TATAr AR AT TwIT FAT WO
7AF #A w@r e ?
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5t FEEdl vt wgRe - Ta faafed
¥ ot ngwad FHE gEIT A TE E, A
Fmar fm zad feedt gAdedz Rt
AT #eT & AT feaAr @ 99
Iaxy fond gy o\ JEe, ot ew

TH FIT | ZATHAA 2 R |

sit SEw ST $qY : A WERT A
ot g B e ofeqs @ W ez
71 fantm &30 ¥ w137 ngga 7 57 IEA
q¥Y | zg aaq zar71 fzea daefo §
3T auaar ¥ garfas greama 78 2@
w®|r & 1 za% fafr® 71 ar{dz e
Gxzfeal & oY wmar &1 2, AfFT I39%
qrg T TR 2| H oAag SrAAr SrEar g
fE a1 ofeas @3zT Q1T gridE AwT
#t 7 GFefedl § @27 F 9IE A
T FEEAT FT FATIO AT WFAL F AT
TE YT P IA AFT I KN AR A
25 qTRZ FHT FY A7 FHAT E A7 7G|

St wETER WAt wgAT o nIEAE
FAZY FT UF ArgaEr ag g {7 eI @
srEnFzy wet T gmY gew § fr—
qfer® FFZT F v ariIyz HATT § —
A Al gFA 21 @1 dF gHAT wgt
fae aFdl &, g0 TE AT 7 AT AT
I T FRA "TFEAA GF FIT K1 ®ifaw
Y FUT | T gHIT At 99IH-A15 FATC
FRIT AT AT AN, a1 gH TR B fE
#zT A7 AT FH O a@ 7
FYAT K FH R 9T F:1T fAq
HHFAT |

SHRI1 K. LAKKAPPA : The manufacture
of scooters in the public sector has been
under consideration of this Government
since 1960. From time 1o time the Government
had announced that the demand is more
than 250,000 as against the production of
20,000. The Government of India failed
in its efforts to start a public scctor unit
because of obstruction from the Finance
Ministry hcaded then by a Syndicate Mem-
ber.
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MR. SPEAKER : No introductions.

SHRI K. LAKKAPPA : Was there
obstruction by the Finance Ministry at any
time 7 Is it because of that there has been
this delay ? It is now proclaimed by this
Government that it has a new colour and
a new policy. Is the Government going to
adhere to a time-bound programme by
fixing a time limit within which to manufac-
ture scooters in the public sector 7 Will
they also within that time take a decision
on the application from Mysore State which
is pending with them ? [ want a specific
answer,

SHRIF. A. AHMED : The hon. Member
savs that the demand for scooter is about
two lakhs, including the three wheelers and
that production is less than 25000, Actu-
ally the production of three wheelers till
September this year is 73,000, it is not
25,000 as mentioned by the hon. Member.,
The increased demand is likely to be two
lakhs by 1973.74 and that why action is
being taken in order to increasc production
under a project for the manufacture of
about 50,000 scooters in the public scctor.
For that purpose arrangements are bcing
made...(Interruptions.)

+t gHH NI WA : WeU  HEIaH,
T syaEaT £ A & | AT FIE AFAT
ST T AfgATst ¥ |9 d5 qwar g ?

eI RERT AT F4 qLA IR
g7

SHRI K. LAKKAPPA : Therc is an
application from Mpysore which has becn
pending for a long time, My question was :
Was the Finance Ministry obstructing it ?
That was my specific question.

MR. SPEAKER : If you ask a question
about Mysore, you must give scparate notice.

SHRI K. LAKKPPA : In this answer it
has been said from time to time the Govern-
ment of India is not in a position to take
a decision in this regard and that a number
of applications were ponding in regpect of
the manufacture of scooters in the public
sector. My point is, the Finance Ministry
fs obstructing from time to time. That
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point has not been answered,  That is rele-
vant in the present comtext.

MR, SPEAKER : You are a lawyer
yourself,

SHRI K. LAKKAPPA : 1 seek your pro-
lection.

SHRI 8. K. TAPURIAH : The scooter
is & speedy mode of transport for the middle
income gorop, but the urgency of its
production has received a very callous and
casual approach of the Government. In
view of the Minister's reply to various
supplementaries that there is a long wailing
list and that other modes are being explored
bv the Government as in respect of the
public sector or giving new licences which
really arc in a very exploratory nature
where it might take a long time before a new
unit comes into production, may I know
whether  the Government would consider
increasing the production capacity of the
cxisting factories so that the scooters can
be made available to the people at a very
carly date or without there being any need
for waiting ?

SHRI F. A. AHMED : We have already
asked for applications and if any existing
unit wan's to apply for increased production,
its application will also be considered on
merits. on the strict  condition that we are
allowing the private sector to manufacture
scooters which will not require any foreign
exchange for machincry or for any foreign
collaboration,

MR. SPEAKER : Shri Shalwale,

St T Ma® : weEd qgad, 41
FT w17 A9 9gA fzAar g% § Iq 9%
fa7 T d} & A § ITRY AT TG w7
HagT ar fam |

SHRI DHIRESWAR KALITA : The

questions have been clubbed together. Ques-
tion 41 had been cJubbed.

MR. SPEAKER : It will come later on.
If they want, they can reply.

SHRI S. M. BANERJEE : Questign 41
has been replied.

KARTIKA 27, 1891 (SAKA

Oral Answers 14

MR. SPEAKER : I have called Shri
Shalwale. Tam very sorry | cannot allow
it now.

SHRI RAM GOPAL SHALWALLEL :
Question No. 34 is here.

MR. SPEAKER : | kept on looking for
you there, in your seat. 1 am sorry, I never
knew you have come to that side.

SHRI DHIRESWAR KALITA : Ques-
tion 41 has been replied 10 by the Minister,

and you should allow us to put suppli-
mentaries.
MR. SPEAKER : | will call it again;

when it comes you can ask it.  Now, Shri

Shalwale's question No. 4.

o3t e ¥ wagd ¥ oA
w3 w1 wafigg & fog

«34, = TEME e a1
fafw aar aa@ wqam 54 97 T 9
Fq1 77 fF

() w11 az av § fr wT9d &7
=g g1 ST gAAr 437 T 1739
T nafray &1 7 07 #1723 & fan
faager fral mzarw # y& gzara 1 4%

(=) afz g, &1 371 7157 ATEIT AT
T qIEFIT 7 AR AT FT HARA
wqrT U9 & fao gaw w18 amama
frar =1 r

() afz ei, & 37 wrETEAT 7
YT Rar g ;

(7) #11 F=ftg AET &1 frAT
T {IFITHT §A AT & WAIT 2T
& fr mgmA faam & oand aarsd
76 7wy fay fafs qata: A € 20,
Fq1f% adad famr gmis ® g qA
fagq 2 ; A=

(v) afzgr, @1 wa wyx afz 4§,
A T T e 7
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) Yes, Sir.

(b) The Government of India had not
given any assurance nor are aware of any
specific assurance having been given by
the State Government in the matter,

(c) Does notarise,
(d) No. Sir.

(¢) Prohibition being a Staie subject,
it is for the Statc Government to take the
final decision in the matter.

it TS TeATS | Aeqel AEId,
faar garg § g ¥ & v 9T qraedy
it g% & AR NS wgaw { agaEd
T EW F F § A F AT TN
T 1w fram as auT A § 1 2o
gaar a9 ¥ 39 47 F qUqay $7A
¥ A0 gaaa &0F 98 A1 99T H oF
gyaqd wafy dar & oY1 # s
g § f§ 3791 wAwa gEaa awy
ATFIT T, F78 FOFIT T 41 1199 I
3, AT 7 & fFad meaET faar gr Az
fHad wEaEA 97 I WA FAWA
areT ar !

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): When I
heard about Dr. Sushila Nayar's fast, I
called the Chief Minister of Uuar Pradesh
on the phone, and requested him to inter-
fere in the matter., I was 1old he gave
coriain assurances and Dr. Sushila Nayar
broke her fast presumably because she was
satisficd with the assurance. 1 met her in the
House and congratulated her on her success,
1 do not know what happened later.

st TwNTE e o s &
g w71 a1 5 afz oF 24 o @1
feszram faor g @t & a W &
QA B gHTAT A fAAr-gEEen gzv g )
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& AT wigan §—wra wi0w @ g8y
Fdz m g, uF w3 T W\ gEU
I, AN F1-97 931 I} ¥ wa
ST T@AT |AEAT @ AR FY9-31 aaa
X FLAT AZAT & ?

MR. SPEAKER : Mr. Manubhai Patel.

SHRI MANUBHAI PATEL : This
Government boasts about the implementa-
tion of basic policies and programmes and
resolutions of the AICC. Here is a clear-
cut resolution of the Goa AICC asking the
Government prohibition...

MR. SPEAKER : Which AICC are you
talkine about ?

SHRI MANUBHAI PATEL : 1 am
talking about the only AICC to which we
belong, the original AICC. Because this
Government is not implementing the AICC
resolutions, we are here. I want 1o know
whether according to the Goa AICC resolu-
tion, the Central Government has given any
instruction to the State Government.
Both the ministers shirk responsibility by
stating that it is a Stale subject. Some
ministers are drinking and that is why they
are not giving instructions. (Iaterruptions).
Some ministers arc drinking and some
ministers have become drunkards.

MR. SPEAKER : Please sit down. We
cannot have a debate on the subject,

SHRI MANUBHAI PATEL: Iam
asking with reference to part (d).

1 want whether minister has issued
any specific instruction to the UP
Government about the implementation
of prohibition in this district after the
fasts were broken.

SHRI GOVINDA MENON ; My

specific answer is that no instruction has
been issued, because on a matter which is
completely under the _jurisdiction of the
State Government, it is not open to the
Central Government to issue any instruction.

SHRI MANUBHAI PATEL : Then
why should there be a minister in charge
of prohibition here ?
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MR. SPEAKER : You are getting up
a number of times without my permission,

DR. SUSHILA NAYAR : In view of the
fact that UP Government was good enough
to order closure of the three liquor shops in
Garhwal district, about which 1 had to
undertake « fast and in view of the fact that
the minister himself said that local auction
is the most suitable policy for the whole of
India, may I ask what action he has taken to
have the principle of local auction accepted
by all the States 7 Secondly, what action has
he taken to compensate those Siates that
have started implementation even in a par-
tial manner like UP and Rajasthan, to the
extent of 50 per cent of their revenue loss 7

SHRI GOVINDA MENON : The offer
made by Shri Morarji Desai was that
where prohibition is introduced for the
first time haif the loss will be met by the
Central Government. We stand by that,
The gquestion of local opinion again, comes
under the jurisdiction of the State Govern-
ment,

Small Car

+

*37. SHRI S. K. TAPURIAH :

SHRI RANJEET SINGH :

SHRI R. BARUA :

SHRI CHENGALRAYA NAIDU :

SHRI MAYAVAN :

SHRI P. C. ADICHAN :

SHRI NIHAL SINGH :

SHRI N. K. SOMANI :

SHRI ARJUN SINGH BHADORIA :

SHRI BENI SHANKER SHARMA :

SHRI RAGHUVIR SINGH SHASTRI :

SHRI SHIV KUMAR SHASTRI :

SHRI RAM KISHAN GUPTA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Goveroment have taken
any final decision in regard to the manufac-
ture of small car in the country ;

(b) if not, the rcasons for the delay ;
and

(c) the time by which a decision is
likely to be taken in the matter 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : (a) Not yet, Sir.

(b) and (c). A decision on the project
involves allocation of resources therefor
within the overall plan resources and priori-
ties. All relcvant aspects have to be given
careful consideration before a final decision
is reached and this process is taking time.
It is expected that a decision in the matter
will be reached soon.

SHRI S, K. TAPURIAH : We have
beep hearing about this car ever since 1959,
Whenever any decision has to be taken on
such simple matters, whether it is a scooter
or car, it may take the government years
but when it is a question of nationalisation
of banks it is done overnight. Now, may
1 know from the government their definition
of a small car? Before they embark on
the venture will they tell us at what price
will it be made available to the consumer
on the road 7 What would be the specifica-
tions and by what date specifically will they
come out with a concrete proposal 7

SHRI BHANU PRAKASH SINGH :

A decision would be takem soon. It is
under study.
SHR1 S. K. TAPURIAH : At what

price will it be available to the consumers ?

SHRI BHANU PRAKASH SINGH : It
is under examination.

SHRI S. K. TAPURIAH : Sir, are you
satisfied with this answer ?

SHRI RANGA : What is their concep-
tion of a small car? What will be its size
and capacity and price ? They can give
that information.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): May | inform the hon.
members that wvarious proposals are before
us, If this project is accepted in the public
sector it is hoped that it would be possible
for us to provide a car with an ex-factory
price of Rs. 10,000
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SHRI S. K. TAPURIAH : What will
be its price on the road including taxes ?

SHRI F. A. AHMED : 1 am giving the
ex-factory price because the tax will have
to be calculated on the basis of the ex-
factory price.

SHRI S. K, TAPURIAH : The excise

duty is not ad valorem. You can calculate
it.

SHRI F. A. AHMED : Excise duty and
sales tax will be cxtra.

SHRI S. K. TAPURIAH : How much ?
In that case, it will not be a cheap car,

SHRI F. A, AHMED : The existing
price for cars ex-factory is Rs. 15,000 to
16,000.

SHRI BAL RAJ MADHOK : No, it
is less.
SHRI PILOO MODY : You mpever

bought a car in your life.
only government car.
the price.

You are using
So, you do not know

SHRI F. A. AHMED :
price is Rs. 15,000 or 16,000.

The ex-factory

SHRI BAL RAJ MADHOK :
is less. Look into the files.
giving wrong information.

No, it
You are

SHRI F. A. AHMED : The matter has
gone even 1o the Supreme Court. We have
fixed a certain price and they want further
revision.

SHRI PILOO MODY : We want to
know the consumer price ; we do not want
to know of any other fictitious price.

SHRI F. A. AHMED : The consumer
price will depend on the ex-factory price.

SHRI PILOO MODY : Whatever it is ;
if you do not know, find out.

SHRI F. A. AHMED : Anyhow, it
will be much cheaper than what you are
getting at. Tt will be cheaper by about
Rs. 5,000 to Rs. 6,000,
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SHRI S. K. TAPURIAH : From these
answers that we have been hearing ever
since we are here, it is quite clear that
Government is not at all intcrested in a
cheap car. All that ijt is interested in is in
having a small minister occupied in the
Ministry.

In view of the fact that Government
itself is engaged in the manufacture of
vehicles in its ordnance factories, has jt
gone into the cost structure of vehicles which
it manufactures in its cwn factories and
come to the conclusion that in view of its
experience of price that is taking place it is
not at all possible to make a car at the
price indicated by the hon. Minister ?
Will he give a clear assurance that in no
case the price will go above what he has
indicated 7

SHR1 BHANU PRAKASH SINGH :
This question is regarding the small car and
the hon. Member is talking of wvehicles
which is a different maiter. Government
docs not manufacture a car...(Inrerruprion)

SHRI S. K. TAPURIAH :
business 1o say that,

Hc has no
He must resign.  Is

a car not a vehicle 7 Docs he want a
stationary car or a toy car which will not
move 7

SHRI N. K. SOMANI :
his answer, Sir 7

Did vou hear

MR. SPEAKER : This question s
very much pending for a long time. It came
up during the last session also.  If names of
13 hon. Members are clubbed together and
if I call all the 13 hon. Members, I think,
only this one question can be dealt with
perhaps in two  Question Hours. Therefore
I would rcquest the hon. Minister to give a
clearcut answer so that there may be po
need for further supplemcntaries and
1 may be in a position to say that it is
a clearcut answer and 1 will not allow
further supplementaries. 1 would request
the hon. Minister to give full d:tails in
a very brief reply so that I may disallow
all other supplementwry gquestions which
arisc out of a rather vague answer,

SHRI F. A. AHMED : This guestion
involves the question of price at which this
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car will be available, the likely investment
in the project, when the decision is going to
be taken and wherher this project will
be accepted in the public sector or
not. I have already pointed out that
from the proposals available with wus
it appears that the small car will be
available at about Rs. 5000 to Rs. 6,000
less than what it is available at at present,
It is expected that the investment will
be about Rs. 20 crores and another
Rs. 5 crores to Rs. 6 crores for ancillary
industrics ; that is, it will mean an
investment of Rs, 26 crores to Rs. 27 crores
altogether.  So far as the decision is con-
cerned, the Ministry has formed its opinion
and the matter was sent to the Planning
Commission for discussion, The Planning
Commission, after discussing it, had
asked for certain information which was
supplied to them. The planning group had
also recommended that there should be an
cxpenditure of about Rs, 15 crores for the
manufacture of this car, but the Planning
Commission has not vet accepted it because
they “re finding it difficult to fini the resour-
ces. Now the whole matter has been
referred 1o the Cabinet for taking a decision.

MR. SPEAKER : There are 13 namecs
here. Why not have a discussion rather than
answering 13 supplementaries 7 Is there
any furthr need to ask supplenicntaries ?
It is upto you to sce.

SHRI RANJEET SINGH : In view of
the fact that this Government has established
a very ¢laborate au'omohile ilesting station
in the country where all the tests that are
to be corducted can be conducted, wou'd
the Government open the licensing of car
production so that anybody may be able 1o
manufacture a small car for himeelfl 7 At
least at a stage when this Government has
become a mini-Government!,  would they
consider of having a mini-car ?

MR SPEAKELR : It is not a question,
Shri R. Barua. Is therc any need of asking
a further question ? I do not think so. Shri
Naidu.

SHRI CHENGALRAYA NAIDUT: The
Industrics Department in the Government
of Tndia is the most incfficient Depart-

MR, SPEAKER; No speech please,
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SHRI CHENGALRAYA NAIDU: They
are not able to take a decision about the
small car project. How many years will
they take to come to a decision 7 1 want
to koow it from the Government as to
when they will be able to take a decision.
Is it a fact that they want to keep

the State Governments who are asking
for a small car project in suspense 7
Is it nota fact that they want to help

car manufacturers so that they get some help
from them? It isa fact that they are delaying
things because Sahu-Jains are supporting the
Prime Minister’s son to gel a prototype car
approved 7 How many more years will it
take for the Government to come to a
decision 7 Is it because of these things that
they are delaying things ?

MR. SPEAKER : There is no question.

SHRI CHENGALRAYA NAIDU: 1
want a reply from the Government.

SHRI K. LAKKAPPA :
gelling more secrets,

Now we are

SHRI CHENGALRAYA NAIDU : If
there is no reply, may I take it that these
allegations are true ?

SHRI V. KRISHNAMOORTHI : For
the last so many years, this Government
has been saying that they will produce a
small cheap car costing Rs. 7,000 or Rs.7,500
and make it available to the ordinary citi-
zens of the country. Now, the Minister
comes and says that the ex-factory price will
he Rs. 10,500 added with it another
Rs 5500 which means it will cost
Rs. 16,000. By their delaying tactics and
by delaying the production or licensing of
small car project, the people of this country
are put to a great difficulty. In America,
they are planning to ply their cars on the
moon whereas here these people are unable
even to supply ordinary small cars to the
ordinary citizens of the country at cheap
price.

May I know from the Government
whether they will nationalice the whole car
manufacturing industry 7 Secondly, will they
start on their own a small car project in the
public sector to produce chrap cars within
the means of ordinary citizens of the country,
say, at about Rs, 10,000 a car in all ?
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SHRI F. A. AHMED : As [ have
already replied, so far as the question of
natjonalisation is concerned, this subject-
matter was raiscd in a talk with the Deputy
Chief Minister of West Bengal when the

Prime Minister went there. We have
recenily got some proposals. There is
no proposal before us so far as national-

isation is concerned. But so far as the
manufacturc of car in the public sector is
concerned, we are trying to have a project
in the public sector which will provide to
the consumer a much cheaper car than at
the price at which it is available at present.

SHRI V. KRISHNAMOORTHI : You
should make up your mind to supply a car
for Rs. 10,000 or Rs. 11,000 ; or clse, you
should resign.

SHRI MAYAVAN : May 1 know
whether any State Government have applied
for the manufacture of small car project
and if so, whether Union Government has
got any intention of handing over this
small car project to the State ?

SHRI BHANU PRAKASH SINGH :
The Industrial Development Corporation of
Mysore has applied for it, but it will de-
pend on the report after considering it
on merits.

SHR1 MAYAVAN : I have not got the
answer properly.

SHRI F. A. AHMED : There is a pro-
posal from the Industrial Development
Corporation of Mysorc for manufucturing a
car and that is also before the Planning
Commission and the Government for deci-
sion.

SHRI R. BARUA : In view of the pre-
sent paucity of funds, how is it thatthe
Government of India is thinking of spend-
ing Rs. 28 crores at a time for production
of small car ? They are also going to pro-
duce electrical appliances, refrigerators and
other luxury geods. Ulimately the public
transport suffers.  Will the Government
once and for all give an announcemcnt that
they are not going to give to the mini-car
project any priority till the necessities of
common man are satisficd ?

$SHRI F. A. AHMED : On the one
Yand T am prcssed that this is ooe of the
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necessities of cc rs and has to be given
consideration, and on the other hand, the
hon. Member is asking that this project
should be given up. The Cabinet will take
a decision whether we could provide invest-
ment for this project or not.

SHRI N. K. SOMANI : There are the
very well known views that have been
expressed by the Planning Commission
from time to time, by a body which has the
overall point of view of resources not only
for the Fourth Plan but also for the Fifth
Plan ; the continued opinion of the Plann-
ing Commission is that there is no need to
establish another public sector automobile
unit in this country ; and these views have
been  additionally fortified recently by the
Chief Economic Adviser of the Indian Insti-
tute of Public Administration who has said
that the solution to the rising car prices does
not lie in setting up an additional car unit
in the public sector, | would like to know
what is the basis of taking decisions when
the Cabinet and the Planning Commission
are in direct confrontation with cach other.
I would also like to know why, if the
Cabinet of this truncated Government
has to contemptuously treat the Planning
Commission, why do they not scrap it
altogether ? I would also like to know in
what way they would like to base their
decision when economically and otherwise it
has been established that there is no need
for cstablishing another umit but what is
needed is to have economic production
from the existing units in the automobile
industry.

SHRI F, A. AHMED : It is not correct
for the hon. Membir to come to the
conclusion that the Planning Commission is
opposed to  the manufacture of cars on
merit ; they are opposed because it has not
been possible for them to find out the
resources ; but they realise that in order 1o
provide a cheaper car, in order to provide a
better car, perhaps, it is necessary that there
should be another unit for manufacturing
car. The only difficulty has becn to provide
the nccessary resources for the purpose of
the project.

MR. SPEAKER : His question was a
definite question ; whether the Government
has deciced to overrule the advice of the
Planning Commission.
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SHRI F. A, AHMED : These matlers
have been discussed  with the Planniog
Commission and their proposal as well as
our proposal are before the Cabinet for
consideration.

st rgatx fag mredt ;o oftaq, ag
g2 #1171 991 77 gE g a1 WL
FY qTF ¥ 9g qarar qav 41 fF A
#Frqa 5000 g7 gyt | IaF AT 12000
TqF g & /1 T8 a g gAFY & T
el ¢ ag 12000 i g @A} @
i gz fF Wi AT TaEr TEF &g
gAYy 7 S| fF gwaT o I § gar
§ A\ nadA%z 7 gz amar fEm o ar fr
=z 1800 ®7q # faar Fom wfew
agt ez 3500 vor Hfga wr g &
ggAr S § fF am ") wEea a1
fifsqg as7 T ara § fF ag @ a0
12000 =qa # fg3afr &Y zad gasr
ZTH SMET AEY qgAT qAT AAAT 7

St GEedta we wgEe ;1 gqa
BRI O wEa o &y afiafzr ggw
afrm & fgma & ga tamderiz aw
¥ ag &17 fa=q | wa Argegr {47 A13-
ag ¥ #faw g S FF e
axIr g’

oY fra gATT qreAt : oAY A fag
gieft T fafeaa ge & @11 & w41 7E)-
%q & qay ¢ wfET & 999 gawr ffewa
ARG AN FAFAT § |

S| FUEE WOl WERT @ 9 A
# wedy wAAT fFaT Arga |

SHRI 5. M. BANERJEE : Sir, now the
list is over.

SHRI UMANATA :
turn.

Now it is his

MR. SPEAKER : I have not satisfied
all the 13 names. No, 13 fora small car

project is an unlucky oumber. You make
it to 14.
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SHRI §. M. BANERJEE : Since it
appears that the Government would take
some time to arrive at a final decision, may
I know from the hon. Minister whether the
Government is also considering to pationa-
lise come of the automobile industry owned
by the private sector till they have their
own ?

MR. SPEAKER : He has already
answerced it. Il is not a new question.

Controversies Between Railway Board
and Coal Industry over Coal
Price Issue,

..i_

*38. SHRI D. AMAT :
SHRI S. P. RAMAMOORTHY :
SHRI C. MUTHUSAMI :
SHRI MEETHA LAL MEENA :
SHRI C. C. DESAI :
SHRI RAM SEWAK YADAYV :
SHRI BIBHUTI MISHRA :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether there have been fresh con-
troversics between the Railway Board and
the cuval Industry over the coal prive issue ;

(b) if so, the details of differences
between the two partics and whether it is
possible for Government to meet the de-
maads of the Coal Industry ; and

(c) if not, the reasons thercfor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI R. L.
CHATURVEDI) : (a) and (b). Agreement
has been reached with the coal suppliers that
a maximum incrcase of 70 paisc per tlonne
would be allowed for supplies of all grades
of coal purchased by the Railways from
1. 10. 1969 over the prices valid upto
30. 9. 1969.

(c) Does not arise.

st diETeTS WA ¥ IR IR
aa F1 AraEd 3 i 5F w1 gaga
F A7 7 @) § FE F ggWC AN
F I T3 & e A A ag Q) wife
g *T FraAT @ A% 7
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THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON); : The immedi-
ate necessity for the increase in price was
the award of the wage board increasing the
wages. It was nol the other way.

MR. SPEAKER :
Q. No. 40.

Now, next question,

st TSI ATEHET - qIT To 40

AN HON. MEMBER : Sir, the
Question Hour is over.

MR. SPEAKER ;. The Question Hour
is over. Now, let us take up the calling-
atlention-notice,

o THTEATT WAt . §E g F
w1 891 7

weaq RERT : 9g 399 g8 faegia
Fg faar wwa waT T

The hon. Member had put his question.
But onc of his fricnds pointed out that the
Question Hour was over, Otherwise, 1
would have kept silent, and the gquestion
could have been answercd. Now, the hon.
Member has called his question and the
reply will be considered as written answer.

WRITTEN ANSWERS TO QUESTIONS
Development of Industries in Bihar

*3], DR. SUSHILA NAYAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether there is any scheme under
considcration of Government for the
development of major industries during the
year 1970-71 in the State of Bihar ;

(b) if so, the details thereof ; and

(c) the nature of assistance likely to
be given to the Siate of Bihar for the
development of industries in that State 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (c). The Projects to be
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set up during the Fourth Plan and the
investments proposed to be made in them
are given on pages 253 to 260 of the Draft
Five Year Plan Report. The projects lo
be set up in Bihar during the Fourth Plan
are also mentioned there. In so far as
projects, locations for which have not yet
been decided, are concerned it is not possible
1o state at this stage, which of such projects,
if any, will be located in Bihar. The Plan
for the year 1970-71 is yet to bz finalised
and as such it is not possible t> indicate at
this stage whether any new major industries
would be set up in Bihar in 1970-71.  Apart
from the establishment of Central projects,
the directions in which the Central Govern-
ment can help in the development of Indus-
tries in Stales arc through Central financial
assistance and adjustments  in procedurc
and policies of national financial and other
institutions. A pattern of central assistance
has been evolved and this is referred to in
para 1.39 of the Draft Fourth Plan Report.
As for the procedures and policies of the
national financial and other institutions, it
is proposed by the Financial Institutions to
give certain concessions lo new indusirics
1o be set up in sclected backward districts
of all the States.

Recommendations of Dutt Committee
on Industrial Licensing Policy

*35. SHRI HIMATSINGKA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to slale ;

(a) whether the Indian Chambe: of
Commerce has in a recent communication
to Government pointed out that it was
unrealistic to plan ahcad for 15 years for
any Industry and that the recommendations
of the Dutt Committee on Industrial
Licensing Policy would retard the industrial
growth in the country and would cause a
serious s:tback to the economy of the
country, il implemented ; and

(b) il so, the precise points made out
in that communication and Government's
reaction to each of them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.
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(b) The main points made by the Indian
Chamb:r of Commerce are that (i) in spite
of the defects of the licensing systém, the
Industrial Licensing Policy Inquiry Com-
mittee has suggested the continuance and
tightening up of the liccnsing system ; (i)
it will not be practicable to plan ahead for
ten or fifteen years for any industry as
recommended by the Committee ; (iii) the
Committee's suggestion to exclude the
Larger Industrial Houses from the middle
sector of industries or further reservation of
certain inlustrics for the small social sector
would adversely affect industrial growth as
also expension of exports ; (iv) the sugges-
tion of the Committec 1o ban further
development of large scale indusirial units
in certain metropalitin arcas would affect
employment opportunities for the growing
urban population ; (v) the suggestion of the
Commirttee to cnable conversion of loans
given by the financial instiwtions  into
cquity at their option and th:ir participa-
tion in the management of  horrowing
companics would lead to dual control in
management ; it would alse discournge the
private enterprise and work to the disadvan-
tage of the other equity shareholders, be-
sides blocking up the funds of the financial
institwtions. The viewpoint of the Indian
Chambers of Commerce and  Industry,
tog=ther with those of olher represeatative
bodies and associations, will be 1aken into
account by the Government before decisions
are finalised on the recommendations of the
Industrial Licensing  Policy Inquiry Com-
mittee:

Broad Gauge Line From Samastipur to
Narkatiaganj (North Eastern Railway)

*36. SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be pleased
to state :

(a) whether surveys for extending the
broad guage line from Samastipur to Narka-
tiaganj v’a Darbhanga and from Lucknow
to Katihar via Muzaffarpur have been
completed ;

(b) if so, the result thereof ; and

(c) whether in assessing the priorities
of these extensions, the assistance of some
defence and foreign trade personn:| is being
taken, keeping in view the requiremeats of
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Darbhanga Aerodrome and Nirmall, Jay-
nagar, Janakpur Road, Bairagania and
Adapur Railway stations for defence and
for developing the trade with Nepal ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
The surveys for conversion of Samastipur-
Raxaul v/a Darbhanga and Muzaffarpur and
from Barabanki to Katihar are in different
stages of progress and are likely to be comp-
lcted by December, 1970, The results of the
surveys will be known after all the survey
reports arc submitted by the North Eastern
Railway Administration on completion of
the surveys and these are examined by the
Railway Board.

(c) While carrying out
requircments of Defence
foreign trade and other
generally kept in view.

surveys the
establishments,
interests  are

Recommendatioa of Wanchoo Working
Group for Financial Concessions to
Industries

*39, SHRI BHAJAHARI MAHATO :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state ;

(1) which of the recommendations
containcd in the Report of the Wanchoo
Working Group for fiscal and financial
concessions of industries have been accepted
by Government ; and

(b) the reasons for not accepting the
remaining recommendations and  whether
there is likelihood of their being accepled
in the ncar future ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : .a) and (b). The Working
Group on *Fiscal and Financial Incentives
for starting industrics in Backward Areas"
(Wanchoo Working Group) has reccommen-
ded incentives to be given mainly by the
financial institutions, the Centre and the
States. It is proposed by the financial
institutions to give certain concessions to
pew industries to be set up in selecled
hackward districts of all States. In regard
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to the incentives to be given by the Centre,
it is considered by the Government that, in
lieu of the incentives recommended by the
Working Group for a higher development
rebate and exemption from income-tax,
corporate tax, import and excise duties, a
block grant or subsidy fora part of the
total fixed capital investment of new units
to be set up in iwo selected districts each
of the States indentified as industrially
backward and one district each of the other
States, may be granted.

et geitfrafon wreattem & swanfl
aT wfw@m
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T 147/379 weera v dfger |

oTXr 149/302/436/380 wredra {x gfgar

gTTr 149/302/380 wreeta 53 gfgar |

HITT 147/224 WTAT de w@fgan

HITT 148/302/380 wizdTg dfgar 1

130 143/337/379 Wity dw Afgam

() ®Yx (9). dfe axafram w4-
TFCE) & AT AT § g I favg
Frwmfts wriaTdl T Sfen T @
T § 1 FoAY RYTH1T ATHAL ®; wwfa F
gfa ga% & S AWAT & a9 § ;A 9
geafrga Sl F freg sraamy s
¥ st 9% famre vt

Grant of Licences to Birlas

*42. SHR1 UMANATH :
SHRI K. RAMANI :
SHRI P. GOPALAN :
SHRI K. ANIRUDHAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
siate ;

(a) whether the Birlas or connected
firms were given lincences for setting up

two alloy steel and spzcial steel plants in
Private Sector ;

{b) whether this action is ‘agalnst the
policy of Government which was to increase
the spzcial steel units under the Hindustan
Steel Ltd., and

(c) il so, whether Government have
made any enquiries as to how these licences
were issued to the Birlas ?

THE MIN'STER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
‘a) 10 (c). Yes, Sir. Two lincences were
issued—one to High Quality Stcel Limited
for 19,000 tonnes and the other to Bihar
Alloy Steel Lid. for 40,000 tonnes on
19.8.1961 and 14.1.1966 respectively.

The setting up such Units in the Private
Sector Is not precluded under the Industrial
Policy Resolution of Government,
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Conversion of Metre Gauge Lines into
Broad Gauge Lines in Maharashtra State.

*43. SHRI TULSHIDAS JADHAV :
Will the Minister of RAILWAYS be pleased
lo state :

ia) whether it is a fact that Government
have decided as a matter of policy to
convert metre gauge lines into broad gauge ;

(b whether the Miraj-Latur metre gauge
line in Maharashtra is proposed to be
converied into broad gauge line ;

(c) the time by which the work of
conversion is to be commenced and when it
is likely to be completed ;

(d; whether Government have received
any rcpresentation or a deputation of the
people in this regard ; and

¢} if so, Government's decision in the
matter 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
SHRI GOVINDA MENON : (a) to (c.
Representations have been received for the
conversion of Miraj.-Latur narrow guage
line into wider gauge. At present the
conversion of only a few arterial metre gauge
liges into B. G. is being contemplated.
As the existing capacity on the Miraj-Latur
section is adequate 10 mest (he traffic
requirements  this section is not being
considered for conversion at present,

fayen are-any
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Rise in Price of Steel

*46. SHRI CHANDRA SHEKHAR
SINGH :
SHRI JHARKHANDE RALI :
DR. RANEN SEN !

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :
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(a) whether it is a fact that apart from
the Tatas and the Indian lron and Stecl
Company, the Hindustan Steel Ltd., also
favours a rise in the prices of steel in view
of the escalation in working costs ;

(b) il so, the opinions of the Defence,
Railways and Industry Ministries regarding
this price rise in stecl ; and

(c) the decision of
regarding this demand ?

Government

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING ‘SHRI K. C. PANT :
(a) Yes, Sir.

(b) and (c). The matier is being con-
sidered by Government in consulation with
all Ministries concered with the matter and a
decision will be taken shortly.

Quota of Black Sheets for Assam

*47. SHRI BEDABRATA BARUA :
Will the Minister of STEEL AND HEAVY
ENGINEERING bc pleased to statc :

a) whether Government have received
complaints from theAssam Government  that
they have been refused their guota of black
sheeis required for making Corrugated iron
Sheets, the only roofing material of
Assam ;

b whether the State Government have
also complaincd about the non-receipt of
Corrugiited iron Sheets ; and

(c) if so, the steps taken to ensure that
the State Government are supplied their
requirements in time 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) 10 (¢). No complaint has been received
from Assam Goveroment regarding lack of
black shects for making corrugated iron
shects. The supply position of Galvanised
Corrugated Sheets is quite easy and allocation
to Assam State in 1969-70 amounts to 4,027
tonnes as against 579 tonnes in 1968-69.
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Manafacture of Metre-gauge Diesel
Loco Engioes

*48. SHRI S. A. AGADI : Will the
Minister of RAILWAYS be pleased to
Btate :

.a) whether it is a fact that orders are
placed for the manufacture of Metre Gague
Diesel Loco Engines with private manufac-
turers ;

(b) if so, the number of engines and
their cost, the namecs of manufacturers and
expected deliverics ; and

ic; the comparative differences in price
of the Metre Gauge Diesel Loco manufac-
tured by the Diesel Loco Works, Varanasi
and the private manufacrurers ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
SHRI GOVINDA MENON) : (a' No, Sir,

(b) and (c!. Do not arise.

Dutt Commitiee Report on Industrial
Liceasing Policy

*49, SHRIMATI TARKESHWARI
SINHA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL

TRADE AND COMPAY AFFAIRS be
pleased to state :

(a: whether his atlention has been
drawn to the criticism made by Shri
Wankhcde, Finance Minister, Maharshira,
of the Durt Committec Report on Industrial
Licensing Policy ; and

(b) il so, whether Government have
accepted the recommendations of the Dutt
Committee which has suggested that licences
should not be issued to industrially advanced
States 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (8 A press report of a speech
made by Shri Wankhede, Finance Minbister,
Maharash'ra, on some of the recommenda-
tions of the Report of the Industrial
Licensing Policy Inquiry Commiitee has
been received by Government.
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(b) The recommendations of the
Committee including those pertaining to
regional dispersal of industries are under
consideration of the Government and final
decisions would be taken after considering
the various viewpoints.
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Meeting of Khadi Gramodyog Sangh
Delegation with Prime Minister

*5]. SHRI K. M. MADHUKAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state @

(a) whether a delegation of the Khadi
and Gramodyog Sangh had met the Prime
Minister in August, 1969 and had pleased
before her the difficulties of the workers of
the Khadi and Gramodyog Sangh and had
urged upon her to solve difficulties fuced by
this industry and had also given its own
suggestion ;

(b) if so, the problems of the Khadi
and Gramodyog Sangh discussed between the
delegation and the Prime Minlster ;

(c) the details of such problems of the
industry as are proposed to be solved by
Government ; and

(d) if the reply to part (c) above be
in the negative, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED). (a) to (d). Informaiion is being
collecied and will be laid on the Table of the
House.

1dle Capacity of Railway Engines

SHRI J. M. BISWAS :
SHRI SARJOO PANDEY :
SHRI C. JANARDHANAN :

*52,

Will the Minister of RAILWAYS be
pleased to state :

(a) the total oumber of Railway engines
in each category of steam, diescl and
electric ;
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(b) tho average running hour and mile-
age per day of an engine in each category ;

(c) the percentage of
cdpacity remaining idle ; and

their running

(d} the reasons for their idle capacity ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
A statement is laid on the Table of the
Sabha.

(¢) The percentage of steam locomotives
kept in good repair stored during 1968-69 to
the total holdings of steam locomotives was
1.9 for all gauges. No Diesal or Electric
locomotives were kept stored in good
repairs.

(d) The locomotives were kept in good
repair stored during the slack season in order
to meet the requirements of peak traffic
during the busy season.

Statement
(a) The daily average of thc number of

engines on line during the year 1968-69 was
as under :—

B.G. M.G. N.G.
Steam 6,079 3,552 399
Dicsel 675 204 33
Electric 474 20 —_
Total 7,228 3,776 432

(bj Daily average number of hours
worked per engine available for use and the
daily average enging kilometres per engine in
use during the year 1968-69 was as fol-
lows :-—
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(ii) Engine Kms,
per Engine
per day in use
(all services)

Steam 162 170 137
Diesel 365 285 215
Electric 351 347 a—
All traction 197 178 144

B.G. M.G. N.G.

i) Hours worked

per day per

engine available

for use (all sor-

vices)
Steam 1.6 10.7 9.52
Diesel 19.3 18.1 14.3
Electric 18,3 12.2 —
All traction  12.8 1.1 9.90
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Crisis in Cement Industry

%54, SHRI MAHENDRA MAJHI :
SHRI D. N. DEB :

SHRI K. M. KOUSHIK :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(@) Whether the Cement industry in the
South is heading for a serious crisis due to
over production ; and

(b) if so, the action taken by Govern-
meat to relleve this pressure of over-produc-
tion on the cement factories in the South 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) No, Sir.

(b) Does not arise.
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Asoka Mehta Committee Report on
working of Khadi and Villuge
Industries Commission
*55. SHRI DEVEN SEN:
SHRI HEM RAJ :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the recommendations and sugges-
tions made by the Asoka Mchta Commities
on the working of the Khadi and Village
Industries Commission ;

(b) whether Government have complet-
cd their examination of those recommenda-
tions ; and

(c) if so, the decision taken by Goveran-
ment in the maiter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The recommendations of
the Asoka Mchta Commitiee on Khadi and
Village Indusiries are contained in Chapter
Vill of the Committee’s Report copies of
which have already been laid on the Table of
the House.

(b) Not yet, Sir.

(¢} Does not arise.

Treatment of T.T Es. as Running
Staff on Rallways

*56. SHRI ONKAR SINGH |
SHRI S. §. KOTHARI :

Will the Minister of RAILWAYS be
pleased to refer to the reply given to Un-
starred Question No, 7980 on the 29th April,
1969 and state t

(a) the grounds on which Brakesmen
in all Passenger trains have been treated as
running staff ;

(b) the number of representations re-
ceived by Government from all the Travel-
ling Ticket Examiners and thelr organisations
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during the last three years wherein they
have requested to treat the Travelling Ticket
Examiners as running staff and the action
being taken by Government in this regard ;

(c) the action taken so far in regard to
all the assurances given in connection with
the Travelling Ticket Examiners by him in
the Housc on the 22nd July, 1969 ; and

(d} whether Government have taken
any action with a view to protect thesc
persons ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Only
such categories of staff as are directly in
charge of and responsible for the movement
of trains vlz., Drivers, Shunters, Firemen,
Guards and Brakesmen are treated as Run-
ning Staff. Since the category of Brakesmen
is also directly connected with the movement

of trains they have been treated as Running
Staff,

(b) Frequent representations have been
received and those have been dealt with and
on every occasion the Government have de-
cided that it would not bz possible to treat
the Travelling Ticket Examiners as Running
Staff, -

(¢) No assurance has becn given on
the 22nd July, 1969 so far as the question of
treating TTEs as Running Staff is concerned.
An assurance was, however, given to in-
crease the strength of Travelling Ticket
Examiners, wherever justified, and also to
look into their difficulties, These issues are
under examination.

(d) Instructions to the Railways already
exist to the effect that adequate arrangements
should bc made with local Government Rail-
way Police awthorities in providing proiection
1o ticket checking siaff so that checking is
made niore effective,

Scheme for Unemployed Enginesrs to set up
Small Scale Industries

*57. SHRI YOGENDRA SHARMA :
SHRI H. N. MUKERJEE :
SHRI JAGESHWAR YADAYV :
SHRI ISHAQ BAMBHALI |
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Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that the res-
ponse from States to the Centrally sponsored
scheme to cnable the jobless engineers and
technically qualified people to set up small
scale industries has been rather poor ;

(b) if so, the reasons therefor; and

(c) the steps being taken to ensurc
early implementation of the scheme by the
State Governments 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) A model scheme
for ‘Financial Assistance to Engineers|
Technicians and other Technically Qualified
Entreprencurs for setting up Small Scale
Industries’ was circulated for guidance
to all the State Governments and Union
Territories in October, 1968 for inclu-
sion in the State Sector. It is not a cen-
trally spomsorcd scheme. Final replies have
not been received from all the States, So
far, 10 States Union Territories are taking
suitable steps for rendering assistance to
unemployed engineers.

(b) and (c)» As the scheme is to be
implemented in the State Seclor, necessary
advice and guidance is being provided by
the Development Commissioner, Small Scale
Industries.

‘Wanchoo Commitiee Repert on Railway
Accidents

*s3. SHRI N. R. LASKAR :
SHRI R. K. AMIN :

SHRI S. M. BANBRIJEE :
SHR1 RABI RAY :

Will the Minister of RAILWAYS be
pleased 10 state :

(a) whether it Is a fact that ithe
Wanchoo Committee Report on Railway
Accidents has Been examined by Government ;

(b) if so, the recommendations accept-
ed by Government ; and
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(¢) the steps being taken to implement
them 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHR1 GOVINDA MENON) : (a) to (c).
The Railway Accidents Inquiry Committec—
1968 submitted their Report in two parts in
November, 1968 and in August, 1969 res-
pectively., Part 1 of the Report, which
contained 229 observations and recommenda-
tions, had been Ilaid on the table of the
House in November, 1968, Later, it was
cxamined in detail and the views of the
Ministry of Railways on the various
observaiions and recommendations made by
the Committeo in this Part were circulated
along with the Railway Budget documents
in February, 1969,

Part 1 of the Report cantained 139
obscrvations and 90 rccommendations. Only
one recommendation regarding fixing ol
norms for manning or upgrading level
crossings was not accepled. This too is
being rcconsidered in the light of observa-
tions made by the Commiitee in Part II of
their Reporl.

Action, as necessary, on the various
obscrvations and recommendations contained
in Part 1 of the Report along the lines
indicated in the *Views of the Ministry of
Railways (Railway Board)’, has already
been taken and the implementation is being
watched.

The second and the final part of
the Report covers many facets of railway
working and contains 500 observations and
recommendations, This is under considera-
tion and the views of the Minisiry of
Railways on the various observations and
recommendations will be laid on the table
of the House as soon as these are finalised.
Necessary action to implement the
recommendations in the light of the Views
of the Ministry of Railways (Railway Board)
on these will be initiated soon after.

Change in Indusirial Licensing Policy

#¢0, SHR1 A. SREEDHARAN : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state |
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(a) whether it is a fact that Government
have decided to change the Licensing Policy
in view of the recommendations of the
Industrial Licensing Policy Inquiry Com-
mittee ;

(b) if so, the changes proposed in the
Licensing Policy ; and

(c) when Government propose to give
effect to these new changes 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (c). In the light of the
findings and recommendations of the Indus-
trial Licensing Policy Inquiry Committee,
certain changes in the industrial licensing
policy are under the consideration of
Government, The proposed changes will
be announced as soon as final decisions are
taken on the various policy issues involved.

Rallway Development Programme during
Fourth Five Year Plan

*60. DR. P. MANDAL: Will the
Minister of RAILWAYS be pleased to state :

(a) the mew fcatures of the Railway
development programme in the Fourth Five
Year Plan period ; and

(b} the pature of work to be undertaken
for the Railway development from $55
million loan approved by the International
Development  As.ociation, an  affiliate of
the World Bank ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) The
outlay of Rs. 1,525 crores agreed to by the
Planning Commission Is intended to develop
capacity for carrying 255 million tonnes of
originating freight traffic and an increasec
of 20% in non-suburbam passenger traffic at
the end of the plan period. The outlay is
intented mainly for modemnisation and
improvement in the fields of traction, signal-
ling and telecommunications, rolling stock,
track maintenance, workshop equipment
and techniques.

(b) The $55 million 1DA loan wil be
utilized for the import of certaln components
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and spares for Rolling stock not being
manufactured  indigenously,  electrolytic
copper for electrification schemes, Signalling
& Telecommunication equipment, and some
plant and machinery during the first two
years of the Plan.

Pending Applications for Licences from
Orlssa

201. SHRI SRINIBAS MISRA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state !

(a) the number of applications for
licences from Orissa pending with Govern-
ment ;

(b) out of them, the number of applica-
tions pending for more than two years; and

(c) the reasons for the delay in dispos-
ing of these applications ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED) i (a) Out of the industrial licence
upplications received upto 3lst Oclober,
1969, from Orissa, only 9 are pending for
disposal at prescnt. 6 of these applications
were received in 1969 and 3 in 1968.

(b) None, Sir.

(c) A certain amount of delay is inhe-
rent in the system of licensing itsell, In
some cases, however, delay has been due to
incomplcte information on important aspects
of the scheme while in some others addi-
tional capacity for licensing in particular
industries is under review.

Rallway Accideats

203. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state 1

(a) the total number of Railway acci-
dents that took place in the country during
the last two Yyoars ;
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(b) the number of accideats caused du:
to mechanical defects and negligence of the
crew ; and

(c) the loss of human lives and Govern-
ment property 7

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS (SHRI
GOVINDA MENON) : (a) There were 1,111
and 908 train accidents in the categories of
collisions, derailments, trains ruoning into
road traffic at level crossings and fires in
trains on the Indian Government Railways
during 1967-68 and 1968-69 respectively.

(b) of 2,012 train accidents, the causes
of which have been finalised, 212 were
caused by the failure of mechanical equip-
ment and 1,228 were due to the failure of
railway staff including the crew.

(©) No. of Cost of damage
persons to railway
killed property
Rs.
1967-68 23 1,49,78,037
1968-69 177 1,19,55,831

Fixation of Pay of Clerks Drafted tn Rallway
Board’s Office from Zonal Railways

204. SHRI KRISHNA KUMAR
CHATTERIJI : Will the Minister of RAIL-
WAYS be pleased to refer to the reply
given to Unstarred Question No. 4915 on
the 26th August, 1969 and state :

(a) the circumstances under which Rule
2026 (F.R. 30)-R.1lI, which safeguards the
fundamcntal right of the U.D.Cs. was relaxed
by the President in the absence of statutory
aythority to do so ; and

(b) whether he will get the matter
investigated and remove the injustice dome
to these U.D.Cs, under the cover of the
invalid order dated the 20th April, 1961 ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) The
clerks concerned were recruited in the
Board’s Office in the QGrade of 60-130
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(01d)/110-180 (Revised) and were granted
two advance increments in this grade.
Subsequently on their substantive
appointment to  higher grade posts in
their parent offices retrospectively they
were allowed to draw pay as admissible
to them in the grade of 60-130(Old) 110-
180 (Revised) or their substantive pay
whichever was higher in relaxation of Rule
2026(FR-30)-R..11. This was donc to
protect their pay as stipulated in their
appolntment offer, if the same happened to
be higher than their substantive pay.

(b) Does not arise as no injustice has
been done to these clerks and the order
dated 20th April, 1961 is also otherwise
valid,

Clerks Drafted to Rallway Board's Office
From Zonal Railways

205. SHRI KRISHNA KUMAR
CHATTERJI : Will the Minister of RAIL-
WAYS be pleased to refer to the reply given
to Unstarred Question No. 4914 on the 26th
August, 1969 and state:

(a) whether there is any statutory pro-
vision which authorises giving proforma
position in the lower grade while these
clerks hold the higher grade of U.D.C.
substantively since Rule 2011 (F.R. 15)-
R-I1 is prohibitive of such action ;

(b) the reason why they will not be
absorbed as U.D.C. from the date of their
joining the Board's office ; and

(c) whether the advice of the Union
Public Service Commission and the Law
Officer was obtained in the matter and,
if not, whether this will be done as the
manner proposed for their absorption as
U.D.C. involved infringement of Funda-
mental Rules ?

THE MINISTER OF LAW AND
BOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) As
siated in repry to Un-starred Question
No. 6381 on 15-4-1969, the provisions of
Rule 2011 (F.R.—15) R-Il were not appli-
cable in the case of these clerks as they
were treated as on deputation from the
Raijlways/I.R.C.A.
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(b) These clerks are to be absorbed
as U.D.Cs, in terms of the exisling para
14 of the Railway Board Secretariat
Clerical Service Scheme which was drawn
up in consultation with the Mumistry of
Home Affairs and U.P.S.C, A copy of
this para was attached to the reply to Un-
starred Question No. 6381 on 15-4-1969.

(¢, Since no infringement of Funda-
mental Rules is involved in the matter of
absorption of these clerks, the question of
seeking advice of U.P.S.C, and Law Officer
doss not arise.

Import of Rall Cars, Coaches and Wagons
206. SHRI

SHAH : Will the
be pleased to state :

VIRENDRAKUMAR
Minister of RAILWAYS

(a) whether it is a fact that part of
the § 55.0 million loan recently sanctioned
by the Intermitional Development Associa-
tion will be utilised for importing Rail
cars, coaches and wagons ;

(b) if so, the reasons for (he said
import even when there is adequate indi-
genous capacity to manufacture the same;
and

(€) the annual import bill for the above
three items, year-wise and supplier-wise
since 1965-66 ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b) Does not arisc.

(c) Nil.

Rallway Eamnings and Expenditure
During 1969-70.

207. SHRI YIRENDRAKUMAR
SHAH : Will the Minister of RAILWAYS
be pleased to state :

(aj the trend of Railway earnings and
expendilure during the first eight moanths of
1969-70 and the expected earnings and ex-
peaditure during the remaining four months ;
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(b) whether the Railway earnings and
expenditure are in tunc with the budegled
figures for the fiscal ycar 1969-70 ;

() if the reply to part (b) above be in
the negative, the extent of variation and the
reasons for the same ; and

(d) the expected amount of gross profit
to bs earned by the Railways during
1969-70 ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Novem-
ber, the eigth month of the financial year,
is not yet over. The accounts for October,
the last completed month of the financial
year, have not yet been closed. In the
period of six months ending 30th September
1969, for which the accounts have been
closed, the earnings came to Rs, 464.04
crores and the working expenses o Rs. 345.39
Crores.

(b) Barnings and expenditure are gene-
rally in line with the proporiionate budget
for the period.

(c) Does not arise.

(d) Present indications are that the sur-
plus of about nearly Rs. 2 crores budgeted
for 1969-70 may be realised.

M /s, Westinghouse, Saxby and Farmer (P)
Ltd. Calcutta

208. SHRI BABU RAO PATEL : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the Union
Government has given an advance of Rs. 20
lakhs to the West Bengal Government for
helping M/s. Westinghouse, Saxby and
Farmer (P) Ltd. ;

(b) whether it is also a fact that this
amount bas not boen utilized by the Wost
Bengal Government for the specific purpose
for which it was given ;

(c) if so, what are the chances either of
the money being retumed or being adjusted
agniost future suppliss to the Railweys socing
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that both the West Bengal Government and
M s, Westinghouse, Saxby and Farmer (P)
Ltd. are bankrupt concerns ; and

(d) what rate of interest is being charged
on Rs. 20 lakhs and who is supposed to pay
this interest ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RALWAYS
(SHR1 GOYINDA MENON]) : (a) Yes.

(b) The Central Government have no
rcason to believe that the amount is bcing
utilized otherwise than for the purpose for
which it was intended.

(¢) Does not arise.

(d) The State Government will pay the
interest (@ 6% per anoum on the amout of
the advance given to them.

Ticketless Travelling

209. SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased to
state ;

(a) whether it is a fact that the railways
lose over Rs. 25 crores every year on account
of ticketless travel ;

(b) whether it has been found that
students contribute substantially to this
annual loss ;

(c) if so, the practical steps taken to
bring home to the studeats that ticketless
travel is not only an illegal act but also an
anti-social one ;

(d) whether it is a fact that many Gowt.
employees continuoysly travel without tickets
on Suburban local traips ; and

(e) if so, the reasons why no disciplinary
action is taken against them 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Before
the d t of the Indi Railways Act
with effect from 10. 6. 1969 the loss an
account of ticketiess travel was estimated. to
be betwecn Ra. 20 and Rs. 25 crorss per
annum,
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(b) Students have also been detected
travelling without tickets in a number of
cases.

(c) The active co-operation of students
is being enlisted through the Heads of
educational institutions to detect and deal
with passengers travelling without tickets.

(d) It is possible that some among the
ticketless travellers are Govt. cmployees
but it is not possible to ascertain the pro-
fession of a passenger.

(e) All ticketless passengers (including
some possible Govt. employees) are dealt
with according to Law, which does not
discriminate between Govt. employees and
others.

Attack on trains by goondas during
Abmedabad riots

210, SHRI BABURAO PATEL : Will
the Minister of RAILWAYS be pleased 1o
stale @

a) the number and names of trains
attacked by goondas ncar about Ahmedabad
during the recent communal riots ;

b) the number and names of persons
killed or injured per train ;

ic) the reasons why proper precautions
were not taken to protect the trains secing
that the riots had already taken place several
days before the trains were attacked :

and

(d) the steps taken to protect trains in
future 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
The following 8 trains were attacked ‘detained
during communal riots in Ahmedabad in
Sepicmber, 1969, as alio the number of
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persons killed/injured in each train :

Description of train No. of persons

Killed  Injured
50 Dn. Fast Passenger 4 1
36 Dn. Kirti Express —_ 3
47 Dn. Passenger — —
55 Up/50 Dn. Passenger 3 b1
111 Up Passenger | 1
36 Do. Kirti Express 2 5
31 Up Janata Express 11 1
68 Dn. Passenger 1 1
Total n 17

Complete list of names of persons kiiled
or injured is however, not available,

available Police force was
deployed in the sensitive areas, pockets,
places and spots, and their resources
were thus stretched to the fullest extent.
R.P.F. personnel were deputed to guard
vital railway installations at Ahmedabad
and other suburban stations. R.P.F. had also
undertaken the protection of Railway
colonies in Ahmedabad and other important
stations as also escorted Rallway staff from
their Colonies to Railway stations and back.
However, when the trains became the target
of unruly clements, the state Government
decided to escort trains. As they did not
have adequate resources Railways were
requested to depute armed R.P.F. personncl
for the escorting of passeoger trajns in the
affected areas.

€, The

(d) Maintenance of law and order,
including protection of passengers and their
belongings, being the responsibility of
the State Government, closest liaison is
maintained with them and all possible
assistance is given to the State Police in
handling such situations.

Sefzure of Stolen Railway Material

211. SHRIC. K. BHATTACHARYYA :
Will the Misister of RAILWAYS be plonsed
to state )
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(a}) whether stolen Railway material
worth Rs. 10,000 was seized from a shop-
cum-godown in Burdwan after a search
conducted on the 19th September, 1969 by
the Eastern Railway's Protection Force ;

(b) il so, the description of the types
of material stolen; and

(c) the steps taken to bring the culprits
10 book ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Yes.
The case was detected by the Crime Intelli-
gence staff of the Railway Protection Force,
Eastern Railway and on a scarch of the

accused person’s godown, material worth
about Rs. 9,500/- was seized.
(b) 1. Fish Plates 31 Pieces,
2. Compound Fish
Plates 6
3. CST/9 Plates 4
4. Pieces of Rails
of differcnt sizes
(Total length
about 448 feet) S8 .
5. D.O. Plates 3,
6. D.O. Jaw 4
7. Brake Block I Piece.
8. Tie Bars 183 Pieces.
9. Cut pieces of
Tic Bars 42 |,
10, Two-way key 1 Piece,
11. Woodcn Railway
Sleepers
(Standard size) 2 Pieces.

(c) The case is still under investiga-
tion.

Clash at Madhukunda Statlon (South
Eastern Ruilway)

212, SHRI C. C, BHATTACHARYYA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether there was a clash between
passengers of the Ranchi-Asansol Passenger
and members of the Bihar Armed Police at
Madhukunda Station, South Eastern Rail-
way, on the 14ih September, 1969 ;
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(b) the details of the incidents ; and

(c) the steps taken to bring the culprits
1o book ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

{b) and (c). On 14-9-1969, 88 members
of Bihar Military Police (Bn. No. 3 ‘C'
Company with its headquarters at Govind-
pur), were travelling by 64 Up Ranchi-
Asansol Passenger from Ranchi to Giridih
via Asansol. They were occupying 3
second class and 2 third class compartments
locked from insidc. At Madhukunda some
passengers wanted to board the said com-
partments but were rusisted by the Military
Police personnel. This resulied in a scuffle
amongst them causing injury to seven
passengers and the guard of the train.  The
injurcd persons were rendered first aid,
As a protest, the passcngers did not allow
the train to move by squatiing on the
railway tracks. GRPS/Adra registered u
case No. 4 dated 14-9-69 u's. 147/148/323/
325 IPC and arrested all the 88 members
of the Military Police and released them
on bail. On the complaint of the Military
Police personnel, a counter case NMNo. §
dated 14-9-69 u's. 147/323353 IPC was
started in which po onec has been arrested
so far. Both these cases are under Police
investigation.

Accommodation Problem of Scheduled Castes
and Scheduled Tribes in Major Citles

213. SHRI J.K. CHOUDHURY : Will
the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether Government have decided
to take special measures to solve the

Accommodation  Problem of Scheduled
Castes and Scheduled Tribes in major
cities ; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA);
(a) and (b), The Department of Social
Welfare has been concentrating on the
poorer sections of the Scheduled Castes
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and the Scheduled Tribes, whose needs
are more urgent. In the case of slum-
dwellers, the Department  contributes 12§ %
of the cost of houses constructed for
members of these classes under the Slum
Clearance scheme. Under the Housing
Scheme in the Backward Classes sector,
Scheduled Castes and Scheduled Tribes in
rural arcas are eligible for a housing sub-
sidy ranging from Rs. 900 to Rs. 1.500 per
house. This scheme has now been ex-
tended to the urban areas also.

In addition, the Scheduled Castes and
Scheduled Tribes are eligible for assistance
from the general housing schemes, e.g. the
middle and Low Income Group Housing
Schemes.
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Shifts in Occuopation Patterns of Harijans

217. SHRI LOBO PRABHU : Wil
the Minister of LAW AND SOCIAL WEL-
FARE be pleascd to refer to  the reply given
to Unstarred Question No. 2136 on the Sth
August, 1969 and stale :

(#) the figures of the Scheduled Castes
which have shifted their occupation patterns
as o result of the Government plans ;

(b} whether any statistics are maintained
of Harijans in private sector cmployment in
new occupational patterns ; and

{c) if not, whether such information is
not vital for the ad vancement of Harijans ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND 1IN THE
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DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) ;
(a) to (c). The Commissioner for Bchedul-
ed Castes and Scheduled Tiibes has made
studies of the occupational mobility of
Scheduled Castes and Scheduled Tribes in
selected villages of States. These have been
published in the Commissioner's annual
Reports for the years 1966-67 and 1967-68,
copies of which have been laid on the Table
of the House,

Employment and allotment of Land to
Harijans

218. SHRI LOBO PRABHU : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to slate :

(a) since the Fourth Plan provides for
“‘Standing Offers of Employment™ in pilot
arcas, why his Ministry docs not participate
with a scheme for Harijans in selected areas
in every State ;

(b) the total area of lund allotted to
Harijans and how much of it is cultivated ;
and

(¢) in view of the limited ability and
staying power of Harijans, why are they
not allowed partners, whose rights are
cxtinguished after a limited time ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) A begioning has been made in Maha-
rashtra with the Pilot scheme referred to.
1t is only after the results of the scheme are
known that it will be possible to consider
how far it could be applied in respect of
Harijans,

(b) Available information shows that
over three lakh acres of land has been dis-
tributed to the Scheduled Castes for culti-
vation ; most of this land should be under
cultivation.

(c) Such a proposal will not be feasible
in practice.
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Shortage of Steel
219. SHRI BHOGENDRA JHA :
SHRI ESWARA REDDY :
SHRI CHANDRA SEKHAR
SINGH :

SHRI YOGENDRA SHARMA :
SHRI JAGESHWAR YADAYV :
SHRI C. JANARDHANAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(@) whether a study of supply and
demand of iron and mild steel during 1969-
70 to 1973-74 prepared by Shri P. N. Arya
for USAID Mission in India has shown that
the shortage of steel would persist through-
out the Fourth Five Year Plans period ;

(b) whether the study has revealed
that the import target of c(ngineering indus-
tries is likely to be affected by this shortage ;
and

(c) if so, the sicps being taken to meet
this shortage ?

THE MINISTER OF STATE IN THE
M'NISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). It has bcen mentioned in the
Report that shortage of steel would persist
throughout the Fourth Plan period and that
these shortages are likely 1o adversely affect
the planned exports of enginecring goods.

(c) Steps being taken to meet these
shortages inter alia include (i) stream lining
of procedures for allocation of indigenous
steel to engincering in-ustries for exports,
(ii) liberalisation of imports, (iii) bulk
impornt of steel, (iv) achieve higher produc-
tion from existing capacity and (v) plan for
additional capacity for meeting the increas-
ing demand for stecl.

Disconnection of Telephones at L-heria
Serul, Mahendru Ghat and Jasidih
Stations

220. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleas~d to
refer to the reply given to Unstarred Ques-

tion No. 3278 on the 12th August, 1969 and
state :
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(a) whether any procedurc has been
finalised with the Posts and Telegraphs
Department to a  void disconnection of
Railway telephones in future, and if so, the
details thereof; and

(b) whether any responsibility has been
fixed for the failure to pay telephone charges
in time, rcsuliing in disconnection of lines
at 13 stations and, if so, the result thereof ;
and

\c) the financial losses incurred due to
installation fee etc. ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) P& T
Department have not agreed to the request
of the Ministry of Railways that the P& T
telephones at Railway Stations shou'd be
treated differently from private telephones
in regard to disconnection of telephones.
However, instructions have becn issued by
the Ministry of Railways to the General
Managers of the Railways to nominate a
responsible officer for keeping a close watch
regarding bills pertaining to te'ephones
provided at Railway Stations in order to
avoid their disconnection.

(b} In all the cases of disconnections of
telephones at the 13 stations mentioned in
the Unstarred Question No. 3278 replicd on
12-8-69 payments of bills reccived from the
P & T. Department had actually been made,
but disconnection was cffected due to the
accountal not having been carricd out by
the P & T. Out of these in one case, however,
namely that of Colgong Station, the cheque
1ssued for the payment of the bill was
reported lost. A fresh cheque was issued
and the telephone restored.

(¢) Reconncction charges amounting to
Rs. 50/- per station have been paid by the
Railways to the P & T Department flor six
out of these stations.

Print'ng of Election Posters

221. SHRI BHOGENDRA JHA : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to refer to the reply given
to Unstarred Question No. 5027 on the 26th
August, 1969 regarding the printing of Elec-
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tion Posters without the names of printers
and publishers and state @

(a) whether the required information has
since been collected;

(b) if so, the details thereof ; and
(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) to (c).
The case is still under investigation by the
District Magistrate and report from the
Chiel Electoral Officcr is awaited,

Opening of Halts at Muraltha and Korahia
on North Eastern Rallway

222. SHRI BHOGENDRA JHA : Will
the Minister of RAILWAYS be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5075 on the 26th August, 1969 and
alate :

{a) whether the examination of the
proposal for opening halts at Muraitha and
Korahia (North Eastern  Railway) has since
been completed ; and

(b) if so, the dctails thereof and, if not
the time by which the consideration for
opening these halts is to be completed 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

(b} Fresh investigations made revealed
that the proposals for opening train halts
at Muraitha between Kartaul and Jogiara
stations and at Korahia beiween Khajaulj
and Jaynagar stations are mot financially
justified. The proposals, therefore, could
not be accepted.

Grading of Portland Cement
223. SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state to refer to the reply given to Starred
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question No. 346 on the 5th August, 1969
regarding the grading of Portland Cement
and siate :

(a) whether Government
received the recommendations
Indian Standards Institution ; and

have since
from the

(b) il so,
thereto ?

Government's  reaction

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F.A. AHMED : (a) No, Sir.

(b) Does not arise.
Newsprint Factory in Kerala
224.

SHRI S. K. TAPURIAH :
SHRI N. K. SOMANI !

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the progress so fur made in setting
up a newsprint faclory in the State of
Kerala ;

(b) whether the sitelocation of the
fuclory has been finalised ; and

(c) if o,
thereof 7

the financial implications

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The matter is still under
consideration.

(b) and (c). As no final decision has so
far been takem, it is not possible to give
details at this stage.

Damage to Indian Rallways During
Ahmedubad Riots

225. SHRI S. K. TAPURIAH :
SHRI P. N. SOLANKI :
SHRI N. K. SOMANI :
SHRI SRADHAKAR SUPAKAR :
SHRI N, R. DEOGHARE :

Will the Minister of RAILWAYS be
pleased to state :
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(a) the loss suffered by the Railways on
account of Railway properties damaged, set
fire to elc. and on account of diversion or
holding up of passenger and goods traffic in
the Ahmedabad riots since the communal
riots were started ; and

(b) the steps taken to protect Railway
properties and to make Railway travel safe
through the diswurbed areas of the country ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) The
loss suffered by the Railways due to the
damages caused to the Railway properly and
on account of diversion or hold up of
passenger and ghods traffic during communal
riots in Ahmcdabad in September, 1969 is
estimated at Rs. 6,000~ and Rs. 24,45,000 -
(approximately) respectively. '

(b) Railway Protection Force/Railway
Protection Special Force are being increasing-
ly deployed 10 protect Railway property and
to assist the State Police in handling such
situations.  Closest liaison is maintained
with the State Police authorities who deal
with law and order problems with a view to
securing their assistance. Steps are also
taken 10 project before the public the bane-
ful effects of destruction of national assets
like Railway property.

Loss to Rourkela Steel Plant as a result of
the licensing of Bimalgarh Talcher
Rallway Project

226. SHRI D. AMAT: Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the total estimated loss caused at
the Rourkela Steel township due to the
Bimalgarh-Talcher Railway Line Project
launched on the 20th August, 1969 ;

(b) whether it is a fact that the local
Adivasis leaders who formed an anti-agia-
tico squad to protect the patiopal property
from destruction were beaten by the agitators
and 1hat the house of one of the Adivasi
leaders was gheraoed and pelied with stones
and that be was threatened with dire con-
sequences of being killed ; and

(c) whether it is also a fact that on the
19th August, 1969 l.e. a day before the agi-
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talion a cracker was exploded in front of
the Rourkela Club to threaten the General
Public so that they might not come out of
their houses, while such destructive measures
were to be taken by the Bimalgarh-Talcher
Railway project agitators ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT) : (a)
The loss on account of damage 1o Company’s
property at the Rourkela Sieel Township on
account of the agila'ion connccled with
comstruction of Bimalgarh-Talcher Railway
Line is estimated at Rs. 4 lakhs.

(b) Since law and order is the responsi-
bility of the State Government derails of
such incidents can be furnished only by
them.

(e) No, Sir.
Memorandum sent by Displaced Persons

From Bandomunda Marsh lling Yards
to Geaeral Manager of South Eastern

Ra.lways.
227, SHRI D. AMAT : Will the
Minister of RAILWAYS be pleased to
state :

{#; whether the displaced persons from
the Bandomunda Marshalling yard of the
South Eastern Railway submitted any memo-
randum to the General Manager of the
South Eastern Railway on the 17th Scptem-
ber, 1969 regarding their appoiniment in the
Railway yard and, if so, the action taken
thercon ;

(b) whether any specific complaint was

" made in the said memorandum against some

Railway employces regarding illegal extrac-
tion of bribe from the displaced ‘Adivashis’
with the assurance 1o provide them with
jobs in the yard ; and

(c) if so, the names and the designation
of such employces, the amount of money so
collected and the steps taken against such
malpractice adopied by the employees 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (¢). In-
formation is being collecied and will be laid
on the Table of the Sabha.



71 Written Answers

et ¥ arwfas @0 § s omgowd
gt frafon fam & sl &
gfcamt wt &t o faeity wgraar

228, =Y qEiEATY WREAET 4y
g aar W gefrafin el 5
TN FT FO0FILT 0 :

(7) sargg a= & f& Wy zesli-
frafar famm vift & 37 Fa=feal &
afeaizi £, 1 1967 § g awszifas
31§ 7 n7 7, :vd fawirg agraar Ag
& wf & maft g777 3 za®r "wEAEa
faar a1 ; =Yz

(=) afz gf, &t 8% #11 Fr2m @
4T AT FT L0 AIAT T 341 FIGA1ET
w7 &1 faaz § 7

TEYE aqr W gttt gaea ®
T WA (ST FoO"E 977): (F) o AFT )
wIer T fAw 7 1967 & a1 |
qIE T 79 ge0F FH4 F 740 500
T B AIAE-IIF  AITA FY ) AT
T HRAfCdl gru WiEl 1T a1 ged
guifa &Y Adig & far ar w7 goe
wfgea-fafy & fao o afunl €1 gresx
ga afwwdl & awrar ufe i ags
are &7 27 A% & W gesfaafor
for % a1 78 Faaifea) Fafmmid 7
s&T ¥ vg wifgg e F A &R
&7 oY Saer fvgr @ 1 w0 1T Y
wifas agmar ga agradar & wear
@ qgawi & ofiard Y usw 7w
fastt 31

(&) sga 78 Iz )

NOVEMBER 18, 1969

Written Answers 72

Recommendation of Industrial Licensing
Policy Enquiry Committee

SHRI RAMAVTAR SHASTRI :

SHR1 H. N. MUKERIJEE :

SHR1 S. R. DAMANI :

SHRI DHIRESHWAR KALITA :

SHR1 SHIVA CHANDRA JHA :

SHR1 K. HALDER :

SHRI RAM AVTAR SHARMA :

SHR! C JANARDHANAN :

SHRI RABI RAY :

SHRI NARENDRA SINGH
MAHIDA :

SHR1 YASHWANT
KUSHWAH :

SHRI SHARDA NAND 1

SHRI YAJNA DATT SHARMA :

SHRI JAGANNATH RAO JOSHI:

SHRI ATAL BIHARI VAIJ.
PAYEE :

SHRI BR1J BHUSHAN LAL :

SHRI SURAJ BHAN :

SHR1 BIBHUTI MISHRA 4

229,

SINGH

Will the Minister of INDUSTRIAL
DEVELOPMENT INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether the various recommenda-
tions made by the Industrial Licensing
Policy Inquiry Committce have since becn
examined by Government ; and

(b) if so, the decision taken thereon ?

THE MINISTER OF |NDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). The various re-
commendations of the Industrial Licensing
Policy Inquiry Committee are under the
active considcration of Government.

Rise in Price of Coal Demanded By
Coal Industry

CHANDRA SHEKHAR
SINGH :
SHRI RAMAVATAR SHASTRI :
SHRI J. M. BISWAS :
SHRI VASUDEVAN NAIR :
DR. RANEN SEN ;
SHRI B. K. DASCHOWDHURY :
SHRI V. NARASIMHA RAO :

Will the Minister of RAILWAYS be
pleased to state :

230. SHRI
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(a) whether the coal Industry has
demanded a further rise in th: price of
Coal supplicd to the Railways ;

(b) if so, the extent of price increase
demanded by the Industries ; and

(c) the decision taken by the Railway
Board on the demand ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHR1 GOVINDA MENON, : (a) Yes.

(b} The price increase asked for ranged
from Rs. 2'- to Rs. 4,11 pcr tonne.

(c) Railway Board decided to allow a
price incrcase of 70 paise per tonne for
supplies from 1-10-196Y and this was
accepted by the Indusiry.

Price rise of Fiat and Standurd passenger cars

231, SHRI CHANDRA SHEKHAR
SINGH :

SHRI RAMAVATAR SHASTRI :

SHRI D. AMAT :

SHRI MOHAN SWARUP :

SHRI N. R. LASKAR :

SHRI 5. P. RAMAMOORTHY :

DR. RANEN SEN :

SHR1 K. M. ABRAHAM :

SHRI S. M. BANERJEE

SHRI OM PRAKASH TYAGI :

SHRI R. BARUA :

SHRI CHENGALRAYA NAIDU :

SHRI RAM KISHAN GUPTA :

SHRI MAYAVAN :

SHRI E. K. NAYANAR :

SHRI P. RAMAMURTI :

SHRI P. C, ADICHAN :

SHRI1 SHIVA CHANDRA JHA :

SHRI1 BAIDHAR BEHERA :

SHRI BAL RAJ MADHOK :

SHR1 SHIV KUMAR SHASTRI :

SHRI RAM AVTAR SHARMA :

SHRI C. MUTHUSAMY :

SHRI ISHAQ SAMBHALI :

SHRI K. HALDER :

SHRI J. AHMED : _

SHRI SRADHAKAR SUPAKAR ;

SHRI ARJUN SINGH

BHADORIA ;

SHRI MEETHA LAL MEENA :

SHRI C. C. DESAL :

SHRI P, N. SOLANKI :
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SHRI RAGHUVIR
SHASTRI :

SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI J. K. CHOUDHURY :
SHRI YAJNA DATT SHARMA :
SHRI MOHAMMAD SHERIFF :
SHRI SHRI CHAND GOYAL :
SHRI YASHWANT SINGH
KUSHWAH :

SINGH

Will the Minister of
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS b pleascd
to state 1

INDUSTRIAL

(&) whether the muanufacturers of Fiat
and Staniard passenger cars had unilsterally
raised the ex-factory prices of their cars
recently ;

(b) If so, the actual price increase e¢ffect-
cd by the manufacturers ;

(¢} whether Qovernment had imposed
price control on all the three passeng:r cars
produced in the couniry following the unila-
teral action of the car manufacturers in
raising the prices ; and

(d) if so, the prices
cars ?

fixed for these

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) M’s. Premier Automobiles increased
the ex-factory price of the Fiat car by
Rs, 2,312 to Rs 15,863 and M 's. Standard
Motor Products of India increased the ex-
factory price of the Standard Harald car by
Rs, 1,637 to Rs. 15,640.

(¢) Yes, Sir.

(d) The ex-factory prices of the three
makes of cars fixed, on a siatutory basis,

with ecffect from the 2Ist September, 1969
are as under ;—

1. Ambassador Rs. 15,316

2. Fiat Rs, 14,325

3. Swandard Herald Rs. 14,003
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The above prices are exclusive of the
excise duty payable oo the built-up
vehicles.

Manufacture of Tractors with foreign
collaboration

232. SHRI RAMAVATAR SHASTRI :

SHRI1 K. M. MADHUKAR :

SHRI INDRAJIT GUPTA :

SHRI SARJOO PANDE :

SHRI C. JANARDHANAN :

SHRI B. K. DASCHOWDHURI

SHRI RAM AVTAR SHARMA :

SHRI BENI SHANKER
SHARMA ;

SHRIV NARASIMHA RAO

SHRI S. K. TAPURIAH :

SHRI N. K. SOMANI :

SHRI VIRENDRAKUMAR
SHAH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that a new
collaboration agreement has been entcred inte
for the the manufacture of traciors in the
public sector ;

(b) whether it is also a fact that a
prototype of an indigenously designed and
manufuciured tractor has been successfully
developed by the Central Mechanical and
Engincering Research Institute, Durgapur ;
and

() if so, the reasons for Government's
preference for a foreign collaboration pro-
ject instead of commercially developing the
C.M.E.R.]1. tractor which Indian scientists
and engineers have laboured 1o produce at
considerable expense 7

THE MINISTER 'OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) ;: (8) The Hindustan Machine
Tools Lid. have negotiated a collaboration
agrecment with a Czechoslovakian Agency
for the manufacture of a low H.P. traclor in
their Pinjore unit and have submitted their
proposals in this regard for Government's
approval.
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(b) The mining and Allied Machinery
Corporation in collaboration with Central
Mechanical Engineering Research Institute,
Durgapur have developed and manufactured a
low hp tractor, the prototypes of which are
at present undergoing tests and trials at the
various testing stations in the country. The
preliminary reports received from these
testing stations show that more and improved
protoiypes will have to be manufactured and
subjected to further tests before an acceptable
design is developed for commercial produc-
tion.

(¢) Government has not yet tlaken a
final decision on the choice of the tractor
model to be manufactured in the proposed
public sector project.

Completion of Bokaro Steel Plant

233, SHRI RAMAVATAR SHASTRI
SHR1 YOGENDRA SHARMA :
SHRI JHARKHANDE RAI ;
SHRI DHIRESWAR KALITA :

SHRI ISHAQ SAMBHALI :
SHRI D, N. TIWARY :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state ©

(a) the time schedule to complete the
construction of the Bokaro Steel Plant ;

(b) what are the stages in terms of
production capacity and financial expendi-
ture by which the whole plant will be
completed ;

(c) whether it is a fact that the construc-
tion of th plant ise already behind the
schedule ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). On a thorough consideration of
all the factors involved, Government have
now fixed the target date for completion of
the erection of the first Blast Furnace Com-
plex as December 1971, and of the entire
equipment for the first stage for production
of 1.7 million tonnes as March 1973. The
estimated financial expenditure for the
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completion of the first stage to 1.7 million
tonnes is Rs. 671 crores.

(¢) A recent assessment of the work done
shows that the programme of construction
would be delayed by about 9 months.

(d) The delay has arisen mainly on
account of the delay in supply of refractories
for the construction of coke ovens, and the
necd to import the plates for the sintering
plant, To avoid further delays, it would
also be necessary to maintain a climate of
peace and discipline and to achicve a high
level of labour output.

Malpractices in British Indin Corporation,
Kanpur.

234. SHRI ESWARA REDDY :
SHRI1 YOGENDRA SHARMA :
SHRI H. N. MUKERIJEE :
SHRI INDRAJIT GUPTA :
SHRI C. JANARDHANAN !

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleascd to
state

(a) whether the workers of the British
India Corporation, Kanpur have alleged that
lakhs of rupees are being bungled every
month by the Company ;

(b) whether the workers have accused
the Managing Director, Shri Rameshwar
Tantia and Shri Bajoria of indulging in
malpractices in managing the Company ;

(c) whether they have demanded the
Centre to take over the Company with a

view to put a stop to these malpractices ;
and

(d) if so, the action taken by Govern-
ment in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR1 F. A.
AHMED) : (a) to (d). There have been
complaints, The affairs of the company are
being investigated by the Investigating
Authority who has been appointed under
Section 15 of the Industries (Development &
Regulation) Act. The action that might
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approximately be taken in the matter would
be examined on receipt of the report from
the Investigating Authority.

Shortage of cold-rolled sheets in
Smull-scale Industries

235. SHRI UMANATH 1
SHRI A. K. GOPALAN :
SHRI P. GOPALAN :
SHRIMATI SUSEELA GOPALAN

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
slale :

(a) whether a large number of small-
scale industries manufacturing steel furniture,
rolling shutters are facing closure due to
the non-availability of cold rolled sheets :
and

(b) il so, the steps taken by Government
to mect the situation ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) : (a) While Government are
aware of the difficultics being expericnced
by such units in regard to availability of
cold rolled shects, there has been no report
of large scale closing down of these units,

(b) Allocations of these sheets from
indigenous production are placed at the
disposal of the State Directors of Industries
in bulk for distribution among individual
small-scale units in their jurisdiction. Im-
port of these sheets are also allowed 1o
aciual users in accordance with the Import
Licensing Policy for 1969-70. In regard to
indigvnous shects, efforts are being made to
increase the allocation for the small-scale
seclor.

Coastruction of Eonkan Raiflway to Link
Bombay with Mangalore

236, SHRI UMANATH :
BHRI A. K. GOPALAN :
SBHRI NAMBIAR :

SHRI E. K. NAYANAR :

Will the Minister of RAILWAYS be
pleased to state 1
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(a) whether Government propose to
construct the Konkan Railway which would
link Bombay to Mangalore running parallel
to the sea right across Goa ;

(b) if so, the time by which the work
is likely to be started ; and

(c: the details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (c).
Due to paucity of fundsit is not possible
to consider the construction of such a rail
link at present.

Goods wagons used for carrying passengers

237. SHRI TULSHIDAS JADHAY :
Will the Minister of RAILWAYS be pleased
10 stale :

(a, whether it is a fact that Goods
wagons are used for carrying passengers on
some lines ;

(b) if so, the number ol wagons so
utilisced and the reasons thercfor ;

(c) the sleps
shortage
and

taken to remove the
of passenger carrying bogies ;

(d) the steps being contemplated by
Government to stop this practice and the
time by which this bad practice is likely to
be stopped completely ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
BHRI GOVINDA MENON)\: ia) Yes, only
for clearance of heavy rush of pilgrims on
Kurduwadi-Pandharpur narrow gauge section
of the South Central Railway during mela
periods 7

(b) to (d). The available fleet of narrow
gauge coaches is adequate for ruoning and
maintenance of the normal complement ol
passenger train services on Kurduwadi-Latur
and Kurduwadi-Miraj sections. During the
4 imporiant fairs held at Pandbarpur, when
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a large nomber of special trains have to be
run for clearance of heavy pilgrim traffic,
however, the available passenger coaches are
found inadequate with the result that other
stock wiz. 30 trains piped vehicles and
about 150 wagons, duly fitted with benches,
lights, foot-steps ctc. are pressed into
service, Apart from these facilitics provi-
ded in these goods wagon officers are
specially deputed by the Railway Adminis-
tration to look after the comvenience of
pilgraims travelling in connection with the
Ashadi, Kartiki etc. fairs. Procurement of
about 200 additional passenger coaches only
to cater for the requircments of Mela traffic
at Pandharpur lasting for a total period of
less than 2 months in a year (and idling for
the remaining about 10 months! has not
been found economical.

Removal of Untouchability from Rural
Areas

238. SHR1I TULSHIDAS JADHAV
Will the Minister of LAW AND SOCIAL
WELFARE be pleascd 1o state :

(a) the remedial stcps Government cont-
emplate to take to remove untouchability in
daily practical life in villages ; and

(b) the intensive programme chalked
out for raising the standard of untouhables
and for improving their lot ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND DEPART-
MENT OF SOCIAL WELFARE (DR.
(SHRIMRTI) PHULRENU GUHA) : (a)
and (b). The evil has been in existence for
centuries and cannot be rooted out in two
or threc decades, The practice has, however,
very much lessened in the urban areas,
though it still continues in rural areas. The
problem has been tackled by means of
legal res, prop da and welfare
programmes for the social, educational and
economic uplift of the Scheluled Castes,
These measures are being expanded under
the Fourth Plan. Sleps are also being
taken to amend the Untouchablility (Offences)
Act, 1955, to make it more ecffective by
enhancing the punishment,
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Concessions to entreprepeurs for setting up
Industries in backward areas

245. SHRI BEDABRATA BARUA :
SHRI D. V. SINGH :
SHRIMATI ILA PAL-

CHOUDHURI :
SHRI RAM AVTAR SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether Government have decided
to give concecssions lo the entreprencurs,
if they start industry in backward areas ;

(b) whether these include reliel from
income and allied taxes for a period of five
years ;

(c) what
backward ?

are the areas selected as

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) and (b). The Working
Group on *“Fiscal and financial incentives
for starting industries in backward areas”
(Wanchoo Working Group) has recommen-
ded incentives to be given mainly by the
financial institutions, the Centre and tbe
States. It is proposed by the financial
institutions to give ceriain concessions to
new industries to be set up in selected
backward districts of all the States, In
regard to the incentives to be given by
the Centre, it is considered by the Govern-
ment that, in licu of the incentives recom.
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mended by the Working Group for &
higher developmental rcbate and cxemption
from income tax, corporate tax, import and
excise duties, a block grant or subsidy for
a part of the total fixed capital investment
of mew units to be set up in two sclected
disiricts ecach of the Srates identified as
industrially backward and one district each
of the other States, may bc gran'ed.

(c) Criteria for sclection of industrially
backward districts are being evolved.

Changes in the Company Law

246. SHRI BEDABRATA BARUA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government have received
represcnlations from the public for making
necessary changes in the Company Law to
make clection to the Boards of Directors
of Companivs on the basis of the single
transferable vote ;

(b) whether Government are considering
any proposal to bring about the changes
as suggested ; and

(c) whether Government have any
other alternative proposal to prevent com-

panies from being controlled by holders
of minority shares ?
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS : (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) and (c). Government is considering
various proposals including election of
directors on the basis of proportional re-
presentation.

Damage to Rallway Property by Shiv Sainiks

247, SHRI 8. A. AGADI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that Shiv
Sainiks, while rcturning to Bombay from
Kalyan mecting on the 12th October, 1969,
caused considerable damage to the Railway
property including tea stalls, clocks and
electric indicators ; end
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(b) if so, the estimated extent of damage
caused by Shiv Sainiks and the oction
tuken in the matter ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) and
(b). Yes. Shiv Sainiks causcd damage to
Railway property on the 12th October,
1969 csiimatcd at Rs. 300. Private pro-
perty worth Rs. 700 was also damaged.
Four cases have been regisiered by the
Railway Police which are under investiga-
tion.

w1 & gma sa ¥ afy

248, it wes fagrd aondgt
Y W Ew AT

o gIANTT

it AT A FA
= MERA :

=7 gage mmi

Fa1 wrefns fawmw, siafos samy
aqT AHA-TT FAT AZ AT AT KA
w70 fF .

(%) ma v+ acqf F 1T & 3IUIA
Arma & frady afg gf & ;

(=) 3I7% df9q fasg goo & e W
ifew A 71 gew fawmfet am 3
#T

(m) =7 famrfemi £1 2= g @%-
1 717 fen 0 fagrat AR woam a0
gqraf ®1 sqeq 7T §, I v afar
fagd a1 T3 graew ¥ wfae &Y #o
graar & 7

stefme fawm, wiafor s aa
aRAG-sT Wt (S GeEE we
wgAT) : (F) wgew w1a A fara g
a4t 8 g gea fg war afadeT &
gy ¥t freifa ar g :

KARTIKA 27, 1891 (SAKA)

Written Answers N

nEyET — AT 39 sfma
e - w79 wfawa
2 w51 sfaw
(=) wYz (7). wmes wrEm &

(1968 &) afadz fafgn A & sfm
fa%7 qea fraas qeedt fawrfont aar
I 9T R AT &1 wIa g
e, faaiw 4-10-1969 # swrfara
Adaeq # fear war § 1 aweq &Y wfy @
T 9T @ a1l @ 1 [ e § e Wit
mat | Aeg Fear LT—1973/69)

wietfre gfee & fowd go ol
w1 fawm

aﬁm&@ﬁmﬁ’r:
ot AW AW o

it gTrAT

=) TR TTS TS
st JMETY T o
Cifurcice i

s gwaw @At

249,

Fv wiratfme fawm, winfor s
aqr wEAT@-wd AR} dg A F) F0
T fF :

() 7ar ayar =T F wraw
zd 7 Ay ugq, fagre, a7 9qq, -
19, IEF1 AT I9 93w £ wyaifrr
3fez & frgd gr asT WAr § ; wie

(m) afz g, @ T7 "vw § &
F(FAE &7 7€ § waqT w"Er w7 fAwre
p?

wtatfre fawrw, wivfos samarc o
gmymm-wTd AAl (st swew weh
wrwe) : (F) fogy & & fasiao &
FEHTY T A & WA A ¥ gy
an ¥ wrfis gfee & foagwr gan
fratfce fem & forrds A €, wier wtw,



91 Written Answers

fagr, weg s, s¥E, waEaA, INT
N, ATHTH, FFY q91 FIEHT WL AMO-
AT qqr gerg &% A, fgmEw 93w,
afargz qar frgan

(@) wrawrd gm & wfadga ax
wedig fagra ofeez & sl F gen
wfxai w1 wfafa 7 faare e ar 9k
T fer ™ fapg ot PR &
frarare €1

AT WA & qew waiew W fad
fufa-fax g & fag 2T

250, =t wes fagrt amdy) :

it I
= A
N a3 W :
& W W
=t awae af

¥a1 {E¥ AT A AT FT FA FA
fis

(%) #ar A fooelt AL @A &
ae wrafag &1 fad 93 fafa-fay
T & far T g Ay ¥

(@) afz g, @ szl &
arq w11 4 e wadT A fafa-fer a9
¥ fau sfe at g2 & fao s 20wy
qt ;

(7) wa@% an¥zasal = fufa-far
TR & §7 7@ Aroand qar gquT
T,

(=) raa: faa safer 1 $m gfar
TA[ 9T FEHT A 747 § W I& F19 A
&R =g sqfadl ®F 7 3 & wr w U
§; Wk

NOYEMBER 18, 1569

Written Answers 92

(5) % ag & & f fore safor &1
1w fgar mar a1 ga% gra W € 7w
wr sufeqal 1 0 ¥ wfaw 9 o 07
feagus FEm At & wE sy § 7

fafe aqr aam weam gk @ @
(%t Mfawg ¥=) @ g7 &7 & sfag 39
faegma Afasrd & = & &7 & Afga
FUET AT M 7

(&) atx (). & faaa @ g
T AT § ) [vaem W Tw fag ma
e wemr LT - 1974/69)

() < gdrm g | A F1R S
37% frgwr wwa, ITF dvmar w9k
wadeim enfy ¥ ¥ad g a¥ar qar
qr |

(%) Y &t qoras & W1 2T Y 491
ag IAGEAT ATIAT G A a4y e A
ufgs 4t Fa1 fF I v (|) & w9t
# 4T 2 ¥ aqar qar § 1 4Y vHe -
UF uF T WA & wit § ; Ffew 9q
& Wi q1¥, 1967 ¥ g4 I¥ Fafs v
A, 1964 & e fey mir o

statfire fawta wweg & wfgwfal
¥ faeg forerad

251, ot wew fagrt awoda

ot W yaw " -

ot g

Y WA W

& TR

Y awaw i

F1 witetfre faws, wiafos samT
qAqT WWATQ-ETd  AAT Jg qqTH FY KA
i fF -

(%) w1 FTHETC HT ST WEHATLA
feweit i 23 s, 1969 & swwifr



93 Written Answers

Tq A &1 W e g faad
1 @gw afeT =) Fo Ho vAo fag,
gy fagre fadws =N sowET,
afe7 = aly qar dad cfaww daew &
faeg iy M@ AT 7 ;

(=) afz &, @ sg & =R
FaTE; ¥R

(m) z@ X & F@r FAAE F o€
sqFr F13 #7 fawr g ?

witifoe fawma, wiafos s aan
guaa-wTd wEt (st wEeE el
wzwy) (%) & (1). cfmay #feew Ao,
FEE ¥ WEEHF F1 1 dfo e
Frawsy a0 fafgq aaw qo ox @
arafiyg eqAFEW WEAT F IO H
22 wza, 1969 Y T e ¥ fam qm
7t @ Fr AT = AEfas fEm
srar g |

Appolntment of Workers in Hindustan
Steel Works Construction Ltd.

SHRI SATYA NARAIN
SINGH :

SHRI MOHAMMAD ISMAIL :

SHRI P. RAMAMURTI :

SHRI K. RANANI :

SHR1 GANESH GHOSH :

SHRI BHAGABAN DAS :

SHRI B. K. MODAK :

252,

Will the Minister of STEEL & HEAVY
ENGINEERING be pleased to state 1

() the total number of Technical Certi-
ficate Holders working on Muster Roll
having more than five years of experience
in the project construction in the Hindustan
Steel Works Coastruction Ltd ;

(b) whether Government propose to
give prefercnce to the experience hands and
the total number cf employees who have
been given permanent posts so far ;

(c) whether it is a fact that the manage-
ment desires to recruit fresh diploma bolders
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from outside instead of giving preference
to the experienced Technmical Certificate
holders who are already in the temporary
list ; and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT))
(a) None, since Hindustan Steel Works
Construction Ltd. itself started working only
from September, 1965.

(b) Hindustan Steel Works Construction
Ltd. does give preference to persons with
experience and specialisation. Since, how-
ever, appointments in  the Company are
made on contract and not on a permanent
basis the question of offering permanent
posts does not normally arise. The Com-
pany has appointed cight Engineering
Graduates, foriy-five Diploma holders and
four holders of Craftsmanship Certificates in
the regulur grade on a contract basis.

(c) and (d). Yes. While the Company
gives preference to serving muster roll
employees, Diploma holders are always
preferred to holders of technmical certificates
unless the latter have specialisation and long
expericnce to their credit.

Rallway Concessions to Handicapped
and disabled persoms

253. SHRI MANGALATHUMA-
DAM : Will the Minister of RAILWAYS
be pleased to state :

(a) whether there is any proposal to
give morc Railway concessions to the
handicapped and disabled homa fide persons
for journeys undcrtaken for their treaiment ;

and

(b) if so, the details thereof ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No,

(b) Does not arlse.
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Construction of Retiring Rooms at
Important Stations

254. SHRI MANGALATHUMA-
DAM :  WIll the Minister of RAILWAYS
be pleased to state @

(a) whether there is a proposal to
build more Retiring Rooms at certain im-
portant stations in the country especially
in Southern Statcs to cope up with the
increasing tourist traffic expected in the
rest of the year due to the Gandhi Cente-
nary Cclebrations ; and

rh) if so, the details thercof ?

THE MINISTER OF LAW AND 5O-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b) Does not arise.
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Production of Steel

256. SHRI MAHENDRA MAJHI ;
SHRI J, MOHAMED IMAM :
SHRI D.N. DEB :
SHRI N K. SOMANI :
SHRI MEETHA LAL MEENA :
Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased 1o
state @

(a) the total production of steel of
various kinds in country both in the Private
and Public sectors by the end of October,
1969 ;

(b) the gap between production and
demands of steel of the various types in
the country ; and

(c) whether the industries have felt
that there has not becn adequate supplics
of steel in the market resulting in slowing
the pace of industrial product in the
country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) and (b). Statement  indicating
total production, domestic demand and
availability of steel after meeting the export
demand of wvarious categories of steel for
the period April to September, 1969 is
placed on the Table of the House.
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' STATEMENT

Prodaction & Demand of Steel for the Period April 69-September 1969

(figures in "000 tonnes)

Items Production Export Balance Estimated Gap beiween
by main available demand demand and
producers for domestic  April- availability

consumers September
1969

Saleable semi 473 24 449
Bars & Structurals 821 333 488 } 1042 =) 108
Rails & other
Railway materials 249 69 180 183 (=i 13
Plates, HR Sheets/

Sirips 138 2 336 443 (=) 107
CR Sheets/strips SR 58 266 (—) 208
Galvanized sheets 101 - 101 112 —) 1
Skelp 12 - 122 118 +) 4
Elcctrical sheets 20 — 20 24 (=) 4

Total Saleables 2182 428 1754 2188

(¢) Yes Sir, Inadequacy of Steel Sup-
plies have been reported by the industries.

Calcutta Circular Railway Project

257. SHR1 SAMAR GUHA : Wwill
the Minister of RAILWAYS be pleased to
state :

(a) whether the resignation of State
Minister for Railway, Shri Parmal Ghosh,
will in any way effect the Calcutta Circular
Railway Project ;

(b) if not, who will look after it ; and

(c) the progress made so far in giving
effect to this project ?

THE MINISTER OF LAW AND 50-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b) The Ministry of Railway will con-
tinue to be responsible for the work on the
proposed Suburban Dispersal Line from
Dum Dum to Princep Ghat.

(c) The field work for the Final Loca-
tion Survey, for a Suburban Dispersal Line
from Dum Dum to Princep Ghat, has been
taken in hand, by the Metropolitan Rail
Trensport Organisation, set up at Calcutta
under the Chief Administrative Officer
‘Railways).

Retrenchment of Casual Laboar in
South Eastern Rullway

259, SHRI DEVEN SEN : Will the
Minister of RAILWAYS be pleascd to state;

(a) how many casual labourers belonging
to the South-Eastern Railway have been
retrenched since 1968;

(b) the cause of their retrenchment;
casual

(c) the amount paid to ecach
labourer and on what basis;

(d) whether it is a fact that alarge
number of casual labourers has refused to
accept compensation unless their dues which
were in arrear were paid along with it; aod
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ie) since when the arrear has become
due and what is the reason for not paying
the arrears?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) 1 (a) to (e).
The information is being collected and will
be laid on the Table of the Sabha.

Clrcular Rallway in Calcutta

260. SHRI DEVEN SEN :
SHRIMATI ILA
PALCHOUDHURI :

Will the Minister of RAILWAYS be
pleased to state:

(2) the estimated cost for the Circular
Railway in Calcutta and who will bear the
cost;

(b} what will be the machinery for the
planning and construction of the scheme;

(c) in what way the State Government
will be associatcd with it; and

(d) whether he would throw light on
the proposed rapid transit system project
which might be underground or on elevated
lines?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) The
cost of the proposed Suburban Dispersal
Line from Dum Dum to Princep Qhat has
not yet been estimated by the Railways.

No decision has yet been taken as to who
will bear the cost.

(b) The Mectropolitan Rail Transport
Organisation which has beem set up by the
Railways in Calcutta will be responsible for
the p'anning and construction of the Subur-
ban Dispersal Line from Dum Dum to
Princep-Ghat,

(c) The State Governmeat has been
requested to nominate an officlal who will
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represent the State Government in matters
concerning the Metropolitan Rail Transport
Projects. In addition, continuons contact
is maintained with concerned Departments
and Organisations of the State Government,
such as the Calcutta Mctropolitan Planning
Organisation (CMPO), Calcutta Improve-
ment Trust, etc.

d) *Techno-Economic Feasibility Studies’
are being taken up for a Mass Rapid
Tronsit System for Calcutta City. This
work is being undertaken by the Metropo-
litan Transport Project Organisation set up
by the Railways in Calcutta,

Expansion of Production in Companies
beyond Licensed Capacity

261. SHRI1 DEVEN SEN: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

‘a, whether Government have received
any explanation from Companies for ex-
pansion of production beyond their licensed
capacity; and

‘b- the steps Government intend to
adopt with rcgard to the companies where
the expansion was not due to any increased
productivity and efficiency but due to use of
forcign exchange and imported raw
materials?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) In response to motices
issued to certain licensed industrial under-
takings to furnish full particulars as to how
their production had substantially exceeded
their licensed capacity, explanatory replies
have been received from some of these
undertakings while replies from others are
still awaited.

(b) The various aspects of this question,
together with the action to be taken . regard-
ing the varlous categories of industrial
undertakings who have substantially exceeded
their licensed capacity, is under considera-
tion of Government.
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Manufacture of Scooters

263. SHRI N.R. LASKAR:
SHRI HIMATSINGKA:
SHRI R. BARUA:
SHRI CHENGALRAYA NAIDU:
SHRI MAYAVAN:
SHRI MUHAMMAD SHERIFF:
SHRI1 P. C. ADICHAN:
SHRI N. R. DEOGHARE:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that Government
have taken a decision on the proposals
which were before them for the manufacture
of Scooters in the couniry;

(b} if so, which proposal was accepted;

(c) what were the reasons for rejecting
the others; and

(d) the salient featurers of the proposal
which has becn accepted and on-road cost
of the scooter to be manufactured by the
pany concerned?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Yes, Sir.

(b) to (d). After careful consideration
of all aspects of the question of licensing
additional capacity for the manufacture of
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scooters i the country, Government have
come to the conclusion that it wi¥ be
preferable to ave a8 project in  the public
sector for the manufacture of scooters,
Accordingly, Governmet have appointed a
committee of Technical Expeits to work out
and advise them on a suitable design and
programme of production of scooters in the
public sector,

Government have also decided-that, if any
private sector party is prepared immediately
1o take up the production of scaoters
completely with indigenous know-how amdi
materials, he should be allowed to do so.
The Government have accordingly issued a
public notice inviting applications by
31-1-1970 from intercsted entrcprencurs
who are prepared to take up the production
of scooters with completcly indigenous
know-how and materials and withow any
foreign collaboration,

In pursuance of the above decisicn, all
the scooter manufacturing schemes of the
private partics pending with Government,
which involve foreign collaboration, are
being rejected.

Simplified Code of Criminal Procedure

264. SHRI N. R. LASKAR:
SHRI1 R. BARUA:
SHRI CHENGALRAYA NAIDU:
SHRI MAYAVAN:
SHRI P. C. ADICHAN:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) whether it is a fact that the Law
Commission has submitted a report to the
Union Government suggesting a new and
simplified code of criminal procedure to
ensure speedy dispensation of justice;

(b) if so, what are the other suggestions
made in the report; and

(c) whether Government have examined
the report;

(d) when the final decision is likely to
be taken 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
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DEPARTMENT OF SOCIAL WELFARB
(SHRI M. YUNUS SALEEM): (a) Yes,
Sir.

(b) The report is under print and will
be laid om the Table of the House in the
ncar future.

(c) and (d). The matter will be taken
up for consideration as carly as possible.

Prohibitlon in States

265. SHRI N. R. LASKAR:
SHRI R, BARUA:
SHRI CHENGALRAYA NAIDU:
SHRI MAYAVAN:
SHRI BENI SHANKER
SHARMA:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) whether it is a fact that the Andhra
Pradesh Government have reviewed its
prohibition policy and communicated it to
the Central Government;

(b) if so, the reaction of the Central
Government thereto;

(¢) whether other States have also
informed the Central Government of their
dzcision to review the prohibition policy;

d) il so, whether in view of the great
opposition by a majorily of the States to
the prohibition policy, the Central Govern-
ment propose to consider to  scrap the
prohibition policy; and

) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA]:
(a) No official communication sent by

Andhra Pradcsh Government as yet.
(b) Does not arise.
(¢) No, Sir.

(d) No, Sir.
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(e) The Central Government propose
to adhere to the Directive Principles of the

Constitution.

Project Report on Wagon Bullding
Factory in Iran

266. SHRI N. R. LASKAR:
SHRI R. BARUA:
SHRI CHENGALRAYA NAIDU:
SHRI MAYAVAN:
SHRI K. P. SINGH DEO:
SHRI V. NARASIMHA RAO:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that Indian
experts have submitied a project report on
building a wagon factory in Iran;

(b} if so, the assistance being given by
India for building a wagon plant in Iran ;
and

<) whether any financial assistance is
also being given by India and, il so, to
what extent ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI P. GOVINDA MENON;: (a) The
Project Report was prepared by Iranians
themselves and Indian experis were asked fo
study and to submit a report for setting up
of the Plant. This has been done.

(b) and (c). The matier is under exami-
nation.

Striks by Employees of Heavy Electricals
Project, Bhopal

267. SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:
SHRI LAKHAN LAL KAPOOR:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether itis a fact that the emplo-
yees of the Heavy Electricals Project at
Bhopal went on a token strike on the 14th
September, 1969,
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(b) if so, the reasons therefor; and

(c) the steps taken to meet the demands
of the workers?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) The workers of Heavy
Electricals (India) Ltd. went on a one-day
token strike on the 15th September, 1969.

(b) and (c). A number ef grievances
were cited by thess workers. The issue
raised by the workers' reprcsentatives
were discussed by the management with the
representative Union in a series of meetings,
as a result of which a settlement was
arrived at, concerning most of the points
at issue.

Bhagalkot Cement Ltd., Mysore

268. SHR1 A. SREEDHARAN :
SHRI S. M. KRISHNA :
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state @

(a) whether Government have made any
ussessment of the working of the Bhagalkot
Cement Ltd.,, Mysore State during the
last three years ;

(b) if so, the nature of irregularities
found during the above period ; and

\c) the action taken by Government to
improve the working of the said Company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (¢:. No assessment as such
of the working of the Bhagalkot Cement
Company Lid, Mysorc was made
during the last thrce ycars. However, an
investigation into the affairs of the company
was ordered on 23rd September, 1966 under
Section 237(b) of the Companies Act, 1956.
The investigation report was received by
Government in November, 1966, which
inter alia, listed a number of items represent-
ing goods and services belonging to the
company having been diverted for the
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personal use of Dr. A.G. Tendulkar, the
Managing Director of the company acting
as the Managing  Agents of the said
Bhagalkot Cemcnt Company Ltd. On
the basis of that investigalion report a
petition under Section 388B and 388D of the
Companies Act, 1956 was also filed in the
Bombay High Court in April, 1967, against
the officer of th: company responsible for
the said diversions. The petition came up
for hearing before the Court on 6th October,
1969 and at that stage Dr. A.G. Tendulkar
gave an undcrtaking in the Court stating
that he would not become a director of the
Bhagalkot Cemcnt Company Lid. for 5 years
with effect from 6th Ociober, 1969 and that
he would not become a direclor in any other
company for 2 years with effect from the
same date. The Court revorded this under-
taking and disposed of the matter.

It may also be stated that in exercise
of the powers conferred by Seciion 408(1)
of the Companics Act, 1956, Government
had also appointed two directors on the
Board of Directors of the Company for a
period of two years with effect from the
3rd December, 1966. Their term expired
on 3rd December, 1968. No reappointment
or fresh appointments were made thercafter,

Prohibition in States

269. SHRI A. SREEDHARAN:
SHRI S. M. KRISHNA:
SHRI K. LAKKAPPA:

Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state:

(a) the names of the State Governments
in India which have agreed to impose
prohibition in their States;

(b) whether the Government of India
have also approached the State Governments
for the imposition of prohibition in the
remaining States;

(c) whether it is also a fact that in
some States dry areas have again been
declared wet afier some time; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THB
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DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA):
(a) Prohibition is already in force in the
States of Gujarat, Maharashtra and Tamil
Nadu. In addition, the Siate Governments
of Haryana and Rajasthan have intimated
their intention to introduce prohibition in
their respective territorics according to a
phased programme.

Written Answers

b) Yes, Sir.

(c; Yes, Sir.

(d) The reasons generally advanced by
some of the States for scrapping prohibition
are that they would like to avoid loss in
excise revenue and check illicit distillation.

Manafacture of Slag Cement

271. SHRI S. M. KRISHNA!
SHRI A. SREEDHARAN:
SHRI K. LAKKAPPA:

Will the Minister of TNDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether it is a fact that the Bhadra-
vati Iron factory had applied for a licence
to manufacture slag cements;

(b) whether it is also a fact that the
said factory, which is a public sector under-
taking, was refused grant of the licence;

(c) whether it is further a fact that the
said licence was granted to a Sahu Jain
concern to manufacture slag cements;

(d) if so, the reasons therefor; and

(e) the action taken or proposed to be
taken by Government in this regard?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED): (a) Yes, Sir.

(b) No, Sir. With effect from thc 13th
May, 1966, the cement industry has been



109 Written Answers
exempted from the licensing provisions of
the Industries {Devclopment & Regulation)
Act, 1951, and, therefore, anyome can set
up cement manufacturing capacity at any
place in the counmtry without having to
obtain an industrial licence from the Central
Government.

(c) No, Sir.

(d) and (e). Do not arise.

Ms. Godrej Boyce Mfg. Co., Bombay

273, SHRI K. LAKKAPPA:
SHR! A. SREEDHARAN:
SHRI 5. M. KRISHNA:

Will the Minisier of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) the authorised and paid up capital
of the Godrej Boyce Mfg. Co., Bombay
at the time of its aetting up and as on the
31st March, '1969;

(b) the amount of loan received by the
Company upto the 31st August, 1969 from
Government, Banks or other parties
separately;

(c) the amount paid as interest by the
Company during the last three years; and

(d) the details of its performance during
the same period and the estimates for the
year 1969-707

THE MINISTER OF INDUSTRIAL
DBVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) The authorised and paid-
up capital of M/s. Godrej Boyce Mfg.
Co, Pvt, Ltd. at the time of its incorpora-
tion was Rs. 8,00,000 and Rs. 4,000 respec-
tively. On the basis of the Jatest available
annual accounts for the year ended 3lst
December, 1968, its authorised capital
stood at.Rs. 1,46,00,000 and paid up capital
at Rs. 94,50,000.

{b) As the company was registered as
far back as om 3rd March, 1932, it is not
possible ¢o furnish information regarding

KARTIKA 27, 1891 (SAKA)

Written Answers 110

total Joans received from differcnt sources by
the Company for the entire pcriod. How-
ever, details of loans outstanding as on 31st
December, 1968 are as follows:

Secured Loans Rs,
From Banks in cash

credit account: 3,55,51,669
Other Loans: 31,63,978
Total 3,87,.15.647
Unsecured Loans Rs.
From Industrial Credit
and Investment Corpo-
ration of India Ltd. 10,07,202
Other Loans guaranteed
by Directors 1,21,93,740
Fixed Deposits 98,27,470
Interest accrued 2,74,536
Total 2,33,02,948

(c) The details of interest paid by the
Company during cach of the threce latest
years for which annual accounts are available
are as follows:

Paid during the year ending Rs,

31st December, 1966 30,87,415
31st December, 1967 36,53,268
31st December, 1968 43,13,510

Total 1,10,54,193

(d) The details about the performance of
the company for the last three years are as
follows:

(Fig. in Rs, "000)
31.1266 31.12.67 31.12.68

Bales 13,18,18 12,93,61 15,29,68
Profit before

tax 1,70,06  1,38,11 1,25,01
Profit after tax 59,06 54,11 45,01
Dividends declared 109 10% 10%

The estimates for the year 1969 are not
avallable with the Government.
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Serting up of additional Cement Factories

274, SHRI MANGALA THUMA-
DAM : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state !

(a) the number of additional Cement
factories proposed to be: opened in the
vear 1969-70 in the Public and Private sector ;

(b) whether the Cement Corporation
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of India has in its latest report emphasized
the need to step up the production of cement
in the Fourth Plan ; and

(c) the steps taken by Government to
increase the present capacity to meet the
additional requirements of the country ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) The following additional
factories are likely to come up in 1969-70 :

Location

capacity New or Public/Private
Tonnes Expansion Sector
Kapur (Tamil Nadu) 200,000 New Private
Vijayawada (Andhra Pradesh) 100,000 Expansion —do—
Chaibasa slag cement (Bihar) 350.000 —do—
Srivilliputhur (Tamil Nadu) 400,000 New Public
Dalla (U.P.) 400,000 New —do—
Sankarnagar (Tamil Nadu) 200,000 Expansion Private
Mandhar (M.P.) 200,000 New Public
Udaipur (Rujasthan) 200,000 New Private

(b) No, Sir.

(¢) In addition to the above, the Cement
Corporation of India Lid., are propesing
to set up cement factories at  Kurkunta
(Mysore), Bokajan (Assam) and Paonta
(Himachal Pradesh) with an annual capacity
of 200,000 tonnes each.

Giving of Printing Jobs to outside Presses
275. DR. P. MANDAL : Will the
Minister of LAW AND SOCIAL WELFARE

be pleased to state :

(a) whether it is a fact that his Ministry

does not invite printing  presses in
gencral  for  the  printing of some
journals and other publications and

only a few selected printing presses are invit-
edto doso;

(b) whethcr there is some discontent-
ment on this score ; and

(€) if so, the steps taken to stop sich

practices in luture ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (2) In the
matter of arrangemenis for printing of the
two Hindi Journals with which the Ministry
of Law is concerned, namely, the Supreme
Court Law Journal and the High Courts
Law Journal, it acts on the advice of the
Department of Works, Housing & Urban
Development which handles the printing of
Government publications.

{b) No complaint has been received
from any printing press.

(¢) Does not arise.

Import Liceace for Tungston
276. DR. P. MANDAL : Will the
Minisier of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be ploased to state :
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(a) whether the policy of Government
in connection with the issus of import
licences for Tungston filament has been
followed rigorously ;

(b) the names of the parties or firms
which have licences to import the above
filament needed in the Manufacture of elec-
tric lamps, with the following details ;

(i) amount for which the licences have
been awarded ;

(ii) names of the parties in whose
favour licences have been issued ; and

(iii) capacity of the parties or firms
with regard to the utilisation of the raw
material ; and

(¢) the names of the firms and parties
which have been given licences in excess of
their capacities and which insicad of utilising
the same for their factories are in the habit
of disposing them to others ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) 1 (a) Yes. The manufacturers of
Electric Lamps on the list of D.G.T.D. are
permitted to import Tungsten Filaments as
one of the finished components against the
licences issucd 1o them for raw materials
and components. The lamp units in small
scale sector are also permitted to import
this material in the same manner.

(b) (i) No monetary value is earmark-
ed in the import licences for Tungsten
Filaments.

(il) List of all manufacturers of Elec-
tric Lamps on the list of D.G.T.D. is
laid on the Table of the House. [Placed in
library.  See No. LT —1975 169]

(iii) Since each lamp need one filament
except in very few cases, which need two
Slaments per lamp, allowing for wastage the
capacity for utilisstion will be practically
equal to the production of lamps from time
to time.

(¢) No monetary limit is placed in the
import licences against filaments, Since
every manufacturer of Eloctric Lamps on
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the list of D.G.T.D. is given full facility to
import filament for his own requirement,
the question of misusing does not arise.

Modification in Licensing Policy
277. SHRI P, C. ADICHAN :
SHRI,DEVEN SEN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state ©

(a) whether Government have lately
been considering certain modifications in the
licensing policy in the light of the past
experience to remove defects that have been
thrown up in the course of the working of
Licensing policy for the last so many years ;

(b) il so, the precise modifications to
be brought about in the Licensing Policy ;
and

(¢; the latest decision taken in the
matter 7
THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). In the light of the
findings and recommendations of the Indus-
trial Licencing Policy Inquiry Committee,
together with the recommeandations of the
Planning Commission in the Draft Fourth
Plan document, Government are considering
the introduction of certain changes and
modifications in industrial licencing policy.
An announcement shall be made as soon as
decislons in this regard are finalised .

Loans to Small Scale Indastries in Delhi

278. SHRIMATI |ILA PALCHOU-
DHURI t Will the Minister of INDUST-
RIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state ;

(a) whether it 'is a'fact that the Central
Government have accepted a scheme of the
Delhi Administration for giving financial
assistance in the shape of loans to the tune
of Rs. 15 lakhs to about 250 Small Scale
industries ;
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(b) if so, the broad detsils of the
scheme and the categories of industries

which will be benefited by the scheme and
the conditions on which the loans will be
given ;

(¢) whether any such schemes have been
received from other States also ;

(d) if so, the names of the States, the
broad details of their scheroes, the number
of small induysiries proposed to be assisted
in each State together with the amount
which each State will require ; and

(e) the reaction of Government to these
schemes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). No approval of the
Central Government has been accorded
recently to any specific scheme of the Delhi
Administration  for providing  financial
assistance to  Small Scale Industries.
However, the Delhi Administration have
been disbursing loans to Small Scale
Industrial Units under the State Aid to
Industries Act since 1952-53.

(¢) to (e). Loans are being disbursed to
Small Scale Industrial Units by almost all
the Stare Governments undcr their respective
Btate Aid Industries Act/Rules.

Demand for Scooters

279. SHRIMATI ILA PAL-
CHOUDHURI :
SHRI MAHARAJ SINGH
BHARATI :
BHRI 8. K. TAPURIAH :
SHRI N. K. SOMANI :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
siate

(a) whether Government's attention has
been drawn to the growing demand for
Scooters as against their ingufficicot produc-
don in Jndia and the high prices at-which
they are being sold ;
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(b) if so, whether any effort has been

made to find out their existing asnual
production and sale ; and
(c) the steps taken or proposed

to be taken to increase their production to
meet the demand and bring down the prices
to a reasonable level ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir.

(b) Government is aware of the present
annual production and sale of scooters in
the country.

() It has been decided to establish
a unit of an economic capacily in the public
sector for the manufacture of scooters of an
indigenous design.  In pursuance of this
decision, a Committee of Technical Experts
has been set up to work out and advise
Government on a suitable design and
programme of production of scooters in the
public sector.

Government have also decided that, if
any private scctor party is prepared immedi-
ately to take up production of scooters
completely with indigenous know-how and
materials, he should be allowed to do so.
Accordingly, a public notice has becn issued
inviting applications by 31st January, 1970
from interested entrcpreneurs, who are
prepared to take up production of scooters
with completely indigenous know-how and
materials, and without any foreign collabora-
tion.

Legisiation for Protection of Rights of
the Blind

280. SHRIMATI ILA PALCHOU-
DHURI ; Will the Minister of LAW AND
SOCIAL WELFARE be pleased to state :

(a) whether Government's attention has
been drawn to an appeal issued by the
World Council for the Welfare of the Blind
a.day before its ten-day session cnded on
17th October, 1969 in Delhi to all the
Mations of the World to enact legislation
to protect the rights of the blind, to provide
for Ahem free education, rehabjliation and
vocatiopal training, a compensatory allow-
ance to mest the espensss imcursed by
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their disability and a subsistence allowance
to enable those who could not do any work
because of their infirmity or age so that they
may lead a decent life ; and

(b) if so, the reaction of Governmen: to
the appeal ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA) :
(a) The Government are aware of the
resolwion adopted by the 4th General
Assembly of the World Council for the
Welfare of the Blind in this regard although
it has not yet been officially received from
the Secretariat of the Council.

(b) The provision of these services is
essentially the responsibility of Siate Govern-
ments and their atteniion will be drawn to
the resolution when it is formally rcceived
from the Council's Secretariat. The National
Cenire for the Blind, Dehra Dun, adminis-
tered by the Government of India, does,
however, pmvide free education, food and
clothes.

Assistance for Modernising Sudanese
Rallways

281. SHRIMATI ILA PALCHOU-
DHURI :
SHRI K. P. SINGH DEO :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether jtis a fact that the Govern-
ment of India have recently agreed to give
substantial  assistance to the Sudanese
Qovernment in modernising their Railways ;

(b) if so, whether any agreement has
been entered into in this regard ; and

(c) the terms and conditions and the
mannper ia which the assistance referred to
above will be given ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(S3HRI GOYINDA MENON) : (a) No.

(b) and (c). Does not arise.
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Incentive Scheme in Heavy Engigesring
Corporation, Ranchi,

282. SHRI A. K. GOPALAN :
SHRI K. M. ABRAHAM :
SHRI NAMBIAR :

SHRI MOHAMMAD ISMAIL :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) whether there is any incentive scheme
in the Heavy Engineering Corporation,
Ranchi to increase production ;

(b) if so, the details of the scheme ;

(¢) whether this scheme is applicable
for the whole plant ; and

(d) if not, the names of the departments
where this is applicable 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
to (d). No comprchensive incentive scheme
has becn introduced so far, in Heavy
Engincering Corporation. However, ad-
hoc incentive schemes are being tried out
in the following four shops of the Foundry
Forge Plant : (i) Grey iron and non-ferrous
foundry (ii) steel foundry (iii) fettling shop
and (iv) pattern shop. Details are not
available at present.
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Electrification of Rallway Line from
Madras to Arakonam

285. SHRI S. K. SAMBANDHAN :
Will the Minister of RAILWAYS be pleased
to state :

(a) the progress so far made in regard
to the electrification programme of th:
Railway line from Madras to Arakonam ;

(b) the time by which it will be com-
pleted ; and

(c) if the work has not yet been com-
menced, the reasons therefor 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) to (c).
An cconomic study of the cost/benefits of
the clectrification of Madras-Arakopam
section is being undertaken. Bascd on the
results of the cconomic study and financial
Justification of the scheme as well as
availability of funds and foreign exchange
resources, a final decision will be taken.

Hindustan Machine Tools

286. SHRI LOBO PROBHU : Will the
Minister of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

a) since 75 per cent of the capacity of
the Hindustan Machine Tools was idle in
1967-68, what attempts were made to use
it for the production of 39 crores worth of
machine tools imported during that year ;

(b) whether the factories were incapable
of producing these tools or they had turned
to competing with small private factories
producing elementary types of tools ;

(c) whether after deducting the profit
from watch making. the loss in machine
tools was nearly Rupees 2 crores in 1967-68
and whether the reasons were Identificd for
this in view of ths |arge profits in the
previous yeam ;
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(d) the subsidy paid for the half crore
worth of exports and whether this is shown
in the loss of the year of the factory ; and

(¢) the value of the equipment which
will become fidle from turning the factories
to other production like tractors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (¢). Due to a steep fall
in demand for machine tools arising out of
the general problem of under utilisation of
capacity in the Engincering industry for the
last two to three years, the offtake of the
.products of HMT Bangalore has not been
satisfactory. Consequently the Company
had to carry a large stock of machine tools
In order to avoid further accumu'ation of
stocks, the company had to restrict produc-
tion to about 429, during the year 1967-68.
resulting in an unutilised capacity of about
589, during that year. Without taking into
account the profit carned by the Watch
Unit, the company sustained a loss of Rs.

182.8 lakhs during 1967-68.

The imports of machine tools into the
country included, besides many new  designs
which HMT was trying to introduce since the
last five years, special types of machine tools
such as very heavy duty machine tools which
are not yet made in the country (and for
which HMT is not geared up), Heavy Duty
Presses and other metal forming machinery
(which to some extent it would be possible
for HMT 10 produce in the next five years or
so, gear grinding machines, internal grinders,
jig, boring, thread grinding, lapping. honing
machines, highly specialised metal working
machines like extrusion presses, forge presses
(very heavy and heavy duty) etc. The
imports also included specialised foundry and
forge equipment, welding equipment and
large items of components and special
accessories imported by the metal working
and machine tool industries in the country.
These many items do pot all lend themsclves
to economic production in view of their
varied nature and the limited quantities in
which they are required. It has also been
pointed out that it takes between 3 to 5
yeais for completing the techoology includ-
ing preparation of jigs, tooling etc. before
a new type of machine tool of complex
design is introduced for 100% indigcnous
production.
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However, HMT has undertaken the
manufacture of various new and sophisti-
cated types of machine tools since 1964 such
as turret lathes, multi spindle automatics,
single spindle automatics, heavy duty surface
grinders, gear sharpers, gear hobbers, heavy
duty lathes, all electric milling machines,
copying lathes, horizontal boring machines
and heavy duty presses etc,

As rcgards manufacture by HMT of
light duty machine tools which are also
manufactured by smaller units, a few light
duty machines HMT developed like LBS
Lathe, MITR Turret Mill and G9 Cylindrical
Grinding Machines, were mainly meant for
cxport, The LBS lathe was designed and
produced against a bulk order received from
Ceylon and the MITR Turret Mill for the
American market. The G9 Cylindrical
Grinder was, however, developed for the
Fucl Oil Injection Equipment industry in
the country who were badly in need of a
machine of this type. These light duty
machines form a small psrcentage—a little
over 19, of HMT's total output.

(d) During 1967-68, HMT had claimed
Re, 2,73 lakbs as subsidy on ecxports and
this has been credited to the Profit and
Loss Account of that year.

(¢) No equipment is expected to be
rendered idie by taking up other production
such as the proposed manufacture of
tractors.

Fuel cost of Railway Traction

287. SHRI LOBO PRABHU : will
the Minister of RAILWAYS be pleased to

state ;

(a) the average fuel cost p=r mile of
Railway traction for coal and diesal
separately ; and

(b) whether in view of the difference,
the Ministry of Petroleum and Chemicals
and Mines & Metals have asked the Railway
Ministry to siop dicsclisation and enable
coal mining to be cheaper by economics of
scale 7

THE MINISTER OF LAW AND BO-
CIAL WELFARE AND RAILWAYS
(SHRI GOYINDA MENON): (a) The
Index of fuel consumption is normally
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expressed in terms of Kilogram|litres per
1000 gross tonne kilometres. On this basis
the cost of coal and diesal oil consumed per
1000 gross tonne kilometres is as follows : —

NOVEMBER 18, 1969

Coal Diesel Ol
BG. Rs. 3.09 Rs. 2,97
M.G, Rs. 4.20 Rs. 4.17
(b) There has been no such communi-
cation,
Contrel of Car Prices
288. SHRI LOBO PRABHU : Wil

the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state

(a) the persons responsible for the
delay of 18 months in passing orders on the
recommendation of the Tariff Commission
on the prices of car ; and

(b) the prices of our three makes of
car and the prices for the same cars in the
country of their origin.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED). (a) It is not correct to say that
there was a delay of 18 months in passing
orders on the recommendations of the Tarniff
Commission on prices of Cars. The re-
commendations were received in August 1968

and Government orders were fissued in
September, 1969. No particular person is
responsible for the delay. The delay

oocurred as the examination of the report
entailed detailed discussions with the Com-
mission end consultations with the other
concerned Departments.

(b) The prices of the threc makes of
cars as fixed statutorily on 21.9.1969 and the
prices of the ncarest similar models in the
counftry of origin are as on next column !
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Make of the car: Ex-factory  Price of
retail price the néarest
of indege-  simllar
nous cars.  model in
the country
of origin
Ambassador Rs. 15316 Rs. 11,376
Fiat Rs. 14,325 Rs. 9,972
Standard Herald Rs. 14,006 Rs. 9,162
(4-door)

Working Yard-Stick for Parcel Clerks at
New Delhi Parcel Office

289. SHRI ONKAR LAL BERWA :
Will the Minister of RAILWAYS be pleased
to state :

(a) the yard-stick for providing the
posts of Parcel clerks at a station for all
sort of work ;

(b) the number of P. W. Bills issued
and Parcels booked, the number of P. W.
Bills and parcels delivercd, the number of
parccls trapshipped, the number of Sealed
vans reccived and dealt, with the number of
letters received and replied and the number
of free service articles received and delivered
at New Delhi Parcel Office of the Northern
Railway ;

(¢) the pumber of staff required accord-
ing to the yard-stick at the New Delhi Parcel

(d) the total number of staff provided
at the station ; and

(e) the deficiency,
reasons thereof ?

if any, and the

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHR1 GOVINDA MENON): (a) to (e).
The information is being collected and will
be laid on the Table of the Sabha.

Depositing of Security by Commerc'al and
Transportation Staff in R- tiam Divisien
(Western Raftways)

290. SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAYS be pleased
to state:
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(a) wheter it is a fact that about three
hundred Commercial and Transportation
staff has been served notice for major penal-
ties by the Divisional Superintendent, Ratlam
Division of Western Railway, for not depo-
siting the security deposit ;

(b) the moto of taking the security
deposit ;

(c) whether it is obligatory on the part
of the Railway servanis to deposit the
security ;

(d) if so, why the security was not
taken at the time of the appointment of these
employces :

(¢) whether Government have received
any representation from the All  India
Railway Commecrcial Clerks® Association in
this regard ; and

(f) if so, the details thereof and the
action taken by Government thereon ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON). (a) Notices
were issued to only 68 Commercial and
Transportation staff, of them notices against
24 staff have since been dropped on their
depositing the security.

(b)  Security deposit is taken from staff
handling cash or stores as a prccaotion
against loss or fraud.

(¢) Yes, for Railway servants who
are in charge of cash or stores.

(d) On appolntment, the staff were
allowed to deposit the amount in 12 monthly
instalments but they paid only a few instal-
ments and failed to deposit tbe full amount.

(¢) and (f) Yes. The gencral principle of
obtaining security deposit from staff entrusted
with cash or stores cannot be relaxed but to
minimise the hardship the Railway have
allowed the staff to deposit the security in
casy instalments. The rules also permit the
security to be given in the form of Govers-
ment Savings Certificates or a Pidelity
Guarantes Insorasnce Poficy in lieu of cash,
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Classificat'on of Rallway employees as
Essential and Non-Essential

292. SHRI ONKAR LAL BERWA ;
Will the Minister of RAILWAYS be pleascd
to refer to the reply given to Unstarred
Question No. 204 on the 22nd July 1969 and
slate ;

(a) what are the local conditions which
are taken into account for classifying the

Railway employees as essential or non-essen-
tial.

(b) how the local conditions make
different effects on the employees of one
and the same department ;

() whether the Train Clerks, Yard
Masters, Station Master/Assistant Station
Masters have no fixed hours of duty ;
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(d) whether these categories are classi-
fied as essential ; and

(¢) if these categories are essential,
what are the reasons for differential treat-
ment among the Railway employees.

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI P. GOVIND MENON): (a) to (e}.
The information is being collected and will
be laid on the Table of the Sabha.
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Cornering of Shares by big Business
Houses on Abol tion of Manuging
Ageacy System

SHRI VASUDEVAN NAIR :
DR. RANEN SEN :

SHRI DHIRESHWAR KALITA :
SHR1 INDRAJIT GUPTA :
SHRI SARJOO PANDEY :

294,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
stale :

(a) whether there is a possibility of
Company shares being comered by big
business groups after the ubolition of the
Managing Agency system in March next
year ; and

(b) if so, the steps taken by Govern-
ment to guard against such an eventuality 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). It is not possible at
this stage to predict how the capital market
will react comsequent on the abolition of
the M inaging Agency system, "However the
entire matter is being examined.

Derailment of Delhi-Bownd Toofan
Express near Jumania Station
(Eastern Ra:lway)

SHRI GADILINGANA GOWD :
SHRI BENI SHANKER SHARMA :
SHRI B K. DASCHOWDHURY :
SHRI VISHWA NATH PANDEY :

295.

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Delhi-
bound Toofan Express derailed ncar Jamania
Station oo the Dinapur-Mughalsarai Section

KARTIKA 27,

1891 (SAKA) Written Answers 130
of the Eastern Railway on 3Ist August,

1969 ;

(b) if so, the number of persons injured/
killed and the total loss 1o Railway property ;
and -

(¢) the action being taken by Govern-
ment in the matter ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

(b) No one was killed or injured in
this accident, The cost of damage to rail-
way property was estimated at approximanely
Rs. 42,000 -

(¢) As the accident was caused by
tumpering with the track by some unknown
person or persons, the Government of Utlar
Pradesh, in whose jwisdiction the site of
the accident lics, was requested for introdue-
ing police patrolling on this scction for
preventing such attempts at sabotage. Police
patrolling has since been introduced.

Confirmat'on of Ac<s'stant Personnel
Officers on Northern Railway

2¢96. SHRI GADILINGANA GOWD :
SHR1 CHANDRIKA PRASAD :

Will the Minister of RAILWAYS be
pleased to state :

(a) the number of Assistant Personnc]
Officers with officiating service of three
years and ahove waiting for their confir.
mation in Class 1l posts on the Northern
Railway ;

(b} the length of their service in Class
11 service ;

(c) whether it is a fact that many of
the Assistant Personnel Officers retired as
such because they arc not being considered
for Class I appointment without confir.
mation in Class Il posts ; and

(d) if so, the number of such officers
who retired during the last three years 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS

(SHRI GOVINDA MENON) : (a) 11,
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(b) Their length of service as on
31-10-1969 ranges between 5} years to B}
ycars.

() No.

(d) Does not arisc.

Promotion of Class II Officers to Class
1 Posts on Northern Railway

297. SHRI GADILINGANA GOWD :

SHRI CHANDRIKA PRASAD :

Will the Minister of RAILWAYS be
pleased (o siate :

(a) the number of Class 11 Officers on
the Northern Railway, Department-wise
who were promoted to Class 1 posts during
the preceding three ycars ;
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(b) the number out of them who were
confirmed in Class I1 posts Department-
wise on the eve of their promotion as Class
1 Officer.

(c) the number of Class 1I Officiating
Assistant Personnel Officers with same or
more scrvice and with better reports than
other Class 11 Officers of other Departments
who were ignored ;

(d) whether non-confirmation in Class
11 posts for the Assistant Personnel Officers
is a disqualification for being considered in
Class I service ; and

(e) if so, what arc the reasons for this
discrimination in the Railways for two sets
of Class II officers and how he proposes to
remedy it 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a)

Depariment 1966-67

1967-68 1968-69

Pe: sonnel

General Administration

Indian Railway Traffic
Service

Indian Railway Bervice
of Enginecrs 2

Signal & Tele-
communication

Railway Proctection Force

Stores ——

Medical -

Electrical

Indian Railway Service of
Mechanical Enginecers -

1 1

Accounts. 4
6

wf [ ~
-3

General Administration
Personnel
Indian Railway Traffic Service

®)

Indian Railway Service of Engincers

Sigonal & Telccommunication
Siores

Railway Protection Force
Medical

Electrical

Indian Railway Service of Mechanical Engincers

Accounts

Ty

|
I
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(c) Does not arisc. The Assistant
Personpel Officers are promoted to Class
1 Personnel posts according to their own
seniority in Personnel Branch and the
officers of other departments are promoted
in their own braoch according to their
branch/department seniority. Class I Per-
sonnel posts are also allocated to four major
departments as indicated below.

(d) Since there is no separate Person-
nel Drepartment on Railways, Assistant
Personnel Officers are allocated to one of
the four major departments wiz,, Civil
Engineering, Transportation (Traffic) &
Commercial, Transporiation (Power) &
Mechanical Engineering and Accounts for
purposes of cadre and further advancement.
This allocation, which is dcpendent upon
the panel position of an Assistant Personnel
Officer and the availability of a vacancy in
one of the departments, referrcd to above, is
possible only when  Assistant  Personnel
Officers acquire perman:nt status in Class II.
Such a position docs nit oblain in other
departments.

(€) Does not arise.

Considerat'on of Assistant Persoonel
Officers for promotion to Class I
Service

298. SHRI GADILINGANA GOWD :

SHRI CHANDRIKA PRASAD :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the Assis-
tant Personnel Officers on the Indian Rail-
ways are not considered for Class | appoint-
ment till they are confirmed in Class I
Service, whercas Class Il Officers of other
Departments are considcred for Class 1
service without insisting on their cenfor-
mation in Class II service :

(b) the number of Class I1 Officiating
Assistant Personnel Officers on the Indian
Railways, Railway-wise, who have been
ignored for consideration to Class I Service
during the last three years, year-wise, with
three or more outstanding reports on the
ground that they were not confirmed as
Assistant Personnel Officers Class 11 ;
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(¢) the number of Class Il officers,
department-wise, and Railway-wise, other
than the Personnel Department still officiat-
ing in Class Il Service who were considered
for Class [ appointment year-wise ; and

(d)  the steps Government propose to
take to remedy this discriminatory trcatment
being meted out to the Assistant Personnel
Officers on the Indian Railways ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS (SHRI
GOVINDA MENON) : (a) and (b). Yes.
Since there is no separate Personne! Depart-
ment on Railways, Assistant Personnel
Officers are allocated to one of the four
major Departments, viz., Civil Engineering,
Transportation  (traffic) & Commercial,
Transportation (Power) & Mechanical Engi-
neering and Accounts for purposcs of cadre
and further advancement, This allocation,
which is dependent upon the panel position
of the Assistant Personnel Officer and the
availability of a vacancy in onc of the
Departments, referred to above, is possible
only when Assistunt Personnel Officers
acquire confirmation in Class 1I. Such a
position does not obtain in other Depart-
ments,

(b} and (c). Information is being
collected and will be placed on the table
of the House.

Pig Iron Plant at Balladila

299. SHRI D. V.SINGH: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be plcased to state:

(2) whether there it any proposal to
set up a Pig Iron Plant at Baladila in
Madhya Pradesh;

(b) if so, the details of the scheme,
including its estimated cost and the produc-
tion capacity to be installed; and

(a) the steps taken in pursuance of
the scheme and by what time the plant is
likely to be completed and commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K.C. PANT) : (a)
No proposal to set up a pig iron plant at
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Bailadila
Ministry,

is under consideration in this

(b) and (c). Do not arise,

Conttruction of Jabalpur-Jagdalpur Railway

Line
300. SHRI D.V., SINGH: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether the Madhya Pradesh
Government have stressed on  the pressing
pecd for (i) construction of the Jabalpur-
Jagdalpur Railway line via Kawardha and
Raijpur ; (ii) introduction of a fast train
between Raipur and Bhopal via Nagpur and
(iii) broadening of the Gwalior-Shivpuri
Railway track ;

(b) if so, whether Government have
cxamincd the feasibility and desirability of
these proposals and, if so, Government’s
decisions thereon ; and

(c) the estimated cost of each work ?

THE MINISTER OF LAW AND
BOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) Yes.

(b) und (¢). (i) The proposal for
construction  of the Jabalpur-Jugdalpur
rail link rcfers to th: proposal for a line
betwern Dhalli-Rajhara  and Dantewara.
Cost-cum-feasibility studics carried out for
this project in 1965-66 revealed that this
line may cost Rs, 22.87 crores and will not
be financially justified. The construction
of this line is, thercfore, not heing considered
at present.

(ii) Introduction of a direct train between
Raipur and Bhopal has not been found
justified having regard to the present level
of meagre through traffic offering on this
route.

(lity Traffic survey for the conversion
of Gwalinr-Shivpuri N.G. section into B.G.
and its further extention upto Guna
carried out in 1956-57 revealed that this
may roughly cost Rs. 10.04 crores and
would be unremuncrative. Further consi-
deration to the proposal was, therefore,
dropped.
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Grant of Licences to Birlas for setting up
Alloy rnd Special Steel Plants

301. SHRI H. N. MUKERIEE :
SHRI DHIRESWAR KALITA :
SHRI INDRAJIT GUPTA :
SHRI SARJOO PANDEY :
SHRI C. JANARDHANAN 1
SHRI JYOTIRMOY BASU :
SHRI GANESH GHOSH :
SHRI B. K. MODAK :

SHR1 BHAGABAN DAS :
SHRI MOHAMMAD ISMAIL 1

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(0) whether it is a fact that the Birlas
were granted licences for setting up two
alloy and special steel plants with foreign
collaboration while the expansion plans of
the indigenously developed and erccted public
sector alloy steel plamt at Durgapur were
shelved ;

(b) whether it is also a fact that the
Union Cabinel had issucd a clear dircctive
to the Steel Ministry and the Hindustan
Stcel Ltd. for initiating action for the
second stage expansion of the Alloy Steel
Project at Durgapur ; and

(c) il so, the reasons for not imple-
mentipg the Cabinet's directive in this
respect and the justification for issuing the
licences to the Birlas in prefercnce to the
public seclor s'cel projects 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Licences were granted for the production of
alloy and special steels to two associare firms
of Birlas—one in 1961 and the second in 1966
It is not, however, correct that the expansion
plans of the Alloy Steel Plant at Durgapur
were shelved.  The licences were, however,
granted to the private parties because an
asscssment of the future demand showed
that the demand for alloy and special steel
during th: Fourth Plan period would remain
unsatisfied even after the Government plants
had been expanded.

(b) No Sir.

(¢) Does not arise,
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Sapply of Structurals to United States of
America
302. SHRI BENI SHANKER
SHARMA :
SHRI K. P. SINGH DEO :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to
state @

(a) whether the Hindustan Steel Limited
has been given a contract to supply struc-
turals to the United States of America ;

(b) if so, the terms and condilions of
the contract and dctails thereof ; and

(c) the efforts made to explore markets
for iron and steel structurals ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Yes Sir.

(b) Hindustan Sieel Limited huve
entered into a contract for export to USA
of 40.000 tonnes of steel products, including
27,625 toones of siructurals. The first
shipment of 8,000 tonnes is to be made in
December, 1969 and the total contracted
quantity is cxpected to be shipped by May,
1970. The payment will be received in US
$ and will be equivalent in foreign
exchange to about Rs. 30 (Thirty) million.

(¢) Indian structurals are now being
exported to a large number of countrics.
Qur producers and exporters are constantly
seeking new markets.

Scholarship and Admission to Speclal Classes
Amongst the Muslims

303. SHRI BENIL SHANKER
SHARMA : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state @

(a) whether it is a fact that there arc
special classes even amongst the Mushims
who are given special treatment id- matters
of award of scholarships and admissions in
techaical institutions etc., and
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(b) ifso, what are those classes or
castes which are so treated and what is the
basis for the same, espccially in view of the
fact that in Islam there is mo casie sysiem
and everybody is regarded as equal ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(a) and (b). Such of the Muslims as
belong to the category of the Scheduled
Tribus are cligible for the benefits of wellare
schemes intended for the wellare of Schedul-
ed Tribes by virtue of their being Scheduled
Tribes. They are treated as Scheduled
Tribes since they possess all tribal characteris-
tics and they are leading an isolated life with
cconomic and educational amd political
backwardness.

Besides therc are certain Muslim Casics
like sweepcr, Julaha, Momin Ansar, Kunjara,
etc. who are socially, educationally and
economically backward., These castes are
treated as Backward Classes by differcnt
State Governments for giving scholarship elc,

Utilisation of idle capacity of Hindustan
Machine Tools

SHRI BENI  SHANKER
Will the Minister of INDUS-
INTERNAL
AFFAIRS be

304,
SHARMA :
TRIAL DEVELOPMENT,
TRADE AND COMPANY
pleased Lo state :

(a) whether all the idlc capacity of the
Hindustan Machine Tools could be utilised
il Government accepted a proposal to set up
a small car plant in the country, according
to the Hindustan Machine Tools experts ;

(b) whether the proposal has been given
a considcration ;

(e) if so, the outcome thereof ; and

(d) the steps proposed to be taken in
the matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (b). The quesiion ag
to the manner in which additional capacity
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for the manufacture of small cars should be
created in the country to achieve the twin
objective of making available to the public
a car of dependable quality and at a reason-
able price has been cngaging the attention of
Government for quite some times. [t is in
this context that the question of setting up a
factory for the manufacture of small cars is
being considered. No final decision has,
however, becn taken so far.

It is estimatcd that the total outiay on a
project for the manufacture of 50,000
cars per annum will be of the order of
Rs. 20 crores. It is further cstimated that,
of the equipment nexded for the project,
machine tools of indigenous origin would
account for about Rs. 11 crores. The bulk
of the machine tools required could be
expected to be supplied by HM.T. While
it may be cxpected that the setting up of a
small car factory would enable HMT. to
supply a substantial part of the machiae
tools neede i for the project and thus enable
thzm to cmploy their unutilized capacity to
a significant extent, th: entire idle capacity
cannot, however, be expected to be utilised.

New Indigenous Alloy to conserve Copper

305. SHRI S. B. PATIL : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleassd to state :

(a) whether Government’s attention has
been drawn to a remarkable import substitu-
tion process developed by a retired Indian
metallurgist to replace imported copper by
indigenous aluminium in alloys, and which
has been patented as Indian Patent Specifica-
tion No. 87430 ;

(b) if so, the nume of the inventor and
the salient points of the new alloy so Paten-
ted ; and

(e} in view of the great and growing
shortage of copper and steps Government
propose to take 1o further publicise this
vitally important import substitution product
with & view to bringing this new alloy to the
notice afresh of end-users and urge them 1o
use it and thereby conscrve valuable copper ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). An invention
patenied by one Dr. D. R. Milhotra con-
cerning a Silvery Whitish Bronze bearing
alloy comprising aluminium, copper, tin,
iron and zinc has b:en brought to thz natice
of Government. It has been claim:d that
the alloy has mechanical properties which
would make it suitable for use in the
manufacture of bearings used in automotive
vehicles and earth-moving equipment. The
alloy has, however, certain limitations as it is
inferior to its, imporied counterpart,
namely phosphor-bronze in hardness, com-
pressive strength and machinability. It also
contains a wvery high percentage of zinc
which is as yet largerly imported.

(c) Publicity has been given to this
iovention by publication in the “INVEN-
TION INTELLIGENCE" a journal published
by the Inventions Promotion Board for wide
circulation among industrialists and oiher
interested parties as also through the press
and the All India Radio.

Promotion Policy in Heavy Engineering
Corporation, Runchi

106. SHRI K. M. ABRAHAM :
SHRI1 P. P. ESTHOSE :
SHRI P. RAMAMURTI :
SHRI B. K. MODAK

Wwill the Minister of STEEL AND

HEAYY ENGINEERING be pleased to
state

(a) whether there is any promotion
policy in the Heavy Engineering Corporation,
Ranchi ;

(b) if so, details thereof ; and

(c) total number of workers made
permanent in productioa and non-production
side, respectively 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) 1 (a)
aad (b). The company has framed s
promotion policy. According to this, pro-
motiols are made, depending on the number
of vagasgies, on the recommendations of
appropgiste departmental promotion com.-
mittoss’ based on the Instructions issued by
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the company from time to time. Promotions
are made on the basis of merit tempered
with seniority by taking into considcration
other relevant factors such as qualifications,
length and quality of service, total experience
and general suitability to b: adjudged on the
basis of prescrib:d standards laid down for
their determination including confidential
reports, trade tests, interviews cic,

(c) In this company, workers are
absorbed in the regular cadre on successful
completion of period of training 'probation.
The number of such regular workers in
production and non-production jobs as on the
Ist April, 1969 is as under :—

Production workers 9174

Non-production workers 4574

Loans Received from West Germany
for Rourkela Steel Plant

307. SHRI K.P. SINGH DEO: Will
the Minister of STEEL AND HEAVY
ENGINEERING be plecased to state:

(a) whether it is a fact that a West
German Steel delegation visited the Rourkela
Steel Plant recently and suggested that fresh
loan to the extent of DM 7 million would
be required to finance the foreign technicians
at the Plant and that more technicians
would also be required;

(b) il so, the amount of loans so far
received by Government from West Ger-
many for maintaining the foreign technician
and for the expansion programme etc ;

(c) whether any amount of loan has
been left unspent and, if so, the mapner
in which unspent balance of loan is to be
spent;

(d) the facts on which the suggestion
made by the German delegation in part (a)
above is based ; and

(e) the steps taken so far to replace
the foreign techmicians by Indian Techni-
clans ?

THE MINISTER OF STATE IN THE
MINISTRY OF STRRL AND HEAVY

KARTIKA 27, 1891 (SAK4)

142

ENGINEERING (SHRI K.C. PANT) : (a)
A West German delegation that visited New
Delhi in July, 1969 for negotiating the Ger-
man financial assistance to India during
1969-70 suggested in am Aide Memoire that
an additional DM 7 millions were likely to
be required by the Rourkela Steel Plant to
finance the technical German personnel
which, in their opinion, would be necessary
to retain for continued plant operation and
maintenance .

Writien Answers

(b) The following loins have been
reccived from West Germany to meet
foreign exchange cost of the current

expansion of the Rourkela Steel Plant and
the foreign technical personnel ;

(1) DM 420 million for expansion.

(2) DM 15 million for technical
personnel both for the million tomne and
the expansion stages.

(3) DM 4 million for tcchnicians
requircd for maintenance and operation of
one million tonpe phase.

(4) DM 4 million for technical consul-
tancy work of design and enginecring and
for a Liaison Office at Dusscldorf.

(c) An amount of DM 7.62 millions
was outstanding as on 1.4.69 out of the loans
referred to in (ii) & (iv) in reply to part (b)
of the question, This amount is proposed
to be utilised to mect the cost of cngage-
ment of German Engincers for the
commissioning, operation and maintenance
of the Rourkela Steel Plant upto the
beginning of 1971.

(d) As stated in reply to part (a) of the
question the suggestion of the German
delegalion was based om their estimate of
the requircments of German technical
personnel for the Rourkela Steel Plant.

(e} A regular system of posting Indian
engineers as understudies to foreign techni-
cisns for acquiring necessary training and
experience is already in vogue. Thure are
at present only 96 Ge man technicians as
against about 250 German epgumeers at
Rourkela during the peak period of the one
million tonne phase of the Plant, The



143 Written Answers

foreign technicians will be gradually
replaced with Indian engineers as the latter
acquire adequate experience and expertise.

Recommendations of Ra‘lway Acci-
dents Inquiry Committee

308. SHRI K.P. SINGH DEO :
SHRI SRINIBAS MISRA :
SHRI MANGALATHUMADAM :
SHR1 P. VISWAMAHBRAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether the Railway Accidents
Inquiry Committee has submitted its second
and final report to Government ;

(b) if so, the salieat features of the
findings and the recommendations made by
the Committce ;

(¢) whether Government have conside-
red the Report of the Committee ; and

1d) if so the steps proposed to be taken
by Government as a result thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVIND MENON) : (a) Yucs.

(b) The sccond and final part of the
Report of the Railway Accidents Inquiry
Committee-1968 was laid on the table of
the Lok Sabha on the 28th August, 196Y.

(¢) and (d). This Report of the Com-
mittee contains, in all, 500 observations and
recommendations which are under conside-
ration. Views of the Ministry of Railways
(Railway Board) on these are being formu-
lated and will be laid on the table of the
House in dus course.

Loss Incarred by Heavy Electricals Ltd.,
Bhopal

309. SHRI K.P. SINGH DEO: Will

the Minister of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND COM.
PANY AFFAIRS be pleased to state :

(a) whether it is fact that the workers
o ithe Heavy Electricals Lid., Bhopal have
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been adopting ‘slow down' and other tactics
for the last more than two months.

b} If 8o, the reasons therefor :

ic) the loss suffered by the undertaking
as a result thereof ; and

(d) the steps taken by Government in
the matier ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Yes, Bir. Lezbour agitation
in various forms has been resorted to by a
certain section of employees of Heavy Elec-
tricals (India) Limited, Bhopal during July
to September, 1969.

(b} Various grievances were ciled by
these workers including a demand by one of
the unrecognised groups viz. thc Heavy
Electricals Mazdoor Trade Union for rein-
statement of three former employces whose
services had been tcrminated afier regular
procecdings.

(¢} There has been substantial loss by
way of production as a result of the labour
agitation. The figures in this regard are
being worked out,

(d) The Management have had a series
of discussions with the worker's represcnita-
tives. Certain fufiher facilities have also
been cxtended to the workers after ncgotia-
tions with the recognized Union. The
situation is gradually improving and produc-
tion is picking up.

Technical Needs of Indian Indostry

310. SHRI K.P. SINGH DEOQ: Wil
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether Government propose to set
up a Committee to study long-term techmical
needs of Indian Industry including forcign
coilaboration ;

(b) if so, the terms of reference of the
Committee ;

(¢} the period likely 10 be taken by the
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Committee to submit its reports to Govern-
ment ;

(d) the estimated expenditure likely to
be incurred thereon ; and

(¢) the benefits likely to be derived as
a result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI1 F. A.
AHMED) : (a) No Sir, though a proposal
lo constitute a number of Technical Research
Commitlees under the various Development
Councils, is receiving consideration.

(b) to (c¢). Do not arise.
Recommendation of Wanchoo Commitiee
on Deterloration of Discipline on
Railways

311. SHRI K. P. SINGH DEO :
SHRI K. M. KOUSHIK :
SHRI C. MUTHUSAMI :
SHRI MEETHA LAL MEENA:
SHRI C. C. DESAI :

Will the Minister of RAILWAYS he
pleased to state @

(a) whether the Wanchoo Committce
has recenily submitted its report and has
suggested fnfer-alia that discipline on Rail-
ways has b:en deteriorating for guite some
time past ; and

(b) whether Government proposc 1o
take any steps in this regard and, if so, the
details thereof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHR1 GOVINDA MENON) : (a) and (b).
The Railway Accidents Enquiry Committee
1968 have made certain recommenda-
tioms in Part II of their Report relating
to factors affecting discipline amongst
railway employees. The Report has already
been placed on the Table of the Sabha in
the last Session. Thess recommendations
along with the other recommendations made
by the Committee are under the examination
of the Minisiry of Railways and a statement
incorporating the viows of the Minisiry of
Railways on-these recommendations will be
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placed on the Table of toth the Houses in
due course.

Barrel Fabrication Industry

312. SHRI S. M. BANERIJEE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to Starred Question No. 1 on
the 22nd July, 1969 and state :

1a) whether it is a fact that the Hind
Galvanising and Engineering Co (P) Lud.,
deliberately instalied a plant for manufac-
turing barrels in an unawthorised manner
violating the Industries (Development and
Regulation) Act, 1951 and Government
instead of takirg any action against them
recognised their capacity during the pen-
dency of industry on banned list :

(b) whether is also a fact that this
firm has transferred machines for setting up
barrel plant at Madras as small-scale unit

»

{¢) if so, whether Governmen! have
taken any action to debar them from deing
so when this Industry is figuring on banned
list in large-scale sector ; and

idi  whether Government have taken
up the issue with the Maharashira Govern-
ment and the West Bengal Government and
impressed on them to allow idle capacity
to be shificd to other Siates where drums arc
badly 1equired so that waluable foreign
exchange is saved in the import of machines
and if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Attention is invited to pages
42 10 52 of the Eighty-fifth report of the
Estimates Committee (Fourth Lok Sabha)
prescoted to Lok Sabha on the 30th April,
1969. Government's views on the various
recommendations of the Estimates Commit.
tee will be furnished to the Committee
aod a final decision will be taken thereon
after -the further recommendations of the
Committec have boen made kmewn 1o the
Goveroment,
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(b) and (c). The position is being
ascertained and a statement will be laid on
the Table of the House in due course.

\d}  No, Sir.
Probe into British India Corporation

313. SHRI S. M. BANERIJEE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state °

(a) whether the investigation into the
affairs of the British India corporation have
been completed and if so, whether a copy
of the report of investigation will be laid on
the Table of the House ; and

{b) il not, the reasons for the delay 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) No, Sir.

(b) The delay in completion of the
investigation is reportedly due to the fact
that evidence of some persons connected
with the affairs of this undertaking could
pot be concluded owing to unavoidable
circumastances.

Workers of Cooper Allen and North
West Tannery

314. SHR1 S. M. BANERJEE : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to siate :

(a) whether it is a fact that many
workers of the Cooper Allen and North
West Tannoery, the units which have now
been taken ower by the Tannery and Foot-
wear Corporation of India at Kanpur have
not yet been taken back in spite of assuran-
ces ; and

(b) if so, the number of workers who
are still out and the steps taken dy Govern-
ment to take them on duty 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) As per the terms or agree-
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ment with the British India Corporation,
Kanpur, Tannery and Footwear Corporation
of India Lid. agreed to take over such of
the employees of Coopzr Allen and North
West Tannery Units as were considered
necessary for its production programme.
Accordingly out of the total number of 2592
employees on the rolls of Cooper Allen and
West North Tannery, 1935 employecs have
been taken over by the TAFCO.

(b) The number of workers who have
not been taken over is 657. If any addi-
tional employees arc required later preference
will be given to such employces who could
not be taken over.

Grant of Registration Certlficate to
M/s. Hind Galvanlsing and
Engineering Co. (P) Ltd.,

315 SHRI S, M. BANNERIJEE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be plcased to refer to the
reply given to Unstarred Question No, 22%
on the 2od July, 1969 and state :

(a) the facts which were taken into
consideration by Government while granting
registration certificate to M/s. Hind Gal-
vanising and Engineering Co. (P) Ltd., for
manufacturing oil barrels and drums during
pendency of the industry on the banned
list ;

(b} whzther Gover d
them allocation of steel sheets which were
scarce and controlled commodity knowing
fully well that they were unable to feed the
existing units even to the extent of one shift
of their licensed capacities ; and

(¢) if so, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Circumsiances in which the
capacity of M/s., Hind Galvanising and
Engineering Co. (P) Ltd., for the manufac-
ture of oil barrels bave already been explain-
ed in reply to Lok Sabha Starred Question
No. 250 on the 241th November, 1967.
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(b) and (c). The question of guarantee-
ing allocation of raw material to this firm
or to any other did not arise at any stage.

Recommendations of Justice Rajadha-
kshya on Travelling Ticket Ins-

pectors

316. SHRI S.M. KRISHNA :
SHRI SRINIBAS MISRA :
SHRI MANGALATHUMADAM :

Minister of RAILWAYS

state :

Will  the
be pleased to

(@) whether it is a fact that the Travel-
ling Ticket Inspeciors are considered as
Runping Staff as per award of Justice
Rajadhakashya ; and

(b) il not, the 1easons for not accepting
the recommeadations of Justice Rajadhn-
kashya in this regard ?

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No such
recommendation was made in the award of
Justice Rajadhakshya. They are not Run-
ning Staff.

(b) Docs not arise,

Disruption of train service ut How-
rah station

317. SHRI 8. M. KRISHNA :
SHRI BAIDHAR BEHERA
SHRI 8. KUNDU :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that train ser-
vices were Jisrupted at Howrah Statlon on
the 16th September, 1969 ;

(b) if so, the reasons for this disruption
in rail traffic ; and

&) for how long the rail passengers
were inconvenienced ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND  RAIL-
WAYS (SHRI GOVINDA MENON;) :
@ to (c). As a squel o an
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altercation between the members of two
rival groups of railway staff of the Mecha-
nical Department, a demonstration was
stuged by a group obstructing the track ncar
Howrah Steam Shed from 5.30 10 10.15 hrs.
on 16th Scptemter, 1969 resulting in disrup-
tion of Eastern Railway’s suburban trains
for this duration.

Provision of Basic Amenities to Rallway
Passengers

318. SHRI 5.C. SAMANTA 1 Will the
Minister of RAILWAYS be pleased 1o
state :

(a) the steps that are being taken to
provide basic amenitics such as well-lighted
waiting halls and beoking offices, benches,
drinking water, lavatories, wellsurfaced plat-
forms to Railway passengers ;

(b) the response of the Zonal Railways
to the call of the Railway Board in asking
them to ensurc that there was no lapse of
funds allotted under the Plan head *‘Passen-
ger amenities'” ; and

(¢) whether more funds than the present
allocation arc likelv to be earmarked for
the purpose ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Instruc-
tions have been issued to the Railways to
provide the basic amenitics, such as waiting
halls, benches, suitable arrangements for
lighting of waiting hall and booking offices,
drinking water supply, latrines, plaiform
with well maintained surface, proper Book-
ing arrangements, planting of shady trees
at all stations by 31 3-197].

(b) The Zonal Railways bhave, by and
large, been utilising the funds allotted to
them under this head.

(c) The allocation of funds for Railway
Users' Amenities is made by the Railway
Convention Committee of the Parliament.
The Committee have not yet given their
recommendations for the 4th Five Year
Plan.
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Procedure for Licensing Key Industries

319. SHRIS. C. SAMANTA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state 1

(a) the progress made uplo the end of
October last in finalising the procedure for
licensing key industries ; and

(b) what irritants in the 36 key indu-
stries have been considered avoidable and
the steps taken to remove them ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). Government publish
frem time to tims a list of “Key Industries”
i.e., industries considered essemtial for the
country's balanced industrial growth. These
industries are given preferential treatment in
respect of release of foreign exchange and
various other clearances such as permission
for issue of capital etc, The last such list
was published in November, 1968. There is
no special procedure for the licensing of Key
Industries but the fact that an application
relates to Key Industry is taken into account
by the Licensing Committee and the Capital
Goods Committee when these cases come
up for consideration.

Development of Industrially Backward Arcas

320, SHRI S. C. SAMANTA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleascd to state the
steps being taken to bring about balanced
regional development in the dircction of
industrialization of backward arcas ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT |INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : Balanced development of diff-
erent parts of the country, extension of the
benefits of economic progress to  the less
developed regions and wide spread diffusion
of industry arc among the major aims of
planned dovelopment. Recently, two Working
Groups were set up—one 1o recommend the
Criteria for Identification of Backward
arcas and the other to recommend the
Fiscal and Financial lncentives for starting
industries in Backward Arcas. The reports
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of these two Working Groups were dis-
cussed at a meeting of the Committee of
the state Chief Ministers of the National
Development Council held on 26th September
1969. The decisions reached at the mecting
are now under th: active consideration of
the Government.

Quality and Prices of Cars

321, SHRI PREM CHAND VERMA :
will  the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased 10
state :

(a) whether the controversy over the
prices of various passenger cars has since
been resolved and, if not, what remains
to be settled and how far the producers
have fallen in linz with Government's
directive ;

(b) whether it is a fact that the gqulity
of the cars has deteriorated and is likely 1o
deteriorate further because the  producers
are not being allowed to increase in prices ;

(c) what kind of quality control is
considered to be pecessary and whether
Government have taken any steps to impose
quality control ; and

(d) if not, the reasons therefor and the
time by which it is proposed to be
done ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Two of the three manu-
facturers of passenger cars had increascd the
prices of their cars unilaterally by substantial
amounts in disregard of the informal system
of price control which had been in vogue for
the last scveral years and against the Govern-
ment's advice o them not to do 50. I the
circumstances, Government were con-
strained to impose statutory control over the
prices of cars. Accordiogly, a stautory
order was issued on the 21st september, 1969
fixing the ceiling prices at which cars are to
be sold to the public. The validity of the
order has been challenged by the manu-
facturers in tbe supreme eourt and the

matker is, at present, subjudice
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(b) to (d). The causc of the deteriora-
tion in the quality of cars were enquired
into by a Committee, named the Motor Car
Quality Enquiry Committee, which was set up
in July 1967. A copy each of the report of the
committee and of the Resolution containing
Government's  decisions thereon was laid
on the Table of the Sabha on the 16th
February, 1968. Tne Committee suggested
the kind of quality control necessary and
also made a number of recommendations
for improvjng the quality of cars manu-
factured in the country. These recommend-
ations were brought to the notice of the
car manufzcturers for compliance. Statutory
directions were also issued to them in respect
of the more important of these recom-
mendations to ensure compliance. It is not
possible to state whether the quality of the
cars will deteriorate further because the
manufacturers have not been allowed 10
increase the prices as they liked, but
Government are  making every effort to
ensure that the quality of cars improves.

Meeting of Industriallsts with Plunfnng
Commission

322. SHRI PREM CHAND VERMA :

SHRI CHENGALRAYA NAIDU :

SHRI MAYAVAN :
SHRI N.R. LASKAR
SHRI R. BARUA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

.a) whether it is a fact that a meeting
consisting of all India Industrial Organisa-
tion and prominent industrialists with the
Planning Commission was held in September
last ;

(b) if so, the issues discussed at the
meeting and conclusions drawn ; and

(c) the policy adopted as a result of
these discussions ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) Yes Sir.

(b) and (c). The various issues dis-
cussed covered, inter atia, industrial licensing

KARTIKA 27, 1891 (SAKA) ,

Written Answers

154

policy, production targets for various key
and other industries upto 1973-74, planning
for increased exports and the role of the
private sector in  achieving the overall
industrial targets for the Fourth Plan. No
specific conclusions or policies as such were
adopted as a result of these discussions,
which were primarily intended for the
exchange of views and ideas in respect of
the objectives and targets for industrial
growth during the Fourth Plan period.

aeifas @ § qwset wEa™
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(%) wrw & famte & Ty g
aar a8 g e FEm §
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A s <& & 1 = e qar gor! #7 wqiw
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1967— 1,00,09,160
1968— 1,07,52,141
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Requirements of Steel for Engineering
and Construction Industries

328. SHRI SITARAM KESRI: Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) whether it is a fact that in the
absence of a coherent policy on steel, the
enginecring and construction industries had
been facing a lot of difficulty in meeting
their requirements of steel ; and
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(b) if so, the steps Government propose

to take to meet the internal demands of the

country at a reasonable price ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Itis true that shorlages have appeared in
certain categories of steel.  This shortage is,
howewver, not due to  the absence of a
cohercnt policy on steel, but is due to a
spurt in demand on the revival of the
economy and also shortfalls in production,
partly on account of labour troubles at
certain stcel plants and partly on account
of technical difficulties. The gap between
supply and dcmand has been further
accentuated by the prevalance of similar
scarce conditions in the intcrnational
market.

(b) A number of steps are being taken
by Government io raise production at the
steel plunts by removing all bottlenccks
speedily and decisively.  The imports of
scarce calegorics of stcel have also been
liberalised, from time to time, to augment
suppiles to meet the internal demands of the
country.

Price Control on Cement

329. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-

MENT, INTERNAL TRADE AND
COMPANY  AFFAIRS b: pleased to
state

(a) whether it is a fact that a delegation
of cement manufaciurers has requested
Government to rciain the price control on
cement for some time more ;

(b) if so, the reasons put forward by
the delcgation for retention of Cement
Control; and

(c) the reaction of Government thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) Yes, Sir.

(b) The main reasons advanced were
that overall supply position does not exceed
the demand and that the abolition of
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freight pooling arrangements would result
in increase of price of cement to the
consumer and slow drying ups of supplies
to remotc arcas.

(¢) Government propose to decontrol
the cement industry and abolish freight
pooling arrangemcnts with effect from
1-1-1970. The Government wou'd, how-
ever, keep a close watch on the situation as
it develops and take such remedial measures
as may be required.

Specialists working in Heavy Englneering
Corpori:tion, Ranchi

330. SHRI SITARAM KESRI | Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that as a result
of changes in the political leadership in
Prague, the Czcchoslovak Specialists work-
ing in the Heavy Engincering Corporation,
Ranchi are not taking interest in the work
and thus affecting the production schedule ;

(b) if so, whether Government have
enquircd into the matter; and

(¢) the findings thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
No, Sir.

(b) and (c). Do not arise.
Licensed Capacity of Ofl Barrel
Fabricators

331. SHRI SITARAM KESRI: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS bc p'eased to refer to the
reply given to Unstarred Qu:stion MNo. 268
on the 22nd July, 1969 and state :

(a) whether the Bharat Barrel and Drum
Mfg. Co. (P) Lid., Industrial Coniainers
Lid., Steel  Contaiqers Ltd. and
Standard Drum and Barrel Mfg,
Co. had applied for in their respective appli-
cations under the lndustries (Development
and Regulation) Act, 1951 for the capacities
of 27000 tonnes, 6000 tonnes, 5860 tonnes and

5700 tomoes respectively ;
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(b) if so, the reasons for making allot-
ment of steel sheets for manufacturing 40/45
gallon barrels to the Bharat Barrel and
Drum Mfg, Co. (P) Lid., on the basis of
2/3rd of their licensed capacity and to other
fabricators on the basis of 100 per cent of
their licensed capacities ; and

(c) the name of the fabricator whose
licensed capacity was fixed on the basis of
past production and the reasons for doing
so ?

THE MINISTER OF INDUSTRIAL
DEVEI OPMENT, INTERNAL TRADB
AND COMPANY AFFAIRS (SHRI P. A,
AHMED) ; (a) No, Sir,

(b) The basis for allocation of raw
material to the barrel fabricators is the
assessed capacity. Attention in this connec-
tion is invited to pages 54 to 56 of the
Eighty-fifth report of the Estimates Com-
mittee (Fourth Lok Sabha) prescnred to the
Lok Sabha on the 30th April, 1969.

‘c) In the case of M/s. Siandard Drum
and Barrel Mfg. Co., the carrying on busj-
ness Jicence for a provisional capacity of
4200 tons per annum for the manufacture
of barrels, drums and containers was granted
on the basis of their best production of the
quarter January to March, 1957, Reply to
Lok Sabha Starred Question No. 58 on 22nd
July 1969 may be referred to.

Bharat Barrel and Drum Mfg. Co.

332. SHRI SITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS bc pleased to state |

(a) when 2,700 tonnes of 18 gauge steel
sheets are rcquircd for manufacturing
10,80,000 numbers of oil barrels calculated
on the basis of 40 oil barrels a ton for
allotment of quota to the barrel fabricators,
could it not be understood that the original
Licensed capacity of the Bharat Barrel and
Drum Manufacturing Company is 27,000
tonnes per annum on Single Shift for maou-
facturing 10,80,000 oil barrels as per state-
ment appearing on page 98 in Eighty-fifth
report of the Estimates Committee ; and

(b) if not, reasons therefor ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFTFAIRS (SHRIF. A.
AHMED) : (a) and (b). Attention is invi-
ted 1o Pages 21 to 34 as well as pages 54
to 56 of the Eighty-fifth rcport of the Esti-
mates Commitice (Fourth Lok Sabha) pre-
senicd 1o the Lok Sabha o1 the 30th April,
1969, which, among other things explains
the background regarding capacity and the
basis of allocation of raw material 10 the
fabricators, The Estimalcs Commitiee have
made a number of recommendations and
Government’s views will be furnished 1o the
Committee. A decision will be taken there-
on after the further recommendations of the
Commitiec are made known to the Govern-
ment.

Loss incurred in Mining and Allied
Machinery Corporation

333. SHRI R, BARUA :
SHR1 CHENGALRAYA NAIDU :
SHRI MAYAVAN :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

(a) Whether it is a fact that the Mining
and Allied Mauachinery Corporation has
incurred a loss of Rs, 1,399.8 lakhs ;

(h) if 50, the main reasons
and

therefor ;

(c) the steps being taken to improve
the situation 1o avert further loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT):
(a) The Cumulative loss incurred by Mining
and Allied Machinery Corporation Lid.,
Durgapur, for the period upto the 3lst
March, 1969 is Rs. 2015.68 lakhs.

(b) and (c). The plant of the Company
went into production in 1964-65 and full
capacity is yet 10 be reached. The type of
losses suffered by the company, is not unu-
sual during the initial stages in capital inten-
sive heavv enginecring projects of a specia-
lised nature, asit takes some years before
batch production of sophisticated machinery
items can be started. Another important
reason for the losses is the fact that the
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demand for mining machinery which was
earlier anticipatcd an 1 on the basis of which
the plant was set up, has not materialised.
Attempts have, thercfore, been made and
continu: to bz made to diversify production
and gradually build up the capacity of the
plant.
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ferq gawi # TamgAn

335. st afmaT graw ;. FA7 WiEl
faw fawm, wiafts e aqr agana-
wrg §eA) g aqrd wy 3ar w90 fE

(®) 71 3g w9 g f& aqsm
sgfgaat a1 ge7r gfafzr agdt o &
2 A d o Sffawr wfwa 773 %
qaAq §

(@) Fm1 ag Y 89 § & fada @
F1 Uamz fgemd & fam amY 7 a2
IO TG Ay & § q41 71 3 F17-
g aF wgd § amy w7 & M afz g,
A s ¥ FTAU § ; AT

() #ar gwwre fada e
FETQ F gHEAT T @A o &1 fqwy
i ?

wefre fawrw, wiafoe s aar
anerm-®1g WA (s ceeydm wel
wgwT) : (F) F-IF aFwd ITHad
T & e Aam da A #)
dear faayad srataal & Waed § 1@
WY

(&) @Yz (7). Iy # ogwEn
¥ ¥aw U &7 & & avEww Ag
fex o, etatfre Aifs &1 qer 33w
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atalfrs fagsig Y ardfas q@ar §
frad fratsrs & waay sfywrfas &
gaqta FAAT # ARG a9 AY I
F fagig ox wfas J ;ar qar §
faa®  ofvmgzase frdte s oy
faeqa &Y @r 81

AW & &1 fawrE

336, st wizAT TEW : FT wA-
fow faw|, wiafos s aqT F9aT@-
10 WAl g7 AT F1 F7 F49 fF o

() war #F+dia gL T TAAES
(wtet, straYa, aeiege, @izr) & =AY
frw fagra & fag w0 agam fear
wgt IV MDA A3 fadaqr aga wfas
Y7 afz g, @ A% #q7 ofrmrg §

(@) #51 ATFIT T FYAT gH9adly
graar &1 wafa & I &4 & fagra &
faw $1€ dtwar a1 & sYw afz gf, &t
ITF0 SN FI0 R ; AN

(7) 7ar IF A H IAIW Y3152
Ay & fam 37, wraq qry & fad g
F 9eq7, AT (), A A aty,
aFrAT & fam qeqv 93T Arar i faady &,
oY afy g, @ &1 AIFT FT TH T
AT 9T qrarfra wTAT A OHIA AT
faars & 7

wtatfae fawra, wiafoe sy aar
AR WAt (W swedlw wst
wERT) : (F) & (7). AT [WIT ¥
OHT-RAT H9qT Wew 1, ¥ oqfas
fagrg €Y GwsaqIgi F1 qar FMY
%14 Iuge nHfadi & qrerw ¥ grafga
U gIRIT Ira F4r Ay gEEF fam
ITgew g ATy, fear sar g

saragifos mifas gyAarT &) uedrn
ofiqZ (oFe e o wiTo) grar FWT
g2q & & awAE-gifer  Aem
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sUgr A1 a1 fya¥ AT @7 A
mfae a1 | 9YT 78 UF A9ET AHEA
¥ T AIFIT gra wy AW AT
Heqra ®) qEAAT ¥ FrRa@€ & Wi
YT oY foell § Ay g & A H
wyafrs fagre avaedt dwrerarsi &1
qar g & fa=re § wFewr F@r qan
oYX I9T 93 FIET HY AR oy
sem s AE R

ey Aar § waifaw 2 TF qrE0
Fedra qfedtsare) &1 saY “geE wrea
zaT A feard” & gez 253-260 ¥ faar
oy &1 g7 af@lAret g2 @md e
arey ufer oft gad frard af 3 339-
=z afgy ven & fafue ear=i # goasy
F¥Y {71 oo A1 sq713gIfeT anfas
AAHUT T ey afvey grr 5T 71
7% i ¥ fear war 3 gRwaEw A
Sfemfaa F¥9 7@ F warT v Fg
HTHIT FIT FAVT AT F FT 15 A1
seana fa=rodta A8 )

wfeage € ang (v k) & fasd
T1Et 7 I|A AT g

337. = AWTAX gmaw ;. F4T (WA
HHt g TG FY FI7 4 v

(%) %a1 ag a7 § fF I adw A
ger wdw ¥ AYF g F FE mEEdr A
afgagT FY aF, AIANE, HT, TE,
TR F [ qOg (7w W) @
faam aret 7€ ]I Argy FA F WY
# 0% wearAEE gega fem o ;

(=) war ag 1 &% § fF 3% e
F AL ¥ A g W ¥ F 0F A%
geaw frgrmr @1 Wt gl avEw
foee ot faemm €

NOVEMBER 18, 1969

Writtenm Answers

168

() #ar ag it A= § feaaar &
22 ad ar WY wrgT A g i g
T

() %1 THFT UF gET QW I &
fr %7 % 39 &ax 31 wfaffeve s
arar € a8 § o 3aF qfuargesy
FRAGE §A FT AA K gAT A A
g ?

fafy qar #aw weaor Gk e
#at (st mfa ¥=) : (F) & (7).
EilAl]

(7) fegm aFam & wrow g g
fo oz ;g mamgz @Ay frgar
qFeW fod a7 & a3 7H f7 ¥ qgw
afas e zar § dar adlq a8 v
faa® x5 aaam § wd afs
g% &Y 1 Fdar7 faeitr Ffsmgal & aqg
9 =@rza & fawtm 97 fasie v
AENT Agl &1

Grant of Licences to Birlas for <etting
up Alloy and Steel Plants

338. SHRI SRINIBAS MISRA 1
SHRI MANGALATHUMADAM ;
SHRI P. VISWAMBHARAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state

(a) whether it is a lact that Govern-
ment have instituted an enquiry into the
circumstances in which M/s. Birlas were
granted licences for setting up two alloy
and special steel plants with foreign collabo-
ration ;

(b} 1If so, the progress made so far ;
and

(c) when the report of the enquiry is
likely to be made known 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) No, Sir.

(b) and (c). Do not arisc.

Birla's Monopoly in rayon grade pulp
Industry

339. SHRI SRINIBAS MISRA :
SHRI MANGALATHUMADAM :
SHRI P. VISWAMBHARAN :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleascd to
state :

(a) whether it is a fact that the Indus-
trial Licensing Policy Inquiry Committee
has discovered that the House of Birlas made
definite cfforts to obtain a monopolistic
position in the Rayon Grade Pulp Industry ;
and

(b) if so, the steps taken by Govern-
ment (o stop these tendencies ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) In its Report, the Indus-
rial Liccnsing Policy Inquiry Committee
has observed as under 1

“It is thus apparent that in the case of
Rayon Grade Pulp Industry, the House of
Birla made definite efforts to obtain a mono-
polistic position in the Industry.”

(b) The recommendations of the Indu-
strial Licensing Policy Inquiry Committee
ragarding modifications of licensing policy
in this regard are under Government's
active consideration.

Setting up of Fifth Steel Plant

341. SHRI SRINIBAS MISRA :
SHRI D. N. PATODIA 3
SHRI MANGALATHUMADAM :
SHRI BAIDHAR BEHARA :
SHRI J. AHMAD :
SHRI P. VISWAMBHARAN
SHRI 8. KUNDU :
SHRI MANIBHAI ). PATEL 1
SHRI 8. K. TAPURIAH :
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(a) whether il is a fact that Government
have proposed to set up a fifth Steel Plant
in the nationalised sector ; and

(b) if so, the details of the proposed
Steel Plant and its location ?

THE MINISTER. OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Preliminary work for setting up additional
capacity of about 3 Million tonnes ingot
steel bas been included in the draft Fourth
Plan.

(b) No decision, however, has been
taken as regards setting up the Fifth Steel
Plant or its location.

Asian Cables Corporation

L Kg
342. SHRI MADHU LIMAYE 1 Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state ;

(a) whether Government's attention
has drawn to the audited report of the
Asian Cables Corporation in which menijon
has been made of sale and loaning of the
imported raw materials by the said public
limited company ;

(b) whether such loaning was permissi-
ble under the law in force ;

(¢) whether Government gave sanction
to the company for selling the excess raw
materials ;

(d) whether Government have enquired
Into the granting of Import licences (o this
company in excess of its requirements ;

(e¢) whether any diversification per-
mission was subsequently issued to this
company ino order to cover up the excess
import of raw material done by the said
company in collusion with the Government
Department concerned ; and

(f) whether any action has been taken
against the officers and the company con-
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cerned following investigation into the above
charges, and if not, the reason therefor.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (f). The matter is being
investigated.

Tampering of Documents relating to Birlas’
Paper Mill in Madhya Prade.h

343, “SHRI MADHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be plcased to state :

(a) whether Government have received
a4 communication about the cfforts made by
the Birlas to tamper with documents relating
to the paper Mill controlled by the house of
Birlas in Madhya Pradesh ;

(b) whether Government atlention
has been drawn to the rcport that these
papers have rclevance for the inquiry that
has been appointed to look into the charges
against big business houses, including the
house of Birlas ; and

{(c) the action taken to seize the papers
and hand them over to the inquiry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A.
AHMED) : (a) and (b). Yes, Sir,

L]
(¢) The matter is under correspondence
with the State Goveroment,

Price Rise of Cars

144. SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(+) whether it is a fact that the three
car manufacturers increascd their prices
without refercnce to Government ;

(b) whether Government have  sioce
imposed statutory prices on the manufac-
turers and have to a certain extent conceded
the manufacturers’ demend for some
increase ;
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(c) whether it is also a fact that the
manufacturers have decided to suspend
sales and production of these vehicles as a
mark of protest against statutory price
control ; and

(d) il so, the steps taken by the Govern-
ment to get the manufacturers accept the
Statutory prices ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Two of the car manufac-
turers increased the prices of their cars
without refercnce 10 Government. The
third manufacturers did not do so.

(b) Yes, Sir.
() No, Sir.

(d" Does not arise.

Extension of Howrah-Baraunl Passenger
(329UP) upto Sama:tipar (Eastern
Railway)

345. SHRI MADHU LIMAYE: Will
the Minister of RAILWAYS be pleased to
sate 1

(a) whether Government have received
any suggestion about extending the Howrah-
Barauni Passenger (329 UP) upto Samasti-
pur ,

(b} whether the residents of Bhagalpur
and Monghyr Districts will not benefit by
such extension in making connections with
trains starting from Samastipur ; and

(c) if so, the reaction of Goveroment to
this suggestion 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) 1 (a) Yes.

(b) and (¢). Apart from the question
of traffic justification, extension of 329
UP/330 Dn. Howrah-Barauni Passcngers to
and from Samastipur has mot been found
opcrationally feasible at present for lack
of requisite terminal facilities at Samasti-
pur.
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For the convenience of through passen-
giers from stations in Bhagalpur and Monghyr
dstricts to Samastipur and vice versa, onc
third class through coach running between
Howrah and Samastipur by 329 UP/330
Dn Howrah-Barauni Passengers and 21
UP;22 Dn. North Bihar Expresses is already
available. 329 UP/330 Dn. Passcngers also
provide connections at Barauni with 1 UP;2
Dn. A.T. Mails for travel to and from
Samastipur side.

Construction of Railway Siding at Masudan
Railwry Station on Sahibganj Loop
Section (Eastern Railway)

346. SHRI MADHU LIMAYE : Will
the Minister of RAILWAYS be plcased to
state :

(a) whether any communication has
been received by Government about con-
struction of a Railway siding at Masudan
Railway Station on the Suahibganj Loop
Section of the Eastern Railway ; and
taken in  this

(b) if so, the action

regard ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) Yes.

(b) The matter is under examination.

Orders Pending with Public undertakings

347. SHRI 8. R. DAMANI : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(8) the number of orders pending
fulfilment with the various public sector
undertakings under his Ministry as on the
30th September, 1969 ;

(b) the details of items, value and
when the orders were placed and at what
stage of implementation they arc now ; and

(c) whether it is a fact that orders
placed by the Indian Qil Corporation for
steel plates are pending for a very long
time and, if so, their details ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
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(a) to (c). The information is being
collected and will be laid on the Table of
the House.

Ban on Exporis of Steel

348. SHRI 5. R. DAMANI : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state ;

(a) whether representation have becn
made to Government by cngineering manu-
facturers 1o ban exports of sicel in view of
its acute shortage fclt in the country ;

(b) whether it is a fact that export of
cngincering goods may get a setback due 1o
the p:evailing shortage of sieel ;

(¢) whether it is more desirable and
profituble to export stecl as it is or the engi-
neering goods madce out of sieel ; and

(d) the estimated shortage and the steps
taken to produce the requircd quantity ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
Views to this cffect have been expressed by
Steel re-rollers in regard to the cxport
of billets. The policy of Governments is
not to export Scarce Categories ol Steel,
except 1o the extent that it is necessary to
do so to mainiain coniact with the export
market,

(b) To prevent such a set-back Govern-
ment have decided to import Scarce Cate-
gories of Steel required by the export Engi-
neering Industries.

(c) While it is normally more profitable
to export Engincering goods than steel, it
would not be to the national advantage to
concentrate entirely on the export of Engine-
ering goods 1o the exclusion of sieel. Such
a policy will weaken Ind.a’s position in the
stecl export market, and make it difficult
to revive such export even afier the present
position of shortage ceases to exist,

(d) The shortage is market in certain
categories of steel, such as flit products.
Apart from the temporary expedient of
importing the scarce calcgories, increase of
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capacity in such products is being planned.
Since, however, the gestation period in the
steel industry is long, it will take some time
for production to catch up with the
demand.

“Middle Sector” items of Production

349. SHRI 5. R. DAMANI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the various items which fall under
the definition of "*“Middle Sector™, which the
Dutt Committec rccommended to place out
of the activities of larger industrial houses ;

(b) whether Government have decided
to impose the ban ; and

(¢) if so, the steps taken 1o ensurc
that production and consumer preference
will not suffer by this policy ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The Industrial Licensing
Policy Inquirv Committee has not sp-cifi-
cally named any industries which would fall
in the middle sector. According to the Com-
mittee, this sector would comprise of all
indusrries except those which arc included in
the ‘Core Scctor’ and those which are speci-
fically recerved for the small scale scctor or
are banned for further licensing.

(b) and (c¢). The recommendations of
the Committee are under consideraiion of
Government and dccisions would be taken
regarding modifications in industrial licens-
ing policy, after taking all rclevant factors
and aspects into full account.

I "t ¥ wenfow faera & fou
wgran

350. it Wreg wEE : 1 wWroifme
fawrmm, wiafos sowR aar  wwaATg-HT
H4Y ag Fary a1 TuT w4 5

(%) 7 ag aw g fosaT W H
ARTHAT ¥ U9y & wrais fawrw & fag
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1T FLHIT 7 400 FAT &9 FT 930
aar A &, fasr awEre 20 feaeas
1969 & Zfas gwr=are ox § g: yoal &
frazar ® gar fzar mar g ; =i

(=) afz &, A #a1 99 Fracw #7
nF wfy qar FEdtr A a1 wfafsao
at gfq 791 727 77 @y smosy ?

aefas fawra, siafoe samae aar
aRam-wTd WAt (et swerd@tr  wet
wgHT) : (F) AV, AE

(=) gva & 7EF Izar |

qATEl ® IR W mfyay e
feTre g &

351, oft Hrwg auwe : F fafy qar
/AR ®EAT FA) gATET F A AET-
mifent fEomm 97 33 F T F 19 mea,
1969 & arvifea 957 #& 601 F FH
F wrary § O9g AT 1 FOT T4 fF

(%) #a1 a8 a9 & f fratea s
A faatgat & wyez mfeai feao o &
¥ grafiug fafiea seama) o fasme 7
faar g ;

(=) afz gr, @ sy & Far e
frerg fas & aar fawfog & &
1K

() afz =g, aY cod famey 19 &
FqT FT & 7

faf wwrem e wamw weame fiewm
# gaueat (st Wo qAw W) : (F) of
1l

(&) s¥x (7). = gR AWy SA
famifeat &t g3 s 2 @ § g ag xw
fafrer &t sfaffaer afefaw, 1951
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& fafafzse #qigst & s1 F geq1-
faa T sTgaT 211

Ium w1 faww

352, »it wieg s : A Wi
fawra, wiafos W@ gy TRAE-HTE
7AY 19 waed 1969 & warifea 5w A
d&r 3973 & IAT & AFaeq § ag Far
T {0 fF :

(%) #ar fafwm wsg A @7
W omr o wd it FEm & ga
axfag & 0f g F1 st T Aw
e Y faar mar ;W

(=) afg gt, A qegeaedt qu =ater
g’

sitarfas fawra, wiafoe e qan
aam-ed qAt (st seEwgEm s
!Tgﬂ!) : (%‘) Ed gf |

(@) wgdr 7 garifea 957 dear
3973 & gav § feafea faawm #i
g § 12 afgat ggdra wd fawr @
30-8-1969 &1 AT w1 FH 4F K
24-9-69 ®r fz=r # 12 wfqat ¥
g Y |

o AT TR AWF@S T&, s
T ; At faeet & v & faeg
quEa aan & anr ¥ fawma

353, «ft ey wary : wr fafw aw
TATH CEAT q7AT A TATT KT FAT FLA
.

() sa1 wigfea arfa a1 =q-
afva snfew wifs waw ) w10 waama
Tg ¥IfEa ¥, 2 0% ATAE AN,
€ feeelt & frdws o) g oM &
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faez goarga s & art # Mf fawr-
gq w17 gE @ ;
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(@) sarag av & fF A gwz aiw
T 93q 3R & wEgW § @ avr wagfaa
wifaat & Sy ¥ awEl 71 fasfEd) &
fawz mMazT =1 @E &% &1, faa«t wre
g oYt 3a% gEAl & fawz 99l &1
AT 12 & WY GFF @ US &F
I { ITH AFAT § AwqA #oawrd
F1 F14 &g w1 fzar ;

() #ar g5 safaqal 7 zah ww-
TI8] T31 HIT I90 &7 & €127, «7 fafe-
AT FAIZ FT AIG-97 G AVF  Foqm
AT T GFCT H1GFT F1 AA7 § 5 A

(a) afg gt, @1 79 avv § FTIL
FITT #71 FTdaEr A7 o W g 7

fafa #@wwa gHlr Tam  wam
fawm § g A (siwd@t wo wElw
az1) : (F) gt A !

(&) @ (7). sqafea wfer qar
aafea wifer afadi & srger 7 29
fas1ad #t Iv-wrgaq, faedt aar gatwey
sata =i gfea, faeedt &1 %o faar ar)
gfag s, afianl fasr, 7§ freelt &
fraid ¥t g & fasmga-vaf o)
=0 &1 sufed o wrAA @|  dnfow
gz, maT A7, 7% fieAr & feanae
g1 ze & fegar genfg aff ¥ @ &
AR g% fawg oF maar feaa frgers
faedt #Y wzwa # wfa &1 QAT
7ot & freg wronfaw gfqr «fgar )
T 167/150 & s ow fawrgd oo
¥lo THo, AT AT & AT Y 7L &
wfs & e X ¥TwE & A9 A
gfez 1Y g€ 8 | wigfea wrfaadl awr
grafaa wmfew wfed¥ & smgwa ¥
Frataa & Y fasmmawal w1 3feT I3
¥ frar g
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Gheraos in Durgapur Steel Plant

354, SHRI N. SHIVAPPA : Will the
Minister of STEEL AND HEAVY
ENGINEERING be pleased to statc :

(a) the number of gheruos that took
place in Durgapur Steel Plant from January,
1969 to June, 1969 with details ;

(b) the reasons for such gheraos time
and again in this plant ;

(c) the loss of human lives as well as
property as a result of illegal stoppages and
gheraos ; and

(d) thc measures Government are going
to adopt to prevent gheraos and illegal
sioppage of work ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
There were 21 gheraos during the period
January-June 1969, A statement containing
the relevant details is placed on the Table
of the House. [Placed in Library. See No.
LT—1978/69).

(b) Gheraos are resorted to with the
object of putting pressure on the manage-
ment to accede to the demands made. They
are not peculiar to the siecl plant, but have
occurred elsewhere also in this region.

(c) There has been no loss of human
life or of property on account of gheraos at
the Durgapur Steel Plant, but production has
suffered in certain departments.

(d) Gheraos have been declarcd illegal
by the Calcutta High Court. Whenever
they occur, action is taken with the appro-

priate State authorities to enforce the law. |

Constant discussions are also held by the
management with  1the representatives
of the cmployees and workers to deal
with the problems which arise from time to
time., A gricvance proccdure also exists
for consideration of individual grievances.

Basic Ameaities provided to Rallway
Passeagers

355. SHRI N, SHIVAPPA : Will the
Minister of RAILWAYS be pleased to state :
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(a) the details of improvement in the

basic Railway amenities provided to the

passengers after the last Budget ; and

(b) the amounl spent thereon ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
{SHRI GOVINDA MENON) : (a) and (b).
The information is being collected and will
be laid on the table of the Sabha.

Industrial Development in West Bengal

356. SHRI N. SHIVAPPA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state

(a) whether it is a fact that new entre-
prencurs are not coming forward to sponsor
and invest money in industries in West
Bengal in view of the prevailing industrial
unorest in the state ;

(b} whether the small scale sector is
suffering very much there ; and

(e) whether the Centre would intcrvene
so that economic tempo in the State may be
stepped up and the economy revived ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) No, Sir.

‘b)  We have no such information.
() Does not arise.
M/s. Asian Cables

357. SHRI RAM KISHAN GUPTA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

{a) whether it is a fact that M/s.
Asian Cables was given a licence to import
1,000 tonnes of polythene though their
requirement was only 50 tonnes ;

(b) whether it is also a fact that the
balance was sold in the black market ; and
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(c) whether the matter has been investi-
gated and, if so, the action taken in the
matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) to (c). The matter is being
investigated.

M s, Bennet Coleman and Co. Ltd,

358. SHRI RAM KISHAN GUPTA:
Will the Minister ¢f INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government have con-
sidered the proposal to reorganise M's.
Bennet Coleman und Co. Ltd.;

(b) ifso, the main features of the

reorganised administration ;

Court nominees :

‘a
1. Shri K. T. Desai
2. Shri S. M. Dahanukar
3. Mr. K. S, Enginecr
4. Mr. G, V. Desai
5. Shri G. D. Parikh
b)  Government nominees :
I. Dr. R, K. Hazari
2. Shri 5. M. Kumaramanoglam
3. Shri H. M. Trivedi
¢) Shareholders’ nominees :

1. Shri Maulichander Sharma
2. Shri Narinder Kumar
1. Shri A. K. Jain

nSj_Shri_S P. Ja-in; G.c Jain, A. P. Jain and
Smt. Rama Jain have been restrained from
interfering and inter-meddling in the affairs

of the company.

KARTIKA 27, 1891 (SAKA)

—-Dr. L. M. Singhvi

Written Answers 182
1€, whether it is also a fact that the
Chairman of the Company has resigned ;

{d} if so the reason thereof ;

(e, whether the said company has

given any donation ; and

(f) if so, the amount donated and the
name of the donee ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). The Board of
Directors of this company has been reconsti-
tuted by the Bombay High Court vide s
judgement and order dated 28th August,
1969. The Board now comprises 11 members,
five being nominees of the Court, three of
the Government and three of the share-
holders as under :—

—Chairman

- -appointed by Court Order dJated Ist

Scptember, 1969.

who was originally
appointed has since resigned and has been
replaced by co.option by shareholder
directors against the quota of sharcholder
directors.

(c) .“Yc‘l, 8ir. Shri D K. lL(”nnte the
previous Chairman bad resigned from the
Chairmanship of the Company.
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(d) Disagreement with other directors
on the resolution for the company to sub-
mit to the orders of the Court regarding
reorganisation of its management and criti-
cism in the Court of the stand taken by him
in this regard.

(¢) and (). Particulars of donations
given by the company during the last three
completed years are given in the statement
laid on the Table of thc House. [ Pilaced in
Library See No. LT-1979/69]

Reform In Muslim Personal Law

359, SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether it is a fact that an impor-
tant section of the Muslim Community is
demanding reform in the Muslim Personal
law ; and

(b) whether reform in the Personal law
of the muslims is likely to improve their
social conditions and facilitate their becom-
ing a part and parcel of the naticnal
stream ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) Govern-
ment is not aware of any such demand.

\b) The QGovernmcnt have no reason
to believe that they are not part and parcel
of the national stream under the existing
personal law.

Cheaper and Expeditions Justice

360. SHRI SHRI CHAND GOYAL 1
Will the Minister of LAW AND SOCIAL
WELFARE bo pleascd to state :

() the stcps taken by Gowvernment to
make justice cheaper and more expeditious ;

(b) whether Government are contemp-
lating to provide legal aid to the mneedy per-
sons for the pursuit of their just and legiti-
mate cases ; and

(¢) whether Government are consider-
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ing to change the concept of a pauper as
given in Code of Civil Procedure 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE
‘SHRI M. YUNUS SALEEM) : (2) and (c).
A Bill to amend the Code of Civil Procedure
1908 was introduced in the Rajya Sabha on
the 18th November, 1968. The detailed
information is also available in the 27th
Report of the Law Commission on the Code
of Civil Procedure, which has already been
laid on the Table of the Housc.

(b) Legal aid to the needy persons is a
State subject and the Central Government
does not come into the picture.

Stalnless Steel developed by Council of
Sclentific and Industrial Research

36l. SHRI 5. B. PATIL : Wil the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased 1o state :

a,  whether the Alloy Steel Plant,
Durgapur, has undertaken trial production
of the much-publicised *Thackeron' stainless
sicel, a process invented and patented by the
Council of Scientific and Industrial Research
about twzlve years ago ;

b} il so, in which year this experiment
was conducted, the quantity and the then
market value of stainless steel ;: actually
produced by this process ;

(c) the total cost of experimeat with
break-=up value of cost of indigenous raw
materials and value of imported special
alloys used ;

(d) whether the stainless steel so pro-
duced has ever been tested and, if so, the
name of testing authority and the results
received of test ;

(¢) whether the stainless steel so pro-
duced is available for future inspection and
tests ; and

(f) in view of the great and growing
shortage of stainless steel, the reasons why
this abnormal delay of twelve years has
taken in deciding whether the CSS LR. in-
vention is worth exploiting at all or not ¢
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C PANT) : (a)
Yes Sir. The Alloy Steel Plant, Durgapur
has underiaken trial production of Siainless
Steel by the Thackeron process,

(b) The Alloy Steel Plant, Durgapur,
took up the trial production of this steel

in 1968. Four tonnes of stainless sieel
according to this process was produced in

Cost of indigenous raw materials

Cost of imported electrolytic manganesc

(d) Yes, Sir.
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the induction furnace. Another heat of
10 tonnes has also been recently melted in
the electric are furmace. The product has
not yet becn marketed. Hence, thc market
value is not known. The market value of
corresponding normal stainless steel is around
Rs. 20,000 per tonne.

i¢c) The total cost of experiment was

about Rs. 40,000'-. The cost of indigenous
and importcd material is indicated below :

For 4 tonnes of steel

Per tonne

Rs. 6134.00 Rs. 1534.00
Rs. 2000.00 Rs. 500.00
Rs. 2034.00

Rs. 8134.00

The stainless steel produced has been tested in the Alloy Stecl Plant

I.aboratory and the results obtained are given below :

Steel Condition Tensile strength Yield strength Elongatlion Eriscen cut fest

Solution annealed 82 Kg/mm?

57 Kg/mm? 43Y%, 11.5 mm

Corresion results ;
65%; nitric acid boiling test (Huyey test)

Food such as lemon juice with common
salt, tamarind juice with salt elc.

159, sulphuric acid

(e) Yes Sir.

(f) The economics of the process, yield,
use of return scrap and acceptance by
the consumers will have to be studied more
conclusively before commercial exploitation
of the process is undertaken.

Improvement at Chandigarh Rallway Station

362. SHRI SHRI CHAND GOYAL :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government had taken a
declsion to effect improvement in the Chandi-

1.66 milssper month

Similar to that of stainless steel as per
American Standards AI1SI 302,

Corrosion ressistance poor, Similar to that
of stainless steel AISI 430.

garh Railway Station this year by providing
decent waiting rooms and restaurant ; and

(b) whether any steps have been taken
in this regard 7

THE MINISTER OF LAW AND SO.
CIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) and (b).
The provision of a new station building at
Chandigarh with walting rooms, tea stall,
and other amenities, is under consideration,

Rallway Out-Agenches

363. SHRI HEM RAJ : Will the
Minister of RAILWAYS be pleased to refer
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to the reply given 1o unstarred Queslion
No. 203 on the 22nd July, 1969 and state :

(a) whether Government have reccived
any rcply from the Himachal Pradesh
Government for the ruoning of the Gagret,
Bharwain, Praghur, Jawalamukhi, Nadaun
Out-Agencics and City Booking Agency by
Himachal Government Transport ; and

(b) if so, the nature thercof ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) No.

(b} Does not arise.

Provision of Drinking Water at Jawalamukhi
Road Railway Station (Northern Rallway)

364. SHRI HEM RA) Will the
Minister of RAILWAYS be pleased to
state :

(8} whether it is a fact that hand pump
for drinking water installed at Jawalamukhi
Road Railway Station is not giving full
water supply though there is plenty of it,
due to the short length of the water pipe ;
and

(b) il so, whether Government propose
to drill it deeper and put a longer pipe with
an electric engine to pump up full water
supply with a provision of storage tank at a
high level ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON): (a) No.

(b) Does not arise.

Pumping Station at Kopar Lahar
(Northern Rallway)

165. SHR1I HEM RAJ : Wil the
Minister of RAILWAYS be pleased to
<late :

(a) whether it has come to the notice
of Government that the Pumping Station at
Kopar Lahar goes dry in the summer season;
and
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(b) if so, whether Government proposc
to shift it to Jawalamukhi Road Siation and
for setting up a pumping station there to
enable permancnt water supply both for the
engines as well as for drinking purposes
from the Banganga river ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a) The
source of water at Kopar Lahar does not go
dry in summer,

(b) Does not arise.

Industrial Licencing Policy Inguiry Committee
366. SHRI JAI SINGH :

SHRI HARDAYAL DEVGUN :

SHRI YAIJNA DATT SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS bc pleased to
refer to the reply given to Unstarred ques-
tion No. 3297 on the 12th August, 1969 and
stale :

(#) whether the reports of the Indusrial
Licensing Policy Inquiry Committee on In-
dustrial Licencing and in respect of certain
specific allegations referred to the Commiitee
have since becn examined by Government ;
and

(b) if so, the result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) and (b). In regard to the
instances of irregularities, lapses and impro-
prieties referred to in the main Report of
the Industrial Licencing Policy Inquiry
Committee and the specific  allegations
against the Birla Group of concerns in res-
pect of which the Committee was not able
to make a full and detailed enquiry, Govern-
ment have since decided to appoint a Com-
mission of lnquiry under the Commissions
of Inquiry Act, 1952 to go into such cases.
The composition and the terms of refercnce
of the proposed Commission will be
announced shortly. The other recom-
mendations of the Committee in regard to
industrial licensing policy are under the
active conslderation of Government.
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Plan Allocatlons for Smll Scale Industrie;

367. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred
Question No. 3147 on the 12th August, 1969
and state :

(a) whether the information regarding
the plan allocations in the first, second and
the third Plans for Small Scale Industries
and Heavy Industries to all the States giving
the percentage of Central investment in each
State, separately, has since been collected :
and

(b' if so, the details thereof ; and

.¢) if not, the rcasons therefor and the
time by which th: same will be collected ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [Placed in Library, See No.
LT —1980/69].

(¢;  Does not arise.

Tractor Project in Punjab in collaboration
with Czechoslovakia

368. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS bec pleased to refer to
the reply given Unstarred Question No. 1146
on the 12th August, 1969 and state ;

(a) whether the request of the Punjab
Government to set up the proposed tractor
project in the public sector by the Govern-
ment of India with Czechoslovakia collabo-
ration has been considered ; and

(b) if so with what result 7
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTFRNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) and (b). As stated in the
reply to part (a) of Unstarred Question No.
3146 given in the Lok Sabha on the 12th
August 1969, a final decision on the request
of the Punjab Government was to be taken
after receipt and examination of the views
of the Hindustan Machine Tools Ltd. and
the Mining and Allied Machinery Corpo-
ration on the Dectailed Project Report pre-
pared by the National Industrial Develop-
ment Corporation, Government have since
received concrete proposals from the Hindus-
tan Machine Tools Ltd. for undertaking the
manufacture of the Zator 2011 tractor
at their Pinjore Unit in collaboration with
the Czechoslovakian Agency. Government
have also reccived proposals from the
Central Mechanical Enginecring Rescarch
Institutec and the Mining and Allied
Machinery Corporation, Durgapur for under-
taking the manufactuie of ‘Swaraj 20" tractor
which has been developed by them, These
two alternative proposals are uader exami-
nation with a view to deciding which of the
models should be taken up for manufac-
ture in the public scctor. The request of
the Punjab Government will be considered
after a decision in respect of the model to
be taken up for manufacture in the public
sector is taken,

Manufacture of Cosmetics by M's
Shulton and Revion

369. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :

Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given 10 Unstarred Question No.
3145 on the 2ith August, 1969 and state :

(@) whether the information regarding
the manufacture of cosmetics toilet products
in India by M/s. Shulton and Revion has
since been collected ;

(b) if so, the details thereof ; und

(c) if not, the reasons thercfor and the
time by which the same will be collected and
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the difficulties that were there in answering
the question in August, 1969 ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes Sir.

(b) The proposal of M/s. Amin
Chand Payurc Lal, Calcutta, to enter into
collaboration with M/s. Revlon International
Corporation of U.S.A. for the manufacture
of cosmetics was approved in December, 1962,
One of the conditions of the approval stip-
ulated guarantecd export of 50%, of annual
value of production exclusive of excise duty,
sales tax etc. However, the project did not
materialisc.

M/s. Cosme Matiaz Menezes, Goa
were allowed on 31st December, 1964 to
enter into forcign collaboration with M/s.
Shulion (Great Britain), London, for the
manufacture of cosmetics with a view to
cocouraging small scale industries in Goa.
It was a condition of the approval that there
should be exports to the cxtent of not less
than twice the amount of forcign exchange
to meet cost of raw matcrials and dividends
on foreign investment.

No proposal for collaboration belwecn
M/s. Lakme Ltd., aand M/s. Revlon for
the manufacture of cosmetics has been
approved. '

(c) Does not arisc.

Adverse Observations of Calcutta
High Court ag-inst Former Chiefl
Just.ce Of India

370. SHRI JAI SINGH :
SHRI HARDAYAL DEVGUN :
SHRI YAIJNA DATT SHARMA 1

will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleascd 10
refer to the reply given to Starred Question
No. 488 on the 12th August, 1969 and
state 1

(a) whether the judgement delivered by
Justice P.B. Mukherjee of the Calcutta High

NOVEMBER 18, 1969

Written Answers 192
Court observing adverscly against Shri P.B.
Sinha, a former Chief Justice of India, has
bzen examined in the light of the provisions
of the Companies Act ; and

(b) if so, the result of the examina-
tion ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED) : (a) and (b). A ccrtified copy of
the ju’gement of the Calecutta High Court
in appeal has rot yet become available to
Government.

Suspension of Rallway Employees in
Olavakkot Division (Southern Rallway)

371, SHRI EK. NAYANAR 1

Will the Minister of RAILWAYS be
pleased to state :

{(a) the number of temporary Rallway
employees who werc suspended in Southern
Railway and especially in Olavakkot Divi-
sion afier September, 1968 strike ; and

(b} whether Government will reconsi-
der about their suspension and give facilitics
to the suspended Railway employees to rejoin
duty, and if so, when ?

THE MINISTER OF LAW AND SOCI-
AL WELFARE AND RAILWAYS (SHRI
GOVINDA MENON) : (a) and (b). No
temporary employce was suspended on
Southern Railway in the context of the
Token Strike in Septemb:r, 1968.

However, 286 permanent cmployees
(including 68 belonging o Olavakkot Divi-
sion) were suspended initially on Souwthern
Railway. Cases of all these employees have
becn reviewed from time to time in accor-
dance with Government's decisions and 260
employees have been so far restored to
duty. It has been decided not restore to
duty 26 employees belonging to Olavakkot
Division.
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Abolition of Upper House in States

372, SHRI YAMUNA PRASAD
MANDAL :
DR. SUSHILA NAYAR :

Will the Minister of LAW AND SOCI-
AL WELFARE be pleased to state :

(a) whether some State Governments
have approached the Central Government
for the abolition of the Upper Houses in
their States ;

(b) if so, the names of those States ;

(c) whether the Uppsr Houses have
already bcen abolished in some of the
States and, if so, their names ; and

(d) if the reply to parts (a) and (b)
above be in the affirmative, the reaction of
the Central Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE(SHRI1
M. YUNUS SALEEM): (1) Yes, Sir.

(b) 1. West Bengal @nd 2. Punjab.

(c) The Upper House has been aboli-
shed in the State of West Bongal.

(d) The Bill secking aholition of the
Legislative Council of the Siaic of Punjab
is pending consideration by Parliament.

Increase in Rallway Accidents
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Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that Railway
accidents are on the increase at present ;

(b) if so, the number of accidents
occurred from 1st January, 1969 to 30th
October, 1969 ;

(c) the names of the States in which
ihe accidents had occurred ;

(d) the number of persons killed and
injured in each accident ;

(¢) the estimated loss of Railway pro-
perty in each accident ; and

(f) the steps taken by Government In
each case 7

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHR1 GOVINDA MENON): (a) to (f).
There were 813 train accidents in the cat-
cgorics of collisions, deraflments, trains
running into road traffic at level crosuing
and fires in trains on the Indian Govern-
ment Ruilways during the period 1-1-69 to
31-10-69 against a total of 946 train acci-
dents during the whole of 1968,

As States do not constitute administrative
units for the Railways, the information in
regard to train accidents is not compiled
State-wlse but Railway-wise. The railway-

an. SHR[J:SII;J;LA_ PRASAD wise figures of train accidents which
g occurred during the period January, 69 to
SHRI BHARAT SINGH Ociober, 69 along with the casualties and
CHAUHAN : cost of damage to railway prop riy involved
DR. SUSHILA NAYAR : therein are given below :
s. Railway Total No, Casualties Approximate
No. of train  Kiled Injured . cost of damage
accidenty to railway
property
1. Central 84 3 21 5.86,359
2. Eastern 40 6 37 17,73 646
3. Northern 111 36 95 9.27,837
4, North Eastern 74 81 160 11,67,601
5. Northeast Frontier 116 18 53 9,94,654
6. Southern 9% 21 44 6,70 840
7. South Central 130 _ 35 12.57,503
8. South Eastern 70 91 195 13,19.032
9. Western . 98 3 47 6.39,542
TOTAL B13 259 687 93,37,014
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As the largest single factor responsible
for accidents is failure of railway staff,
Safety Organisations set up on the
railways have bcen engaged in inculcating
safely consciousness amongst s'aff conmectcd
with the running of trains and in
ensuring that they have a proper under-
standing of the prescribed safcty rules.
Furiher, spot checks are made 1o sce that
staff do not violate the safcty rules and indulge
in short-cut methods, laquirics arc held into
all accidents and those held responsible are
given deterrent punishments. In addition,
if an inguiry reveals any other shortcomings
are lapse, action is taken to sce that they
do not recur. Technological improvements
in the shape of improved signalling and
interlocking, track circuiling, etc, have also
been made 10 the extent feasible. The success
of the meacures taken to prevent accidents
may be judged from the fact that during
1968-69, against 460.6 million train kilometres
run, there were only 908 train accidents in the
calcgorics of collisions, derailments, levcl
crossing and fires in trains as compared to
1,939 such accidents during 1951-52 against
298.2 million train kilomctres run.  Since
1951-52, thus, while the traffic increased by
54.5 per cent the incidence of train accidents
declined by 53.2 por cent.

The Railway Accidents Inquiry Com-
miltec-1968 has also in part I of its Report
stuted that thcre was a significant decrease
in the number of accidents during the five
years ending 1967-68 as compared (o the
6-year period ending 1962-63.

Cemant Industries in Blhar

174. SHRI YAMUNA PRASAD
MANDAL :

DR. SUSHILA NAYAR :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
State:

(a) whether there is any proposal under
consideration of Government for the setting
up of fresh Cement factories in the State of
Bihar during the Fourth Plan;
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(b) if so, the details thereof ; and

(¢) the names of places where these
factories will be set up ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) No, Sir.

(b) and (¢).  Does not arise.

Applications for Industrial Licences from
B har

375. SHRI YAMUNA PRASAD
MANDAL :

DR. SUSHILA NAYAR,

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
stale @

(a) the number of applications received
from the State of Bihar under the Industries
(Development and Regulation)  Act, 1951
which are p:nding with Government at
present for disposal |

(b} the dates on which these applica-
tions were received ; and

(¢} the rcacons for the delay, if any,
in disposing of such application ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (BHRI F.A.
AHMED) : (a) and (b). Out of the Indus-
trial Licence applications received upto 3ist
October, 1969 from Bihar, 67 applications
are pending for disposal at present. 41 of
these applications were reccived during 1969
while the others relate to the previous period.

(¢) A certain amount of delay is inhe-
rent in the system of licensing  itself as every
scheme has to be examined in consultation
with a large number of Awuthorites such as
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the various Ministries, technical authorities
and the State Governments concerned before
a final decision can bz taken. The situation
is mggravated in a number of these cases,

" because the applicants furnish incomplete

- information on important aspects of their
scheme viz, the phased manufaciuring pro-
gramme, arrangements for meeling the
forcign exchange requirement, terms of
collaboration elc. and quite often references
have 10 be made to them tor clarification.
Further in some cases applications have
be:n kept pending for a policy decision, In
soms: cases @ particular industry has been
under review and in such cases, the various
applications for that industry arc taken up
together.

’ Shortage of White Printing Paper

376. SHRI YAMUNA PRASAD
MANDAL :

DR. SUSHILA NAYAR :

Will the Minister of INDUSTRIAI
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether there is a shortage of white
printing paper in the country ;

(b) whether it is also a fact that due
to the shoriage of this paper the price has
increased considerably ;

(c) the anoual produciion and demand
of white printing paper ; and

(dV the steps 1aken or proposed to be
taken to bring down the price of white
printing paper and mcet the shortage also ?

THE MINISTER OF INDUSTRIAL
OEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) 1 (a) No, Sir.

(b) No; the increasc in the prices is
attributed by the Industry to the rising cost
of production in the Paper Industry,
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(c) The annual production of printing

and writing paper during the last 3 years
is as under :

1966 3,801,240 lonnes

1967 1,77.628 tonnes

1968 3,91,430 tonnes

1969

(estimated) 4,00,000 tonnes

The present level of the production of
printing paper meets the demand more or
less fully.

(d) The Joint Commitlec of the PPaper
Industry has been asked not to  increase
prices further without prior consullation
with the Government, Government have
also proposals to set up capacity for writing
and printing paper in the public sector.

Visit by Rallway Board's Team to Japan

377. SHRI J. K. CHOUDHURY : Will
the Minister of RAILWAYS be pleased to
state :

:a) whether any team of the Indian
Railway Board visited Japan in the month
of September, 1969 ;

by if =0, thc names of the personnel of
the team ;

.c) the purposes for which the above
tcam visited Japan ; and

.d) the matters discussed and studied
and the details of any contract signed ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOYINDA MENON) : ra) Yes
Sir.

(b; (i) Shri G. D. Khandelwal, Chair-
man, Railway Board and ex-officio Principal
Secretary to the Government of India ;
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(ii) Shri K. S. Sundara Rajan, Financial
Commissioner, Railways and Ex-officio
Secretary to the Government of India ;

(iii) Shri K.C. Sood, Member, Engi-
neering, Railway Board and ex-officio
Secretary to the Government of India ;

(iv) Shri A. Choudhury, Director, Rail-
way Planning, Railway Board ; and

(v) Shri S. N. Bhat,
Finance), Railway Board.

Juint Direclor

(¢ and (d.. The purpose of deputa-
tion and the matters discussed related to
the study of—

(i) Metropolitan Transport Sysiem in
Japan, particularly operation during peak
hours, vis-a-vis. limitations of dead-end
terminals and the operation of high-speed
passenger services of the Japanese National
Railways ;

(ii) Technigues adopted by the Japanese
National Railways for high spred.

Mo contract was entered into.

Completion of Bokaro Steel Plant

378. SHRI KANWAR LAL GUPTA :
SHRI BANSIH NARAIN SINGH :

Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state :

‘a) whether it is a fact that the Bokaro
Stecl Plant will not be completed by 1971 ;

(b) if s, what are the main reasons
for it ;

(c) what will be the loss if the plant is
delayed further ; and

(d) whether it is also a fact that Russia
did not supply some machinery in time ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING SHRI K. C. PANT): (a)
According 1o the target recemtly fixed by
Government, the erection of the first Blast
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Furmmace Complex at Bokaro should be
completed by the end of 1971. Completion
of the cntire first slage of Bokaro for the
producticn of 1.7 million tonnes will now
be by March 1973.

(b} Though, as stated above, the first
Blast Furnace Complex is due to be
complcted by December 1971, there has
been a dclay of about 9 months in terms of
the previous schedule. This delay has arisen
mainly on account of the delay in the supply
of refractories for the construction of the
coke ovens, and the necd to imporl the
plates for the sin‘ering plant,

(¢} The real loss can be expressed ory
in terms ol th: production lost as a result
of deferment of the daie for commissioning
the plant,

d. There has been no default in the
supply of equipment from the Soviet Union
in terms of the contract with them.

Permission given by D.G.T.D. to M s,
Aslan Cables to Manulacture Polythene
Pipes'Sheets

379. SHRI KANWAR LAL GUPTA :
SHRI BANSH NARAIN SINGH :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to s'a‘e :

a' whether it is a fact that Shri B. D,
Kalelkar, Dircctor General, Technical
Development, Ministry of Industrial Daove-
lopment, personally gave permission to
M s. Asian Cables during 1969 for diversi-
fication to manufacture polythene pipes/sheets
etc. ;

(b) whether it is also a fact that this
permission was given by him without the
knowledge and consultation of the Electrical
Direclorate ; .

(c¢) whether Shri Kalelkar did not send
the relevant papers to the Electrical Direc-
torate concerned and kept the same with
him and, if so, the action taken mgainst
him ; and
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(d) whether the diversification treatment
was contrary to the rules 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : a) to (d). A refercnce is
invited to my statement in the House on
22nd  August, 1969 in reply 1o a *'Calling
Attention Notice™ regarding a letter reported
to have been written by Shri B. D. Kalelkar
to the Geoneral Manager of Asian Cables
Lid., Bombay,
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Sabotage On Rallway Lines

382, SHRI KANWAR LAL GUPTA :
SHRI BANSH NARAIN SINGH :

Will the Minister of RAILWAYS bhe
pleased to state :

(1) whether it is a fact that the Wan-
choo Committec on Railway Accidents had
stated that the State Police authorities did
not give sufficient attention to sabotage on
Railway lines ;

(b) how many cases of sabotage were
admitted by the Police during 1966-67 to
1968-69 ;

(¢) how many culprits were arrcsted
for these sabotage and in how many cascs
the Police failed to trace the culprits ;

(d) the names of all the political
parties involved in these sabotages ; and
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(e) the action taken by Government to
check such sabotages ;

THE MINISTER OF LAW AND SOCI-
AL WELFARE AND RAILWAYS (SHRI
GOVINDA MENON) : (a) Yes.

(b) 18 cascs.

(¢) In 11 cascs 36 persons were arresl-
cd and in 7 cases the Police could not trace
the culprits.

(d) No name of any political parly
involved in these sabotages has been repor-
ted by the Police.

(¢) The primary responsibility for
ensuring safety of railway track against
sabolage and criminal interference such as
tampering with track, etc, rests with the
State Governments. However, the Railways,
being vitally concerned, have also adopted
certain measures for checking these crimes,
such as patrolling of track by the Railway
Protection Force and engincering gangmen,
in co-ordination with the Police in vulner-
able sections, grant of suitable rewards to
persons giving intelligence regarding sabo-
teurs, and proper screening of antccedents
of the labourers employed on the railway
track. Instructions have been issued to the
State Governments for carrying out cducative
propaganda in the villages adjacent to the
railway track, holding the residents of the
villages responsible for ensuring safety of
track, ealistm:nt of help of villag: defence
societies where they exist, inclusion of suit-
able lessons on the subject in village primary
schools.
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Directive to Stute Waukf Board for
Maunagement of Wukfs

Writien Answers

385. SHRI MUHAMMAD SHERIFF ;
Will the Minisier of INDUSIRIAL DE-
VELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether any dircctive calling upon
the Srate wakf Boards regarding the dircct
management of propertics has been issucd
by Government recently; and

(b) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI
F. A. AHMED) : (a) Yes, Sir.

(b) The Central Government in exercise
of the powers conferred on it by section
62 of the Wakf Act, 1954, has issucd the
following directives to the Wakl Boards on
11-4-69, regarding the direct management of
wakf properties —

(1) No Wakf Board should keep a
property under its direct manage-
ment for more than an aggregats
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period of five years as provided
under section 43A(a) of the Wakf
Act, 1954, and every Wakf Board
should take steps 1o appoint
suitable Mutawallis as early as
possible for management of such
properties.

(2) The accounts of the properties under
direct management of the Board
should be maintained separately
from that of those relating to the
wakfs under the gencral superin-
tendence of the Board.

13; In all cases of raising of loans by
the Boards, the prior concurrence
of the State Governments must
be obtained in accordanze with the
provisions of scction 47 of the
Wakf Act, 1954. Even borrowing
of sums of money from the funds
of the surplus wakfs or diversion
of funds of the properties under the
direct management of the Boards
to meet gencral expenditure of
the Board will constitute the
raising of a loan- and will attract
the provisions of section 47 of the
Wakfl Act.

Free Rullway Passes to Central
Government Employees

3R6, SHRI N.R, DEOGHARE: Will the
Minister of RAILWAYS be pleased to
slate :

(a) whether there is any proposal under
consideration of Government to give free
Railway passes to all the Central Govern-
ment Employees as is done in  case of
persons serving in the Railway Depart-
ments ;

(b) if so, the time by which the decision
is expected to be taken and the details
thereof ; and

\c) if mot, the reasons for not giving
free Railway passes to other Government
employees when the Railway employees are
already getting such passes 7
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SOCIAL WELFARE AND RAILWAYS
(SHR1 GOVINDA MENON) : (a) No, Sir.
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(b" Does not arise.

(¢} Attention of the Hon'ble Member is
invited to the reply given on 27-8-1968 on
the floor of the House to Unstarred
Questiom No. 6147 on this subject.

Raonning of Rejdhani Express between
Delhi New Delhi and Nagpur

i87. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether Government propose to
start a train like Rajidhani Express between
Delhi/New Delhi and Nagpur ;

ib) if so, when it is to be started; and
(ci if not the reasons therefor ?

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : (a' No.

(b} Does not arise.

(c) Prioritics for running of high speed
trains have been allotted for other routes.

Applications for a Licence to Manufacture
Small Car at Nagpur

388. SHRI N. R. DEOGHARE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to stale :

\a) whether it is a fact that some
individuals and companies have requested
Government for the grant of a licence to
manufacture small car at Nagpur.

by if so, the reaction of Government
towards their reqnest ; and
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i¢) the names of the applicants, who
have applied for a licence 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) to (c). No application for
the grant of an industrial licence for the
establishment of an undertaking at Nagpur
for the manufacture of small car has been
received by Government. However, re-
presentations have been received from the
Government of Maharashtra and some
individuals and Associations for location
of the proposed small car project at Nagpur.
They have becn informed that their request
will be considered along with similar
requests received from other States, after
a decision has been taken in respect of the
small car project.

qatet 302 & 291 & quwd oruS aq
woy € g & fog &%

389. gTo Ato fAaT® : 4T IWF /AT
qg FAM & FIT KT fF ¢

(%) gafaT A% ¥ frad qa1 *9-
FYAN  TEAAT 9T FUFT FITT FAT FAAT
FgEmHsdfaran g

(@) 1968 @ar 1969 # =1t
afafaai 1 fea 3% from @

() feas 3%z 97 v wivafqa-
ard 73 & foauw gafm qar @ anE
T qqr gAF 3T F WA § Ry
17 tar gAtAr fEm gt

(7) #ar fpdt S¥=rT 71 &% oY @
far mar a1 ;

(%) %ar ag @9 § & da=wr qgH
afafaal & ar A 3% w fem 10 & waar
JAET AAE ALY faar war ar wafE
sgfera Shard & wmel § 3% wiqafaa-
aTg g qT W @ A fer @ ¥ W

KARTIKA 27, 1891 (SAKA)

Written Answers 210

(%) afz e, @ oo war wea § 7

fafe a1 aam weam Wik tEE
o (st ifa @) o (F) ¥ ().
THE § gIAT A o @ @ e A
92d 9T 7| & Ay

M/s Standard Drum and Barrel Manufactur-
ing Co. Bombay

«390, SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to starred Question
No. 58 on the 22nd July, 1969 and state.

(a) the reasons for granting a carrying
on business licence with a provisional capa-
city of 4,200 tons per annum  for the manu-
facture of barrels and drums to M/s Stand-
ard Drum and Barrel Manufacturing Com-
pany when their request for increase of
their quota to 1200 itons per guarter in
August, 1955 was turned down by Govern-
ment and when Government knew that dur-
ing 1957 the firm had installed unauthoris-
edly necw machinery and renovated old
machinery simply to increase their capacity ;

(b} whether it indicates that undue
favours were shown to the firm by way of
recognising their unauthorisedly increased
capacity ; and

(c) if so, whether Government now
propose to maintain their original capacity
which was fixed at 3,200 tons per annum
on the 3Ist August, 1964 on time and mo-
tion study of their plants ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) 1o (c). The -circumstances
in which the decision was taken to grant a
carrying on business licence to M/S Stand-
ard Drum and Barrel Mfg. Co. have
been already explained in reply to Lok
Sabha Starred Question No. 58 on the 22ad
July, 1969. Attention is also invited to the
pages 34 to 42 of the Eighty-filih report of
the Estimates Committce (Fourh Lok
Sabha) preseoted to the Lok Sabba on the
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30th April, 1969. Government's views on
the recommendations of the Committee will
be furnished to the Committce and a final
decision would be taken thereon after the
further rccommendations of the Committe
are made known to thc Goveroment,

Supply of Defective Steel Sheets

39). . SHR1 GEORGE FERNANDES :
Will the Minister of STEEL. AND HEAVY
ENGINEERING be pleased to refer to the
reply given to Starred Question No. 814 on
the 1st April, 1969 and state :

(a) whether it isa fact that as per
present policy, the producers of steel are
supplying defective stecl sheets and steel
sheet cuttings to Small Scale units sponsored
by the State Directorate of Industries ;

(b} whether Government are aware
that both defective steel sheets and steel
sheet cuttings are sold in the market at a
very high price by some Small Scale units ;

(e) if so, whether Government would
make a thorough investigation and bring to
book the parties which indulge in nefarious
activities by disposing of the materials in
the market instead of consuling themselves
in their factory and thereby put an end to
their malpractices ; and

(d) whether Government would evolve
a procedure by which such materials are
ullotted to genuine consumers only ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) There is no statutory control on the
distribution of defective steel sheets and
sheet cuttings. Producers are, therefore
free to sell the maierial to nominees of
their choice. Ho , in  resp of
Hindustan Steel Ltd., they have been advised
to sell 909% of their arising to actual users
through their stockyards on the recommcnd-
ations of the Director of Industries of the
Btate concerned. The other 109, will be
utilised for clearance of backlog of orders
pending with them.

(b) to (d). No specific instance of
sale by actual users has beem brought to
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Government's notice. In any case, in the
absence of statutory control, it is not pos-
sible to take any penal action, if sales are
cffected by actual users. Government has
appointed an official working group to
consider the present pattern of distribution
of iron and stcel and make reccommenda-
tions to improve it. Further action will be
taken on receipt of the groups report.

Social Policy Resolution

392. SHRI P. R. THAKUR : Wil
the Minister of LAW AND SOCIAL
WELFARE be pleased to refer to the reply
given to Unstarred Question No. 8049 on
the 22nd April, 1968 rcgarding Social Policy
Resolution and state :

(a) whether the Planning Commission
has since taken any final view on the Social
Policy Resolution drawn up by the Council
for Social Development ;

(b}  whether a slatement of Social
Policy is now being incoropora'ed in the
Fourth Plan ; and

(¢) if not, the reasons thercfor 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SHRIMATI) PHULRENU GUHA) :
(@) to (c). Social Policy is an integral
part of the national devclopmental plans.
The social goals of development are also
implicit in the Draft Fourth Five Year Plan
document. As such, a separate statement
on social policy is not considered necessary
at this stage.

Employees of Social Welfare Department

393. SHRI P.R. THAKUR : Will
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to refer to the reply
given to Unstarred Question No, 5634 on
the 8th April, 1969 regarding employeos of
Social Welfare Department and state :

(a) tha class-wise break-up of the 146
employees from the Scheduled Castes and
Bcheduled Tribes and their percentage to
the total in each of the classes ; amd
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(b) what specific measures arc being
taken to see that the All India and Central
Services Officers from these Communitics
are posied to this Department as a matter
of policy ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
¢(DR. (SHRIMATI) PHULRENU GUHA) :

(a) Number Percentage
Class | 4 - 13%
Class 11 1 —  9.329%
Class 111 39 —  71.51%,
Class 1V 92 - 31.2%,

(b) It would be in keeping with our
objectives and in the interests of the officers
themselves, if they are distributed in all the
Ministries.

Siaff Under Directorate General of
Backward Classes Welfare

394. SHRI P. R. THAKUR : Will the
Minister of LAW AND SOCIAL WELFARE
be plcased to State :

(aj the total number of Class I, Class
IT and Class 11l Officers at present posted
under the organmisation of the Director
General of Backward Classes Welfarc ;

(b) the number of Deputy Dircctors
under his control ;

(c) the number of Scheduled Castes and
Scheduled Tribes employees in each of these
categories ;

(d) whether there is any proposal to
improve considerably their representation in
all the classes in the near future : and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE (DR.
(SHRIMATI) PHULRENU GUHA) : (a)
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The total number of officers at present in
position is as follows :—

Class I Class Il Class Il

12 8 53

(b) At present 6 Deputy Directors are
in position ;

() Class [ Class 11 Class HI
S.C./S.T. S.C./S.T. S.C.[S.T

1 -l 2 —_ 11 5

(d) and (¢). The reservation oarders are

being strictly followed.

Completion of Bokaro Stesl Plant

195. SHRI D. N. PATODIA
SHRI D. N. TIWARY :

Will the Minister of STEEL AND
HEAYY ENGINEERING be pleased to
state ¢

(a) whether it isa fact that the construc-
tion schedule of the Bokaro Steel Plant will
have to be rescheduled as the work is not
likely to be completed by March, 1971 ;

(b) whether it is also a fact that the
non-completion of the work within schedule
is feared 10 be arising from the acute shor-
tage of refractories and the lack of equip-
ment and machinery for erection of the
plant ;

(c) whether it is also a fact that a
month’s delay beyood March, 1971 will cost
QGovernment an extra expenditure of Re. 3
crores ; and

(d) if so, Government's assessment of
the situation and the various steps proposed
te be taken to complete the work within the
target time 7

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAYY
ENGINEERING (SHRI K.C. PANT):
(a) The construction programme has been
re-scheduled recently and Government have
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fixed the target date for completion of the
erection of th: first Blast Furnace Comp'ex
as December 1971 and of the entire equip-
ment of the first stage for the production of
1.7 million tonnes as March 1973,

(b) The delay has arisen mainly on
account of the delay in the supply of refrac-
tories for the construction of the coke
ovens, and the need to import the plates for
sintering plant.

(c) The loss can be expressed only in
terms of the production lost during the period
of delay.

(d) Steps are being taken to expedite
cssential supplies and to strengthen peace
and discipline in the area. The progress of
the work is being carefully watched.

Loss Incurred In Steel Plants

396, SHRI D. N. PATODIA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state ;

(u) whether it is a fact that according
to the estimates prepared by Government,
all steel plants in the public sector are expec-
ted to incur losses throughout the Fourth
Five Year Plan peiiod ; and

(b) if so, the details of the working
results expected by Government and the basis
and causes for the same ?

THE MINISTER OF STATE IN THRE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) and (b). The working results of a Steel
Plant depend on a number of factors like
available capacily, product-pattern, demand,
selling prices, cost of inputs, labour situation
etc. The projections made by Hindustan
Steel Limited on the basis of existing costs
and prices, current trends of production in
1969-70, and production at 90% of optimum
capacity during the subsequent four years
indicate that while Rourkela Steel Plant
would ecarn a profit of the order of Rs. 65
crores during the period 1969-70 to 1973-74,
Bhilai and Durgapur may incur losses of
about Rs. 30and Rs. 50 crores respectively
during the same period.
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Shortage of Steel

397. SHRI D. N. PATODIA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether it is a fact that substantial
quantity of mild stecl is exported from India
resulting into shortage within the country
and necessitating imports from abroad to
meet the requirement ;

(b) ifso, the reasons for such a conflic-
ting position and the steps taken by Govern-
ment to prevent such a situation arising
again ;

(c) whether it is also a fact that in
respect of ccrtain types of steel, the produc-
tion in India is more than the demand resul-
ting in accumulation of unsold stocks, while
in respect of some other types or steel there
is an acute shortage ; and

(d) if so, the particulars thereof and
the reasons why the production programme
cannot be synchronised with the demand
pattern in the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). Export of mild steel has not created
shortages which have to be met by imports.
The export policy is constantly reviewed,
and, as a rule, exports of only such items, as
arc surplus to domestic requirements are
allowed, subject to the need to allow
some export to maintain contact with the
export market.

(c) and (d). At present there is no
surplus production in any category of steel
although there is a sizeable shortage in flat
products. As the installed capacity for
production of various categories of steel is in
most cases, not interchangeable it is not
possible to vary category-wise production in
accordance with the demand pattern.

Loss incurred in Heavy Engineering
Corporation, Ranchi

398. SHRI D. N. PATODIA : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :
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(a) whether it is a fact that the Heavy
Enginecring Corporation, Ranchi has incurred
further loss during 1968-69 ;

(b) if so, the amount of loss incurred
and the amount of cumulative loss upto
March, 1969 ;

(c) the principal causes for continuous
loss in the project and the sieps taken to
ensure rcasonable profits in future ;

(d) whether the period of gestation is,
in the opinion of Government, over and,
if not, by what time it is expected to be
over ; and

(¢) whether it is also & fact thal losses
are mainly on account of over-employment
of workers and  suporvisory staff, wasteful
capital expenditure on unwanted capacities
and continuous production losses due to
incfficient  management and, if so, the
rclative detalls in  respect of each of the
causes for loss ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
and (b). Yes, Sir. The loss incurred
during 1968-69 is Rs. 14.66 crorcs and the
cumulative loss upto March, 1969 is Rs. 40.73
Crores.

(¢) Projects of this nature and size
inevitably have a long gesiation period
during which skills and productivity can be
improved only gradually. The period during
which these losses were incurred constituted
the construction period and the early gesia-
tion years during which production com-
menced and was gradually being built up.

(d) No, this is expected to be over in
the next two to three years,

(e} Mo, Sir.
Tractor Factory In U.P.

399. SHRI SHRI CHAND GOYAL :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY  AFFAIRS be pleased to
state :

(a) whether Government have decided to
set up a tractor factory in UP. ;
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(b) whether it is a fact that Punjeb was
also demanding a tractor factory ; and

(c) the reasons for preferring Uttar
Pradesh to Punjab 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Earlier when it was intend-
ed to set up manufacture of the Zetor 2011
tracior with Czechoslovakian collaboration
as an cntirely new project, a site necar
Varanasi in Uttar Pradesh had been selected
for it for the reasons, among other things,
that there would be a large demand for the
tractors in th: Indo-Gangetic Plain and
there are no tractor manufacturing units in
that part of the country. Subsequenily, the
Hindustan Machine Touls Ltd. submitted a
proposal that the manufacture of this tractor
could be taken up in their Plnjore Unit
where a lot of sparc capacity is available,
as this would involve considerably less
investment than for an entirely new project.
They also proposed to utilise the sparc
capacity available at the Mining and Allied
Machinery Corporation, Durgapur for the
manufacture of some of the components of
the tractor. This proposal is prescotly
under examination.

(b) Yes, Sir.

(c) Doesnot advise.

Development of Ancillary Industries

400. SHRI D. N. PATODIA : Will
the Mimister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY  AFFAIRS be pleased to
state :

(a) whether it is a fact that Rajasthan
Government have formulated a number of
schemes for the development of ancillary
industries in the State with a view to give
fillip to industrial development besides solv-
ing the problem of unemployment among
the engineers ;

(b) whether the State Government have
sought any assistance from the Central
Government for technical know-how or
guidance in formulating the schemos or for
financial assistance ;
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., if so, the nalture of help that the
Centre proposes to give to the State
Government in attaining their objective; and

(d; what would be the Central assistance
under the Fourth Plan for the development
of such industries in the State and the amount
released so far 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) to (d). The information
is being collected and will be laid on the
Table of the House in duc course.

CORRECTION OF ANSWER TO
USQ NO.5011 DT. 26-8-69 RE. LOCATION
OF DIVISIONAL OFFICES OF NORTH
EASTERN RAILWAY IN BIHAR

THE MINISTER OF LAW AND
SOCIAL WELFARE AND RAILWAYS
(SHRI GOVINDA MENON) : In reply to
parts (a), (b) and (c). the following informa-
tion was given :

(a) The Railway Ministry have no
information of such a resolution having
been passed by the Bihar Vidhan Sabha.

(b) and (c). Do not arise.

It later came to light that information
from the Bihar Government was received
in the Railway Ministry on 18-8-1969, but
it was marked by mistake to a wrong
branch of the office and reached the aporo-
priate branch dealing with the subject only
on 27-8-69, after the question had been
answered in the Lok Sabha on 26th August,
1969.  As such, the earlier reply needs
correction and the correct position is as
follows :—

(a) Yes.

(b) In a resolution passed by the
Bihar Vidhan Sabha on 27-6-69, it was
requested that two Railway Divisional
Hcadquarters should be set up in the
North Bihar which is a backward arca
having 1865 kilometres of railway line.

(c) The Bihar Government have been
advised on 12-9-69 that the number of
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divisions and the location of their head-
quarters is decided on considerations of
operating efficiency and administrative
requirements consistent with economy in
expenditure and not on the basis of the
Statewise kilometrage of the Railway
system.

Two Divisional Headquariers, one each
of the North Eastern and the Northeast
Frontier Railways, have been set up in
MNorth Bihar—one at Samastipur and the
other at Katihar—and they are expected
to serve the interests of the rail-users
satisfactorily.

12 hrs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

DEATH OF SHRI PHERUMAN

ot $a¢ o™ g (faeelt @gw) : @
wfaeeadta MFwga & frsafafas faaa
FY AT Ag-F14 41 F1 6417 fgawar g
#NT g 77 § R oag sg A ¥ g
T % 1 —

"SEME F o[AT H AT G
fragn fa s # faaea, faaw
afamasaeg off 29T fag wam
Fr geg g

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, Govern-
ment are decply gricved at the passing
away of Shri Darshan Singh FPheruman on
27th October, 1969. In spite of efforts
made by his friends and repeated appeals
from the Prime Minister, he continued his
fast and our hop: that he would live and
work for larger causes was unfortunately
belied.

The Hon'ble Members will remember
that it was the intention of this House that
the Governments of both Punjab and
Haryana should he cnabled to function
from Chandigarh which was built to serve
as the capital of the composite State of
Punjab. It was to serve this object that
Chandigarh was constituted into a Union
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territory under the Punjab Reorganisation
Act. The subsequent claim and counter-
claim by Punjab aud Haryana for
Chendigarh and the repeated cfforts made
by the Gevernment to find an agreed
solution to this issue are well-kmown. 1
do not wish to take the time of the House
in narrating the details. 1 would only
say that in spite of repeated discussions
with the two Chief Ministers and perons
belonging to wvarious shades of public
opinion in the two States, no agreed
solution could be found,

Chandigarh is an issue in which not
only the people residing in that cily but a
large number of people in Punjab and
Haryana are emotionally involved. It is
essential  for the future well-being and
prosperity of the people of the two States
that the solution should be such as would
minimise bitierness on both sides aml
promote good neighbourly relations between
them. With this object in view, Govern-
ment have earnestly tried to find a satis-
factory solution to this issue and are
continuing their efforts, with the hope that
an agre.d solution would soon be found.
1o any case a decision will be taken and
announced before the budget session of
Parliament.

o wATETS A Wsge "EIEa,
s€rg &1 wigar fooq @1 aqt & g2
w@ ¢ 7 TEw fAan germar avwi
DG 1 TR E g ag Afa @ e
s o ot F1E T S Y Gwenr Wiy
AUFTT Y GAHA F qong fyoe w7
AYFL TH TFIT FT GHLGIS § HIAT
e ary N I @&t g | g
¥T guET F  &TAU A1 qef) § qer-
qrde

1 am not going to
The hon. Memter

MR. SPEAKER :
allow a debate now,
should ask a question.

SHRI KANWAR LAL GUPTA:
Kindly give me three or four minutes.

@ o g (dge) ; AEe
FYEq w7 w7 Avew § Wy ¥ 7 A
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BT EAR AR ¥ qE YA gEA @
@1 7 STUFT FW G AT WA FWE
A eI Erag g’

WERM AEEY ;g3 gHIL AT A
TEAFHEFCEE

it waceTs g : ag 2fey fis w
Fifer swfqa g7 fraar aw @r ar )
mF TYF at Aty 15-15 fawz oF Amwe
wrataa § far 3|/ E o gmH A
4 fraz a=F 9T @ Qe § ) 9g 3w
A&Y @ 1 w1 FrE 2 Ay

neae "ERY : fOageT 4§ qw g
1z @t fFar mr ar fF garal & |
Aggrz Fd e, e Agd @
sifam afga w fedz ad m, garw
gt s ooF WA oarr f TR

o Y |
Tt $ATOTS g ¢ T A7 AT 47 7

st Todl Ty : agd F1 AW @A A
A7 79 ag T3 ¢ '

»t WATETE U AT FA F7 THTE
afed | wenw wEigw, S€9 ¥ FEEqr
F FTm W GATE YT g 99T TmIufa
& ga19 7 Y T 9T & AT II0AT R
YT v WY ISHT STgar § 1 wAT HoAY
7Ry ¥ W1 gg %yl fF Tae auT a%
T9 §9 FU0 qg A7 wA-guw fedr A
ar T & wiifE grr IAE DAY 9w wY
gea @ & muwar f & wawgs
TaAifas arw Isen Ifaa Adl § 1 q
ATEIT 9T 97 ®IH FIAT A GEATT
|ama &Y 1A aur€ AT GHAT 47 | IAHY
ot geg g€ 3% fod & gemam T
£ Y zgaaT § 1 qg A q19 a5 o
FHEqr 9T 31 W |
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WeqW WEAG : AT FAT HAT |
AT ATTH! TEF FTA § |

I am not going to be cowed down by
this. Let the hon. Member ask a straight
question.

oY $ATES T : TE dF gH AT
qaeA AY £ A9 OF $  HTH TN |
WA a1 AL g +AFAT | AT I
AIqE0E AF @ qFA | TF F A9 OF
A FE R gAL R A9 gEA A9
FTAY, 98 ©¥ & AFAT & ! AT ®F FC
Afsr fr g2 oF gara & gy At aF
g0 g wfsa ow a1 | fraz faar an
oy gay Iy 28 fwaz fan @, 2z 78
g

SHRL SURENDRANATH DWIVEDY
(Kendrapara) : This  qu:stion  might
arise ofien. Let us accept the procedure
which you suggest, but I do not think that
yesterday you followed that procedure.
Every day we shall be having calling-
attention-notices.  If this is your ruling,
which you want 1o obscrve sirictly ..

MR. SPEAKER : It is my ruling.

SHRI SURENDRANATH DWIVEDY :
...that in matters of calling-altention-notices,
only straight quastions should be put and
there will be no speeches, then that should
be adhered to.

MR. SPEAKER : 1 would request hon.
Members also 1o co-operate with me.

SHRI SURENDRANATH DWIVEDY :
But you shculd not make any difference
between one Member and another.

MR. SPEAKER : | would request all

Members to help me in enforcing this
ruling.
SHRI NATH PAl (Rajapur) : May

I make a submission ? In reply to the
slatement made by my colleague, If I
understand you correctly, you had observed
that it was your ruling. If it is your
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ruling, of course, that will have to be
binding. But if we are going lo change a
well-established practice, then I would say
that I may not be subscribing to it. But
it is a well-established practice in this
House after the former Speaker had dis-
allowed the practice of bringing adjourn-
ment motions every day, and it was agreed
between the leaders of groups and the
Speaker and a convention was evolved that
since adjournment motions were not
allowed, calling-aticntion-notices would be
taked up. and on the calling-attention-
notices, Members will be allowed to put
pertinent qucstions.  Yesterday we saw
that regarding the Ahmedabad riots, you
had permitted questions, 1 may have a
different view regarding Chandigarh or
anything else. But when you say that a
Member must confine himself only to a
question, then there is a definite departure
from an established practice, and if that
be so, may I submit to you in all humility
that any departure must not appear to be
arbitrary but it must be reasoned, and we
must be convinced that it is in the interests
of the House.

MR. SPEAKER : Let the hon. Member
please listen 10 me. Yesterday, I had
drawn the attention of the hon. Member
to the fact that instcad of the gquestion
taking the shape of a debate, he could as
well have a regular debate. Did 1 not
ask for it ?

SHRI ATAL BIHARL VAJPAYEE
(Balrampur): But you did not prevent
him from asking the question.

SHRI NATH PAI :
to the dubate.

That was related

MR. SPEAKER : If at all there was a
lapse on my part, I am very sorry.

SHRI NATH PAIl : It was not yester-
day, but it is likely to take place today.
There was no lapse yesterday but it is likely
to take place today.

MR. SPEAKER : I am enforcing it very
strictly that while putting questions, there
should be no long introductions along with
supplementary questions, and no long state-
ments by way of introductions along with
questions on calling-attention-notices. 1
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would invite co-operation from all the
Members in this. Otherwise, I feel very
helpless. A number of times yesterday I
did interrupt the hon. Member and said
that the gquestion was taking the shape of a
debate, But yesterday biing the first day
of the session, I did not want 10 be very
strict. But 1 did draw his attention to it a
number of times. The hon, Member can
call for the proceedings and they will bear
me out. | would again repeat. Itis the
procedure which hon. Members themselves
have laid down, and it is there in the rule,
and it is for them to obscrve it.

SHRI NATH PAl: Let us
decision in the Rules Committee.

SHRI S. M. BANERJEE (Kanpur) :
Let us take a decision cn thig in the Rules
Committee.

lake a

ot $4T B TA : ToF FALY T AT
w7 fifay, 3% art 7 |

SHRI NATH PAl: Let us take a
decision in the Rules Committec.

ot wax & g : Fifan oaT F1
oA FAvET ATET AR g |

ot g A (M) o wew wwEY
7 gad art ¥ fama A afga

MR. SPEAKER : | know the history of
calling-attention-notices much more than the
hon. Member dnes.

st wae w™ g : fafyda oAl
FAA Y a1 wod FAE T zAG ARH
oz faaig oy smar =ifgd

SHRI P. K. DEO (Kalahandi) : Until
the procedure is changed, the old procedure
may be followed.

MR. SPEAKER : Now, should I be

strict with him or not ?

&t WAt BT 0 . YT T AW T&
ag wft =@t wamar § s swd g wfaww
1 fed #Y i aff v § 7 vk Ay
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1 #r¢ gifafews Ffay v a1 faas
aag & 3@ ot wr Al mrmar
@ T & fr Al wiw fafaeee
T g g oSwrT WAL & enfagew
FTRFRC I 97 ¥ TR A DT E
gW 3G AE FTAFY &1 2T qT FT
F 1 & garar § v g @ waw w1 s
FATE 1 A TFE FNg qTHT B}
IFH AT QU0 | AT A AT arq &
gg fagda & asa § @ wowr w0
FEW g A AU HAT ;T WifEE e
FATA T 7 A€ § 7 IYIA /AT FY
wifag e qamar fafgus ot m@a &

Y17 B 7 a8 W wEr @1 fE IR
qrg #1E FRAT 3 1 AT TW HIHA A
qardt Fa1 A€ § 7 a9 AT q% FAAT
TR FUT TEW | Tgi1 Fg g fw
# g foaar @ 7 Q9Y amd =2 § o
ZW IAFT wAAT 3 | { qrAar Angar §
fE Iz TOT TF WIS F4  T5AAIT @
w1gd § 91T 9917 w4 F1 Efar fav g,
ag qara #41 A8 & 7

SHRI P. K. DEO : The Prime Minis-
ter might be sent for. She is the person to
decide this. She has taken the responsibility
for declding this.

MR. SPEAKER :
is there.

The Home Minister

SHRI, RANDHIR SINGH : The Shah
Commission's report should be imple-
mented.

&l WA WIS 0 ¥ g W
va & $frw fazddt @t A F
ame # ogqr Y a@ § W oAl
g & a1 W7 @Al 9 faarg
§ g% ait ¥ fafa &, & way gEw
gl far d @R 9@ FHOE ST o
foird Y a7 wTEITC WY S wr gy Al
AT g\t #  wa @ afy am
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sit Toreix g ¢ faege adi 1 mg
wfame £ fod 1 vtz fear s
arfed |

it WA oS g - FrAar [
 fF 7 g uwRE &N e feed
w1 w1 fzear gfaan Y+ frar
smoaT ? g S€R ® §g Wi fad
TN AY A A g ?

€ ®1 wrq gfeam F A
Y N I IEF @ H T owqy vl
FATa & wAw F1 forar @ fr var w7
¥ fag stz § agq $37 F) 9§77
Y WYT F41 A FT FwaT ¥ I AIq
w7

it Toeix fag @ wd wrAr wfEd,
ghuman & faais ara s & efomm
F angHl gFT

N $A WTE A oI § g,
#Y T FEr 21

it Toei fag : 2famm & gewa
A

MR. SPEAKER : 1 request members
not to get excited over this. T appeal to
them to remain calm. 1 am very sorry that
this atmosphere is prevailing.

ot Tty feg : @i FfAwa &
faq¥E oz s g wifgwy |

it wzs fagrdt amdd : mg s
¥ fams aa wgar w=m o wrEgd g 7
"eae HERG, §TF A9 wg § wfad
YEW avg ¥ TP Ag T A §

g#9g ¥ | ag ®§ ¥ FW W
ai= &

Q% s weer : ag fafegree
T
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st ToreT Ay : gw T @ A
LicE

Y AT BT qA@ : T WA AT
Afay

HUR WERT : 5 TE T WIE 6
Frf FTaaT T8

it wee fagrd aordal : g7 qew @
17 F &1 F1E AT § a1 78¥ )

At Tosi fag @ g wiowr G
fasg s 7df 7137 | oF A Ffwm
T1a A 7y | mg FfaT N o 93
sme gt Tife

Wit wew fagrd mwd ;o weae
REZ, W garw AT A 9x gma
#awg g | ofET gave faw ower ®
g¥z fear Froar ? F@r ag w@r Svoar
fr #r gfcammr #r grma )

=Y o Fag ;oo Y e e
T g R

wt wew fagrt wmwdat - s qw
¥ & geAA g |

&t WX ®TS T A or w5 arfar
aw gfmar & = Tgd 8

% WA '  qR 3fea i
* T g

&t T ey : W A S T@
@A TN 1 mg Ffawa § fawf) w
e fwan ST Fifgd |

sit ¥ax ow g qw fafwd &
forw gfaamm S @

«Y Yo oy : qw T e )
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A WENAT : AT WA FOAET |

oY gew W weAw (I9AA) : IR
gy fF oot qsT afw &1 s g
wex aifew aff FAE A W wriard w
T 7G|

st ¥uT o g : fafrey 9T &
@ A q1a s @ efeara 20

weag wQea c A § ¥ faee) off
ArgzE FY qEar T8 fmarar Tlky ) gy
mifqanie § 1 9% mfes & w9 SwAT
arfgd 1| 59 a<g ¥ "ivg ¥ aqd FwATA
AFHTF

SHR1 Y. B. CHAVAN : The hon. member
has asked me why a solution to this question
is delayed. Ewven at the stage of answering
questions, you can see how complicated
and controversial the subject matter is.
Really spcaking, we are trying to find a
solution which will create good neighbourly
relations between both the States, Instead
of asking a specific question, the hon.
member, Shri Kanwarlal Gupta, has expres-
scd his own views about it. He is certainly
entitled to have his views. 1 have noihing
to say about it. The only thing he has
asked me is whether any part of Delhi is
going to be given to Haryana. To that my
answer is a definite no.

SHRI KANWARLAL GUPTA : About
a Judicial Commission also.

SHRI Y. B. CHAVAN : There is no
question of appointing any further Judicial
Commission on this matter.

SHRI KANWARLAL GUPTA : What
is the plan of the Pdme Minister ?

SHRI Y. B. CHAVAN : The Prime
Minister has certainly a plan, but it is not
yet concretised. It will be concretised when
the proper time comes.

SHRI R. K. AMIN (Dhandhuka) :
When our Home Minister gave an assurance
for the solution of the Chandigarh prob-
lem before the Budget Sessionl was
about to accept that assurance. But later
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on 1 began to have doubts because the same
Home Minister gave sometime back a
promise that he would settle the privy pur-
ses issue before 2nd October, 1969. The 2nd
of October is over but nothing had happened
in regard to privy purses and that
promise remains unfulfilled. The Prime
Minister says that this problem is being
tackled with and that she has a solution and
that she can even settle the issue just now.
But it appears that she had given promises
to the two factions, Punjab and Haryana,
and perhaps she wants to keep the warring
factions fighting each other so that she can
maintain the affinity and affiliation of both
the parties to her and thus maintain herself
in power. If it was for this reason that she
was dragging on the issue it could not be
considered to be in the interest of the
country. For years they have not settled
the issue although they ought to have done
so0 when Punjab and Haryana were divided.
Is it their plan to keep all the issues open
and give cause for prople to quarrel among
themselves so that they can maintain their
power 7 That seems to be the idea of the
Prime Minister and that is way I want a
clarification from the Government : would
he put a deadline and say that by 28th
February he would settle the issuc 7 Secondly,
if there is a solution and if there are some
alternatives available with the Government,
why not cultivate public opinion? So far
no public opinion had been cultivated. It
should be done by the Government from
now on and if itis done we shall be con-
vinced that it would be done by a particular
date, Will the alternatives be placed before
the public and public opinlon cultivated or
quietly they will announce their solution...
(Interruptions’. 1am mnot concerned with
partics, An innocenl life has been lost.
If at all an innocent life has been sacrificed,
It is this life because there is already a
solution in the mind of the Prime Minister
and still she has donc nothing about it. They
should give a definite date and they should
cultivate public opinion also.

SHRI Y. B. CHAVAN : | have made a
statement and I think it is quite obvious
and clear ; 1 do not think that I should
interpret it further. I have said that before
the Budget session the Government will take
a decision and announce it. In the mean-
while Government will certainly try to fiad
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out if there is a possibllity of an agreed
solution.

&} FOH A FHAW : F7 T T Tg
HORIT @AY 7

SHRI P. K. DEO: He was a great
martyr who belonged to our party and he
made biggest sacrifice for a cause which was
s0 dear to him. Is it not criminal procrastina-
lion on the part of the Government to thus
allow the loss of a valuable life 7 For how
long has this qurstion been hanging fire after
she took responsibilily for settling this ques-
tion 7 It has been disgraceful on the part of
the Prime Minister. She is playing with firc,
especially in Punjab which has suffered first
during parity as a frontier Stale and now
again, by division into Punjeb and Haryana.
So much bad blood is being created between
the people of these two States. It reminds
me of village teuls who try 1o instigale inno-
cent parties to quarrcl among themselves so
that they can profit from both. Similarly,
the Prime Minister has at the time of Presi-
dential election given an assurance to both
parties that the issue of Chandigarh would be
decided in favour of each of the two parties.

Now, I would like to know if by having
this dead-linc shifted till February, there is
uny apprehension that thers may be more
loss of life. Secondly, it is & mater of con-
cern that the ashes of Pherumanji have been
sealed by the police and his relatives are oot
permitied to dispose of the ashes according
to the last desirc of Pheruman. I want an
assurance from the Home Minister that the
ashes would be released to the relatives of
Pheruman,

MR. SPEAKER: Questions only relating
to Chandigarh need be answered.

SHRI Y. B. CHAVAN :  As far as the
ashes are concerned, I have perconally no
detailed information. 1 shall certainly take
up the matter with the Punjab Government.
Otherwise, the hon. Member has not
asked me any question as such,

SHRI RANGA (Srikakulam) : He
asked about sticking to your date, that has
been indicated, in view of the fact 1hmt the
Government has failed to stick to hts earter
date which was October 2nd.
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SHRI Y. B. CHAVAN : We had not
given any time or date before. This is the

first time that the Government has given any
indication of the time as such. 1 will read
that sentence again so that you can sce what
the Government's intentions are. I do not
want to go on adding interpretations to what
1 have said. I have already made a very
categorical staterncnt. 1 have said that our
approach to this matter is such that the
Government will continue its efforts to find
out an agreed solution. “In any case a
decision will be taken and announced before
the budget session or  Parliament.”” T think
it is very clear.

SHRIMATI SUCHETA KRIPALANI
{Gonda) : Before the session commences, or
when ?

SHRI Y. B. CHAVAN : Before it
commences,

12,26 hrs.
PAPERS LAID ON THE TABLE
ANNUAL REPORTS OF  DEVELOPMENT

Councits FoR Parer, PULP AND ALLIED IN-
DUSTRIES ; AND MACHINE ToOLS INDUSTRY,
AND NationaL Propuctivity CounciL, New
DeLHI

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : 1 beg to lay on the Table—

(1) A copy each of the Annual Reports
of the following Development
Councils for the year 1968-69, under
sub-section (4) of sccticn 7 of the
Industries (Development of Regu-
lation) Act, 1951 :(—

(i) Development Council for
Paper, Pulp and allied Indus-
tries.

(i) Development Council for

Machine Tools Industry.
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(2) A copy of the Annual Report of the
National Productivity Council, New
Delhi for the year 1967-68.

[Placed in Library. See No. LT-196569.]

SHRI N. K. SOMANI (Nagaur) : Bir,
on a point of order. I would like to bring
to your attention and to point out to the
House a certain scrious omission, and 1
hope I will be permitted to speak. Because
of the omission, it is relevant to speak.

MR. SPEAKER : If there is anything
particular, you should have given me advance
notice.

SHRI1 N. K. SOMANI : This is about
item 3(2) of the papers laid on the Table,

MR. SPEAKER : You can give notice
on it. They are just being placcd on the
Table.

SHRI N. K. SOMANI : | want to say a
few words on it.

MR. SPEAKER :
allowing it.

I am sorry 1 am not

ot s oI (i) o eftET
QIgT, WAL GIIF & 2« T & AIX arer
dou § wYE e AT Y, A IFY grIA
F @AY A/ I g Qar 1 g g2
THT qTHE ATF AT FA FTEF L |
7 A &fem FY F-FafaEe w7 |

‘e e (0D 6

'8;(;;,;;&54'. b, Ly S
I dL vl LIS S e tes
S LTl i, Ut 23

[-UJ’:-;_'JEI;(.-&:/ é- u:.-!’ é...j‘ 'S

NOTIFICATION ETC. RE. NARMADA WATER
DISPUTES TRIBUNAL

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
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POWER  (SHRI SIDDHESHWAR
PRASAD) : On behalf of Dr, K. L. Rao. I
beg to lay on the Table——

Papers Lald

(1) A copy of Notification No. S. O.
4054 (English wversion) and 8. O.
4055 (Hind version) published in
Gazette of India dated the 6th
October, 1969, constituting *“the
Narmada Water Dispures Tribu-
nal”.  [Placed in Library. See
No. LT-1967,69.]

(2) A copy each of Reference No.
12'6 69-WD, dated the 6th Ociober,
1969 and No. 10/1/69-WD, datcd the
16th October, 1969 to the said
Tribunal (Hindi and English ver-
sions). [Pluced in Library. See
No. LT-1967/69.)

NOTIFICATIONS UNDER FORWARD CONTRACTS
(REGULATION) ACT, 1952

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : On behalf of Shri
K. V. Raghunatha Reddy I beg to lay on
the Table—

(I) A copy each of the following
Notifications issued under section
6 of the Forward Contracts (Regu-
lation) Act, 1952 :—

(i) S. O. 3211 (English version)
and S. 0. 3212 (Hindi version)
published in Gazette of India
dated the 9th August, 1969,

(i) 8. 0. 3215 (English version)
and S. O. 3216 (Hindi version)
published in Gazette of India
dated the 9th August, 1969,
[Placed in Library, See No.
LT-1968/69.]

A copy of the Anmnual Report
(Hindi and English wversions) of the
Trade Marks Registry for the year

2
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[Shri Bhanu Prakash Singh]

ending the 31st March, 1969, under
section 126 of the Trade and
Merchandise Marks Act, 1958,
[Placed in Library. See No. LT-
1969/69].

REGISTRATION OF ELECTORS SECOND (AMEND-
MENT) RULES, 1969; AND NOTIFICATIONS
UNDER REPRESENTATION OF THE PEOPLE

ACT, 1950

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHR1 M YUNUS SALEEM) : I beg to lay
on the Table—

(1) A copy of the Registration of
Electors  (Second  Amendment)
Rules, 1969, published is MNotifica-
tion No. S, O. 3307 (Eng'ish
version) and S. O. 3308 (Hindi
version) in Gazette of India dated
the 16th August, 1969, under sub-
section (3) of scction 28 of the
Representation of the People Act,
1950,

(2) A copy each of the following Noti-
fications wunder  sub-section (2)
of section 9 of the Representation
of the Peoplc Act, 1950 - -

{i* S. Q. 3835 published in Gazetic
of India dated the 17th Septem-
ber, 1969 making certain correc-
tion in Part B of Schedule XX
1o the Delimitation of Parlia-
mentary and Assembly consti-
tuencies Order, 1966 in respect
of Himachal Pradesh.

(ii) 8. O. 4053 published in Gazeltc
of India dated the 3rd October,
1969 containing crrata to
Notification No. 282/1/MY/69
dated the 30th July, 1969.

(1ii) 8. O. 4231 published in Gazette
of India dated the 16th October,
1969 making certain corrections
and amendments in Part B of
Schedule I to the Delimitation
of Parliamentary and Assembly
Coostituencies Order, 1966 in
respect of the Siate of Andhra
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Pradesh. [Placed in Library.
See No. LT-1970(69).

12.28 brs,
ASSENT TO BILLS

SECRETARY : Sir, 1 lay on the Table
following ecight Bills passed by the Houses
of Parliament during the last session and
assented to since a report was last made to
the House on the 22nd July, 1969 :—

(1) The Press Council -'Amendlmenl j
Bill, 1969.

(2) The Central Sales Tax
ment) Bill, 1969.

{Amend.

(3)  The Appropriation (Railways) No.

3 Bill, 1969.

'4) The Appropriation :Railways) No.
4 Bill, 1969.

(5 The Apprnprialioﬁ ‘No. 4) Bill,
1969,

(6) The Bihar State  Legislature

(Dclegation of Powers) Bill, 1969.
(71 The Foreign Marriage Bill, 1969.

(8) The Baparas Hindu University
(Amendment) Bill, 1969.

2. Sir, I also lay on the Table coples,
duly authenticated by the Secretary of
Rajya Sabha, of the following cleven Bills
passed by the Houses of Parliament and
asscnted to since a report was last made to
the House on the 22nd July, 1969 :—

(1) The West Bengal Legislative
Council {Abolition) Bill, 1969,

(2) The Indian Railways (Amendment)
Bill, 1969.

(3) The Banking Companies (Acquisi-
tion and Transfer of Undertakings
Bill, 1969

(4) The Coal Bearing Areas (Acquisi-
tion and Development) Amendment
Bill, 1969,
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(5) The Unlawful Activities (Preven-
tion) Amendment Bill, 1969.

(6) The Salaries and Allowances of
Members of Parliament (Amend-
ment) Bill, 1969,

7) The Gold (Control) Amendment

Bill, 1969

8) The Criminal and Election Laws
Amendment Bill, 1969

9} The Indian Penal Code (Amendment)
Bill, 1969

The Delhi High Court (Amend-
ment) Bill, 1969

10

—

The Constitution (Twenty-second
Amendment) Bill, 1969.

an

RULES COMMITTEE
FouRTH REPORT

SHRI NATH PAIl (Rajapur) : Sir,
before laying on the Table the Report of the
Rules Committee, | beg to say a few words.
When I came into the Lok Sabha this
morning, 1 found that I was like a man
who entered the China shop which has
been attacked by & pair of bulls. I am
new in this seat and I have not yet
acclimatized myself to this seat; the
seats have been reallocated. So, if 1
falter in reading, please forgive me.

Sir, I beg to lay on the Table, under
sub-rule (1) of rule 331 of the Rules
of Procedure and Conduct of Business in
Lok Sabha, the Fourth Report of the
Rules Committes.

MR. SPEAKER : I very much like your
tone and you also look more handsome in

that scat !

PETITION RE. UNEMPLOYMENT AND
OTHER GRIEVANCES OF YOUTH

SHRI S. M. BANERJEE (Kanpur): 1
beg to present a petition signed by Shri C.K,

KARTIKA 27, 1891 (SAKA)
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Chandrappan, General Secrotary, All India
Youlth Federation, aad others regarding un-
employment and other gricvances of youth.

Sir, this has becn signed by over a
million youth.
on the

MR. SPEAKER : It is laid

Table.

12.30 hrs.
TAXATION LAWS (AMENDMENT) BILL

EXTENSION OF TIME FOR PRESENTATION OF
REPORT OF SELECT COMMITTEE

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : I beg 10 move :

“That this House do cxtead the
time appointed for the presentation of
the Report of the Select Committee on
the Bill further to amend the Income-
tax Act 1961 the Wealth-tax Act, 1957,
the Gift-tax Act, 1958 and the Companies
(Profits) Surtax Act, 1964, upto the 30th
April, 1970.*

MR. SPEAKER : The question is :

“That this House do extend the time
appointed for the presentation of the
Report of the Select Committee on the
Bill further to amend the Income-tax
Act, 1961, the Wealth-tax Act, 1957, the
Gift-tax Act, 1958 and the Companies
(Profits) Surtax Act, 1964, upto the 30th
April, 1970."

The motion was adopted

12.31 brs.

KHUDA BAKSH ORIENTAL PUBLIC
LIBRARY BILL—Conrd.

MR, SPEAKER : The House will now
take up further clause-by-clause consideration
of the Khuda Bakhsh Oricntal Public
Library Bill, Clause 9.
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[Mr. Speaker]
Clause 9—(Meetings) of Board

ot frrreex v (W) @ & mo
frefafas Fme swga s § ¢

Page 4, line 33, after *‘person’ insert—

“*except his relatives™ {13

ot sw st @mER (gUarEnE)
7 oY goited T 21 TH FS 9T
BNy g

Page 4, omit lines 31 to 3. 21

it fw %x w1 W wEiRa, agt 97
74Y wrw ¥ fadas # war o @ & 5

“Jf any nominated member, being an
officer of Government, is unable to
attend any mecting of the Board, he
may, with the previous approval of the
Chairman, authorise any person in
writing to do so0.”

# ok gfa faar &4 1 A9
@ o feemar sgan § & o oiw
Figtaed, dawHe A §, 9N @wiTEw
Foftae & M F w17 AT R 8§,
qrg-arq gaT M faeT =T 9 @
TR AN A g g 5 o 2z
¥ aifrdz w3, ag 7% fafer 9
A arfade s Mg @ FoEwT E
A ag Al £ wfgn | @@ Ao Qe
#t mifade T ar fear o) #1 9,
feafer swdt adt w1 @ AadiEe
afea @ W1 &1 S92 A8 Qar g
#fen ¥ ag o& wrgdr w1 Mfgqz T w3
o sawr foafea g, o o) awveT @
fr uwdr oA fedfeg —arY fwdl st
W AT g w19 XA & fao g Arfa-
¥z F gFT § e odt Frfes, med
fafza &) &3 771 & gawar § e w4
wg1za 18 9T fawre T W17 w5 Herwa
® 7 7 & 3fea
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oft w7 SeT @Y ¢ AsgE WEIET,
gen Afdes qfsas aed & faw
F1 Wged qANT §U AHK A w@ fw
qg E U WA W Hegra g Wy K
g § 5 &) tEd 9w atw
TavEEH § g 0¥ mrefwdl 81 w@n
& faad avgar Y, nsadifcce @), @@
T 1€ & AT @Y 9% § W1 TES
HAAT Haw TEANZ WX T IEANE
T F arfadgg ¥ Afd zad smow
ug faen & fr:
“If any nominated member, being an
officer of Government, is unable to
attend any mceting of the Board, he
may, with the previous approval of the

Chairman, awhorise any peison in
wriling to do s0.”

1§ afsqs o1 mizdt wA 0 w7
e agt ot & fag s® 9T awg afi §,
3% fau ag wodt sEwgar g4z £ A
atq gaw # wdt @ A g safw
T Fg ot wewd § 1 maae mfwfhae
gy ¥ gt #® wfrde fear § W
gt Fr a0 F A ghgaw e
¢ o agt §7 Fidisaz T gwar §
g Tifwdde il fog a9 groh 501
aifade ¢ ag Ifga =€) afz ag Aife
wiT F7F § wawy § @ AT ag FEAT
2 frag o fagram: ma g1 #f
A mifadde wedl gawd § oA 9@
T A1 9ifgn ar IER eI 9%
gat st s fgfe &t wfge
IEH o1 ¢ IAWr W F fRet gul
wIgH! ®1 qaq F AfAF 4G &
woifs gg FA1Ew QY ¥ 479 &7 9 §
51T ag falaw & &1 O § 1 Ed
fairan & v 2 w53 €1 g9 efeenia
¥ ggF1 A FATAT WA § | AEA 0F
mfwat 1 a8 wfesre § e ag S7¢-
#7 & g $1 fodt Wik mar #Y st
wIg W q, TEH AR A THE wQ
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1 oF G g wFar § waife fea)
AN oEd FragIvgrar y, wHE
nadide &1 9 Tferee wifeat § 3@
mF qrEAt ®1 feEY 1 W XA qwar g,
g @ A |Gaw § g A g ged
ol aSt qrag ¥ Y € & fw S aq€
qrEdl AT T FON Tg §47 Tfewny
i womr, ag few 9w &1 Uy FEi
24T, T8 FIT FIE Fo97 TG & | grAIfE
Iasy afzr vz FEV R, g8 § amwar
g1 oxg Iad A FrFT woAr 9 wEafa
g AT KON IEET IAA AT | AT
Fraa § gt wigegad gt iz w7
famwr g f& madur £ oIm 9w
F1 gfawr f& @t wfwhze T
1 FfY A7 wifgn Ak Aw AIANT =
T @ o frar Gfr w1 @ o agt
fegfaT 1@ @Y e o gEd W
T gv ) Ha1 auwa g fF gaw
@ @Yo ag =ifgm f& = |mare {-
dta difer # }f snedt waefas w@m
g o Igwr mifaaaT AT 3% aeegan
aen T A wifgm 1 & wgar wmgar §
fF &9 & gIU I9 ATA U AV FAeqr
# € o qra Ag) Iofeaa wAT Tifge
faga fF &7 %1 ag frsraa o fE o
gAaifega wigdl T@d o1 Aar § 1 TAH
ug ama AT 7€} 5 JaesEa « wenfy
q ag wigH! W qvar § AfET wgedA
F1E warT ar & A8% 1 ag 1€ 7 qFC
FT HEHY at § 78 fF ag wow wd &
A1 g1 ag N famrer fedl R
gAaifga st 1, foed w1 & af
&), 91 "% § #T 9 qFL @A qedy
g & deqr ¥, IO¥) Wawqr § eqw
& awdr & 1 gafan zg aro & g
g wrfgw 1 30 wix 31 aF & ofFwar
gurer &7 ¥ Fifgn’ )

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.R. V.

KARTIKA 27, 1891 (SAKA)
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RAO) : Mr. Speaker, Sir, ] am afraid I am
not able to accept either of the two amend-
ments. [ do not see any reason why in the
very unusual circumstance of a relative being
cligible for nomination to attend the
meeting he should be excluded. I do not
agree with the thinking that everybody who
is placed in any position of authority is
necessarily going to act in a wrong kind of
way. [lalso do not accept the arguments
which have been adduced by my hon.
friend who spoke just now that the Chair-
man is not god and that he in collusion
with the official member may bring in some
undesirable persons and so on. [ would
like to suggest that none of these arguments
is tenable, QGovernment s not in & position
to accept either of the amendments.

MR. SPEAKER : I will now put amend-
ment No. 13 by Shri Shiva Chandra Jha and
21 by Shri Om Prakash Tyagi to the vote
of the House.

Amendmenis Nos. 13 and 21 were put
and negatived,

MR. SPEAKER : The question is :
‘“That clause 9 stand part of the Bill**

The motion was adupied.
Clause 9 was added to the Bill.
Clause 10—(Temporary assoclatlon of

persons with Board for particular
purposes)

SHRI OM PRAKASH TYAG]I : 8ir, |
move :

Page 4, line 40,—
after *‘any person’’ insert--

“‘except a relative of any member of the
Board," (2

MR. SPEAKER : | shall put the amend-
ment to the vote of the House,

Amendment No. 22 was put and
negatived

MR. SPEAKER : The question Is :
““That clause 10 stand part of the Bill.””
The motion was adopred.
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Clause 10 was addled 1o the Bill.
Clauses 11 10 13 were added 10 the Bill.

Clause 14—(Location of Library.)

SHRI SHIVA CHANDRA JHA : Sir, 1
move ;

Page 5, line 28,—
qfter “'Patna’’ Insert—

“at its original place” (14)

werw wERg, U @a At g fw
AN gEAr ® Y M, weAr
gfaferadt & wragas wm, Afew & ¢
wrgar § fF o1 Tawr sifemw o g,
qgel wifae agr gy arfem fd adl a
@, gt @ fedt g sz faasf 7
AW | w7 =T & fEEr gwi wM A
IS HFTH i §, Suraratgr H F
a1 €, @Y =@ s1fay & fanfog) Mz
Mead 71 &fzard @ sy o g
AITH O T I EANIA A &Y qOHATY
rafae & g § f& ¥ smua &
Tad e fear strg ) & gg o fadwA
AT A § & ozw oamw st @@
arex & eaifes §, agt 9T aga 9 @,
arq foat @Mt g aar sy @,
Ity €1 N w0 Al @ e
U THH qEnEw &1 o JrEm, O a6
ot & awan § fF Frf aw) I3 FT g2
H1EY § & g, gr AT F7 6§ A9,
39 feafq # Feztqzargaw g@wa ¥
Ffwa @ s 1 gafad BT HeT f)
wFITFT FT TEWE |

DR. V. K. R. V. RAO 1In the interest
of the future cxpansion and development of
the Library, I am afraid, 1 am not able to
accept the amendment. [ shall certainly go
there and see what is the position about the
area of land that is there. But if the
Library needs much more space to grow,
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I do not think we should inhibit ourselves
against building it at a new place. So,
1 am unable to accept this amendment.

MR, SPEAKER : I shall put amendment
No. 14 to the vote of the House.

Amendment No. 14 was put and
negatived.

MR, SPEAKER : The question is :
“That clause 14 stand part of the Bill."
The motion was adopied.
Clause 14 was added 10 the Bill,
Clause 15 was added to the Bill.
Clauses 16 to 28
MR. SPEAKER : The House shall now
take up clauses 16 to 28 together because
there are no amendments to them except by
Shri Shiva Chandra Jha. He will move all
his amendments to these clauses and speak

on them so that we may save on time.

SHRI SHIVA CHANDRA JHA 1 Sir, I
move.

Clause 16
Pago 6, line 7,—
after *lines" inseri—

“including the
manuscripts’’

microfilming of rare

(15)

Clanse 17
Page 6, line 24,—
after “articles” insert—
* microfilms" (16)
Clanse 18

Page 6,—

after line 32, insert—
“Provided that such sums of money as

provided by the Central Government by
way of grant, loan or otherwise shall not
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be less then § lakhs of rupees per ycar and
not less than 5 lakhs of rupees at the initial
stage specifically for the construction of the
Library building.” an

Clause 20
Page 7, line 26,—
after ‘‘year and" inserr—

“shall not be" (18)

Clause 22
Page 8, line 27,—
after **Government" inseri--

“and to the State Government" (19)

Clause 28
Page 10, line 16,—
after *used™ inseri-.

“and the number of hours of the day
when the library would be open and
the Library shall have complete holidays
only on January 26, August 15 and
October 2." (20)

neqe JEYEd, ¥ 16 ¥ § srgan §
fir faga 1 arer @is s F e A
frrafafas @eai #t sia—

“including the microfilming of rare

manuscripts”

Fg ¥t NF gt § ey qw agt o3
gemre & fd @ a1 AwY §, G¥ ¥y
pqrefafaat §, a1 gfar & fet
gadr ag 9x §, get AR AEY AT o
gear 8, IFF Arewfeew ®rf AT
afgy | 9w aF TEr S W g ol
anRwa d aff A, W o gErd
qIEY O A9-Z-¥E AH § awdT B 5A-
fod &% wifm fe gat gowi & Yt gAw
qregfafeal & srew-feen dmam
sqEeay At & wrw )
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e 17 ¥ ft 7 a8t s w\qa
fear g fs “arewifesn’ ez wi oty
faar s

w1 I8 F wIEATW WY 1A § 1 qAQ
AN A qg qrar § 5 qrwTAT ®
fad wam w1 @1 qga Iwq § ww
fau 5 ara &97 #7 syEeqr TAfoge
23 g § ®1 ardY arfgy, o= ¥ fraan
w71 59 gva a4 ww & fag MR,
7g a9 arx § fraffor w7 a2 §, Afws
98d AFIF A= g1 qfgn | K qrA
Tear g f& oA T & faq aig
fraa sqar 2 @ & wrgafemas 9
TR H yre & AR 9T 3 W™ w0y A
grad o frar g, 998 @z 0% SE
qar Oy 61 3N, AfFT faw E oFm
7é g | & ara § fF Ffg e
XA FH 5 AT@ TIAT ATATAT ATIH O
T AR & A7 @ w7 ofT oaa
7 & 5 A1 vyar IHEr fzar syoar

#419 20 : AT-¥Tw 2 F &K wigar §
v

after ‘‘year and" ingert
“'shall not he"

w1 AT faar o wma &fan d=dfa
TR A 2 A1\ wqq7 faay, IOR & ¥
|TE E9AT TERATT AT, 50 ZATC ¥R
T8 goT | g a§ 9F DA §9
XU aY IR AW gu 50 gL W amfaw
AR FLT 1 59 TOA &I W= K & w27 7
Am, THY e O & fawm § oyw
ferdrft o

usqq qEEg, W1F a1 9T 919 AT
Ewqr e &) aTE ¥X FTHTT N A
aart §, afeq ganfefud=d, fag-
Az ¥ a9g 7 IAW AR A §
qar g, N ¥ far A Hoam g fr
2 are sy famn, dfe wwtw & g
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[ = fre=ez w1 ]

A A AT &1 Hag wgar g fw
ot A FH 99 F1A, FHH 7O A
¥ ¥ T FE, gAH HA agAl A1y AT
argg 7 ¥ fagrw § wraar @om o

AT 22 % A9 sgEedr w g fF
¥ T madiE F1 fed, wede arfe
X3, fwaar woar mmar g, e e
g 8, 78 "x fgma Fegw qaddz W
Yo s & wigar g fE @€ Ew
feam-fFara Y Faw ¥z madHE ®)
fr a2 afis 2 aaddz @A w0

28 ¥ ATy "oty & s 9 399 77
w2 (U) &
*the conditions and restrictions subject to

which manuscripts and books in the
library may be used "

ga¥ o197 N woW QT FETH AT
fof argd &1 S7 g Wy,
w1 F1ad-5ma g, § qTgan § s 99F
T FIT AF-HIF 98 H A F

“and the number of hours of the day
when the library would be open and
the Library shall have complete holi-
days only on January 26, August 15 and
October 2.

FEER ¥ AqEA AEN QAW § 84
fer v @t §—ow @ 26 ot W,
gt 15 we w oW fet 2 s
(et wmlt) w0 & gEer s
g § W smgen § f o ag ot s
nifges ofeqs Tred O aET =g
& @ geft 1@ faarg gt d= Al St
SreFT | TEh werar W9 gug Y
frrafficr w7 ¥ fis gag 8 a3 ¥ fFT T
Zq T 4% qr @) N wEy IHET @Y, ®W
welt Wit g fag sra fraw ward
af wra sutew § & wrfen fe sy off
T oy ¥ W s W AT
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DR, RK.R.Y. RAO : As far as amend-
ment 15 is concerned. the hon. Member will
be glad 10 hear that I am prepared to acoept
the amendment ; the only thing is that I will
put those words within brackets because this
sounds as on modern scientific lines. So,
these words will be there but they will be
put within brackets, 1 hope the hon,
will now be prepared to accept my rejection
of the other amendments that he has pro-
posed. I am afraid, none of the other
amendments that he has proposed is accept-
able to me, because we have not put a mini-
mum financial provision even in the Salarjung
Muscum Act. I can assure him that as and
when recquirements are there, we shall try
our best to meet those requirements because
we are interesied in the proper maintenance
and development of the Khuda Bakhsh Lib-
rary. Therefore, I am not accepting his
amendment MNo. 17. I am afraid I cannot
accept his amendment No. 18 bzcause though
they are small financial regulations which are
going to prevent money getting lapsed, it
would mean that there would be an incen-
tive for the organisation not to open the
money properly.

Orlental Library Bill

ot fira @y WY : IAF A0 oF wsar
qFI9 gY, FHIad 2A § IaF fqv w0
AT @A & T TG 7

DR. V.K.R.V. RAO : I have gone very
much out of my way to accommodate my
hon. friend because of the respect that 1 have
for him. 1 can assure him that when requi-
rements are there, we will see what we can
do about them. 1 am not accepling his
amendment No. 18 and nor am [ accepling
amendment No. 19. I accepted his previous
amendment because there it was sending the
letter of resignation to the State Government.
But here it is a question of accounts. The
authority is the Central Government, It will
be an institution of national importance.
The State Governments have agreed to this
particular clause. I am, therefore, unable
to accept that amendment.

Regarding holidays, 1 do mot think that
it will be proper on the part of Parliament
to lay down im an Act on what days the
Library shall remain open and on what
days it shall remain closed. We can leave
it 10 the good judgement amd sense of the
Board. 1 am, therefore, not able to accept
that amendment also.
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In comsequence of the amendment that
1 bave accepted, there will be some conse-
quential amendments. They are purely
verbal amendments. If I have your permis-
sion, I should like 10 move them just now
nor after...

MR. SPEAKER : After I huve finished
this. 1 shall now put to the vote amend-
ments 15, 16, 17......

DR.V.K.R. V.RAO : | am accep-
ting amendment No. 15 within brackets.

MR. SPEAKER : I shall now put ame-
ndment No. 15 to the vote of the House.
The question is :

“‘Page 6, line 7,-
after “lines’s insert

“including the microfilming of rare
manuscripts.” (1)

The motion was adopled.

MR. SPEAKER : Now the question

“That clause 16, as amended, stand part
of the Bill.”

The motion was adopted
Clause 16, as amended, was added to the Bill
MR. SPEAKER : | shall now put

amendments 16 to 20 to the other clauses to
the vote of the House.

Amendments No. 16 1o 20 were put
and negatived.

MR. SPEAKER : Now the question is *

“That clauses 17 to 28 stand part of the
Bill.™

The motion was adopted
Clauses 17 to 28 were added ro the Bill,

(Clause 1—Short title and Commence)

DR. V. K. R. V. RAD : I beg to move !
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Page |, line 6,—
Sor ““1968"" substitute *'1969" (2)

SHRI SHIVA CHANDRA JHA :
to move :

I beg

Page 1, ling 5,

Sfor Public substitute **National™ (5)

ot forr @ |y B wA oft AT AT
fe mig vofsms’’ & oy 9T @
“igaw’ Fa AE WA § 7 W9 gEw
arg g3r 8T gz oA e d
Fai 78 FTF § 7 sqF ATIH W1 0qUT
g ! sifgza o @Y war @ §, I9%
1T qfsq® 1 qTZ 9T AT ATAAT F7
e | Amrw grardee & fAQ wTe FEA
Wt § zafao & wrgm f& ofsaw £
g 97T e Agaw S faar @y

DR. V. K. R. V. RAO: This was

answered yesterday and this is also part of
the record.

MR. SPEAKER : You are not willing
10 accept it 7 No. Now the question fs :

Page 1, line 6,—
Sfor *1968" substitute “1969'. (2)
The motion was adopted.
MR. SPEAKER : Now | will put ame-
ndment No. 5 of Shri Shiva Chandra Jha to

the vote of the House.

Amendment No. 5 was put and ne-
gative

MR. SPEAKER : Now I will put clause
1, as amended, to the vote of the House.
The question is :

““That clause I, as amended, stand part
of the Bill."’

The motion was adopted.
Clauss |, as amended, was added
to the Bill,



251 Khuda Baksh
Enacting Formula

DR. V. K. R. V. RAO : I beg to move :

Page 1, line 1,—

Sor “Nineteenth' substitute —

“Twentieth'' (1)

MR. SPEAKER : The question is :

Page 1, line 1,—
JSor “Nineteenth™ substitute-—

“Twentieth* (1)
The motion was adopted.
MR. SPEAKER: Now the question is:

*That the Enacting Formula,
ded, stand part of the Bill."

as amen-

The motion was adopted.

The Enacting Formula, as amended
was added 1o the Bill.

Tithe
MR. SPEAKER : The question is :
“'That the title stand part of the Bill.”
The motion was adopted.
The Title was added to the Bill,

DR. V.K.R. V. RAO: 1 beg to
move :

“That the Bill, as amended, be passed."
MR. SPEAKER : Motion moved:

“That the Bill, as amended, be passad.”
MR. Abdul Ghani Dar.

13 hrs.

st wegw Wit W () o oS
oyt grga, & g@ faw & wd ¥ ag wst
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01 Argar § e gg amew faat § foed
Ut g § ANfe g faad W
frear F € WX GFRK aw a=d ¥
& ot oY e g #Y frow arEl
R vER ag &7 FT 1 9% Iy fE
5 89 1943 ¥ 9@ g@awrdl ¥ wEE-
fodr &

Ll WA P s ]
LyPratte i & it -rite
<, .
u:”:dﬂufufq:ub.-/?ﬂ;{fuﬂ}l;
T.':-' fu:,-;rfﬁ-;b;/)_?_q;
PRI/ I IO OV
uff%.,ggi.qJ/wﬁ- nfu‘ar,dl,

w2l L_/_': d.fl

JELL L uidt o S e

... ...t

MR. SPEAKER : Therc are many
hon. Members who are wanting to speak.
So, we shall pow adjourn and meet after
Junch. The hon. Member may continue

his speech after lunch.

13.01 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock

The Lok Sabha re-assem-
bled after Lunch at Five Past
Fourteen of the Clock.

[SHri M, B, RANA in rhe Chair]

KHUDA BAKSH ORIENTAL PUBLIC
LIBRARY BILL—Consd.
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Sbesy? St s bS]
[ ... 2L 0uvdue

&t wq fewmd (1) : @wafa
ggiga, Ay & qefr ag § 5 aeat
¥ efigT Agg @ aa gd o d4v o A
fafadra qrew fear a1, afe &7 ==
faar a1 fw & so) o fawr A€t g=1gm)
gifan &3 #9 IuFr adf szrar &
arAT argan g f5 wrowy w1 fadw oo
fegmam 71 =T mga & faar g f%
¥ ggFr ¥ IS ! WA ISF AT FA
ITTH 7 FAT AT THFT I ITGT A
TG QT |

MR. CHAIRMAN : I have not received
anything from the Speaker. [ shall find owt
from the Speaker.

Swge oI & oA faw @
th'"

St -t sl ]
[IURReSATY

MR. CHAIRMAN: We are now on
the third reading. Already, we have excecd-
ed the time allotted. So, hon. Members
should be very brief.

SHRI ABDUL GHANI DAR: You
had pot allowed me in the first reading, and
s0, 1 must have the chance on the third
reading. Under the rules, you cannot stop
me. 1 want to oppose this Bill.

MR. CHAIRMAN : The hon. Member
can oppose the Bill. But there is some
time-limit to that. Already, we have exceed-
ed the time allotted.
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SHRI ABDUL GHANI DAR : But
you should certainly allow me to say some-
thing. Otherwise, it is no use my partici-
pating in the discussion.

Fg 0% gqw & faawr far o2 &
9 fyw 1 geanfawa s@ & o aer
TUTE | oglt M ag & e oo anf
gfamwr s 3w ¥ a7 FX g
a1 A fF agt ow qer wd Fhe
ST & o e W g, St wredt ¥ §,
At 9% ¥ & wiv wwa) fgwraa gf s
aifed wifr qg 3w & fga d 3 dfF
fagre svwre so¥ & g § zafau fex
AYETT IATT 797 oot F FAY § 1 |
&Y UF e T9A FT AY G1H7 § IE oA
oA FT qT AT )

gt @ oz fa w1 St aERE,
ag T g a1 &Y AT, WA gEe
qifeet & faers fedt sread O 8, qmi
garaes A1gd O g Wi w1 a0, feara
gz g @ vad fAn wwgr @4 wTAT
Fa¥t arfaaaes AE@f @ swart F A
7z et ¥ @1 a1 fR wa wrondt faea
A 4y aw § uw fraw fael Gt
“Egg ¥ T4 | IFH A fad gz
#gr a1 fs 9% Frefit § Aoaw ¢dgwT
¥ fod arenfedt £ donfedr & agaz
fgrar faet gom § 3 a® & arer w22
# ot 50-50 q7Az fear w7 1 gfaq o
wYx ¥ off i) A7E & mrmfeEt w0 fgemr
faar wir 1 38 a%7 A1 FUEIT WAy
T gz @ s At AT A0 fewa
o wT AT A

st weow At (afem foeet) ¢
T w1 fgear adl faan go &

«Y WS A AT 9T R Eg
a1 ffad, ga¥ arx w94 T sy
% qg wk wr @ arfs ¥ feam i
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(W wogm Y aT )

*1E araa E) oY | fas wod 3w ¥ fem
AT N, dfFT ag wea FT A Ak
&ifF a0 a87 1 FWER F TG AT
T AG a1 ¥ fecdew o ¥ WA
ag awwar a1 fF ag o feedee owg §
oY gEAT & gral IAT¥ A AYT A W
ferdiee qdqg & 9t wer gralf gaE
T AfFT AT FY A5 AT 7T TG
4t g\ 53 frama o F AT ME ) zH
F% At frad Wiz § I agafon
T ¢, dgafen ¥ faega favg ad §)
3% & fFaw a1\ #IT 3@ aWT
;N ow-w ¥ g fE gz A
Jad g f& famm FQ, ag AW
Fgar gfd rary 7 w0 AW R R
U WMET &I T TG &  TI9d HU W7
TH gEI K C-UT§ ¢ fF "oy &1
fwat VAT 2 awdT & FXr) vdY grew
# ORI ¥41 UF @TE 59T FT a7 HYA
fat g S § 72 q@ A gow F A
et fF @Te AR X ST ag /ORI 39
A & w0d 9T § faegia 3w Y Sfn
qIATdY ¥ A% § faew A FT AT qAAT
aeERg AT eeR I IR @
7\ w24 A a1z fex g T@ aIwIT
;o aga [ K far myr ¥ N fE
aremf@t ¥ § | w7 T ¥ waTA
¥ gafar = IFM A oF fae i
Arewt fasra 1 1 qF 9g IFX IAE
e # § 91X 3% qarfas I WIS
¢ a7 v} mmar g<faw, wfas it
3% %Y qga-dt femal £ fgere s
T g ?

arE & a ¥ gwwre Fgd § e aw
A AR X AT R A W
any K wf 5wz Frwar wiqw fr
FETE FT A9T w0T AT & | ARy Frear
o & wroerE A § I s O
¥ e faar st & ¥ agl e v
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G ! gUEICF) oF ag faege Tz
F 9ifge fe oY femd Y &ngw Qe
# A9 A Aqar wfes § saw gofas
gl 71g ag w1 wifes) g a1 @ ofe
& 3 W g7 N &), I § qIT W
T W A 7w qfad F gaifas 7 &
IARFT 7T IAFT AH FA AfgO | q@
Ak fgr § &

AT AT A9 € € /T A A
FT ATIY HIHIT KTAT § § a1 fRL Iqsr
zTaa & @11 a7 {5 9Ydr |Y gut-g9T
Eyw ar dqidt-aga Al ¥ F Al
HFAT | THIY ATEH (9 I AT FAFH
FgamER §, I aaw facgw o
A9 eqrT wgEY qA7 347 Frfg T ad
T A QT N T ATHC IAF qWA FT
qIqT FL W A FRgfaedt F O amar
AT A A wad (e
...... gh wrAd § fd seere 79 A faw
Fegfeel & qgre 9« W §, a1 aw
of fo7 & fam ot Ag0 S aFr &
TUT WIT THET AE S § @ o oaq
15T OF F) OF Tg 9T 5630 T &
AT GTHIT & FT ATAT TG ATGH A HY
@A & F1E uwd A § W T & A%
fau #1f wg@ § faaw o fe 3T
TE WA FT A yy A K
aawar g fF fasge fogw da & qawe
#1 gg ®w wifge | (wETemw).. .
...... Frgfaedi &1 g 2 fr & aQ-wdy
g w2 @HE | T IWOT § T FET
gy § A% ¥ TN QT weAT A
¥y § 1 qA I dm A wTE &0
ag T I femm & fawer wrt wifgo
WHT Y FETART §, wad w1 @F
TR g s W Bt aw g
FHT | g9 FEAfmar € ol w5 g%
T | AT THo Qo Tl AT FTFN ¥
o vy W § W W AW Q@
L 4
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e S SPAGE S g
bl L 2o oAU wFgdrs
e N e Rt
ctuloei. Bl fnafo
oz oife 2 o &lde
i AEG IS E e s
Gl Lo SEei

;,:‘;'rz{{;ﬂ%'ﬂ‘-.:.i/.; LJ’{-—L?).:-" 24
Eaprl"'—a‘ LJJ’
ot T AT gEraEn Aifde
AR A &F qEAeT H ag faq g AT F
arr $% a6 & 411 WF IW AT Ky
sgmar § fF wifat ag o @@ s w@r
& T & gEwr FAmA wTET £ AR
HrAZAFAT Y 1)

# ol wgieg 1 F-A7 gEE T
[rgar g 1 3891 119 Aifkors qizgd
2 | gifnres & Faw qfwas, wifaw,
35 @ Ad wrA &1 3 a wied gfeaw
Aafaa & mdr &1 Afoses & sy
gega o1 A, o N A @ Wi
o Arfger o ], §€ # Frasr Ager g,
ag g7 Niferea fazqcd wy sarg
gg A |ifgea g @ A A # 3g ey
w9 &, gFqS i § ¥ WAL WX wEar
wt g & | W17 wgFT gaAT AW 3T A3
TRIAT & YT IR AV IAFT WA 97
IEFT U 1 X fRmm i qeg eEA %
w7 91T Y TH AW ¥ aga ¥ sy
) w9 Tz T %o T NEIE
R@FNT F1 AW fagiv aga «w W
frar mfger & &% &, f@ ogv-aga
sfagy qifadt & art ¥ geaw forefl o
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ITH! agT aW FAega agh 9T G
sfagre ax & | wgwr  @iparaT W ow
TgT aF AT g qae § 1 9g % A
freqm wo WYX AET & @9 &Y @=L
daafre 31 9 areR-focra % w7 w2
ATT | FAFT FAaqx droenn a1 &
sgaga g f& ag ot AT A gag
adr w9t # Wifcorew afar &1 & @
g ad Ff favr aar fz8 o ) w
gwra g & ow fag @t sggam far
g1, uF faw wge aigmand fawr, oF fan
Qa1 aww faqr ) wiX @ ¥FX q@ A
qrew O g 48 Faw mifas /v qfman
as g dffg 7 w afes foam o
giftries fad 9 & o7 3@ 9t faaar
i arfged Iamey & w17 AIAHT JY g2
HEl SUMew § A¢ @A TH ATEA A &
HFAT I g1 | 2o TAA #T AR AT
it | agi ax Arswify fewn g, ar ardfee-
for @n & erafafedi &1 faadaa g,
IAFY AT Y S T H |rEAr g fE
g W7 & AT AT AT qEAS £, Al
fagae &, saar WY @ gy & g
g e vl st & gz sifcdes asd @
T IHFT OF I AT F7x @4 1 §F
F W ARy FAVG S 9EAT §
HAWTT § WIT 9T qTgT Wl WAGEw §,
IAF GLAW F) [IEGT AT ogF XY ATQ
aife &t wat ¥ a7 uedlg dedr WA
q¥ |

fawr & Far war ¢ f ) & afa-
Az fwar strom, FDg g ofr F46,
gt gIFIT Y WA, AW O A
#@if faawr wmzd O Frgw Fr oA A,
fomwY oefafaes a7 %1 w9 @ 1 g ww
3 ¢ 1 9T IR R A F My g ot
A g wifgr, cfem & art ¥ o
A AT wWifze ) wfET TH gETT oA
®Y§ S 7@ @ e ) ra g ag
y fr wali fam & w1 wifide fer
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1Y, ITH geq ®7 § & |41 @ wifgo
fomst wnfafedas ag &Y fv & fagre
gl dew, er, wifaw, =,
S, qreY snfy wwrel F 1 WA 99
&1 7 § 3T A sfagraw § o aga @
gar | Faw  frarEl ol wewrfEl
A% qE § @ AU W IR qErE
Aw @, ag we Ag &1 g 9% few
YFIT #7 qifgeq a1 gor @, ITH AT
oY qar g1, IAFT 4T AIN FIrAT W
A%ar §, ag ot F wrAA g ) ew Ay ¥
qwra 2ar qigan § f& i o g gew
fagra wR gy sarfafergs ardr |
G ]

U F I &% grT 3H AW F)
2 faa®) g9 Amaw f9fg wY gEad
T W@ &1 3Ter AT At Wr s
otz agt oY @mifpm § saFr faadwT ot
FIA & | 9T ITHT A9 841 € <@r 4,
Tawr ot grg 3 w1 1) ez go
2@ @ ac & afes mer W wAN
w7 @A 7 | fgey qod ard
2 1 ag ogr€ wT & Y Ao omo fiweg
7 fadft @t | cwrg @w ogr o fgEdt
foeft € ot 3@y wrr oft aprd s B
I ST WY T A fgwar o @
oz vy srar B fr) 2w & xfa-
BrA W ACE FT I AT ag ST A g
arar &1 S ¥ gEIL Trezex WY, gATY
fmafam ® A F@ & fao g
sfagra wy ez fear | dfew g 22 qel
FoimT R & far @ 5y
s wifge ar gax Af fear @@
wfgd @ fr sfagra & ark & g7 Wi
s | W At g oy o § fe
o AV g ¥ vy gy anadr
fie wax & wxr = ff g7 gwrc W
ity ) fawar fe wid s &=
ofirr & ang a1 & sl ¥ ww
¥e FrQEiTE aga ¥ fgra & | I
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[y @A waY )

fears faet &, wmat & wifg e
(§zxesiw) qg wAYg AV Y 17 @Y R
TG qgFT ATHY, T JI@ FA | FITF
T+ §F TP F o w1 o § foaw
fan rar M A9 aTET EEAT § ) TN
A Fs ¢ X go T ¥ TIF FT

®|E—

SHRI AMRIT MNAHATA (Barmer) :
Who has given you the right to prostitute
history ?

ot M WSiE  AeF @iEA ar
FIAT HerT 4 FUAT § | AT 7 @Y
W ¥ wgy aga-ar Afew dar
gAT &1 2o To Hlo TIW F FEH
ITe HFQUITAFR &1 TFa¥F &, sal #1 wify
qw Tt wErR s afadl gead faet
7€ §1 a7 oY frad gur & 8 CEeAw
vdfi¥g S g ag AT AN &) TE maw
Tra9g &4 wAW A A vF arq Fg &,
I & gw faod gu d 1 W R ¥ AR
AT9FY A1t 1 AUA JAT W g FEd
& g a1gT ¥ A8 A10 @) IAHT WIWTH
frar ) g Fgr fF dzw ofgar ¥ &
gy, ard W wEafan & gd9 ¥,
F ¥ o | IR Fwar 97 fE
FgAT 9% w9 fga H 8 1 o oafE gw
gz g g8 § a1 ¥ A1 §EA
wrf gz 5 & s &%, qar
amy fs aeg #a1 g, vy A7 W W
3 AT FT 9AT AT | ATART  WHI-
At @ "R 9x w=at § fr fawesw
fergema & 322 dto wYo # wrar | KEE
W 9X Fg1 S g 6 g7 520 e
o # gam1 o uHo WIg I mEIEAT
TT w1 9T 1800 o Hlo wraT 1
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mgrwea ote gane @ qga faet W
oY | 39 NFR ¥ WA e A faT
sl F AFEAA KT IAWT T ATAF
fagl fagese & wreg o smsaw #
FAEA §1 7T CFT FFT §, IaHT §
AIATT ATAFT FAT I 70 § | N7 H=
g § 5 oweAlw AT & @i
gafasr s ¥ 1 gt 2w § Fy-a¥
TRIFT AYAZT & | FIT FIIT A T
Fgg e g ? & wgm & W@
FHIT IA wear w1 oAra sfage &
AT Wi &7 F77, ot F1 2T, T00
g9 F F1 gwEAT qnige fF gwiR A
¥ qT a1 AT A TG F@ A §, T
I 1 W & wmae gl
F oifefas alr FEWGT & a o
$3 s g, I av fawre fwar s
aifgn, arfs g9 w19d as=i F @md
wredta tfgra ® 7 wat § dwowc
% | ag FA AT AL wd g & fraw
WA T #Y A€ A § 1§
¥ 3T uF 2w ¥ 3ferg 9ad) S A 7
gE giar @ 1 gafan gat fao wid
FEvT 1 aga wgeE &) zEefe @
I Hifigza qEE < #1 Faw oF
AIEH QA JAE TAFT THHY UF  fewd
dzz gamar 9, fomd st § ae,
aifger v shga & at ¥ Mg
agh 9% 9y GG AT W@ A7, A1l
TR T FT g Y HIT AN oww
AE WFR Y Ha a% g (Far §, ag
T TE { TF |

ok wm g 5w wgEm WA
Lwral F FHNET F@ )

ot et T (wFEaTg) ; awrfr
agreg, TF 5 foae & Ay dz &
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g frad ¥ mowt 2w aff w0 R
arq sy fear a1 @

&t o Wlo ¥AWT (FMAYY) : HIAANG
gy o Afag gaamt A T3 39 fawme
FY AITHT qHA AT AH |

it TRTEA et (92A) gty
AgRg, ¥t WA IAUT ANF A
AT WISW SEW FIF g FEr fw
gEen Aifges aigad & gEd
ATl FY A QA& @ WA, o
Fratgiz AFAE A WAG W T@i
@ g A UgES #} T=AE A
aigfafaal sfz & it Fgi =g fzar
M| IR qg TgE WE AT FE
@l Fam #7 wT § I 0w
A g |

=t ¥ET™ AGE : gE 2

St qETHAT Wt 0 P a1
auar ar frag s g N 7e¥ & ag
T AT g |

st owHA AgrEr ;o AT IR
UG FIFATAA F1 AW FIFI q@F T

£ | 9 35 SR vy, qg T & |

o} TRTATe qreAt @ IR AT
ANgarym Mamkan i sge

Nt WA AgRT : qg A AAw q7 )

St TIATWATT WIEAT @ T8 SaAqT 81
T ¢ v g9 graq & @ A & wed
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vew faw # savma femr g Afew
ot AT agt T faw # audT w1 @
gvRMamd g fe gg add ®N
fasfoa w¢7 & @y T, S AT
frdga & f& 3F, wea ar ey #r
AA AW 9T T GAFAIAT FT ATH "IN
93 & T=-4Y fagst 1 wifgw 7 53
foq ga & H war g, wgi ag wsw @
feqa §, agt 1967 % 9{ wiar & fazg
UF WA OE fwar 7@ W1 99 NI
Tt T gIoir & g F fdwA g
fF g7 @ & g2 T A qF, 1w
wrat fairg i afa falg & afy aww@
RIT AT a1F qET A K AT |

ot amTw wew o WA e A
ATqT # 2, qg WA & ar g

ot THTAAT Wt 0 0| & 9%
@t 9 fae & awndq &1 §g woew
gem . wf wiar & aga ¥ wifgen g,
qga et & | Hew we ¥ Al arar
f& I{wmar ¥ § ar quAr o afew
ag qea § fs gq wrar 1 a@ifger aga
fa g1 g arandt & g &
3 wier wWX IEF @ifem ¥ aga
wgeaqur YiwFT Wy &1 °f | gwaTer A
g sfaar & sa ofifeq adf § 1 AR
wet & wwg fergeat g, @ gAgA
¢ tawt ag gfast gow 1 IFA @
AT & qISqW § AW T AfTAT WY Agr@r
o W ' yrETTEE okA 9 AT
faar

W ®o Wlo wAWl :  IET g AY
formr, ‘qeaT ®Y Al & qawr § g g3
&, W% AT &1 PRIy g A 2awr §

ot xoow wae ;. /6T w0 AA-
At aaew qg A Ay & fr wwaw A
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[ Trwraar medt]

ag it famrar, “gfems § za1ew &
ara gt g’ ?

st TETEATT WEA 91 s 99
wrar aR gfeen wamwm F afa v
F ATTAT GE1 FEF § W A AT 8§,
I8 AU AwfAAgT § f6 wa ¥ Em
fasw 1 gudA FI @ § @ Fgar
& A AT TH a<g w1 fagar yAw
& 2w &Y uskar a1 fgga-fas a &€,
B @ FY WA &Y FHANT A FT
S g 3T F qEHA F) AT 7 @17 |

I WIGT gATZ X W ATAT | ATH
At A TH fadw &1 FwdT wT @ &,
¥rgy & F 3 wim aofiee
W1 @ A1 F3F  gEARE] F oAGT § )
# fr3zq g7 wgar g B o9 wian
@ 3w & vz FOe A0 Ky qwr @ o

U HAATT 6T q17g FOT A

o AT Al ;78 Ay FO
|t &Y wrer ¢, sFfs gaEnm dae
g: 50T § | 1@ gL I I g FAY
AT £} 6 wrer @, N gEenE A
3% ¥ gEAFTA] SY w197 A ¢, e
feedY, qwar, sfear, 7wt w1 safaar
N g aw N fegEna € qodt 0w
araT g

=t woTm www oA frgw &
@ w07 gEwAET #1995 7
1 afrag & ¥ & gEaaE) a
wer 3 & ? feafy qy R e dfrem
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& gawmal #1 oAar afrw s
¥ gaanrdi  # AT AEgrEA §
ARG qEET A1 §G FE W@ §, g TAq
%, g g §, 7E % TG
T #

st wwa agrer ¢ CgAgeE -
iR’ Ry fegema wrara @ AT ag
I T ATUY |

St TRTARIT et
g &7 mar 3% g

Y AdYE &

ot wET werE ¢ HO A9 GATET
t, *fwx gf gart agt 9 «ad 9@,
zafau H o forer 35 & wrem o &

»ft TRare et - afg fagie ®
AU qEI-0-31 T AL AN A
ar@T &3 & 5 91 f1 sfaa waw
faar sy, wpAT § IAHT TPTE WY amaAEqr
£ I WX UM F1E 4T a1 e
wifr 9% & grd ord, at e F wrga
#Y gaF1 fadiy ad woar anfen, Hfew
gefeendt & 37 aml ¥ sawr fadie
firar Y <= ¥ Z% wad

Hl ¥mTW wEhw ;. §IAA 93T
T F AR wt § ford Ay 9F
3w fqr? 7 3t & fao wmy Yo%
L9 AT ], AW I AG

st TATEATT qTENY : STAERa A
A e gq a4 # qtgfaf
T gwrsl arfe ¥ gfe A oy Wk
o IE AT T F f Fmorar
IAN AT RANG G G | AT FAT qOAT
frdz § witare fs s & wrex ot
oTd, €l 1, FreAY &7 47 gEIATT 67
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wer iy Fgt g w&F memarfawar
AT T FAET 1 FT TAH NI &
HTE AT a9 @ q ATy s AR
quidY, IR & R gEET AT aqw
faar s | WA} qaw fear o, war AT
wifacg § 717 qg=w w1 7

T wsR) & arq & wnwa § fr fow
aw@ 1 WA w1 qfw= 7y gt gw qwmw
w4 frar @ 98 wamar w1 ofvww gw
g Y T AT I ATIA O Ay qTER H
&9 ArT & | IAH AU qqAAT A FY
ffrm £ wfs fgegeam A wera,
gy sepfr ard a3 A< gfrar & garw
A @ 5 fggeara qagw # o
Fgw TAHAT T AAX AT R0 K 0w
faT &1 aRfew & wwda wrar g

it farr W A garafa o, aga @
Td aramw s v ¥ avr-adt anF
gqrat & AfFT maw mg war § 1w
FxET F A fF wY ageat & fow
TE A AT §, T A@ FE Y@ AQ
5 ag a@l-a@ T TN F g q@t @
w17 | g% wratEga § frard ot gedt
1T | ) TIET W JUEIT FT @A
& 1 w9 gfeesia & A gger g
f og faa qra & o 9 F1qT TwA
¥ a1z g ow R faifar s fe
TN A% a% &9 9§ FIF ST 3N | HEA
A &1 § a1 qigfafy dww @ .
FI9 9% 94 FIW  TAA-1TH awg & s
g WA, wWE AT gy AW W
T AT F AR W) qw e
w® fag wifgy |

gFU T ger ag § fe i ame
Tradeed @ wodt Sy qx g e
oz T T wTew fogw g ag fagw
e gt Hfer arg-grg oy +ff wmw
T oy s swdk wifeefer oY1 g
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aTew faT gAlfagfea FT W w0
frdt g ot geft @ F A WA
qig, 1€ faerf 4w 9T vl W
awgg § IAWT AT TWHTAE KT 6T |
Tg forgs) Taafas F33 & I@ a@ &
gAlfoofes &%t &M ®@ q@r
arey fraa grr Tifge

fradr a1q ag § f5 Traqe 77 Al
F aifas @17 o) et & fr oA
QEAFTTY ®T 1A qgAT qr T fawm
& wigT fasm g9 &1 w7 59 &1 AAr
g1 M wifas ad § wFR e R
wafq 981 aTF ) W1 F7 W
THET ¥4I W | IEH FJAT T FL
qigE) FAG FHE a1 FRAE F O
qgd & HgHA §, TgT ¥ wWrzeew £
A% w7 Nt wfog | AT grEew
aTEw & FY O aETT RAr § WA e
T & | TAET AT WIw W@ s mifge
JUJT 97 F@ AEH O T F7 w4A
T qIT |

St ¥ mfadt ara & g amg
ffro?t af g gmaen a@gw &
gmfesrs, afey & qoere ¥ qoAr g
g fe X it ofsedes, ov =
wiegfas Nadt gamew g A g
amgk qry 7 form avg & wgy wrE AYaeh
o sradt g Farwar &, @o wree
g ¥ et @ § ol gt o
et #Y Frewar @ § st a@ ¥ Aa
gwra § fs e @ €1, ¥fe 378 wre-
arq gaEe Agw 1 gF gwgr foad
o, 3w oF sedffar stadt s
frardr | w1g-gre g A awd § fe
€F qTAAT FY, EAE gAY A1 W
warar Afer gq feunr § yAw =R
¥ fog & g% g g A § e g
wow wTXN & T xE I W) aTE ¥
% 3 wefther a1 ofemdmn wft
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[sft form ==z 1]

frww fawgaiar o7 | CEEY TG X
s AT sERAT @ W H @ A
gark 2w ¥ zfagra T ar fegemA
#Y gegpfa @3, TEw gafews N g
a9 fr @7 & oF Tar FeqrdEa @
fagi fs wig oF gz ar &Y gAT TG
FT q15F 941 3 At ag fawa oy qer
a1 @ &, @7 AwAr =Y amr e,
47T @A aF, W F FAFA qF g
QA JrEf | ag 73 g § A &
weflz F37ar § fd q=t wgRa ¥ a2
s A ) g MRl & Arg K ay few &
7 fast 1 @ma F3ar g aoww A
A F g fFozEd s 7 wdl
geet 7 s, famnd 9 wio

it fae wo Wuw (wragar) - wwiafa
HElZw, gH W &Y gqeAr & €, THEY
wAT qrer § 1 gw Al & &Y fgae mig
W gz ey A &

gAEwg ATA QY F1 O oqAqT ¥
wAar g1 g% A ag fEoewmi
i 541 )Y zAw ghaa 9 faqe
g7 agd § s wifex ga¥d #4v qiar
oY g8 Fr57 O &Y g1 Azifasa faar,
S¥ig fear wafF qzar & =ro afvagmz
famgr sgd O Y uF § 1 =10 wfsazraz
fasgr 1885 $edl ¥ wia A W & A%
TR At 1Y Wigd 97 A O HY
% frar Wit wafs s fagie & wme
sfigear fargr smsa <F W) § 1 5wy AT
AEE AT AT ATEX A A A
qrar A 3% Adez fear ag & 9% TG
H®T | 9TAT FIAT F AT § g8 A0EA QA
8 @ W agl o33 ¥ & g ¥ fF ad
wga g} qegfewcz @ Afer wio aw
oF At W ) gHy @ AnEgd
gad A8 @ Wy fgg @ ar g
g...(wwam). . .ag ;¥ g
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gwrafa 7g1ga, a7 <@l ava § fie
ot qe ¥ gr 7 #§ qF gu gl 9AR I
IS AT AT AT FY AT FAOgL F1
quay a1 fafqezt #Agem +1 & S9%
fau grgaiz @ § 1 ag wedl A )
qY GATT Fa9 d7 § 5 gw gaFr eawy
FgAT ez M gy g, vEd garfaw
T % | 387 a7 fad qefaga & @)
%Y aug &, 991 5 g7 gy § fF saw
Y HICET WX 35 FT dug § ar W
v @ @ IFF @rg-nrg IEE [,
gega, <mr, qifgw, 397 &R T 79
Faa w1 gead o QA wfgd foraw
fs ¥gayasq gg argd T w A
(smwwm).. @wmefa o, % aTg-|rg
U gg vz @ 6 giaEm @y Q
F gro-ma gmi " w1 Sifen fa
ag T Wt Fgt g qrgw Q7 ofeww
TTIER FY 92AT H &, wo wfwwararg
famer wrgd O, w0 siigem fasgr siga O
T 9T AY A9 B, =TART AT 2@ W
wify 1o afsgzrarr famgr £ &Y
ATEd 3 92AT & § ag oF gfaw wew O
8, 3ui gfas fraEd €1 o afsszaz
fergr aardt Ficdtzgdz wdwme ¥
FHET 41 1885 HaAg wUG AT NG
oYX I HIAT /14 JraE oY 50-60
A FI0 KY FP A G, g ooftaw wr
w1 IEN AT ATEH A Ry 2 &H oA
v IwR W fy grEsw ofsw
MEA D & mwig-urg qadNz vmr faw
ATl famd 57 AT ArgE fa s 0
AT 7Y A & WO we@AE wAT WA |
FUTTH TaF fF qi9d 59 Ay d
¥ W AT ST §IEY glewy gEme
ATER O ® iy forar ? g wwwe &
AT aTq AWTE F@T )

DR. V. K. R. V. RAO : Mr. Chairman,
Sir, my hon. friend Shri Abdul Ghani Dar
talked about some book of his being pros-
crited. 1do not know, Ifitis pot pros-
cribed, 1 shall try and see that a copy of
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the book is placed in the Library. If it is
prescribed. 1 do not knmow. If it is not

proscribed, 1 am afraid, I cannot do any-
thing about it.

As far as the Board of Management is
concerned, there will be people who will
not be just professional librarians but who
will also know something about literature
and languages like Persizn, Arabic, Sanskrit,
etc, etc. I would cnly like to point out
that a profcssional librarian is not a person
who only kecps the place clean.  Actually,
the Khuda Bakhsh Library is essentially a
library of wvery old manuscripts. You
require a great deal of technical skill in
secing that all those manuscripls are properly
preserved. Tt is not so much the knowledge
of literature or the knowledge of the language
as competence in seeing that proper preser.
vation is made of these very ancient manus-
scripts. That is the reason why the Bill
was drafted as it is. [ have already taken
the point and I will sce that not only pro-
fessional librarians but also people who
have the knowl-dge of literature and language
will find a place in the Board.

Then, the suggestion that has been made
by my hon. friend Shri Madhok is an
interesting one, that the Library should not
only consist of Arabic, Persian and Urdu
books with which wc start anl that it
should also include some other languages
and some other collections. | am prepared
to consider the suggestion. But 1 want to
point out here that this Library is not
intended to mearely preserve what is already
there. We want it to be a developing
Library, We do not want merely to preserve
what has already been collected by Khuda
Baksh and his father. We want to develop
it. That is why we want to make it an
institution of national imporiance. Patna
itself, I think, requires a first class Oriental
Library. 1Itis a very good Library. The
suggestion made by my hon. friend Shri
Madhok will be taken into account.

Now, my hon. friend Shri Ram Avlar
Shastri brought in the whole subject of
Urdu and Jana Sangh, this and that and
so on. [ do not know why we should get
into this dcbate everytime when it is not
relevant. I can understand when the subject
is relevant. But I should like to point out
that Urduis a recognised language. The
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Government of India is making a special
provision for the development of Urdu
language. 1 think, the honourable House
is aware that I have taken special interest
myself in the particular subject and, in all
fairness, not that I am a lover of the
Members in the Opposition, the hon.
Members who have spoken from the Opposi-
tion side, belonging to all political parties,
have welcomed it and are very glad that
Urdu, Persian and Arabic manuscripts arc
going to be looked afier. All that 1 have
sugg.sied is, in addition, they must also
take other languages into account to which,
I am sure, there will bz no objection at all,

My hon. friend, Shri B. P. Mandal asked
us to why only the Khuda Baksh Library
has bzen taken. Hec was trying to throw
the responsibility on my hon. colleague
Dr. Triguna Sen who is sitting next to me
and on myself. Actually, | may tell him
that it was in the Third Session of the Lok
Sabha, when neither he nor 1 were Members
of the Lok Sabha, let alone I being the
member of the Treasury Bcnches, that the
choice of this Library was made. It is a
Library containing very rare manuscripls
and we find a great deal of neglect going
on in the matter of preserving the old
manuscripts. That is the reason why it
was taken up. As regards the other
library mentiontd by him, the Sachidanand
Library, named after Shri Sachidanand
Sinha who was a very distinguished and
noble citizen of this country and who was
a very scholarly pzrson, I have no doubt
that it is a great library of literature and
the other manuscripts that are available.

My own inclination is that this Library
develops specially from the point of view of
manuseripts, not 0 much from the point
of view of printed books, available in
various languages in differcnt neighbouring
paris of the country. So, this Library
will become really a big regional centre,
not merely a Library for Patna, for manus-
cripts in different languages and it will be
used by scholars in that part of the country.

Finally, my hon. friesd Shri Shiv
Chandra Jha wants me 10 be a good boy
to follow it up. [ shall try my best. |
cannot guarantee all the time that I shall
be a good boy. But I shall try my best
to follow it up and take fullow-up action,
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Both of us are interested in this. He is a
scholar because he has written books and 1
have read them and 1 can also call myself
one in so far as I have written books.
I shall try my best to  take necessary
follow-up action.

With these words, I have greal pleasure
in requesting the House 1o pass the Bill,
as amended.

MR. CHAIRMAN : The question js :
“That the Bill, as amended, be passed™

The motion was adopted.

1445 hrs.

OILFIELDS (REGULATION AND DEVE.
LOPMENT) AMENDMENT BILL

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES & METALS
(DR. TRIGUNA SEN) : 1 beg to move:

“That the Bill further to amend
the Oilflelds (Regulation and Develop-
ment) Act, 1948, be taken into con-
sideration.”

Under Entry 53 of List |—Union List—
of the Seventh Schedule of the Constitution
of India, legislation towards regulation and
development of oil-fields and mineral oil
resources continues to be the responsibility
of the Union Government. This responsi-
bility had been borne even carlier by the
Union Government and the Oilfields
(Regulation and Development) Act was
epacted in 1948 for the purpose. The
Petroleum & Natural Gas Rules, 1959,
framed undor sections 5 and 6 of the said
Act, and amended from time to time,
stipulated that royalty at the rate of
Rs. 7.50 per metric tonne of crude oil and
casing-head condensate and at 10 per ceat
of the value at the well-head of the natural
gas obtained by the lessce, shall be paid.

The Prime Minister has now been pleas-
ed to give. her award which provides for
an increase in the rate of royalty payable for
crude ofl, ete., from Rs. 7.50 10 Rs. 10.00 per
metric tonme, with effect from 1st January,

1968, This enchanced rate has, therefore,
to be applicd not only to leases granted in
future but also retrospactively to all leases
with effect from [st January, 1968. Now
to give legal implementation to the Award,
the Government have been advised that it
is necessary to make appropriate provisions
in the Act itself for imposing a liability to
pay enhanced rate of royalty in th: leases.
Hence, this amendment.

The Bill incorporates a small amendment
in the existing statute. I hope that the
same will meet with the approval of all
sections of the House.

SHR1 SRINIBAS MISRA (Cuttack) :
On a point of order. This Bill provides for
collection of taxes

AN HON. MEMBER : Royalty.
SHRI SRINIBAS MISRA : Taxes are

also there. It is said here, ‘the levy and

collection of royalties, fees or taxes . °.

This is purely a Money Bill, whatever
may be the original Act, But the recom-
mendation of the President is not there.
Article 117(1) says :

A Bill or amendment making pro-
vision for any of the matiers specificd in
sub.clause. . shall not be introduced or
moved except on the recommendation of
the President and a Bill making such
provision shall not be introduced ..
ete.

I do not find the recommendation of the
President in this Bill.

MR. CHAIRMAN: We have got
Bulletin Part 1I, dated the 15th May, in
which the Vice-President acting as President
has given his recommendation.

SHRI
all right.

SRINIBAS MISRA : That is

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Oilfield (Regulation and Developmentd
Act, 1948, be taken into consideration.”
Mr. Hazarika.
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SHRI J. N. HAZARIKA (Dibrugarh) :
This Bill has been introduced to show that
the royalty in the real scnse is to be en-
hanced from Rs. 7.50 to Rs. 10. Though
it is seemingly so, I do not think that the
real royalty is being proposed to be cnhanc-
ed by this Bill. Sir, now oil is mosily
available in Assam which is a very backward
State, The Wanchoo Commiltee recently
reported that Assam is one of the backward
Staies. Only yesterday Government inform-
ed the House in reply to a question that
Assam is a backward Stalc. Assam being
a backward State, more priority should be
given to it than to those States which arc
advanced.

SHRI S. M. BANERJEE (Kanpur; :
Sir, I rise on a point of order. Yesterday
I wanted to raise it but I could not do so
because we were just having the obituary re-
ferences. Sir, we do not know whether
some people who have gone out of the
Congress, have formed a group in the name
of Congress. 1 have nothing against Dr.
Ram Subhag Singh but the whole thing is
that it is something strange, rather ridiculous
that the ruling Party is Congress and jhe
Oppositicn is also Congress. Of course,
the Election Commission has decide which
is the Congress now. [ admit thcy have all
been elected on a particular symbol—right
from Mrs. Indira Gandhi 1o Dr. Ram
Subhag Singh. But they have actually
bifurcated and the reasons are known to
everybody, They claimed to be 64, but
yesterday the voting figure showed 50 or 52.
Whatever it is, they are more than the
requircd number for an Opposition Party- -
I admit.

Now, the point is that there was a ruling
given by Shri Mavlankar previously and the
ruling was that if a motley group of some
peoplc want to join together and form into
a group, they shall not be recognized as the
official Opposition group. Por instance,
Dr. Karni Singh and his group in which
my friend, Shri Tenneti Viswanatham, is also
there, claimed to be much more than the
Swatanira Party in number and they request-
ed the hon. Speaker, your predecessor, rc-
pealedly that they should be recognised as
the official Opposition Party becanse they
were mors, but they were not recognised on
the one ground that they did not fight the

cRétion on-a particular symbol.  'Of course, -

that does rot apply here. Here they con-
tested on the same symbol. But in a
House of 520, how can the ruling Party be
the Congress and th: Opposition Party also
is Congress. It is a contradiction. If they
can possibly call themselves ‘Congress’ and
add something just like when the Communist
Party divided, onec was called CPI and the
other was CPI(M). we can undersiand that.
(Interruptions’ I do not attribute motives
to any one. The question is very simple,
I want to have a ruling from you or from
the hon. Speaker if you cannot decide it.
I they want to declare that they are Con-
gress and these people are also Congress
and in between there is no opposition, we
are all wiped out, We cannot understand
this that the Ruling Party is Congress
and the opposition is also Congress. They
shou!d call themselves Congress (Nijalin-
gappa) and Congress (Indira Gandhi). That
I can understand.  There must be some-
thipg. There should be some name
to this Party, Otherwise, the Swa-
tantra Parly, though I dislike them from the
very core of my heart, is Party No. 1.

SHRI SEZHIYAN (Kumbakonam) : In
this connection, 1 would suggest for the con-
venience of the Members that the CPP can
be called the Congress Party in Power and
the others can be called the CPO or the Con-
giess Party in opposition.

Some new
I want your

SHRI S. M. BANERJEE :
name should be given to them.
ruling on this.

Wt e wre (qEta) ;o aaE
sfar ¥ 7 g & wgw wgar g M
ot awolf wrax & fe stiw fosz TN
wrfqara gn | .. (smwwr)
= C ;_ﬁ;;f?.f-;,r;f',_gaj;_]
SIILE b G f 6P Sog s wid pit

L..... ;'”’f‘f?rf.f&(:

ot soys it wve : & tA ofaw H
dashn angw o 5z TN wrgm f
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[t wage wet wne]

#gfaee TiE gFEHd W gOR F1 WO
grg ¥ &A1 Fgdt & 1 F17 Y oA fF
39 a7 aF *g ol ad g faa¥
g8z =it faafarar § 1 (saawm)

¢,gzqa62,al ol P s ]
BN PRAE SRTTHTS N e
Loyl e Geuradte /L F U
Lz u‘:’%——t_f;é;hqﬂf!’fcﬁ)dif
Lo u‘szf'-(u/_’f i

SHR1 S. M. BANERJEE ; Why should
he bring in Nijalingappa's name here ? He
isnot a Member of this House. We are
not talking of Nijelingappa here.

awrafa agiaw : fao =1y, wiv &2
ATET |-+ (sqAUT)

SHRI ABDUL GHANI DAR :1 am
addressing the Chairman and not Shri
Randhir Singh.

sit o feg (Tgaw) T wHE &
Fgu g1 Tarag § ANfr stig §
% gu § 1" (wmwe)...

SHRI ABDUL GHANI DAR : | pro-
test against what he is saying. | am address-
ing the Chairman,

SHRI N. K. P. SALVE (Batul): 1
rise on a point of order...

MR. CHAIRMAN : Let me disposc of

one point of order, and them he can raise
his point of order.

ot wags A A faw ofEarEed
A I g% Ao fFar Jaw T oy @
T ENT & A oamET §ooae s
A § A wEw R (smwe@)

i 1

Bl 280

1A ¥ qrit &, Ry €, wgfEl &
WAX 9T gEAT FET AIEY E 0o
(saaem) -

ent)

—_ ,’J,{J/’.yfale‘_g.uu’gi’u_.ngij

Lo Lpd el
(E;g_ ,J.a;-qf!cs;:qprat;;z,,lqg,f,g,
Ok e oo 2e g et .
[o0i0s20) T e b fEnfs, L

SHRI N. K. P. SALVE : | rise ona
point of order. MR. CHAIRMAN : Let me
dispose of one point of order. Then he can
raise his point of order.

TENNETI VISWANATHAM
May 1 make a sub-

SHRI
(Vishakhapatnam) :
mirsion 7...

MR. CHAIRMAN : No.
to hear any more on this.

I do not want

SHRI DHIRESWAR KALITA
hati) : On a point of order. .

(Gau-

MR. CHAIRMAN ; No, I am not allow-
ing it.

SHRI DHIRESWAR KALITA : Iam
raising a point of order, and you will have
to hear it.

MR, CHAIRMAN : Let me dispose of
one point of order and then I shall hear him.
First, I have to give my ruling on the point
of order raised by Shri 5. M. Banerjee.

SHRI S. M. BANERJEE : Shri Abdul
Ghanpi Dar is the manager of the Syndicate.

SHRI ABDUL GHANI DAR : He is the
back-door stabber......

SHRI SRINIBAS MISRA : Before you
give your ruling on the point of order, we
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want to submit on the point of order from
different angles.

MR. CHAIRMAN: [ have o give
my ruling on this point of order first. If he
has another point of order, he can raise it
afterwards.

SHRI SRINIBAS MISRA : [ waol to
make a submission on this point of order
from other angles.

MR. CHAIRMAN : There is only one

angle.

SHRI YOGENDRA SHARMA (Begu-
sarai) : A very important issue has been
raiscd in this House by way of this point of
order, You should kindly hear the various
points of view on this.

MR. CHAIRMAN : The poinl of order
is this that the Congress Party has split up
into two, and the other side is sitting oppo-
site near the Opposition. The very fact
that scats have been allotted to them by the
Speaker shows that 'the Speaker has recog-
uised this party.

SHRI S. M. BANERJEE : Under what
name ?

MR. CHAIRMAN : They have callcd

themselves ‘Congress-Opposition’. That is
the name given in the letter.
SHRI SRINIBAS MISRA : You are

giving your ruling without hearing us ?

SHRI RANDHIR SINGH :
the loyal Opposition to our Party.

They are

SHRI YOGENDRA SHARMA : May
I know whether one party can be simul-
tancously a party in power and also a party
in the Opposition ?

SHRI DHIRESWAR KALITA : The
same parly caonot be in the Government
and in the Opposition. How can you give
this ruling ?

SHRI YOGENDRA SHARMA : | want
your ruling as to whether the same party can
be in Government and also be simultane-
ously in the Opposition. This is a point
for your ruling.
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SHRI S. M. BANERJEE : You may
refer the matter to the Atiorney-General.

MR. CHAIRMAN : This is not to be
referred to the Auorney-General. It isa
matter for the Speaker to decide in his own
authority as the head of this House that
these people will be 1ecognised ; they have
been allotied scats because they have been
recognised by him. Whether they belong to
one party or another does not come in here.

SHRI SRINIBAS MISRA : Will the
Spcaker recognise us if we sit on the
Treasury Bench:s? Will 1 be justified
in sitting there and asking for recognition ?

15 Hrs.

MR. CHAIRMAN : If he applies,

then he may.
SHRI SRINIBAS MISRA : That right
cannot be given to the Speaker. The

Speaker is not allowed to do like that.

MR. CHAIRMAN : The Speaker™s
ruling cannot be challenged in this House.

SHRI SRINIBAS MISRA : It is a
question of the people, the constituents
who have elected the people as the Opposi-
tion and as Government. They are in
power and also in the Opposition. Bul-
locks are here and bullocks are there, and
where arc we to go 7 We are the Opposi-
tion really 7 On both sides, we find
bullocks.

SHRI P. M. SAYEED
Minicoy and Amindivi Islands :
the name of that party ?

(Laccadive,
What is

SHRI SRINIBAS MISRA: We are
making a travesty of democracy.

SHRI SEZHIYAN :
whether the party’s name is Congress-
Opposition ?  Congress-Opposition would
mean that the party will b: perpetually in
Opposition.

SHRI 5. M.
do one thing.

May I koow

BANERIJEE : They can

MR. CHAIRMAN : [ do not want to

hear any more on this.



283 ONflelds ( Regulation and NOVEMBER 18, 1969 Development) Amendment Bill 234

SHRI S.M. BANERJEE: [ am no*
raising any controversy. 1 bow to your
ruling., Since the seats have been allotted,
and the Swatantra is there, the Sangh is
there and the Syndicate is there, they can

call themselves the *Syndicate Ltd'. That
should be the proper name.
SHRI RANDHIR SINGH : They are

the most loyal Opposition to our party.

oSS T At
9T "o Wlo WAW :  **

MR. CHAIRMAN: Order, order.
These observations will not be recorded.

Interruption)

Order, order. I Shri Abdul Ghani
Dar goes on in this manner, 1 shall not
allow him 1o speak for ten days. L2t him
resume his seat now.

it waers g (feeet A=)
ggeAA aa fefeaedt & & fr whig
fra®Y 8 | ZA9) ®% 4T ITH Y |
21 %Y afer #wdY ¥ 1037 WAt F
g g AT 11 I9% g9 1 T8 10 T#=qD
sHa § £

SHRI SRINIBAS MISRA : I am
moving a molion to the effect that the
cntire conversation and cross-talk between

Shri Dhar and Shri S. M. Banerjee be
expunged because it was so vulgar.

MR. CHAIRMAN : | have already

said that those remarks should not be
recorded.
SHRI J. N. HAZARIKA : In this

Bill, it is proposed to raise the royalty
from Rs, 7.50 to Rs. 10 per mctric tonnes,
In the real sense, there is no increase. The
Assam Government used to get Rs. 11.65
per tonne of crude oil before. Thereafter,
Oil India came in the public sector. The
refineries did not want to pay more of
royalty. Therefore, there had been a
serious objection from the Government of
Assam, The Assam Government wanted
acceptance of a liberal royalty rate, say, Rs.

**Not recorded

15. But the Government of India very vehe-
mently opposed it. Then Government of India
as well as the Government of Assam agreed
that the price should be formulated by the
Prime Minister. ‘This was in 1962, That
Prime Minister is no longer there in this
world. Since 1962 many years have passed.
The rate should have been reasonably
altered. Rs. 10 is not at all sufficient and
is no encouragement to a poor State like
Assam, Therefore, this rate of Rs. 10 per
metric tonne should be revised and there
should at least hc a moderate increase to
Rs. 12.50.

There is a lot of comtroversy about the
pricing of oil.  As you know, many things
have been said concerning the pricing of
crude oil, indigenous and imported. Ulti
mately, of course, something is decided.
Buot we are concerned here with indigenous
oil, 1 appeal to the Government that Rs.
10 per tonne is really very insufficicnt be-
cause oil is now being struck in very thickly
populated areas, very well-developed areas
of cultivation and other surface pro-
perties. People there have been gravely
affected. In my own constituency, Oil
India has got all the wells dug. Many
people have been displaced from there, They
have not been well-compensated, Even if
you pay ten times comp:nsation for the
property lost by them, that will not be
real compensation because they have had to
leave their hearths and homes and go elsc-
where. Elsewhere also they are not being
provided properly. Many of them are in
the forests. Forest land is mot available to
them. The Forest Department does not
allow them to occupy that land even for a
day. Unclassed forest land is mot available
to them. Revenue land is not available to
them, Even wastcland is not given to them.
There are many people who have been
gravely affected in this way. But if thereby
the State Government is benefited, th:y are
prepared to suffer.

They have been giving wvoluntarily their
land to Oil India. Likewise, they also
gave volumiarily lands, rather homes, to the
defence department when there was Chinsse
aggression, Whea there was required lund
for military purposes, people voluntarily
came forward to give their land. By all
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these acts the whole of India, not only
Assam, will, benefit. The demand of the
Government of Assam for increased royalty
on crude is quite justified and if you make
it just Rs 10/—per tonne, you will be doing
an injustice to the claim of the people of
Assam and their Government.

In my constituency the fertiliser plant
is coming up in the public scctor and people
are happy. They are giving their lands as
in the case of O.1 India for exploring oil.
There have not been adequatcly compensat-
ed, There are a number of represcn'ations
pouring in and their claims were not settled
in a fair and just manner; they were not
cven heard. 1 hope the home Minister will
direct the Oil India Corporation and the re-
fineries as well as Oil India where they have
a majority share as also the Fertjliser Corpo-
ration at Namiup to consider the claims of
the affected persons fairly and justly. In
conclusion, if the Bill is amended I shall
support it; if the schedule is not amcnded
on the lines I suggested, I shall oppose it.

SHRI BISWANARAYAN SHASTRI
(Lakhimpur) ; I rise to support this
Bill. It is a conscquence of the revision of
royaltics which is paid to the different
States where oil is drilled. Previously royalty
was paid at the rate of Rs 7.5 per metric
tonne and after a review the rale has been
raiscd to Rs. 10 from 1st January 1968. The
Government has come forward with this
Bill to enable them to pay this enhanced
royalty to the different oil producing States
and so that they could also fix and collect
fee, etc. from the parties who are drilling
oil in different State. In Oil India Ltd. the
Government of lodia have fifiy per cent
shares and the agreement entered into by
the Government of India with that company
provides that the financial directors should
always be from the B.O.C. The foreign
company took advantage of this provision
to manage things in such a way that huge
amounts had been diverted to foreign
countries.

I do not see any reason why it should
not be merged with the Oil and Natural
Gas Commission, which is a national orga-
nisation, and which is aleo doing similar
work in other parts of the country. What
is the reason behind it that the BOC which
is the dominant partner in Oil India Limit-

ed is entrusted with the task of drilling oil
in certain parts of our couatry ? I suggest,
therefore, that the Government should make
up its mind to nationalise that company
also. In other words, I would like to sug-
gest that Qil India Limited should be merged
with the Oil and Natural Gas Commission
50 that the benefit can be ploughed back to
this country for the larger bemefit of the
people.

So far as the royally is paid to the
States is concerned, it is not quite sufficient.
So far as my State of Assam is concerncd,
quite a good oumber of wells have heen
drilled there and oil is also being drilled
from these wells, and as a result, the lands
which have been cultivated by the cultivators
have been taken away ; the cultivators have
been evicted from those lands and they
are to re:settled somewhere else. It has
become a burden on the slender resources
of the Government of Assam. Therefore,
I wculd like to suggest that the royalty that
isto be paid to the Assam Government
should be increased; as has bcen suggested
by my friend Shri Hazarika, it should be
at least Rs. 12.50 so that there is some
compensation that the State Government
can have from oil companics and with those
amount's, the State Government can do
something for the rehabilitation of those
people and do other beneficial work for the
bencfit of the people.

Therefore, while supporting this Bill, |
would only suggest these two things; that
the Government should nationalise the oil
industry and along with it, they should in-
crease the rale of royalty from Rs. 10 to Rs.
12.50. With these words, | support the Bill.

SHRI R. K. AMIN (Dhandhuka) :
Mr. Chairman, Sir, I understand that this
Bill is a necessary consequence of fixation
of royalty, becausc of the Prime Minister's
award, that is, the price be raised from Rs.
7.50 1o Rs. 10, So, it has been necessary
to introduce this Bill.

Now, if this is the only reason and that
is why this Bill is introduced, there is noth-
ing to oppose on our part provided the hon.
Minister is ready to coasider it as & tempo-
rary measure. Because t(he present system
is basically wropg. if we allow this system to
conltisue, from time to time we will bave



287 Oilfields (Regulation and NOVEMBER 18, 1969 Development) Amendment Bill 288

[ Shri R. K. Amin ]

such Bills before Parliament and we will
have to amend them from time to time and
without our having any oppertunity on the
part of Parliament to discuss the merits of
case, Instead of that, what 1 suggest is
that this may be considered as a temporary
measure and the Ministry should be ready to
introduce & permanent Bill in which the
system of fixation of royalty should be
revised,

You may ask why I consider this system
as a wrong one¢, and why [ want a new sys-
tem which will change the basic pattern,
For example, from time to time, the Prime
Minister will decide and give her award as
1o what is the right price or royalty. It may
be that a State might be with the Congress
and the Centre also may be with the Con.
gress and they might offer the job of fixing
the royalty to the Prime Minister and she
might accept it also. But now we know
that all the States arc not Congress States ;
some States may be or may not bz having
Congress Governments. Which Congress
also is a doubtful thing. In that system, if
it is handed over to the Prime Minister to
decide at what level thc royalty should be
fixed, probably you will be handing over
too much political power and executive
power to the hands of the Prime Minister.
Any State with a non-Congress Govern-
ment will be in difficulty. Even political
power is likely to be misused in fixing the
royalty. It may be said, “If you side with
me, I will give you a higher price. Other-
wise, 1 will give you a lower price.” Such a
possibility must be removed.

When the Prime Minister gives the
award, because she is the Leader of the
House and when it comes before the House,
it becomes difficult for us to change it. One
has to take it for granted. There is no
basis or principle involved in its fixation.
Onc has merely to say whether he agrees or
disagrees. Why should this situation
prevail where Parliament has no say and
only the executive has a say ?

The principle which has been accepted
is also wrong, While fixing the price it
may well be the case that the price for
Gujarat is higher and that for Assam is

*The original speech was delivered in Tamil,

lower. When royalty is to be paid you say
it is Rs. 10 for both States. Ewven if the
value of the rupee goes down, only Rs. 10
will be paid for 4 or 5 years. Therefore,
royalty should as a pzrcentage of the value
of the oil or gas, so that even when the
price or value changes you need not revise
the royalty. It shall continue to be the same
percentage as bzfore, whether it is 10, 15 or
20 per cent.

You are fixing the royalty in the case
of natural gas and oil. But there ara other
States which have other natural resources.
Why should you adopt a separate principle
for those States ? 1 recommend that there
should be an independent body for fixing
the royalties of all the natural resources
available In the country, whether it is coal,
oil, natural gas or any other thipg. If
there is an independent body, some coordin-
ation will be maintained between the diffe-
rent  royalties paid for different patural
resources.  Such an independent body will
also ensure that it is taken out from the
Prime Minister's fold and from the political
sphere.

1 once again submit that this Bill should
be considered as @ temporary measure and
after a year or iwo, the hon. Minister
should bring out a permapnent measure
incorporating the system of paying royalties
as a percentage of the value and also setting
up an independent body for fixing the royal-
ties for different natural resources in a
coordinated manner. If that assurance is
given, T have no objection in accepting the
Bill.

*SHRI G. VISWANATHAN (Wandiwash):
Mr. Chairman, Sir, though there was inordi-
pate delay in introducing the system of inter-
pretation of hern giopal languag
into English and Hindi, I am grateful to
the hon. Speaker and to his Secretariat for
having extended to us this facility of speak-
ing in our mother-tongu2. ([Interruptions)

The Oilfields (Regulation and Develop-
ment) Amendment Bill, 1969 has been
in‘roduced in this House today and through
this Bill the royalty payable for crude oil
has been increased from Rs. 7.50 to Rs. 10.00
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per metric tonne. This enhanced rate is
mace applicable retrospectively from
January, 1, 1968. This Bill has been brought
forward after a delay of two years, Ia
spite of that, 1 extend my support to this
measure.

Under sub-section 3 of Section 6A of
this Bill it is stated :

“Notwithstanding anything contained in
sub-section (1) or sub-seclion (2}, no
royalty shall be pavable in respect of
any crude oil, casing-head condensate
or natural gas which is unavoidably lost
or is returned to the reservoir or is used
for drilling or other operations relating
to the production of p:troleum or natural
gas, or both.””

I specifically refer to  this  provision
because I feel that this puts a premium on
wastage. As a1 Member of the Public
Underiakings Committee 1 happened to tour
Gujarat. We saw many oil installations of
O.N.G.C. in Gujarat, W¢ found to our
dismay that nutural gas was being wasted
unnecessarily, We saw the ndtural gas
burning into smoke and becoming part of
blu: clouls. I requ:st that the Ministry
should finl out som: m:thod of conserving
this gas so thut it can b sold 10 people as
a fuzl or possibly it can be exported also.
This natural gas being wasted now should be
converted in'0 a revenu:-garning product. 1
request that the Ministry should take propar
steps in this direction.

I would refer now to som: of the griev-
ances conveyed to us by the agriculturists
of Gujarat, whose land was being acquired
by the Government of the purpose of oil
exploration. Firstly, the Government is
acquiring more than the required area of
land for this purpose. Secondly, the compen-
satinon paid to th:m is insufficient ; the
compensation is not being paid in proponinn
to the value of land acquired. Thirdly,
even this small compensation is not paid in
time ; it takes years for the agriculiurists
to get this money. They are made to suffer
both ways — they lose their land and they
don't get money also in time.

As I come from a family of agriculturists
[ can boldly say that an agriculturist will
never be prepared to part with even a cent
of land to anyome. Here, land in excess

of the requirement is acquired. I bring to
the notice of the hon. Minister these griev-
ances and request him to sce that land in
excess of requirement is not acquired from
the agriculturists.  They should be paid the
compensation in time.

I will now come to another important
point.  All of us know that our country is
rich in its natural resources. Now, it has
been proved beyond doubt that India can
become self-sufficient in oil in not too dis-
tant a future. “That means India is rich in
its oil resources. We have been hearing
about off-shore drilling in Cambay for so
many years. We c¢onot know whether
we have succeeded in exploring oil there.
Cambay and Assam are not the only parts
in India where oil is available. Sometime
back, cxploratory work was undertaken in
the Cauvery Sedimentary Basin. It is not
that wherever you drill you will get oil.
You may be disappointed in some wells.
But we should continue to explore the
adjoining arcas. 1 would like to mention
here the need for conducting geological survey
more extensively throughout the couniry.
In whatever region it may be, il there is a
slight indication of oil, then the Government
should make intensive efforts of exploraiion
there.

With these words, 1 support this Bill and
conclude my speech.

SHRI S M. BANERJEE: Sir, we are
thankful to the chair for this achievement of
the *Lok Sabha Secretariat, 1 hope interpre-
tation in other languages will also follow
soon.

SHRI V. KRISHNAMOORTHI (Cud-
dalore) :  Sir, we are very much indebt-
ed to the hon. Speaker as well as the
Government for providing simultaneous
translation of thesc languages.

SHRI RANDHIR SINGH : There
should be arrangement for the simultaneous
interpretation of the Harayanvi language
also.

SHRI DHIRESWAR KALITA (Gaubati):
Sir, 1 wanted to speak In Assamess.

MR. CHAIRMAN :
Eaglish.

Please speak in
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SHRI DHIRESWAR KALITA : There
is no provision for simultancous translation
of Assamese ; so, with this protest, I am
speaking in English,

1 welcome this Bill brought forward by
Dr. Triguna Sen. 1 want to preface my
speech by saying something about Assam.
Assam is the main oil-bearing Statc in Incia
and had the opportunity of having the first
refinery in India as also the first public
sector refinery. Last month 9 lakh people
of Assam went to jail fer demanding a
second public sector refinery. The &overn-
ment of India had set up an expert com-
mittee to go into this. The expert com-
mittee has submitted its rcport but the
decision of the Government has oot yet
becn announced in this behalf. 1 would
request the hon. Minister that the Govern-
ment of India should anncunce the decision
within a short period of time so as to mili-
gate the gricvance of the pcople of Assam,

According to stalistics supplied by
Government of India, Assam has at present
68 milllon tonnes of crude oil. For so many
years the Government of Assam has been
demanding a revision of the royalty on it.
The Government of India ultimately sent it
for an award to be given by the Prime
Minister, The Prime Minister has come out
with an award of Rs, 10. Instcad of Rs.
7.50 now they have increased it to Rs. 10,
The Government of Assam was dcn'}'anding
Rs. 15 as royally but they have given only
Rs. 10,

You know, Sir, Assam is a backward
State, It has got rich potentialities but no in-
dustry. Even the tea gardens, which are
owned by the British or the Indian mono-
polists of the Syndicate and Swatantra side,
have their head offices in Calcutta, Even
income-tax goes somewherc elsc and not to
Assam, because the headquarters are situated
cither in Calcutta or in Paina or in Bombay.

Geographically, Assam is a valley in
between two hills. 1t is a small State with
a small population. But it has rich poten-
tiality under the soil of Assam, of oil,
coal and other minerals.  Assam has
always been suffering and paying the highest.
The Government of India has now increased
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the royalty of Rs. 10 per metric tonne. 1
am afraid, consequently, the oil price will
also rise. I apprehend that. Today, in
Assam, we are paying the highest for any
oil product, for kerosene, for petrol, for
diesel, though we produce crude, refine
crude and we sell it. But we pay the high-
est according to the Persian Gulf Parity
Theory, the Supplemental Agreement, which

has been in existence since 1961 between
the Oil India Lid. and the Government
of India.

This Agreement should be changed. |
have been demanding in this House for the
revision of the pricing system for which the
Shantilal Shah Commitlec was appointed to
fix an award. The report has been submit-
ted to the Government on which they have
not yet taken any decision. They should
do something about that.

What 1 am apprehensive of this is that
with an increase of Rs. 10 royalty, though
the Assam Government may get more
money, the consumer in  Assam  will
have 1o pay more. The rise in the
rate of royally may result in the rise
in price of finished product.  So, I want an
assurance in this House that the Government
of India will not allow any increase in the
price of any finished product.

I do not want apything more to add.
While welcoming the Bill, I want the hon.
Minister to clarify the points that I have
made.

*SHRIJ. H. PATEL (Shimoga): Mr.
Speaker, Sir, I am gratcful to you for the
opporiunity you have given me to speak in
this House and that too in my own regional
language, Kannada.

Since 1 came to this House, 1 have been
agitating for the introduction of simultancous
translation of the speeches rendered in
regional languages. At long last this scheme
has now been introduced. 1 should be thank-
ful to the Ex-Speaker Mr. Sanjiva Reddy and
also the ex-Dcputy Speaker Mr. Khadilkar
who heeded to my appeal for the introduc-
tion of simulianeous translation. My
persistent appeal has borne fruit.

*The original speech was delivered in Kannada.
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Now that we can speak in our regional
languages in this House, it will be possible
for us to express our view points in our own
languages. For the ex-Speaker Mr. Sanjiva
Reddy, ex-Deputy Speaker, Mr. Khadilkar
as also to the Sccretary Mr. Shakdher, 1 owe
a deep debt of gratitude for the arrangements
that they have mow made for introducing
this simultaneous translation of regional

languages.

5t e fag (AgIF) ;- afe
qorgY’ AT § wraa fyam

SHRI HEM BARUA (Mangaldai) :

While congratulating the hon. Speaker for
having introduced simultancous interprela-
tion for diff:rent Indian languages, I would
say that it was a mistake on his part not
to have imtroduced it for Assamese and
Oriya...

AN HON. MEMBER : Bengali also.

SHRI HEM BARUA : For B:ngali, it
is not there |  Provision should have been
made for all these languages.

MR. CHAIRMAN : [ expect the hon.
Member to speak on the Bill before the
House.

SHRI HEM BARUA : About this Bill,
although the enhancement of the royalty is
not in comm=nsurate with the demand made
by the Governments of Gujarat and Assam,
I would welcome this Bill with mixed
feelings, I have some serious objections to
certain provisions in the Bill,

The rate of royalty in respect of any
mineral oil is not to exceed 20 per cent.
Why do you fix the maximum like that ?

There is another thing. The enhance-
ment of the royalty rate was to be
discussed after four years. 1 would like
the Government to reconsider this and
consid:r enhancement of the rate afior cvery

one year.

There should be some status attached to
the award given by the Prime Minister, The
award was given by the Prime Minister, late
Shri Jawaharlal Nehru, in 1962. Then it
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was slipulated in the agreement that there
would be revision after four years. But
unfortunately it has taken a longer time
than that, That was stipulated in 1962,
and now it is 1969. I am happy to find
that retrospective effect is going to be given
to this from January 1968 ; thatis a well
come thing.

Whenever there is discovery of cil in any
part of the country, instead of delegations
being forced to go to Delhi to plead for
enhancement of royally, Government that
this should enhance the royalty immediately
because that is due to them. Afier the
award given by late Shri Jawaharlal Nehru
in 1962, after a lapse of four years, the
representatives of the Governments of Assam
and Gujarat had to come to Delhi and
press the Ministry for enhanced rate.
Whatever that might be, the thing is this
is an amti-socialist Bill ; this is not a
socialist Bill. T would urge upon the
Government 1o nationalise the entire oil
industry, Unfortunately certain agreemenis
were entered inlo with some forcign
companies during the time of Mr. Malaviya
who was supposed to be a great socialist ;
by that great socialist some agreements
were entered into with foreign oil companies
giving b:nefits only to the foreign companies
and not to India; the Indian interests were
sacrificed.

I would like to say another thing,
Assam is a poor State. The Assam Govern-
ment are forced to utilise the revenues of
the State in various matters. Now the
problem of unemployment is gelting more
and more intensified in the State. Assam
produces oil. It is quite natural for the
people living in Assam to demand a higher
royalty. The Assam Government demanded
Rs. 12,50 per metric tonne, and that was
brushed 2side. 1 would request the Govern-
ment to reconsider this demand and increase
the royalty to Rs. 12.50 as demadend
originally by the Government of Assam, |
know, during the last Budget, thcre was a
deficit, so far as Assam Government was
concerned, to the tune of Rs. 50 crores.
Now, if you do oot pay the necessary
royalty, the legitimate royalty to the State
that produces the crude oil, we shall have
doubts about the bona fides of this Govemn-
ment.

*The hon. Member did not furnish the Hindi and Eaglish translation of his Speech.
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Now, there is another thing. There
are new oil fields discovercd in the State at
Lakwa, Rudrasagar, Dum Duma, Nazira
and Teok and the people of Assam are
legitimately demanding a second oil refinery
in the public sector in order to process the
crude oil that is available in the State. Even
there is no announcement. 1 would
urge upon Dr. Triguna Scn who belongs
to Assam and is very sympathctic—I know
he is a dynamic man—to make an announce-
ment here and now that Assam is going
to get the second oil refinery as demanded.
When the exports commitiee was appointed,
[ have congratulated Dr, Triguna Sen for
appointing that experts committee, But th:
experts commitiee were asked to take into
account two oil fields only. What about
the other oil fields like Dum Duma, Nazira
and Tepk 7 They have not taken these
oil fields into account. I would wrge upon
the Government in consideration of the
paucity of finances from which the Assam
Government is suffering, to increase the
royalty to Rs. 12.50 per tonne. At the
same time, | would urge upon the Govern-
ment to nationalise the entire oil industry
so as to plough back the money into the
field of development so far as oil and other
avenues of life are concerned.

Thank you, Sir.

SHRI NAMBIAR (Tirpuchirappalli) :
Sir, when you called me, 1 was away 1o the
doctor. 1 was mnot doing well. Even now
1 am not well.

AN
rest.

SHRI NAMBIAR : Though I am not
well, | would like to speak a few words
due to my desire to impress upon two
important points. This announcement of
royalty is a good thing. We accept it. How-
ever, unfortunately, the oil refineries are not
so bad, but the oil exploration is done very
badly. Recently I had an occaslon to visit
some of these oil drilling areas and oil
production cemtrcs. But, with all respect
to the hon. Minister here, I have to submit
that the Qil and Matural Gas Commission
is ot at all working satisfactorily. We had
an occasion to go to their headquarters and
discuss with them, What all had been done
in the Committee need not be r led now

HON. MEMBER : He can take

Oil & Natural Gas Commission requires a
very good prodding. If mnecessary, the
chief of it must be changed. I am told
that the time has come for him 1o retire
or to leave. If that is so, it is better if he
is relieved so that the ONGC is saved. My
reason is this. The relation that they have
with the labour is such that it is beyond
description. There is no labour code or
ru'eor any provision of the labour rcgula-
tion is being followed in the ONGC with
the rosult that the labour js wery much
discontented an! there was a big strike, lock
outs and so many troubles. Similarly, the
scicntists and technicians are very much
discontented. Hence the hon. Minister now in
charge of it may be pleused to look into this
question and see that th: ONGC is saved.

Further, with regard to the drilling
operation, | have to submit that it is not
properly done. We have defective machinery
and rigs and we have defective electro-logg-
ing system with the result that the wells are
not properly tested. Testing takes months
together and what happens is that the wells
which are drilled aflier spending scveral mill-
ions of rupecs are treated as uscless. We know
the case of Karaikal. We have many other
cases in the south in the Cauvery basin.
Cauvery basin is considered to be one of the
most prospective areas for the discovery of oil.
From the scismographic survey it was found
out that there are very favourable structural
features. But when we drilled wells, we
found all of them dry. Thisis due to
bad drilling, bad equipment and bad
management. We can go only to areas
where we could get oil. They are digging
these wells, getting a little oil and boasting
that they are reducing very much oil. There
is no u<e in resting content with going to a
place where you get oil  just on the roadside.
In Anklewar, we could find oil on the road
sid:. It is a very comfortable arrangement
one cou'd ride a good car, not even a jeep
and reach there ; all equipments could be
iransported easily there. But we have to
explore and cariy out test drilling in places
which are remote. Though it is a difficult
operation, that sort of tapping has to be done.

So far as the Kaveri basin is concern-
ed, surveys show that there is a scope for dis-
covering sufficient quantity of oil there. Efforts
ware also made. But our ONGC is payiog lip-
sympathy to the south. So far as the south is

at this siage, but my opinion is that the

ned perhaps ONGC may not like that
the south should produce oil. If this is so, we
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will have to probe into the matter. We have
to look into the very composition of ONGC.

I had raised this question in a letter to
the Minister with a copy to the late lamented
Chief Minister of Madras, [ wanted him
to take of interest in the matter. I am
pursuing the matter with the present Chief
Minister of Tamil Nadu.

In making the remarks 1 did, I was not
making a general atlack. I would therefore
request  the Minister to look into these mat-
ters, first, the question of labour relations,
second, drilling for oil in the south, particu-
larly the Kaveri basin and Godavari
basin where there arc prospects of con-
siderable reserves and third, overhauling
the administration of ONGC. The top
executive of this organisation is a person
who is about 1o retire. If so, make him
retire and see that labour-management
relazions are well placed so that ONGC may
be a great boon to the country.

1 have no objection to the enhanced
royalty rates propised as the States ex-
chequer will benefit thercby.

=it Bo ®o ¥afcar (AfwdY) : AU
afg oft, wed g& o AYE far gEw
fam & qi9sr a1 94T § | wAAY
A & wfa w0 wgr 9 favam
gr gu W, sy @F W w1 Afq
94T W& &, @y a9 geud & fag
o (euEeT) [AUA & T § g0
ot Aifg ooaT Wrg s9 9T WO oaw
T #X fqdw g1 %9 faw ® aaman
nar g f& g T AW § g UgHer
FEF T @ zaw fag ag
fast 11 MAT @1 @H W AgE vArd
g U1 IOW! wafy ageT T, 1966
# g g€ | FdWE wATT WAl WY
aifgr a1 & ¥ wfa @ v fosm T2
Y, wfeT 391 e A form $@ H
1 A Fr IEY AT £ T WY
T THATH ISMAT OT1 | TANE ®T &
|1% @19 §9¢ ¥ F@rw W g Afew
o fear o g qEel A,
1968 & &1y fear war | A% SO0
qgdT TARL, 1966 & wwx 3] frawy,

1968 @ AT FTH F1 FUT-5AT 85
A1 GIT T THATT GAT | TG 77 Hga §
fE freredfaea 99z a7 =rfzo O fse
ag qIF g & fF 9 Agw oFE AN
wafg gy g€ Y o § cAgER W T
ifge a1 few tmr ad frar @mar
T AR & F@EIC F1 A fawer &)
Afy @ 9% F1T0 VST q4T FAGAT FY
THHIA Tg FTAT 92qT § | AT HITHT
gwFT Fgar & 5 gw aofafes §
afsa 93 w91 ®1 Qaw afeeq 7 fax
a6t g &% 77 953 § 5 g@ -
foa &1 zmefe & & =g faw & faQy
FLWRE

WL A9 24 a1 (afesr € & o
g T qrgq & A g g "3 12
A1 ISe@cH @i F & i &
U W W g 7 g
yIgd I W F T ant F g
g ®t & [T wgw fafrec &
gifaz (=t aq =08 & e ag +f gav
wEFIT KT faq | Tl we ang E@T A
R JAUT § A1 g A AIF SIOFAA
Raggmawre ¥ g

AT 91.2 qWE—FT QY
q156 121 %o 12 47,

FHAA, TATH qAT FET—8.25 qXHE
— G THEI® q1EF 106 To 43 R,

IAHT 4.44 THE—F TIE2T TT5H
110 %o 29 43,

®31 0,25 TTHE — G IRE ArEH

103 %o 3348

T tfer § AT A9 IS gW
T gz fid @) Fhe-sdw gan
arg® 11 %o 9 && st § 1 qorra &1
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At g maddz £1 31.63 Q" w1 g7
AT ATE ENAT § | YA KT A7 R
g wra g § NfE wife & v wgh
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FAE 1w
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areFY drafasa £ aa 197 &)

They have given cffect to the Prime
Minister's award from Ist January, 1968.
Actually, it should have been given effect
to from 1st November, 1966.
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16 hrs,
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AT & FIC qg W7 A & fay
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g7 & "rafasw & qqFrar wgh &

o sfwTETe ¥ (F121) @ awafa
wgrea, & ¥ faF & w@AmA F@E§
agifs g9y 7.50 qEZ ¥ AFIFT 10
q@E uued #t ¢ afsd ant Og
1962 & agrf it &t swsar grar wifs
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sr i gmfRam sT w2 @ § o
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1% AfT wwar FET AR 0
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ity arar & R @ u FRaer wae

2, fead se frafaw € =l 3w #
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9T gad g fagas &1 qF9% qU &
AT |

SHRI1 BEDABRATA BARUA
(Kaliabor) ; Mr. Chairman, Sir, this Bill
will enable the Government to rais: the
royalty on crude oil. This is in pursuance
of the promise that was given by the Prime
Minister. 1 support the Bill. So far as
my State is concerncd, we have always
insisted that the royalty that is paid to the
backward State like Assam should have been
more favourably considered and that the
rate of royalty should have been fixed higher
so that we get enough funds to run our day-
to-day adrainistration.

So far as the oil royalty is concerned, so
far as the foreign oil interests are concerned
1 would like to draw the attention of the
House to certain intrigues of the foreign
oil interests that have been going on in my
part of the country. Recently, a very
coloured report appeared in the Sratesman.
I would like to draw the attention of the
Government to a question which was replied
to. [Iask, whether it is a fact, as the
Statesman has reported, that the Oil and
Natural Gas Commission which is operating
in Assam is sought to be excluded under
the plea that there is a separate pipeline for
the O.N.G.C. and for other reasons.
According to the report that appeared in
the Sratesman, it is stated that the oil area
in Assam has been divided in two areas of
exploration as between the O.N.G.C. which
is a puplic sector undertaking and the Qil
India Ltd. which is a collaboration betweea
the Burmah Shell Oil Company and the
Government of India. Now, the Oil India
Ltd. has developed vested interests in the
State of Assam because, due to their curious
price policy of crude oil, they have been
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able to manjpulate and sell crude oil at a
much higher price to the public sector
refineries so that the Gauhati Refinery will
not be able to make as much profit as it
should have presumably made. Actually,
the Gauhati Refinery has to purchase at a
very high price the same crude which other
refineries are able to purchase ata lower
price under the Persian Gulf Parity Agree-
ment.

The O.N.G.C. which is a public sector
undertaking should not be ousted from
Assam under any pretext. This type of
coloured report should not have appeared
in any case. | would like the hon. Mimster
to categorically deny it and tell the House
that mo such negotiation is going on with
the Oil India Ltd. which is minting mooey
and which is making very huge profits and
that they will not be allowed 10 control the
entire arca of oil in Assam, thus reducing us
to the state of Saudi Arabia or other tack-
ward arcas. 1 want a categorical declaration
that this typ: of suggestions which are
cleverly made—I do not kpow from which
quarters they came—are not allowed to
come like that.

It is reported that therc was a proposal
for their having 40 per cent share-holding,
a minority share-holding, and that the
Government was thinking of making them
to agree to minority share-holding on the
condilion that the O.N.G.C. will be ousted
from Assam and all that,

On behalf of the people of Assam and
on behalf of all the parties concerned with
national independence and frecedom from
the forcign oil interests, I would request the
Government never to allow this type of
coloured report or even this type of a talk
or a suggestion and I would like to koow
how these things go into the press report
and who were the persons in the Ministry
who got a coloured report appeared in the
press. If this type of reports could find their
way to the press, it means that there are
some people who are helping in this. 1
request that some action be taken in this
regard.

MR. CHAIRMAN : The hon. Minister.

SHRI TENNETI VISWANATHAM :
1 want to say a few words. [ want to avail

myself of the facility of simultaneous inter-
pretation.

MR. CHAIRMAN :
the Third Reading.

He can speak in

DR. TRIGUNA SEN : I am very thank-
ful to the hon. members who took part in
the debate for their various suggestions.
They will surely be considered, as far as
possible.

Let me now take a few points raised by
some hon. members.

Mr. Hazarika first pleaded for payment
of adequate compensation to people who
have been displaced either by ONGC or by
the Fertiliser Corporation of India. I am
told that whencver a certain area is taken,
it is taken under some Land Acquisition
Act and it is the State Government which
decides on the rate of compznsation payable
by the organisation to the pcople who are
displaced. 1 do not think that either the
ONGC or the FCI are defaulters in that
regard.

Mr. Hazarika has asked for increased
rate of royalty to be paid to the Government
of Assam and he said that, in case that was
not done, he would oppose it. This matter
was referred to the Prime Minister and she
has given the award. The award was only
Rs. 10.00 per metric tonne for four years
which we have communicated to the State
Government. [ am extremely sorry that
the rate cannot be enhanced at this stage.

Shri Shastri also pleaded for increase
in the rate of royalty. My answer to him

is the same.
He also said that the agreement with
Qil India is that the Financial Director of

the BOC is the Financial Controller of the
Oil India. This statemenl is not correct.
The Financial Director is appointed by the
Government of India.

Mr. Amin suggested that the Act should
not provide for the Prime Minister of a
country to arbitrate. It will be found from
the Act that the name of the Prime Minister
is not meationed ; it is the Government or
the Parliament that will do. That is why
there is a provision in section 6 (A). The
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present Act takes care of the difficulty which
has been suggested by Mr. Amin. In future
the Government will issue notifications
from time to time to amend the schedule as
per section 6 (A).

Mr. G. Viswanathan noticed in Gujarat
that gas was being wasted or burat, and he
also rcquested for spredy exploration of
oil. Itisa fact that gas is being wasted
both in Assam and in Gujarat because
whenever we drill a well, gas is produccd,
but we do not get adequate customers for
that. We have started, of course, fertiliser
plants, but still there is an excess. We arc
inducing the private industrialists to start
industrics with gas as the fuel. We are at
it and we arc trying to ecxpedite the
sxploration of oil in diffcrent parts as far
as possible within the resources that are
available to us.

Shri Kalita wanted an assurance that if
royalty is increasced, the cost of petroleum
products should not be increased. Sir, the
fact is that the royalty increase has been
absorbed by the two oil producing organiza-
tions in Assam and has not been passed
on to the rcfineries because the crude is not
sold at a higher cost because of the increase
in the rate of royalty. The prices remam
the same. So the coosumer will get the
products at the same price. It will not
reflect on the petroleum products. The
product prices, we have noticed, have
remained constant although the rate of
royalty has been incrcased from 1.1.68.
So, the hon. Member's fear is not justified
or tenable.

Shri J. H, Patel spoke in his mother
tongue and if 1 could have understood him
from the arrangements that you have made
so that he could talk in his mother tongue in
the discussions on the oil...

SHRI DHIRESWAR KALITA: What
about the other points [ have raised about
the pricing of oil ?

DR. TRIGUNA SEN : The Shantilal
Shah Committec's report was handed over
to me only on the first of this month and
we are studying it. 1 think we will be able
to place it before the Cabinet as soon as it

is possible.
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Shri Nambiar complained about
administration of ONGC and
the system of drilling. 1 had a discussion
with him. He knows we are trying our best
1o streamline the organization.

the
the defect in

Shri Kedaria—I am sorry he has left.
Nobody perhaps is interested or serious in
the discussion—said again that the rate of
royalty should be increased more as the
Gujarat Gorvernment is losing about Rs. 93
lakhs per wear. 1 think when the Prime
Minister in giving h:r award has said that
she has kept all these considerations in
view because these things were represented
to her by the different Governments also,
she had endeavoured to reconcile them in
the interests of the cconomy of the State
and the country. Shri Kedaria is not here,
but for the interest of my friend, Shri
Sharma, | can say that if the rate of
royalty was stepped up by 109, Gujarat
would have got Rs. 11.9 per tonne and
Assam would get in that case a varying
range from Rs. 8.5 to Rs. 9.87 per tonne.
So the Prime Minister had to take these
two points in view and struck al Rs, 10.

Shri Kedaria talked of socialism and
promotion of Scheduled Castes, etc. I am
told he was a member of the Congress Party
all these 15 years I am a new comer. 1
can assure him that the socialism that he
preached, T will not do so, but T will
practise it.

Shri Onkar Lal Berwa imputed several
political motives as to why we are not self-
sufficicnt in crude. I do not like to enter
into political controversies, but, for the
information of the House I can say only
that in 1961 the production of crude oil was
only about 10,000 tonnes. Today it is about
six lakh tonnes. You can imagine whether
we are progressing or not.

SHRI DHIRESWAR KALITA : That
is why we are demanding a second public
sector refinery.

DR. TRIGUNA SEN1 | know, We
are at it and are trying to do our best to
produce as much oil as possible. It is not
possible for many countries, though they
have got ‘oil, to be self-sufficient, because
the d d for petroleam products always

¥

increases and they cannot keep pace with
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that., Most countries are importing crude
from other countries. But the House will
be happy to know that so far as petroleum
products are concerned, we are almost
self-sufficicnt at present for our requirements.
I know the demand will increase.

I would have been happier if Shri P. G.
Sen had told me while he was on this side
that there was shortage of kerosene in any
village, because so far as my information
goes, this year there has not been any
shortage.

SHRI P. G, SEN :
from shoriage.

Purnea is suffering

DR. TRIGUNA SEN: | am told
about it only today. Now that he is on
the other side, he can accuse me. But he
did not tcll me that there was shortage.
So fur as my information goes, which is
derived from the Statc Governmens, this
year there was no shortage of kerosene in
any village.

SHRI K. N. TIWARY (Bettiah) : His
information is not correct. There is shortage.

DR. TRIGUNA SEN: That is why
I had writtcn to State Governments to let
me know. OF course, 1 cannot curb the
black-marketcers.

St qo Ho ARA (HIATAEI) : & AqiA
AETF w1 g1 WO SEZIgEr 60
qiq & of@r § Joa & ¥ 9T g, a8
qv 0 wwar sfq @7 fazdr &1 a7 fag

w g

DR. TRIGUNA SEN : This year we
have increased the supply by 10 percent
to all the States. We got reports from
the director in charge of consumer goods in
each State that there was no shortage. If
the State Governments concerned had told
us that there was shortage in some villages,
I could have assured them and arranged
for more supply. But this was not brought
to my motice.

SHRI P. G. SEN :
among wholesalers and
do not supply.

DR. TRIGUNA SEN : Is it my duty
to run after the blackmarketeers or is it the
duly of the State Governments ?

There is bungling
stockists.  They

AN HON, MEMBER : Why not appoint
stockists?

DR. TRIGUNA SEN: We do not
appoint.
Shri Jha said hat the rates should

be reviewed every 8 years and not four years.
I would have been happy il we could do so,
But according 1o this award, we canoot.
He also suggested that a ceiling should be
fixed. I agree. Perhaps after four years,
we will be able to fix a cciling on royalty
paid to the differcnt States provided they
agree.

SHRI DHIRESWAR KALITA : He
has not answered aboul the points raised

with regard to a sccond public sector
refinery.
DR. TRIGUNA SEN: On a Bill

Jealing with royalty, that question does not
arise, 1 discussed this with him half an
hour ago and [ do not like to repeat that
here.

SHRI BISWANARAYAN SHASTRI :
What about merging Oil India with ONGC ?

DR. TRIGUNA SEN : I am sorry il is
not possible because of the agrecment bet-
ween the two. Shri Barua also pleaded for
increased royalty and suggested there was a
colourcd report in th: Sratesman about
ONGC bcing taken over by Oil India. 1
think the Statesman belongs to some of my
fricnds on the other side and 1 would
request Shri Hazarika to find out the
source of that report.

SHRI BEDABRATA BARUA :
there any such proposal?

DR. TRIGUNA SEN:
no.,

Was

I have replied

SHRI J. N. HAZARIKA : 1 want to
know why this Bill had been dclayed so
much because we had it in 1962 ; that means
four years from 1962, From 1966 they
should give effect to this increase why was
this Bill not brought earlier ?

DR. TRIGUNA SEN : [ tried to place
it before the House during the last two
sessions but perhaps due to a heavy agenda
it could not be taken up. But we have
been paying the States, though this Bill has
not beem passed.
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MR. CHAIRMAN : The question is:

“That the Bill further to amend
the Oilfields (Regulation and Develop-
ment) Act, 1948, be taken into considera-
tion.”

The motion was adopted.

MR. CHAIRMAN : The question is :

“That Clause 2 stand part of the
Bill.””

The motion was adopted.
Clause 2 was added to the Bill.

Clauses 3, 4, 1 the Enacting Formula
and the Title were added to the Bill.

MR. CHAIRMAN : We take up the
third reading.

SHRI J. N. HAZARIKA : 1 have given
an amendment to the schedule and 1 wanted
10 press il.

MR. CHAIRMAN : The schedule
part of claus: 4.
is not in time.

Wils
B=sides, your amendment

DR. TRIGUNA SEN : | move :
*“That the Bill be passed.”

MR. CHAIRMAN :
“That the Bill be passed.™

Molion moved :

SHRI TENNETI VISWANATHAM
(Visakhapatoam) MR. Chairman, 1
shall say a few words in my language.
B:fore doing so, what | want to submit 1o
you is that a circular has been sent to us
that we must give notice hall an hour earlier
if we want to speak in our language. This
is somewhat unrealistic. In parliamentary
life sometimes occasions do arise when a
Member wishes to speak after he has heard
other speakers and this rule comes in the
way of Members. I request you to get the
rule changed. In'erpreters must always bs
available here and there should be no need
to give notice half an hour in advance.

I shall say im my language about the
Bill now.

* Mr. Chairman, in this great and
ancient country we have fourteen languages
which to day we arc fortunate to be able to
spcak in this august House. When you are
presiding over this House bearing all these
languages you look like goddess Saraswati
in the Heavens residing on Brahma's tongue
and hearing all the tongues of Bharat. In
fact another name of Saraswati is Bharati.
My heart felt thanks are due to all the per-
sons responsible for making this arrange-
ment in this House to enable us to speak in
one of our Bharati languages.

MNow 1 shall turn to the Bill before us.
The Hindi word *“Tael” means *‘Scorpion™
in Telugu. So I would not use the word
“Tac]" for oil while speaking on this Bill.
Some of the Hon. Members who spoke
b:fore me wanted that more intcntive
cxploration should be carried out in the
Cauvery Basin. This reminds me of a
Russian offshore ceismic Expedition made
in 1967 and they had presented a report. It
was mentioned in the Report that there are
very many prospeclive structures in the
Godavari-Krishna Delia arca. I request
therefore, that a more intensive ceismic sur-
vey should be conducted in this area ; struc-
tures should be mapped, This isa wvery
important matter.

Now in the Bill before us, the word
“Royalty” is used. I am not aware what
word has been used in Hindi for “*Royalty”
but even if it is in English 1 would very
much that the use of this word is avoided.
We have no more Kings in our country and
we have therefore no Royalty.

Again 1 hope that the Bill bcfore us is
only a temporary mcasure and that Govern-
ment would soon bring before this House a
comprehensive Bill for pationalising the Qil
industry. It is not in our interests that th=re
should be different organisations like Qil
India, Indian Oil Corporation elc. creating
complecities. It is also not good that off
and on there should be some disputes
beiween these organisations. Therefore, 1
feel that if at all any industry is to be natio-
nalised it is the oil industry. 1 reiterate
therefore, that the Oil industry should be
nationalised. I support the Bill before us.

® The original speech was deliversd in
Telugu.
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SHRI J. N. HAZARIKA : Sir, 1 am
sorry that in spite of the popular support
that the royalty should be raised from Rs. 10
to Rs. 12.50——

MR, CHAIRMAN : Are you speaking
on the third reading ?

SHRI J. N. HAZARIKA : Yes.

MR. CHAIRMAN : Then you have
not yet got my permission to speak on the
third reading. Now, Shri K4ndappan.

S. KANDAPPAN (Mettur) :
Sir, T would like to make only (wo points
very briefly, Th: hon. Minister, while
replying, referred to the increase in pro-
duction of crude oil that we have managed
to get after Independence, but still the fact
remains that our crude requirments, 1 think,
almost half of them, are met by import
and not by local production. It is not
an argument to say that there are other
countries which are relying on import for
their basic pced of crude oil. So far as
our country js concerncd when once we are
clear that we have got enough crude oil
stock in our country without being tapped,
there is no reason why we should not
expedite the exploratory work and add 1o
our crude oil capacity that is available.

SHRI

In this connection, I would like to men-
tion that it shou!d not be Icft to the sweet
will and whims of the Oil and Natural Gas
Commission's top officials to say which area
should be taken up first and which arca
should be taken up last for the purpose of
exploration. It should be based on a
scientific assessment as to the availability
that is their and it should b: made according
to their geophysical and geological survey.
And once the assessment is made, the
Government should go ahead with the ex-
ploratory work. This is my plea in this
conncction,

Now, 1 would also like to mention
another thing with regard to the Cambay
offshore drilling. Hzre, there is no excuse
for the Government to dclay the work, |
understand that the Government is having
two or three alternatives before them and
they are unable to make up their mind as
to whether it should be the indigenous tech-
nical knowhow or they should go ahead for

technical collaboration or to get some kind
of contract and have some foreign technical
knowhow to proceed with this matter.
Whatever machinery you are going to
evolve, you should not delay matters further.
Considering the amount we are paying for
importing crude, it would not be costly to
go ahead with Cambay offshore drilling.

1 am all for the public sector, but if it is
at a heavy cost (o the consumer, Government
should consider it a thousand times before
going ahead with any public sector pro-
gramme. [ happened to study the working
of the Oil India Limited in Assam, where I
stayed for a weck some years ago, as & mem-
bor of the Estimates Committee.  There the
exploratory wing is manned by Indians.
ONGC is also manocd by Indians, but it
is curious that the drilling cost of ONGC is
much more than the drilling cost of Oil
India. They may say it depends on the
terrain, but even on similar terrain, the dif-
ference in drilling cost is very much there
between the two. Mr. Nambiar made
several allegations against the working of
the ONGC and the minister was plcased to
say that he is scized of them and he will try
to improve the working of the ONGC. Not
only in the administration, but in other
respects also, there should be some policy
whereby the working should be comparable
to other organisations already there.

16.58 brs.
[SHRI K. N, TIWARY in the Chalr]

If ONGC's working is improved and
drilling cost brought down, royalty cannot
make much impact on the consumer price,
apart from the fact that it isabsorbed by
the refinerics. 1 find there is enough scope
to bring down the cost of drilling. Compared
to international price our price of crude is
much higher. Therefore, first and foremost
atiention should be paid to this aspect of
drilling cost in ONGC.

SHRI J. N. HAZARIKA : Sir, it is
surprising that in spite of the support from
all hon. members of the House for raising the
royalty from Rs. 12.50, the Minister was
unable to accept it. I am sure the people
of Assam will pot like it and they will
protest. The Assam Government was pres-
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sing that it should be Rs. 15, butas a Via
media we suggested 12.50. When Mr. Fakh-
ruddin Ahmed was Finance Minister of Assam
he was pressing the Government of India very
hard that the rate should be Rs. 15. Itis
very surprising that heis part and parcel
of this Government now and still the
Government has agreed only to Rs. 19,
against the interests of Assam.

SHRI! KRISHNA KUMAR CHATTER-
JI (Howrah) : Sir, T entirely agrec with
the purpose of the Bill, but 1 add my voice
to the demand of the Housc for some
increase in royally. Those States which are
rich in oil and natural gas have to depend
on the royalty money for their development,
Therefore, the Central Government should
see that royalties are not worked out in such
4 manner that it works to the disndvantage
of thesc States.
the demand of

Therefore 1 feel that

Assam is justified.

So far as West Bengal is concerned, not

enough attempts have been made in a
vigorous manner to prospect for oil in
Sunderbans and Bankura. | hope more

attention will be paid to that aspect now so
that our requirements could be met in full.

The forcign oil companics are functioning
in a way which is not congenial to our
interests. 1f only we utilize all our resources
there will not be any dearth of crude. Even
in the matter of kerosene oil we find that
there is always scarcity in obe State or
another. In spite of the best attempts of
the government to check such shortages
there is gencrally shortage of kerosene oil
in some part of the couniry or other. Such
essential requirements of the people shou'd
always be met, particularly in the rural areas
where the pecople depend entircly on
kerosene oil.

Because of the changing situation in the
country the recactionary forces arc waging
their last fight. So, the necd of the hour
is to step up our internal oll production
so that we need not have to depend upon
international monopolistic oil cartels which
always combine to our disadvantage. Now
those cartels follow a price policy which
is certainly prejudicial to the best interests

»

of our country, Therefore, the governement
should immediately evolve a machinery to
augment our oil resources in the very pear
future so that we can meet our oil require-
ments from internal supplies.

Coming to the public sector oil corpora-
tion we hear some allegations of wasteful
cxpenditure.  We also hcar of nepotism,
favouritism and some other kind of evil
practices at the highest level. They should
be thoroughly gone into. At a time when
the country is losing heavily because of the
non-cxpansion of the

| public sector oil
refineries, it is very necessary that the
public sector should function in such a

manncr  as to inspire confidence in the
people that il the foreign oil companies are
taken over by us we could run them well.
In that way, it will be a good service to

the country. I hope the government will
look into this aspect of the matter.
17 hrs.

SHRI RANGA (Srikakulam) : | am
all in favour of the demand made by

my hon. friend, Shri Hazarika, for increas-
ing the quantum of royalty. | sincerely
hope that the government would take the
carlicst opportunity of bringing the necessary
amendments for increasing the rate of
royally.

Sccondly, when | was touring in Guiarat,
quite a number of our peasants there began
to complain that they were not being given
the benefit to the extent that they deserved
of this royalty. In America people under
whose land oil is buing extracted are being
given some credit for the contribution that
they make. Therefore when this compensa-
tion is being paid for their land some consi-
deration should also be given to this fact
that they deserve a part of the benefit that
accrues to the country.

Thirdly, I am in agreement with my
hon. friend, Shri Viswanatham, who said in
terms of our own mother-tongue, Telugu,
that the Godavari Basin should be explored,
the Bay of Bengal should be given priority,
and then it should be possible for us to
explore and extract quite a large quanvity
of these very valuable minerals including
crude oil, kerosene and various other
things.
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Then, is there no chance at all for
reducing the price of keroseme oil'? My
hon. friend, the Minister was taking credit
of the fact that there was no shortage in
thz supply of keroscae oil.  But what - about
the price of ‘kerosene oil ? It has bcen
raised by wvarious stages. There hos been
no effort at all till now to reduce it during
all these years. ‘Would it not bz possible
for him 1o reduce the price of kerosene oil
and not simply to compiain that excise duty
ought to . be reduced and so on? Excise
duty will take its own course but from the
producer’s point of view they should be
prepared really to reduce the price of kero-
sene oil.

There is also one other point. Whether
it is relevant on this occasion or not, 1 would
like my hon. friend to keep it in mind,
namely, the need for ensuring that in sclect-
ing their agents, stafl and representatives {or
various services Lhat they need for deve-
loping this industry, they do try to recruit
people—agents, representatives and others—
ip & pon-political, non-partisan and an
entirely commercial masner and ensure that
all classes of peoplc are given an opporiunity
of offcring their co-operation to Government
and this Corporation without any regard
whatsocver to their political affiliations or
social standing.

DR. TRIGUNA SEN: Sir, 1 thank
bon. Members for the various suggestions
that they have given. 1 have noted them
down and I can assure hon. Member that 1
will try my best to implement as many of
‘their suvggestions as is possible for the
“Government to implement.

Shri  Viswanatham—he has  left—
made two suggestions : firstly, that we
should make more drilling in the Godavari—
Krishna Delta to find out oil and, secondly,
if I bave und:rsteod him aright, that tne oil
Jndustry should be nationalised. So far as
the Godavari-Krishoa Dclta.is concerned—
1 have written to the Chief Miaister also—
I-have told him, since some scicntist of
Andhra Pradesh thioks that there is a possi-
bility of finding oil there, I bave advised
him to come to D hra Dun to discuss with
the. experts—both Indian and foreign—and
come to an understanding.  We will not
bave any objection to go into that provided
it is technically suggested that it should be

done. | have no reservation for this area
or that area. With our limited kitty in our
eagerness (o get more oil-we.go to a :place
where there is more prospect quickly than to
other places. This is the only consideration,
I may say frankly.

SHRI TENNETI VISWANATHAM : |
thought, the Minister toid us 'that he was
trying to get some French experts to re-
interpret the existing data,

DR. TRIGUNA SEN : 1 think, they
would be coming by the end of December.

Many hon. Members have suggested
nationalisation of the oll industry. The
word mnarionalisation, to my mind—excuse
me—should not be used so cheaply as we
understand it. 'When we nalionalise an
industry, we must first find out whether we
arc sure of getting the raw materials,
Secondly, the products that are produced
should be available at a cheaper cost to the
consumers in the country. These two
aspects must be con<idered thoroughly before
we decide 10 nationalise any industry.

So fur as the oil industry is concerned
koowing a&s all of you o, we arc
having a shortage of crude oil and the
crude oil is bzing produced by some
big cartels, monopolists and it is wvery diffi-
cult to make even a break through because
if you want to get some chcaper things by
negotiation, they combine and that agree-
ment fails. This is the true picture of the
oil industry. Unless you get the crude oil
at cheaper cost, unless you get the raw
materials as you want to make the pro.
duction cheaper, 1 think, we shou'd not
just say, you nationalise the oil indusiry.
It will not be good for the country and for
the poor comsumer.

About the price of keroseme, 4he
Shantilal Shah Committee has submiited the
report and they must have mentioned what
should be the price of kerosepe. - But. that
also depends on at what price we get crude
from outside. Just by nationalisiog refine-
rics or oil industry, we do not achieve that.
I do not like 1o jump on this suggesti~n
unless [ am sure about - baviog the supply
of raw material and abnhut sceing that the
products reach the consumers at a cheaper
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price in abundance as per their requirements.
Unless I am sure of these iwo things. T am
extremely sorry I cannot think of nationali-
sing the oil industry.

So far as the planning of exploration is
concerned, I have talked with several of my
friends and also said in the Consultative
Committee that it is a truism that we are
drilling in different parts of the country.
But we are short of scicotists who can
interpret and cvaluate those readings that
we get. We are planning for a scicntific
cxploration with the assistance of Russian
and French scientists and, T am sure, within
a couple of months, we will be able to do
that.

Then, my hon. friend, Shri §. Kandap-
pan, compared the drilling cost of . the
O.N.G C. with that of the Qil India.
It is not possible, perhaps, to compare in
this way. First of all, as you know, th:
Oil India is confined to a small place
whercas the ON G C. is cxploring all over
the country including Assam. We are nat
taking the cost only in Assam. We have
to take the country as a whole. The
O.N.G C has got 45 rigs working in different
parts of thc country. There are sevcral
such other factors which also influcnce th:
drilling cost of the two organisations, |1
agree that the Oil India has got the ex-
pertise, the drillers, the geologists and
enginecrs since a very long time as you
might have secn in Assam, whereas the
O.N.G.C. is just developing. It has only
about 9-10 yecars' standing. That is also a
big factor.

1 may inform the House—Mr, Piloo
Mody asked me about it ;—he will be glad
to know —that the O.N.G.C. will spud in the
first well in Cambay basin by 31st March,
1970. All works scheduled to reach this goal
are being exccuted according to schedule.

SHRI PILOO MODY : With whose
collaboration ?

DR. TRIGUNA SEN ; We will do it
ourselves,

MR. CHATRMAN : The question is :

“That the Bill be passed”
The morion was adopted
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PUNJAB LEGISLATIVE COUNCIL
(ABOLITION) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) i I begto
move :

““That the Bill 10 provide for the abolition
of the Legislative Council of the State
of Punjub and for matters supplemental,
incidental and consequential thereto, bz
taken into consideration,*

Only a few months ago we had passed
a similar Bill abolishing the Legislative
Council of the State of West Bengal. Now
on the basis of a Resolution passed by the
Punjab Legislative Asscmbly under article
16% of the Constitution, this Bill is moved
b:fore this Housc for consideration,

On 24th April, 1969, the Legislative
Assembly of the Statc of Punjab considered
this matter under article 169 of the Cons-
titwtion and passed a Resolution for the
abolition of the Legislative Council of the
State. Now this Bill provides for the
abolition of the Legislative Council and it
also contains certain supplementary pro-
visicns. Clause 7 makes necessary provisions
in respect of pending Bills, As the House
is aware, certain Bills which are passed by
the Assembly are to be introduced in the
Council also for their comsideration. To
meet this contingency, where Bills are pend-
ing before the Council and have not yet
bren discusscd by the Council, provision
has been made that they would be deemed
to have been finally passed by the Assemb-

ly.
I hope, the hon. members will consider

this Bill seriously and express their views
for the passing of this Bill.

MR. CHATRMAN : Motion moved !

“That the Bill to provide for the aboli-
tion of the Legislative Council of the
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Siate of Punjab and for matters supple-
mental, incidental and consequential,
thereto, be taken into consideration.”

Mr. N. N. Patel.

ut Ao 7o q¥w (Fwar) : @y N
quwra & faesfer si13fam oaifags faw
srar § TaFT & Fwda wwar g ogan
Slgar #t § g9 3@ & W1 T AW Y
T F AT F Aot a1d zw ogEa A
A SAF0 g awda w1 | 39 gfie
s fmamgEffr | EF TR
T A & TaF awdT FIATE |

A oF-Q AT qRGT FIA §O FgAT
TIEA 1 FAFY TH A€ & faw w4
9% § | 9§ ERIX 2T AT gATL W FY
Faar 31 € azAdrdr g 5 eardaa
yifta & 9 wafs | H§ FdF-709
530 frarad oY IAFRT FHIA FT AGT
AT TEW A W §) OF 9747 qRBT 9
gk fafefags 3 za 3w & gFe-gwd
f&g | ot W S grE § IR W
sargT faare &3 & arg 19 o @
g 1 agt fraar gear-Tean g &, feae
gL 1adf, aqar 1 geafa 1 JF9E
ar &, frady sm-are wy gifa it &,
IART T sqT T fzar qrar & =
AT N gl &1 fawraw O I w09
9 @I § | T IgT TAAGW a1 §

ag fawr 74 wrar § ? oong oF aga
weg ®z 4 | Juwr fawew gen
g, 99w W fgae=e #§ )| 99K
g 98 & T wINT § uF FALY Az
# N ¥ war ar | Tgt fafers i &
ag} wfeT qrarw sar & gon faea o
aYsT faar ar 1 qgr & AN w6 w7
Efmgqug & fawrem & g3 agt &t
AT g wF & gt 9v ) fomom &
fieet ®1 ®rE @y A gWT 1 OF Sxat A
& a1 @ 911 EA aeT gy w fE
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1 IAE  GIEA, Iq FATA TH € 6Y
ar gw w ft o1 g% ¥ FagA
gfaian & srar @ &t gawr gaT e
AT qeaT & WX fewmrad # AT g ar
WS AT qTar § | Q&Y fradl f fered
agr FY ATAT HT G W &1

€T FY ¥ @ g—

ot awaw @t (wgaa%) @ 9@ oW
TTE § WY Mg AL aTE §

ot Ao fAe W : ag AdEaEr
fafeen s ot st & sawr g atg
q qZATY AT, ITH! T@FT T A€0
qToqa gWT § | JwER a1vga g fF agr
W @R uF § e gfarm
FT AT AN @WAT§ AT GAT HTAY
WA g1 agara &=t AT anar fee
9IqE QI 7 A F FAAT WA
LLAGIE

AL @A § quWE § wavae) &
T &1 geqr 104 & 1 gaEr @Y &
gavadt & fao s1gfas 71 $1€ W3-
FaT AgI €7 | qra gF < df | FEET
frarom gar waTTeg W A # o
W 9T e A gE & §f 9g wfaw
@ an€ 19 oF fEqT &+ § 1 oW
% uF agg @) v’ & | gafag ag
Fifaw ®) TAA W@FC g @ A1 @A
faegw Siw adi & 1| & Fg71 wRAT §
UF e &1 fondd &% I gee
& ) afFar 81wt & Qwer fgy,
aifs wfasy ¥ qifeamiz & @@ @@
S®1T &1 fasr 7 @797 9F |

T W} & @re § 1§ fas w1 @ndA
F@r g

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : 1 congratulate the present
Government of Punjab on taking such a
bold step in tune with the needs of the na:iqn
and hope that the day will come when this

Parliament also will follow suit and think
of abolishing the Upper House of Parlia-

ment.
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[Shri Vikram Chand Mahajan)

The concept of a second chamber is a
19th century concept. The British Parlia-
ment in the 19th century was dominated
mainly by the upper classes. But there was
a demand for a change because the never
generation, the industrial classes were coming
up and they wanted a share in government
and abolition of Upper House and therefore,
the House of Lords evolved a slogan that a
sccond House is necessary to give maturer
consideraticn to legislation hastily passed by
the Lower House consisting of the proletariat
classes, They said that the Lower House
did not know the basic needs of the nation
sufficiently well and that was the concept
embodied in the 1935 and carlier Acts in
our country. We introduced this concept
that some scctions should also be represent-
ed, sections which represented special in-
terests, like Jocal bodies, teachers and so
forth. The id:a was that they would bring
their speciulised knowlcdge to bear on the
detiberations of this body. The election to
this body was indirect. But with the
passage of time, it began to be realised that
there was hardly any contribution which
these Upper Houscs made to legislation. The
reasons were manifold. The basic rcason
was that these Houses were not responsi-
ble to the people because they were
elected indirectly ; they were responsible
mainly to the local bosses who controlled

local bodies or local associations like
teachers’ associations.  Therefors, vested
interests had become entrenched in  the

Upper Houses.

The second reason was that the conceplt
that the Upper Houses would give maturer
consideration to so-called hasiily passed
legislation was cxploded. We know at
prescnt what contribution is being nrade by
these second chambers to the legislative
process, In the Siale legislatures, the
Upper Houses are hardly contributing
anything except pursuing thelr own interests,
It would be equally true to say that even at
the Centre the second chamber is hardly
contributing rmach to the bettermenat of
the legislative process of the country.
Sccond houses have become places of
patromage for the bosscs in the Ceatre and
the Siates, For instance, Members of the
Rajya - Sabha are clecied by the Siate logis-
latures which are in turn controlled - by the
respective Chiel Ministers ; mostly they
represent the interest of the Chief Ministers
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or some such person who controls the State
legislatures. They do not represent the
people or ‘some specific sectfon of the consti-
tuency as members of the lower House
represent.  Therefore, they could not under-
stand the demands of the people of the
country. An elected person who comes in
direct clections goes back to his constiluency
and knows what the people want and comes
back to the House and puts forth their
d:mands on which basis Bills are brought
forward by the Government, The upper
houses have no constituencies to nurse and
normally their sole interest—not always—is
to serve the interest of the people who get
them elected. The lower houses are more
mature than the upper houses and if this is
true there is no nced for second houses in
any part of the country. At least half the
States in India do not have upper honse
and for that reason their laws do not suffer
in quality ; no one says that their laws are
less mature or are immature than the laws
passed by States with two houses. Then
where is the need for a second House ?

Ours is a poor country and why should
we waste money on upper chambers which
hardly perform any functions.  Thé money
could be utiliscd for the development of the
country and creation of more employment
opportunitics and developing economically
backward regions. This is an outmoded
system inconsistent with the needs of our
country. From the point of view of finan-
cial liability or from the needs of the nation
second Houses are unnccessary ; they are
white elephants impo<ed by persons who
followed the wrong British concept. The
time has come (o reconsider the entire
issue. 1 congratulate the Governments of
Bengal and Punjab for giving load-to the
country and I hope that the Centre also will
follow the same system of having only one
House.

st am 3o gwi (9978) ;. |AI-
gfy agiga, & darq &1 srwrelt qw Wh
ey #t fadt g§ ma aR g @
fagm gwr Yo T § f& I
78 Wlgaq w39 IomaT § WWR agt N
Fifeq $ ¥71 FAF g § FET
AFR & qF AT Xeawa Jor §, N
U GATAVEE  §3A & AR AT 9w SR
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# yd-sraeqr qU U @YW &1 W
aF1T ¥ gut azw #f g Al #
o ¥ H o wem AT & w7 d an
gr & 1950 ¥ gw¥ Tw ¥ Afaerd
ary gwr | dfama & fwfel @
fafy fadiowl *r 7z wa d@v f¥ fafy
fomfor &, Fraw @ #, fraY wer 7
Fezardt 7 &Y S1a AT g7 vw fawr-
i fagg fawrz oY =g &) zfiz
¥ g7 FT WA WY INF §F 9 qAA
m7 | @ 3fer ¥ 7 D mT wTAw feo
mr & ey faws & gafas oo
Iq At agt F AT § gw faara
39 AT FY gefad agt oF § 1 faarr
FY grer 171 &% ="few 5 ¥ wegT qavm
T fs gat gzs # fea s®T F &M
areifer a1 wYAE 3 E WX o
aifea &, F=1 ¥, fagm & =¥ qmr-
fore 3 wEaifear & &7 § Y safw awr
g TEA § TH WHIT & avway sgfeny
F1, fatra safsaql w1, wrag g qrw
INF A 7T wIY, IFA AWG IA ALE
Y & 73, TH g7 & ang exfeEwal
Y ggt rqm fzar org | FfET weaw
TRRT, TH T F Wy Ag FgA T3A
g fe wfusts gak =zl #r oo 7
S ®Y E qrg 3g w2Ey § faera ofied
¥wy Hgg g g o) TR ¥ A
3T USH /AT §, q@t 9 A1 gl
AN AR TF ¥ T GFIT ¥ qaT F1 A0
W E AR IT A AFIT F A AR
@ IFT X &, 9 TOTU Y A
Fwrd fear &R T 99T & wamEwT
#nt, farwr s & W wf AW
T T wrr few wraT 9% A o7
T & qona st IEgTaw A § o gt
&, o fFet o A 73 €1 e
Y, tr gyfear =F & o, Faawr aare
Foray Mg A, T OERE
A oAt AW | O AR R mex
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7t ¥ wr¢ agraar T8 w7 0 frere
# efee & | zafao a faam o s
% gaY gefa @ 7 AW AFT A
sfafafaes 37 gz & weeT g 7 94
arE W 3 g fear fam wEen
F ¥®T a3z wwaw oo 4 e
qreafaw feafa @1 g, uafas 2=
SeY g feafr A A4 & Fow
2 zafan qwm ek fr faemqds
w7 oeewrdr A &, faodl & A9
O A @ &, fafa & Taar o
oTa, A a1 agt aC Ag wdr | o o
gfezwimr & seeaslt & wery, gTawTge
oY ATt & wear ag ard oY ot §
zgfam & gwwar § fr oo gav qaf
1 grammear 7 § | 99X I FT oI
gwtz &t faznod gt wd-smaedr ¥
TET g wA@igian & At & faw,
gt 3@ g FY, yoX IH 9wy @k
# Ol 1@ 9% & gAewE gEAt ey
gmer w7 =ifgm . Fwx R off qew
YT F A gy AEw Y qgETE T,
¥ amgar € fie oot snfas saaedr o
g g wed X wwy § AT e el
FY gudr 97 wA-weTm Y efz 7 oA
e &

T g7 AzA1 w1 oF ITANT g1 A%
a1 gy QIFIT 39 gfez ¥ faq &
at grw ft gw gn efer & fase T
W FrAg g & fF a wEr
@ greg # € fafa faiawt &1 o%
sAtwa Ftaw £ AR wAwT glaafa
Ufa & goff ag faEt & @
geta § gt wra 2 gEd aga A
AT farw AFTT Y WY AT, TG THA
feg st % fEmr W, IEEY
srg-saren wr o @Y aR fer ww
azq & wgx gfa, IO, sare,
s @ vl adw 7 fowr e}t
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[« aw 7= x|
e, 93 A1 yamw 3, zAaw wfg-
fafqal #) s st #YR ag Y ¥ fay
wgT1 =ifgr vHEI™ FEA, IH Y
T FTAC, q8T I ITR LAY
AA-HIA &7 F AR, FIT F A
Gy @t F¥fad & &7 § 375 Ay § g
SFTT F HEA(TH AT AT §IL AT AV
AAT-HAT A T YT FT /O IAH!
FILH @37 & mear gfafafies wreg
&, gt 9T g ATAT AEAT @ H/E
AT 3aF frar & gqA 4% go &
¥, gAnack #1f §ty AYF g F
S:AL WU g9 a1 SAF L Hged @
gFar g1 AfET w7 & mIg fAara
qgadfas ez g afsa g =7 gzl &Y
A F1fgu | gAFT F4E ITAT AEN G
A AT FT W UST AT AIH AL
ggraar Ag Fdr ) agt o g w1
fafrg ST #t WA, fawg Q% &
fage \¥x zawr F1E wfafafwca qieq
Qar g1, T a7 g @) FaF aFdfaF
gaf #r gfee ¥ ag 17 IFAAT & 1 T9-
fag & mwwar § f§ 7 @T TN
aifgn’ | & & SR ¥ ®A AEIEw
aYgg am@ & fau qur W@ g fFag
9 GFMT & FEArd AN AC | TE A
wegrd dater &1 fawrA-afegg @ s
F At gewa & |1q § Frar qfge
q7 1 39 94 % qArH T AT §F UK
fatre ¥FwT ¥ gru g WEAE IR
| W1 gE AT afew @3 [A
frgmy o diw w7 & fag s
# qar I wifgr @ ww@ 9w
ffar s wifgy R & gEF oW W
f1 @ weEl & mmg & gEwr §WEA
FWIE |

ot Toeite feg (Tgaw) @ @wnfa
wgET, A ST ged & awA g &
TEHT I FIGT T | G wY
ot afwedfer stfaw @t g qan § 9
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aardra w1 5 fea-feg fren & wraent
gad fag mr & & g7 wafwai & & §
Megaaas faga d ngg@ s g @
EATY }W AA0Y W @ WRT TEg 9¥
A F wrweAr i qga & 707 e
oY gfead wagal o ag § 1 et Qe
EIAT § g7 9§ SATHEITG &1 UF a6 § |
ferzad s FAAm Ty g oA
A ag AT faad qa 9F qga § R
9% UHo UNFo HYo &4 & 1T Tg AW
g 5 o Wi snfafewgs a9 0,
Az o wcsfedi & ag #=y fea @1
sra® Safeat F ar foa=a g qr-geaEr
Yaa & | P Fargr @, § AW AT A,
FH-G9T EATT # UHo 0o dlo faF
& | & T AT AAT FL A UHo UHo
HYo &7 W14 | AY T4 TIE THY FLEA
WY a7 §, 9% HY FEA FT AFAT & W
g T A K g1 Adl, afET qarE w1
qar 21 wEr-uEY fagrd € fR S &
W Fagw § w &, faAd a9
A S - - CO B B g A
I UHIH § THo UHo Hle IT TT HIT
FIX qF AT | % qar @ fF ag ama gd
2 o fox wr FEfedaa 51 Fa
f& argfere § ar fag st smav a= § ar
€ are aad  frd) <o &, ag I
faega 78 & | faega femgs fwar mar
 FAZINA &1 W1 A TW 2 aF fHE-
g gut & fF 99 wrat & qar & A
39 qave F1 fraw fr ag Wel'= wwar
t WX ag Qe Qo &Hlo a7 AT | W
ot ¥R-08 Wit 5 g § o fGw
ArEAl #1 A, FY0E FEZGIE 7
WY IEFT T FF TE W EE AR A
OF-0F FIZH T FIG-HL g AT a4
7% | ITHT YT § THo UHo Hlo IY &,
ITF TY ¥ THo THo To WY T §
o IEE T F THo o WY IAX § 1
o fafader g ag g o =g
a1 AFUEH W av gEd W ) et ag I
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At e W oo # g dar @ ad
gar "X uHo tHo Hle & fiair 20-20,
40-40 1T 50-50 EAIX T4 @F FHF
T AT § | FEA IAY A TR HTWA
g @ | fa s wdvaets &
UAFAA ¥ AEY IY SO WWEA qTEN
T TE & 41 GqUIH  FELIZQUAEL F)
ALH § @1 OHo UHo Hlo I¥ IFH UF-
nE U7 fawd gu gwa AW | @Y area §
THFT WEW AZ G| FfET FIHT F
soq Ag frat fazz aq aiet arg &4
wt Wi awzw sl 7 o wEr fr g
77 TEWE FIW IIA § gl 4%
%7 tar waw v ¢ fr 9fe stag
wFafaa df s¥fas # safed ==
o fF 1aF fae ox enweg w7 A
2, 99 2% gZd e | AT Ema ¢ B
7gt TaFY swafaa g @Y @z 3z
aarer A8 I3 1 &few =@y, swsgr I
far § =g fewt awg & & fFar, g @
g Y21 gn N wgw ¥ P owsa
FI9 gl AE ATHT F AT AT L |
affr ¥ ag awx Sgar § f& ag A
frarong agt 97 fr <fs 7gt she ag &
FT 421 § Tifaw # % dfF saa @i
ywifed @ zafan aoar uEm s F R F
fadr wreY wrgal &1 WY gAET eEr—
n#F Fe9T BT UF T, a8 AE T 69
ug FATHL & TEIA FA A F oagt
frwra & wifer &) & 1 AR qF A
taus A€t § F6ifE O% gar § agi AT
a7 fea swiwr 1 afET fe At os
st wi€ § @ § gaAr s%q waww w=<an
g fs g gufead fear mar g

ok waran & ag aawar g fe ogt
& 7, gar wwg W | g wfeg
wet wiam &1 FowfEdr gad Rzw # g,
ggama ¥ wgftel & aw ¥ ag
WEGTA WTAT, AH GA F ATHT A
ats ¥ ag st i, 9y ot ¥ R
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¥ 9g WIQ, Ag qAA9Y ¥ «r¢ av Ry
FHIT & W, $YE AF 7w THA IIAT
gar & agm f Sl aadde Y W
W FBSTC ST WIS S qTATT GAT ZAHT
g fr ot vhmEA ¥ gR WIT adHl &
ar A1 uRo qlo F uNFWA H T AT
ot Ia% agl zifaw §T &, Fa@ 0¥
ndo Hlo gar 3 X W fafrreT aww
9, g% gt fecdt Jmeda qard, o9
17 a7z @AY Wfgn | g W PR @ §,
a0 wfedi s qar § fF nF mawmg
IEIT T FAT AT §, UF WL FIF AN
@ g &1 ge A IAw fqo S oaw
v #§ 21T nd §, o Sni A s
7 ooz g faar & 339 z9 aw@E
gt s &1 gF Fu § ! FfeT g Tt
AT AT § AL I T, ASINET FiEA-
ZguEt ¥ A1 NFAT [T FT ATX AHT
aqraT 71 foggs 3% Ay agt Arfre
iz fagr q1q1 & WX ST Y IAFT
grawid foar WIAT § WOAT q1ET ST
F fanm | gafer ¥ ex oW qrag @A
Fgar qigmr fw wgt-omt wEza oA A
#awe faezw § agt @ W =9 frew
Wregaa @A qifge | o=y ww F g
) 9 @1 s ag ot 9% =
famad § oY srgar aeE) ler w4 Gy
war 2zg & gawr oY ot gl
azdiz §, 7zt w@ amar wfge s &
A ag @awar § - ag ata Swdr of e
1 qifariz fearea 7 g ag @ gart
A s EN A 45 § 95 9 aww &
@2 ¥ s gt w7t e @Y A

& T |

Ayt ¥ ez fey go wrzfaag)
¥, T ATF-AY AW RGAT @R &I E,
%7 e ®1z fear srar § W A gt
THFIT @Y &1 W A ¥ I
I v A A0 wam ady §, wfew
ug #ar wreyE §, war wwe g fe
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[ ot fog)

ol & qarer feferm Y @ § s\
ot feaY wy foidr sz aff &, ¥ aran
& giEdi 9T 43 & 1 ¥ a7 TN
A s §1 Aga A @, JfET
INEY GHE FAY THET § | gH TAT @9
Y URIE TE T A%d, G131 grIET
w&, QT ® B g, IAF AgT §AT
&< g, saw w2 frgr AT wnfge | o
NoHR & NF § WU GwH A
AN wY gETET TEY F7 gEar | g@fan
¥ zw faw oY g@ fgwma s § 9%
w41 wEiea & wFg T g F mg gq
Ny ¥ @t 7 gue-arn Afza wifr,
vawa Sifqd, ogl-ogt wraw A gwAd
g agt 1 g8 A9 W wifan
ATAT T X7 Y AT TEH-50 B,
¥ Qr AT ATAT 1 W9 Al ;T ;iga,
wegt-wgt ¥t awwee 2, TR are
Afod | freme mistagt a1 agt & forar
arer &, o ¥wICE, Rw ¥ g -
arezd §, 9T 9T eTN-FAI FT 94T
T fwm amr g g AT ags ag
wiarst #) fedvz-o@ §, gardt WA
JAuT FY WATT § WY A wg A oqg
w5 §, 7€ amn w wraT g, gfoom)
o Fra-wgd §, dvad A F g wgd
¢, fegrl &t a0 Fgo &, FaT AT g
wg §, TR At ww wEw § Ry W
wid wga § 1 afwT 7 feaed arawe
¢t <ff gw maw aiw A’ & wre-
wrew f, wwfav gwrdt  wtex S
wifgr—ag <iw wa wrir @i 99 g8t |

T AR | 7 A WegaT qrar @
afe www Al g1l @ ag grafea
/7 faaq w #r omfes ak g
FIRIAE JT 9T AT § | 5. qeww &
a1a & o fawr &1 oo fgmaa s
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*SHRI C. CHITTIBABU (Chingleput) :
Mr. Chairman, 8ir, tofay the Punjab
Legislative Council (Abolition) Bill, 1969
has.been introduced in this' House and [ am
grateful to you for the opporiunity you
have given to me to speak on this Bill.

I would not subject myself to a debating
point whether the Legislative Council is
necessary or not. In a democracy the voice
of the people is the voice of God and demo-
cracy has to be made secure in a country on
that philosophy. The Government of
India, acceeding to the request of the Punjab
Legislative Assembly which passed a Reso-
lution to abolish the Legislative Council of
the Punjab, has brought forward this Bill.
Through this, the Indian Government has
honoured the voice of the people of Punjab.
As this is the best way of promoting d:mo-
cratic ideals in the country, I am duty bound
1o support this mcasure,

1 find that in on¢ place the request for
abolition. of the Council has been acceeded
to and in amother place the request for
increasing the membership of the Council
bes not yet been considered. | would like
to draw your atiention fo this anomaly.
The great and inimitable leader of Tamil
Nadu, our revered Anna, when he was the
Chief Ministcr, with a view to honour the
wishes of the people of Tamil Nadu.
introduced a Bill in the Tamil Nadu Assemb-
ly increasing the membership on the Tamil
Nadu Legislative Council. That was passed
and sent to the Government of India. It
was not sent today, but two years before.
I understand that this Bill has been forward-
ed to the Ministry of Law by the Home
Ministry here. I do not know.what the Law
Ministry has done with this Bill. No step
has so far been taken by the Law Ministry
to legalise the wishes of the people of “Tamil
Nadu.  Just like the Bill under discussion,
the Law Ministry should bring another Bill
in this scssion of Parliament iteclf to give
effect to the desire of the people of Tamil
Nadu for incrcasing the strength of Tamil
Nadu Ecgisiative Council,

We might b: perpetuating a sysiem
introdaced by -the Britith when they were
ruling this country. We might be incurrigg

The aciglnal - speech was ,delivered in Tamil..
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some expendlture in maintaining this insti-
tution. But, the Legislative Council isa
representative body of eminent and talented
people belonging to different scctions of the
society and to different disciplines of know-
ledge. The Members of the Legislative
Assembly, deriving strength from their
majority in the Asscmbly, may puss a
legislative measure in a hasty way. The
Legislative Council acts as a check and puts
the things in proper perspeclive. In a
democracy, the Legislative Council has a
significant role to play.

We should not makc a political issuc
whether this institution should continue or
not. The experience and knowledge that
we get from cmincnt man for a salary of
Rs. 250 or so should also not be a political
issuc. Today, the political party in power,
from the point cof view of expenditure,
may decid: to abolish the council. Tomor-
row, another party which comes to power, as
a political expsdiency may resuscitate the
Council. At that juncture, what should be
the attitude of the Government of India ?
The House should bear in mind that there
is no constitutional provision in this regard.
The Parliament should decide such issues
only on the ground whether the people want
to such an institution or not. The decision
of this House should be in consonance with
the wishes of the people—whether they want
to abolish it or they wanl to increase the
strength of such an institution.

The Congress Party has bzen split into
two and we sce the sorry spectacle of one
section of the Party sitting in opposition,
Perhaps, this may be the reason for the
delay in acceeding to the request of the
Tamil Nadu Legislative Assembly for in-
creasing the strength of the membership of
Tamil Nadu Legislative Council.

As the Dravida Munnetra Kazhagam has
taken the decision in principle to support
the present Ministry, 1 request the Govern-
ment to bring 8 Bill in this session itself
providing for strengthening the Tamil Nadu
Legislative Council.

With this request, I give my support o
the Bill under discussion and conclude my
speech.

SHRI R. D. BHANDARE (Bombay
Central) :  Mr. Chairman, while speaking
on the Bill before the House, I have no
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quarrel whatsoever so far as the wishes of
the people expressed through the Punjab
Ass:mbly arc concerncd. From that point
of view only I would like to support the
Bill since the abolition of the Legislative
Council is based on the wishes of the pcople
of Punjab expressed through the Legisiative
Assembly. But we have to pay our atten-
tion to one aspzct, namely, why the provision
under Article 169 in  the Constitution,
cither to create or to abolish the Legislative
Council, was incorporated.

As you know, now-a-days, we would
like to, as Mr. Randhir Singh very cmphati-
cally said, ride on the popular wish or
popular  desire. The rcason why the
provision was madc in article 169 of the
Constitution Is that there might be an
occasion when the representatives of the
people may be so impetuous or impulsive
to make any law they like. It was In
order that such impetuousity, such emotions
and impulses of which we have a glaring
examp'e here in this House, could be checked
that the founding fathers felt it necessary
that fn somec of the bigger States there
should a second chamber, the State
Council. It was in order to give a finality
to the will of the pcople that the Second
Chamber was created. If a legislation based
on emolions and impulses was passed in
the lower House it should be well balanced
and if necessary checked by the Second
Chamber. That  was exactly  the
reason for having the sccond chamber. 1,
therefore, fecl that we should be hesitant
and careful in abolishing the State
Council in any State and only after studying
the conditions the legislature or a particular
State should move such a resolution for the
abolition of the Council.

another reason also. The
was meant for a check
since we accepted the checks and balances
theory underlying the Constitution. We
wanied that along with the expression of
the popular will, that popular will must
function on a check that may be placed
by the Council on a lcgislation passed by
the lower House. That was the rationale
as to why we incorporated article 169 in
the Constitution.

There is also another cogent reason. Our
States constituted as they are, our States po-
pulated as they are, consist of population ha-
ving different types of minoritics. If there ix

There is
second chamber
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clestion to the-lower House, and there is
bound to be election under. the Constitution,
it may be that no proper represceatation might
be-found for the minarities, then where the
minorities can voice their grievances or. where
the minorities can express their views. on a
particular legislation which affects their
interests. In:order 10 give representation: to
the: conglomeration of people living in a
particular State, particularly, bascd on
linguistic or religious or any other reason,
this provision was incorporated and en-
shrined in the Constitution as that the
minorities may be represented.  Let me give
an illustration. | am not giving any fictitious
example.

Take the illusiration of Telengana or
the illusiration of other States where there
is agitation based on regional imbalances.
1 will give you the very glaring example of
Andhra State, The Telengina people have
some grievances. There are some leaders
and. people liviag in Telengana who would
like to have the Andhra State as it exists
today. There arc also some leaders and
some people who would like lo have a
separate Telengana. We have accepted the
position that. there should not be a separate
State of Telopgana. In casc the people
who are for the relention of the present
position of Andhra. Pradesh get ascendency
over those pcople whos:z grievances are
against tho mmajorily of that State, how.and
where could these prople voice their griey-
ances if there is no second chamber where
they could be nominated or elocied 7 In
order to meet such abnormal situations and
conditions, a provision was incorporated.
Since we are flowing along the current
popular will and popular desire, we say that
since our country is poor, our States are very
hackward, since our country is a developing
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country, on the economic basis and on. the
financial. basis, we are.not able to run.and-
retain. the second chamber. Bot if it s
said, as Mr. Randhir Singh said, that we
are the. representatives of the people
and the representations of the. people have
every right to carry on.the administration,
to carry an the government, and.those who
are represented in the second chamber
should not have any right whatsocver, than.
1 would say that it js a very. fantastic pro-

position. I do not thisk that those who

are represented in the Coeuncil or the
second chamber are alienated from the
interests of. the p=ople or they are fur away

removed from the pzople or that they have
no loyalty to the paople. Today what is
happening ? 1 must tell you very frankly.
that those who bave been loyal to the people
ure the. persons who are led by more emo-
tion, and thosec who are intelleciuals or those
who are cducated, who also have their voice
reflected in the piece of legislation or
administration or in chalking out policies,
have no loyalty to the people. The educat-
cd and the intcllectuals today are far remov-
ed from the people. Should we send them
intoto...

SHRIMATI ILA PALCHOUDHURI
(Krishnagar) : Aro not the Mcmbers of
Lok Sabha intcllectuals educaied ?

SHRI R. D. BHANDARE : The hon.
lady Member should not...

MR. CHAIRMAN : He may coptinu
tomorrow. The House stands adjourned
till 11 AM. tomorrow.

17.59 hrs.
The Lok Sabha then adjoyrned il

Eleven of the Clock on Wednesday. Novem-
ber 19, 1969, Kartika 28, 1891 (Saka}.



